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हरियाणा एवं पंजाब कृषि विश्वविद्यालय
अधिनियम 1970

क्रमांक: 1970 का 16वां

संसद के इस अधिनियम को 2 अप्रैल, 1970 को

राष्ट्रपति की स्वीकृति प्राप्त हुई।

अधिनियम

पंजाब कृषि विश्वविद्यालय अधिनियम 1961 के अन्तर्गत
स्थापित पंजाब कृषि विश्वविद्यालय के स्थान पर दो स्वतंत्र

कृषि विश्वविद्यालयों की स्थापना के पारिणामिक अथवा सम्ब
न्धित विषयों हेतु ।

क्योंकि पंजाब कृषि विश्वविद्यालय अधिनियम 1961 के
अधीन स्थापित पंजाब कृषि विश्वविद्यालय के स्थान परदो
स्वतन्त्र कृषि विश्वविद्यालयों की स्थापना पंजाब एवं हरियाणा
राज्यों में कृषि विकास के लिए अत्यावश्यक है, और क्योंकि,

उपर्युक्त विषयों तथा अनुषंगिक विषयों से सम्बन्धित, जहां
तक ये विषय संविधान की सातवीं अनुसूची की II (दूसरी)
सूची में परिगणित किये गये हैं, के संबंध में हरियाणा और
पंजाब राज्य विधान सभाओं ने संविधान के अनुच्छेद 252

धारा (1) के अन्तर्गत प्रस्ताव पारित कर दिये हैं।

भारतीय गणतन्त्र के 21वें वर्ष में संसद द्वारा निम्न-

लिखित रूप में अधिनियमित किया जाता है:-

अध्याय I

प्रारम्भिक

संक्षिप्त नाम और

प्रारम्भ

1. (1) इस अधिनियम को हरियाणा एवं पंजाब

कृषि विश्वविद्यालय अधिनियम, 1970 कहा जाए ।

(2) यह 2 फरवरी, 1970 से लागूमाना जायेगा।
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2. इस अधिनियम में तथा इसके अन्तर्गत बनाये गये

सभी परिनियमों में, जब तक कि सन्दर्भ में अन्यथा अपेक्षा न
हो

में
(क) तत्स्थानी विश्वविद्यालय के सम्बन्ध

"विद्यापरिषद्" का तात्पर्य है उस विश्वविद्यालय की 'विद्या

परिषद्

(ख) "कृषि" के अन्तर्गत मृदा एवं जल-प्रबन्ध

सम्बन्धी मौलिक तथा प्रायोगिक विज्ञान, सस्य तथा पशुधन

उत्पादन और प्रबन्ध, गृह विज्ञान एवं ग्रामीण कल्याण

(ग) "समुचित सरकार का तात्पये है-

1. हरियाणा कृषि विश्वविद्यालय के संबन्ध
में, हरियाणा राज्य की सरकार

2. पंजाब कृषि विश्वविद्यालय के सम्बन्ध

में, पंजाब राज्य की सरकारः

(घ) तत्स्थानी विश्वविद्यालय के सम्बन्ध में

"मण्डल" (बोर्ड) का अर्थ है उस महाविद्यालय का "प्रबन्ध
मण्डल

(इ) "महाविद्यालय का अर्थ है, तत्स्थानी

विश्वविद्यालय का घटक महाविद्यालयः

(च) "तत्स्थानी" विश्वविद्यालय का अर्थ है:

1. राज्य क्षेत्र के सम्बन्ध में हरियाणा कृषि

विश्वविद्यालय का कार्य जहां तक विस्तृत है, वह
विश्वविद्यालयः

2. राज्य क्षेत्र के सम्बन्ध में, पंजाब कृषि
विश्वविद्यालय का कार्य जहां तक विस्तृत है, वह
विश्वविद्यालयः

(छ) "विद्यमान विश्वविद्यालय का अर्थ है,

पंजाब कृषि विश्वविद्यालय अधिनियम 1961 की धारा 3 के

द्वारा स्थापित पंजाब कृषि विश्वविद्यालयः

(ज) “पुस्तकालय का अर्थ है, तत्स्थानी विश्व-

विद्यालय द्वारा स्थापित अथवा सुरक्षित पुस्तकालयः

*1961 का पंजाब अधिनियम 32
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(झ) "विहित" का अर्थ है, तत्स्थानी विश्वविद्या-
लय के परिनियमों द्वारा विहितः

(ञ) "परिनियमों एवं विनियमों का अर्थ है,

इस अधिनियम के अधीन तत्स्थानी विश्वविद्यालय द्वारा निमित
क्रमशः परिनियम एवं विनियम,

(ट) "अन्तरित राज्य क्षेत्रों का अर्थ है, पंजाब

पुनर्गठन अधिनियम, 1966 की धारा (5) की उपधारा (1)
द्वारा संघ राज्य क्षेत्र हिमाचल प्रदेश में परिवर्षित क्षेत्रः

1. "कुलपति" का अर्थ है, तत्स्थानी विश्वविद्या-
लय का कुलपति ।

अध्याय 2

तत्स्थानी विश्वविद्यालयों की स्थापना

3. इस अधिनियम के प्रारम्भ से विद्यमान विश्वविद्या-

लय विघटित हो जायेगा और इसके स्थान पर दो स्वतंत्र कृषि
विश्वविद्यालयों को स्थापना की जायेगी जिन्हें क्रमशः हरियाणा
कृषि विश्वविद्यालय तथा पंजाब कृषि विश्वविद्यालय के नाम
से जाना जायेगा ।

4. (1) धारा (3) में वर्णित कृषि विश्वविद्यालयों
में से प्रत्येक शाश्वत उत्तराधिकार वाला एक निगमित निकाय

होगा, तथा जिसके पास सम्पति को अर्जित करने, धारण करने

एवं बेचने, संविदा करने, इसके नाम से वादा चलाने और इस

पर वादा चलाये जाने के अधिकार वाली सामान्य मुद्रा (मोहर)
होगी।

(2) उपधारा (1) में निर्दिष्ट प्रत्येक निगमित निकाय,

कुलाधिपति, उस विश्वविद्यालय के कुलपति, प्रबन्ध मण्डल के

सदस्यों, विद्यापरिषद् और उन सभी व्यक्तियों से मिलकर बनेगा,
जो इसके बाद ऐसे अधिकारी अथवा सदस्य हो जाते हैं अथवा

जिन्हें नियुक्त किया जाता है, जब तक कि वे ऐसा पद अथवा

सदस्यता धारण करते हैं।

*1966 का 36
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प्रादेशिक सीमाएं

मुख्यालय
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तत्स्थानी विश्वविद्यालय

के उद्देश्य

5. (1) हरियाणा कृषि विश्वविद्यालय हरियाणा

राज्य क्षेत्र में कार्य करेगा और पंजाब कृषि विश्वविद्यालय इस

अधिनियम के प्रारम्भ होने से तत्काल पहले ऐसे दूसरे राज्य

क्षेत्रों, जहां तक विद्यमान विश्वविद्यालय के कार्य विस्तृत हैं,

में कार्य करेगा:

परन्तु संघ राज्य क्षेत्र, हिमाचल प्रदेश में विश्वविद्यालय

की स्थापना पर पंजाब कृषि विश्वविद्यालय अन्तरित राज्य

क्षेत्रों में कार्य करना समाप्त कर देगा।

(2) जब तक संघ राज्य क्षेत्र, हिमाचल प्रदेश में

विश्वविद्यालय की स्थापना नहीं हो जाती तब तक विद्यमान

विश्वविद्यालय के विघटन का विरोध किये बिना कृषि महा-

विद्यालय, पालमपुर अन्तरित क्षेत्रों में पंजाब कृषि विश्वविद्या-

लय का एक महाविद्यालय रहेगा और उन क्षेत्रों में विश्वविद्या-

लय की स्थापना पर ऐसा महाविद्यालय नहीं रहेगा ।

(3) संघ राज्यक्षेत्र, हिमाचल प्रदेश में विश्वविद्यालय

की स्थापना पर कृषि महाविद्यालय, पालमपुर से सम्बन्धित

पंजाब कृषि विश्वविद्यालय के देयादेय, सभी अनुसंधान प्रशि

क्षण एवं विस्तार केन्द्र और कथित संघ राज्य क्षेत्र में स्थित

पंजाब कृषि विश्वविद्यालय की अन्य सम्पत्ति, ऐसे विश्वविद्या-

लय में अन्तरित एवं निहित हो जायेगी।

6. (1) हरियाणा कृषि विश्वविद्यालय के मुख्यालय

हिसार में होंगे और पंजाब कृषि विश्वविद्यालय के मुख्यालय,

लुधियाना में होंगे अथवा ऐसा दूसरा स्थान, जैसा कि समुचित

सरकार निर्देश दे।

(2) प्रत्येक तत्स्थानी विश्वविद्यालय समुचित सरकार

के मुख्य स्थान पर कार्यालय स्थापित करेगा।

7. प्रत्येक तत्स्थानी विश्वविद्यालय को निम्नलिखित

उद्देश्यों के लिए स्थापित एवं निगमित समझा जायेगा,यथा :-

(क) अध्ययन की विभिन्न शाखाओं में, विशेषतः कृषि,

पशुचिकित्सा तथा पशुविज्ञान, कृषि अभियान्त्रिकी (इंजीनिय

रिंग) गृह विज्ञान तथा अन्य सम्बन्ध विज्ञानों में शिक्षा प्रदान

करने की व्यवस्था करना;

(ख) अध्ययन के विकास तथा अनुसंधान को विशेषतः

कृषि एवं अन्य सम्बद्ध विज्ञानों में अग्रसर करना,
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(ग) ऐसे विज्ञानों के विस्तार को राज्य क्षेत्रों के
ग्रामीणों तक पहुंचाना जहां तक इस अधिनियम के अन्तर्गत
विश्वविद्यालय को कार्य करना अपेक्षित है;

(घ) ऐसे अन्य प्रयोजन जैसे कि समुचित सरकार
सरकारी राजपत्र में अधिसूचना द्वारा निर्देश दें।

तत्स्थानी विश्वविद्यालय
में प्रवेश

8. (1) प्रत्येक तत्स्थानी विश्वविद्यालय इस
अधिनियम एवं परिनियमों की व्यवस्थाओं के अधीन सभी

व्यक्तियों के लिए खुला रहेगा,परन्तु इसमें ऐसा कुछ नहीं है कि
जो ऐसे विश्वविद्यालय से अपेक्षा करे कि वह निर्धारित संख्या
की अपेक्षा अधिक संख्या में विद्यार्थियों को अध्ययन के किसी

पाठ्यक्रम में प्रविष्ट करें।

तत्स्थानी विश्वविद्यालय

की शक्तिया

(2) समुचित सरकार तत्स्थानी विश्वविद्यालय
को स्त्रियों, अनुसूचित जातियों एवं जनजातियों अथवा नागरिकों
के शिक्षा में ऐसे पिछड़ेवर्गों के लिए किसी महाविद्यालय में

स्थान सुरक्षित करने का निर्देश दे सकती है जैसा कि उस
सरकार द्वारा इस निमित विनिदिष्ट किया गया हो और जहां
ऐसा निर्देश दिया गया हो, तत्स्थानी विश्वविद्यालय तदनुसार
आरक्षण करेगा :

परन्तु तत्स्थानी विश्वविद्यालय में ऐसा कोई व्यक्ति

प्रवेश के योग्य नहीं होगा जब तक कि वह तत्स्थानी विश्व
विद्यालय द्वारा निर्धारित स्तरों के अनुरूप न हो ।

9. प्रत्येक तत्स्थानो विश्वविद्यालय निम्नलिखित

शक्तियां होंगी :-

(क) कृषि, पशु चिकित्सा एवं पशु विज्ञान, कृषि

अभियान्त्रिकी (इंजीनियरिंग) गृह विज्ञान तथा अन्य सम्बद्ध
विज्ञान और अध्ययन की ऐसी अन्य शाखाओं में, जिन्हें विश्व-
विद्यालय उचित समझे, स्नातक एवं स्नातकोत्तर शिक्षा की
व्यवस्था करना

(ख) अनुप्रयुक्त क्षेत्रों में शिक्षा की व्यवस्था करना,
अनुसंधान और अनुसंधान तथा तकनीकी जानकारी के निष्कर्षों
को विस्तार शिक्षा कार्यक्रम के द्वारा फैलाना

(ग) उपाधियां, उपाधि पत्र (डिप्लोमा) और अन्य
शैक्षणिक विशिष्टताओं को संस्थित करना;
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(घ) परीक्षाएं आयोजित करना तथा उन व्यक्तियों

को उपाधियां, उपाधि पत्र (डिप्लोमा) और अन्य शैक्षणिक

विशिष्टताएं प्रदान करना, जिन्होंने कियाहोगा
:-

(1) विहित पाठ्‌यक्रमानुसार अध्ययन, अथवा

(2) विश्वविद्यालय में अथवा विहित शर्तों के अधीन

विश्वविद्यालय द्वारा इस निमित्त मान्यता प्राप्त संस्था में

अनुसंधान ।

(ङ) विहित तरीके में विहित शर्तों के अधीन मानद

उपाधियां और अन्य विशिष्टताएं प्रदान कर
ना;

(च) क्षेत्र कार्यकर्ताओं, ग्रामीण नेताओं तथा विश्व-

विद्यालय में नियमित विद्यार्थियों के रूप में न प्रविष्ट हुए अन्य

व्यक्तियों के लिए व्याख्यान एवं शिक्षा की व्यवस्था कर
ना और

जब वांछनीय दिखाई दे तब उन्हें प्रमाण-पत्र प्रदान करना;

(छ) दूसरे विश्वविद्यालयों तथा प्राधिकारियों के

साथ ऐसे ढंग से तथा ऐसे उद्देश्यों के लिए, सहयोग करना,

जैसा कि विश्वविद्यालय निश्चित करे

(ज) विश्वविद्यालय द्वारा अपेक्षित अध्ययन, अनु

संधान और विस्तार शिक्षा के पदों को स्थापित करना तथा

ऐसे पदों पर व्यक्तियों को नियुक्त करना

(झ) प्रशासनिक, लिपिक वर्गीय तथा अन्य पदों का

निर्माण करना और उन पर नियुक्तियाँ करना;

(ञ) परिनियमों के अनुसार अध्येतावृत्तियां, छात्र-

वत्तियां और पुरस्कार संस्थित एवं प्रदान करना;

(ट) विश्वविद्यालय के विद्यार्थियों के लिए निवास

स्थान स्थापित एवं सुरक्षित करना;

(ठ) निवासस्थान का पर्यवेक्षण एवं नियन्त्रण करना

और विश्वविद्यालय के विद्यार्थियों के अनुशासन
 को विनियमित

करना और उनके स्वास्थ्य तथा कल्याण के विकास के लिए

प्रबन्ध करना

(ड) ऐसे शुल्क और अन्य प्रभार जैसा कि विहित

किया जाए, संस्थित एवं प्राप्त करना; और

(ङ) ऐसे सभी कार्य एवं बातें करना, जो कि विश्व-

विद्यालय के उद्देश्यों को अग्रसर करने के लिए अपेक्षित हों,

भले ही उपयुक्त शक्तियों में आनुषंगिक हों या न हो ।
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तत्स्थानी विश्वविद्यालय

के प्राधिकारी एवं अधिकारी

7

10. (1) तत्स्थानी विश्वविद्यालय का कुलाधिपति,
तत्स्थानी विश्वविद्यालय के भवन, प्रयोगशालाओं और उपस्करों

तथा उस विश्वविद्यालय द्वारा अनुरक्षित किसी संस्था का किसी
ऐसे व्यक्ति द्वारा जिसे वह निर्देश दे, निरीक्षण करवा सकता है।
और उस विश्वविद्यालय के प्रशासन तथा वित्त से सम्बन्धित

किसी भी मामले के विषय में जांच करवा सकता है।

(2) तत्स्थानी विश्वविद्यालय का कुलाधिपति, प्रत्येक
स्थिति में, विश्वविद्यालय को निरीक्षण अथवा जांच करवाने की

अपनी इच्छा की सूचना देगा और ऐसी सूचना की प्राप्ति पर

उस विश्वविद्यालय को अपना प्रतिनिधि नियुक्त करने का
अधिकार होगा और उस प्रतिनिधि को ऐसे निरीक्षण अथवा
जांच के समय उपस्थित होने तथा सुना जाने का अधिकार

होगा।

(3) तत्स्थानी विश्वविद्यालय का कुलाधिपति, ऐसे
निरीक्षण अथवा जांच के परिणाम के संदर्भ में, कार्यवाही किये
जाने के विषय में कोई सलाह विश्वविद्यालय के मण्डल को
दे सकता है।

(4) निरीक्षण अथवा जांच के परिणामस्वरूप जो

कार्यवाही करने का मण्डल प्रस्ताव करता है अथवा कार्यवाही
की गई है, कुलाधिपति को वह संसूचित करेगा ।

(5) यदि मण्डल, उचित समय में, कुलाधिपति के
समाधानप्रद रूप में,कार्यवाही नहीं करता है, तो वह, मण्डल
द्वारा प्रस्तुत स्पष्टीकरण अथवा अभ्यावेदन पर विचार करने के

बाद, ऐसे निर्देश दे सकता है, जैसा वह ठीक समझे और मण्डल
ऐसे निदेशोंका पालन करेगा।

अध्याय 3

तत्स्थानी विश्वविद्यालय का प्रबन्ध

11. प्रत्येक तत्स्थानी विश्वविद्यालय के निम्नलिखित

प्राधिकारी और अधिकारी होंगे,यथा:-

(क) तत्स्थानी विश्वविद्यालय के प्राधिकारी -(1)

मण्डल

(2) विद्या परिषद्
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(3) पाठ्य समिति और

(4) ऐसे अन्य प्राधिकारी जिन्हें परिनियमों द्वारा

विश्वविद्यालय का प्राधिकारी घोषित किया जाए ।

(ख) तत्स्थानी विश्वविद्यालय के अधिकारी:-

(1) कुलाधिपति

(2) कुलपति

(3) अधिष्ठाता, स्नातकोत्तर अध्ययन

(4) महाविद्यालयों के अधिष्ठाता

(5) अनुसन्धान निदेशक

(6) कृषि विस्तारशिक्षा निदेशक

(7) छात्र कल्याण निदेशक

(8) कुलसचिव

(9) लेखा नियन्ता

(10) सम्पदा अधिकारी;

(11) पुस्तकालयाध्यक्ष और

कुलाधिपति

(12) ऐसे अन्य व्यक्ति जो विश्वविद्यालय की सेवा में

हों, जिन्हें परिनियमों द्वारा विश्वविद्यालय का अधिकारी

घोषित किया जाए ।

12. (1) हरियाणा राज्य का राज्यपाल, हरियाणा

कृषि विश्वविद्यालय का कुलाधिपति होगा और पंजाब राज्य

का राज्यपाल, पंजाब कृषि विश्वविद्यालय का कुलाधिपति

होगा।

(2) तत्स्थानी विश्वविद्यालय का कुलाधिपति अपने

पद के आधार पर, उस विश्वविद्यालय का प्रधान होगा

और जब उपस्थित होगा तब उस विश्वविद्यालय के दीक्षान्त

समारोह की अध्यक्षता करेगा।

(3) तत्स्थानी विश्वविद्यालय के कुलाधिपति को

ऐसे अन्य अधिकार भी होंगे, जो कि इस अधिनियम

विनिदिष्ट हों अथवा जैसा कि विहित किया जाए ।

में

तत्स्थानी विश्वविद्यालय

के मण्डल का संविधान,

शक्तियां और कर्तव्य

13. (1) समुचित सरकार, इस अधिनियम के प्रारम्भ

होने के एक वर्ष के अन्दर, तत्स्थानी विश्वविद्यालय के प्रबन्ध

के लिए मण्डल की स्थापना करेगी।
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(2) हरियाणा कृषि विश्वविद्यालय का मण्डल

इनसे मिलकर बनेगा:-

सचिव:

(क) कुलपति;

(ख) हरियाणा राज्य सरकार का मुख्य सचिव,

(ग) हरियाणा राज्य सरकार के इन विभागों के

(1) कृषि;
(2) वित्त; और
(3) सामुदायिक विकास:

(घ) वे व्यक्ति, जो शासकीय न हों, परन्तु जिन्हें
निम्नलिखित व्यक्तियों की श्रणियों में से राज्य सरकार द्वारा

नियुक्त किया गया हो, यथा:

(1) एक, उन व्यक्तियों में से, जो सरकार के विचार
में कृषि अनुसंधान अथवा शिक्षा की पृष्ठ भूमि वाला विख्यात

कृषि वैज्ञानिक हो
(2) दो, उन व्यक्तियों में से, जो सरकार के विचार

में वैज्ञानिक देती तथा पशुधन विकास में अनुभव एवं रूचि वाले
प्रगतिशील किसान अथवा पशुधन प्रजनक हों;

(3) एक, उन व्यक्तियों में से, जो सरकार के विचार

में, कृषि-विकास से सम्बद्ध विशिष्ट उद्योगपति, व्यवसायो,
विनिर्माता अथवा पशुधन प्रजनक हो; और

(4) एक, उन महिलाओं में से, जो सरकार के विचार

में, अधिमानतः ग्रामीण विकास को पृष्ठभूमि वालो प्रमुख
सामाजिक कार्यकर्त्री हो ।

हरियाणा कृषि विश्वविद्यालय का मण्डल, अपनो बैठकों

में, निम्नलिखित व्यक्तियों को तकनीको सलाहकार के रूप में

सम्बद्ध करेगा, परन्तु ऐसे सम्बद्ध व्यक्ति ऐसी बैठकों में मत
के अधिकारो नहीं होंगे:

(क) कृषि निदेशक, हरियाणा

(ख) पशुपालन निदेशक, हरियाणा और

(ग) विश्वविद्यालय के अधिष्ठाता एवं निदेशकों में

उस विश्वविद्यालय के मण्डल द्वारा नियुक्त दो अधिकारी ।

से
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(5) शासकीय सदस्यों को छोड़कर, मण्डल के सदस्यों

की पदावधि, तीन वर्ष होगो :

परन्तु यह जब कि दो सदस्य, जो शासकीय सदस्य

हों,प्रत्येक वर्ष को समाप्ति पर, निवृत्त हो जायेंगे

न

(6) मण्डल के सदस्य, जो शासकीय सदस्य न हों,

सदस्यों के विषय में लाट (पच) द्वारा निश्चित करेंगे कि

प्रत्येक वर्ष के अन्त में कौन निवृत्त होगा

(7) मण्डल का सदस्य, तत्स्थानो विश्वविद्यालय के

कुलाधिपति को सम्बोधित की हुई लिखित सूचना के द्वारा अपने

पद से त्यागपत्र दे सकता है ।

(8) यदि, किसी कारण से, मण्डल के सदस्य का पद

रिक्त हो जाता है,तो समुचित सरकार, इस धारा के उपबन्धों

के अनुसार उस पर अन्य व्यक्ति को नियुक्ति के द्वारा रिक्तपूर्ति

कर सकती है।

(9) ऐसे मण्डल में,केवल किसी रिक्ति को स्थिति के

अथवा इसकी संरचना में बुटि के आधार पर, मण्डल का कोई

कार्य अथवा कार्यवाहो अविधिमान्य नहींहोगी।

(10) मण्डल को बैठक को गणपूर्ति, हरियाणा कृषि
विश्वविद्यालय के विषय में, मण्डल के चार सदस्यों से और

पंजाब कृषि विश्वविद्यालय के विषय में, मण्डल के पांच सदस्यों

से होगी :

परन्तु यदि गणपूर्ति के अभाव में, मण्डल की बैठक

स्थगित की जातो है तो अगली बैठक में उसी कार्य को करने के

लिए गणपूर्ति आवश्यक नहीं होगी ।

(11) कुलाधिपति, मण्डल का मानद अध्यक्ष होगा

और कुलपति, कार्यकारी अध्यक्ष होगा।

(12) मण्डल के सदस्य, ऐसे दैनिक एवं यात्रा भत्तों

जो कि विहित किये गये हों, के अतिरिक्त इस अधिनियम के

अधीन अपने कार्य करने के लिए कोई पारिश्रमिक प्राप्त करने

के अधिकारी नहीं होंगे;
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परन्तु इसमें कुलपति को उपलब्धियों अथवा अन्य सेवा-

शर्तों को कुछ भी प्रभावित नहींकरेगा।

इस अधिनियम के प्रारम्भ होने पर, विद्यमान विश्व-

विद्यालय के प्रबन्ध मण्डल के सदस्यों ने अपने पदों का रिक्त

कर दिया है, ऐसा समझा जायेगा।

मण्डल की शक्तियां
एवं कार्य

14. मण्डल की शक्तियां एवं कार्य निम्नलिखित रूप में

होंगे :

(क) कुलपति द्वारा प्रस्तुत बजट का अनुमोदन;

(ख) विश्वविद्यालय की सम्पत्ति तथा निधि को धारण

एवं नियन्त्रित करना और विश्वविद्यालय की ओर से सामान्य

निर्देश देना,

(ग) विश्वविद्यालय की ओर से कोई सम्पत्ति स्वोकृत
अथवा हस्तान्तरित करना;

(घ) विशिष्ट मामलों के लिए विश्वविद्यालय में स्था-

पित निधियों की व्यवस्था करना;

(ङ) विश्वविद्यालय से सम्बन्धित धन का विनिहित
करना

(च) विहित ढंग से विश्वविद्यालय के अधिकारियों,

अध्यापकों तथा अन्य कर्मचारियों की नियुक्ति करना;

(छ) विश्वविद्यालय की सामान्य मुद्रा (मोहर) के रूप
और प्रयोग के बारे में निर्देश देना;

(ज) उचित कार्य करने के लिए,ऐसी समितियां नियुक्त
करना, जैसा यह आवश्यक समझ

(i) पूँजी की अभिवृद्धि के लिए धन उधार लेना और
इसके प्रतिसंदाय के लिए उचित प्रबन्ध करना;

(झ) धारा 15 के उपबन्धों के अधीन कुलपति को

नियुक्त करना;

(अ) ऐसे समय पर तथा जितनो बार मण्डल आवश्यक

समझे, बैठक करना;

परन्तु मण्डल को नियमित बैठक, प्रत्येक दो महीने
कम से कम एक बार होगी;

में
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(1) इस अधिनियम एवं परिनियमों के अनुसार विश्व-

विद्यालय सम्बन्धी सभी मामलों को विनियमित तथा अवधारित

करना, और इस अधिनियम अथवा परिनियमों द्वारा मण्डल को

प्रदत्त अथवा अधिरोपित, अधिकारों का प्रयोग करना और

कर्तव्यों का निर्वहन करना ।

15. (1) कुलपति तत्स्थानी विश्वविद्यालय का

पूर्णकालिक अधिकारी होगा और विहित ढंग से मण्डल द्वारा

नियुक्त किया जायेगा;

परन्तु यदि जब तक कि मण्डल के सभी सदस्य, कुलपति

के रूप में नियुक्त किये जाने वाले प्रस्तावित व्यक्ति के चुनाव

के विषय में एकमत न हों,तो तत्स्थानो विश्वविद्यालय के

सम्बन्धित कुलाधिपति के द्वारा नियुक्ति को जायेगो

परन्तु यहां और भी कि हरियाणा कृषि विश्वविद्यालय

का पहला कुलपति हरियाणा राज्य सरकार द्वारा नियुक्त

किया जायेगा;

परन्तु यह और कि, इस अधिनियम के प्रारम्भ होने के

तत्काल पहले, विद्यमान विश्वविद्यालय का कुनपति का पद

जो व्यक्ति धारण किये हुए है, वहो पंजाब कृषि विश्वविद्यालय

का पहला कुलपति समझा जायेगा और पदावधि के शेष भाग

के लिए विद्यमान विश्वविद्यालय के कुलपति पद को

धारण करेगा ।

(2) कुलपति की पदावधि चार वर्ष की होगी और

वह पुननियुक्ति का पात्र होगा

(3) कुलपति की उपलब्धियां और सेवा-शत ऐसी

होंगी, जो कि विहित को गईहों और नियुक्ति के बाद अहित-

कर रूप में परिवर्तित नहीं की जायेंगी।

(4) कुलपति-पद-धारक के अवकाश लेने के कारण

अथवा पदावधि की समाप्ति के अतिरिक्त अन्य कारण से

कुलपति पद की रिक्ति होती है अथवा होने वाली हो, तो

कुलसचिव, मण्डल के समक्ष यह तथ्य प्रस्तुत करेगा और

उपधारा (1) के उपबन्धों के अनुसार ऐसी रिक्ति को

पूति होगी।
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(5) जब तक उपधारा (4) के अधीन रिक्ति की
पूर्ति नहीं की जाती है अथवा ऐसे समय तक जब तक कि

मण्डल कार्यकारी कुलपति को पदाभिहित नहीं करता है, तब

तक हरियाणा कृषि विश्वविद्यालय के विषय में, वरिष्ठतम

अधिष्ठाता, अथवा पंजाब कृषि विश्वविद्यालय के विषय में,

कुलसचिव, यथास्थिति कुलपति पद के नित्यप्रति के कार्यों

को चलायेगा।

(6) मण्डल को लिखित रूप में सम्बोधित किये हुए

तथा सामान्यतः मण्डल के सचिव को, उस तिथि से कम-से-

कम दो महीने पूर्व, जब कि कुलपति मुक्त होना चाहता है, दिये
गये त्याग पत्र द्वारा कुलपति पद से मुक्त हो सकता है।

16. (1) कुलपति, तत्स्थानी विश्वविद्यालय का प्रधान

कार्यपालक एवं शैक्षणिक अधिकारी होगा तथा विद्या परिषद का

सभापति होगा और कुलाधिपति की अनुपस्थिति में, तत्स्थानी

विश्वविद्यालय के दोक्षान्त समारोह की अध्यक्षता करेगा और

उपाधि प्राप्त करने के अधिकारी व्यक्तियों को उपाधियां

प्रदान करेगा।

(2) कुलपति, तत्स्थानी विश्वविद्यालय के कार्यकलाप

पर नियन्त्रण रखेगा और उस विश्वविद्यालय में उचित अनु-

शासन बनाये रखने के लिए उत्तरदायी होगा।

(3) कुलपति, विद्यापरिषद की बैठक बुलायेगा, जब

तक कि वह, तत्स्थानी विश्वविद्यालय के किसी अन्य अधिकारी

को अस्थायी रूप से यह शक्ति प्रत्यायोजित नहीं करता है।

(4) इस अधिनियम द्वारा समुचित सरकार को
प्रदत शक्तियों पर प्रतिकूल प्रभाव डाले बिना, कुलपति, इस
अधिनियम एवं परिनियमों के उपबन्धों के निष्ठापूर्वक अनु-

पालन को सुनिश्चित करेगा।

(5) मण्डल के बजट तथा लेखा विवरण उपस्थित

करने के लिए कुलपति उत्तरदायी होगा।

(6) किसी आपात स्थिति में, जो कि, कुलपति के

विचार में तत्काल कार्यवाहों की अपेक्षा रखती है, जैसा वह

आवश्यक समझे, कार्यवाही करेगा और यथा शीघ्र अवसर पर,
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की गई कार्यवाहो का विवरण उस अधिकारी,प्र
ाधिकारी अथवा

अन्य निकाय को पुष्टि के लिए प्रस्तुत करेगा, जिस मामल
े को

वह व्यक्ति अथवा निकाय सामान्य रूप
 में निवडाता, परन्तु

इस उपचारा में ऐसा कुछ नहीं समझा जायेगा, जो कुत्रपति

को ऐसा व्यय उपगत करने के लिए सशक्त बनाये जो कि बजट

में सम्यक रूप से प्राधिकृत और उप बन्धित न हो ।

(7) उपधारा (6) के अधोन जहां कुलपति को

कोई कार्यवाही तत्स्यानो विश्वविद्यालय के क
िसी व्यक्ति को

सेवा में अहितकर रूप में हो, ऐसो कार्यवाहो तब तक नहीं को

जायेगी जब तक कि सम्बन्धित व्यक्ति को सुना जाने का उचित

अवसर न दिया गया हो, और व्यक्ति जिसके विरुद्ध काई

कार्यवाही प्रस्तावित को जातो है तो वह, जिस तारोख को उसे,

उसके विरूद्ध की जाने वाली प्रस्तावित कार्यवाही संसूचित को

जाती है, उसके तोस दिन के अन्दर मण्डल को अपोल कर

सकता है।

(8) विषय जैसा कि पूर्वोक्त है, कुलपति, तत्स्थानी

विश्वविद्यालय के अधिकारियों,अध्यापकां तथा अन्य कर्मचारियों

को नियुक्ति, निलम्बन और पदच्युति के विषय में मण्डल के

आदेशों को कार्यान्वित करेगा।
市

(9) अध्यापन, अनुसंधान और विस्तार शिक्षा

निकट समन्वय एवं एकोकरण के लिए कुल
पति उत्तरदायो

होगा।
(10) कुलपति अन्य ऐसो शक्तियों का भी प्रयोग

करेगा,जो कि विहित हों।

(11) तत्स्थानी विश्वविद्यालय के अधिकारियों,

अध्यापकों तथा अन्य कर्मचारियों को देय वेतन और भत्ते,

मण्डल के अनुमोदन से कुलपतिद्वारा अवधारित किये जायेंगे ।

17. (1) तत्स्थानी विश्वविद्यालय का कुलसचिव,

उस विश्वविद्यालय का पूर्णकालिक अधिकारी होगा और मण्डल

के अनुमोदन से, उस विश्वविद्यालय के कुलपति द्वारा नियुक्त

किया जायेगा।

(2) तत्स्थानी विश्वविद्यालय का कुलसचिव, ऐसा

पारिश्रमिक और अन्य उपलब्धियां प्राप्त करेगा, जसो कि
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विहित हों, और पदावधि के अन्तर्गत, विहित पारिश्रमिक
अथवा उपलब्धि के अतिरिक्त अन्य पारिश्रमिक अथवा उप-

लब्धि स्वीकार नहीं करेगा।

(3) तत्स्थानी विश्वविद्यालय के कुलसचिव की

शक्तियां एवं कर्तव्य निम्नलिखित रूप में होंगे:

(क) विश्वविद्यालय के अभिलेखों की अभिरक्षा और

विश्वविद्यालय की सामान्य मुद्रा के लिए उत्तरदायी होगा

(ख) विद्या परिषद और मण्डल का पदेन सचिव होना

और ऐसी परिषद् तथा मण्डल के सामने, ऐसो सभी जानकारी

प्रस्तुत करना, यथास्थिति जो कि परिषद् अथवा मण्डल का

कार्य करने के लिए अवश्यक हो;

(ग) विश्वविद्यालय में प्रवेश के लिए आवेदन पत्र

प्राप्त करना

(घ) सभी पाठ्य-विवरण, पाठ्यक्रम और उनसे

सम्बन्धित जानकारियों का स्थायी अभिलेख रखना

(ङ) ऐसी परीक्षाओं के संचालन का प्रबन्ध करना,

जो कि विहित हों, और उनसे सम्बन्धित सभी प्रक्रियाओं के

उचित निष्पादन के लिए उत्तरदायी होना

(ब) ऐसे अन्य कर्तव्यों का पालन करना, जैसा कि

समय-समय पर कुलपति द्वारा विहित किया गया हो अथवा

अपेक्षित हो ।

18. (1) तत्स्थानी विश्वविद्यालय का लेखा नियन्ता,

उस विश्वविद्यालय का पूर्णकालिक अधिकारी होगा और

मण्डल के अनुमोदन से, उस विश्वविद्यालय के कुलपति द्वारा

नियुक्त किया जायेगा।

(2) लेखा नियन्ता, तत्स्थानी विश्वविद्यालय को

सम्पत्ति और विनिधान का प्रबन्ध करेगा और इसकी वित्तीय

नीति के विषय में, इसे सलाह देगा;

(3) लेखा नियन्ता, तत्स्थानी विश्वविद्यालय के सभी

लेखा विषयों के लिए, कुलपति के प्रति उत्तरदायी होगा, इसमें

इसके बजट को तैयारी एवं प्रस्तुति और लेखा विवरण

सम्मिलित होगा।



16

सम्पदा अधिकारी

हरियाणा एवं पंजाब कृषि विश्वविद्यालय अधिनियम 1970

छात्र कल्याण निदेशक

(4) लेखा नियन्ता ऐसा पारिश्रमिक प्राप्त करेगा

जैसा कि विहित किया गया हो और पदावधि के अन्तर्गत,

विहित पारिश्रमिक के अतिरिक्त कोई पारिश्रमिक अथवा

उपलब्धि नहीं प्राप्त करेगा ।

(5) लेखा नियन्ता-

(क) यह सुनिश्चित करेगा कि तत्स्थानो विश्वविद्यालय
द्वारा विनिधान की विधि के अतिरिक्त ऐसा व्यय उपगत

नहीं किया जाता है, जो कि बजट में प्राधिकृत न हो और

(ख) किसी व्यय को नामंजूर करेगा, जो कि किसी

परिनियम के निबन्धनों से समर्थित न हो अथवा जिसके लिए

परिनियम द्वारा उपबन्ध बनाया जाना अपेक्षित हो, परन्तु अब

तक ऐसा न किया गया हो ।

(6) तत्स्थानी विश्वविद्यालय का सारा धन, मण्डल

द्वारा अनुमोदित अनुसूचित बैंक में रखा जायेगा।

19. तत्स्थानी विश्वविद्यालय के सम्पदा अधिकारी को

मण्डल के अनुमोदन से कुलपति नियुक्त करेगा, जो विश्व

विद्यालय के सभी भवनों, मैदानों, उद्यानों तथा अन्य प्रकार की

सम्पत्ति की अभिरक्षा, अनुरक्षण तथा प्रबन्ध के लिए उत्तर-

दायी होगा।

20. (1) तत्स्थानी विश्वविद्यालय का छात्र कल्याण

निदेशक, उस विश्वविद्यालय का पूर्णकालिक अधिकारी होगा

और मण्डल के अनुमोदन से कुलपति द्वारा नियुक्त किया

जायेगा ।

(2) छात्र कल्याण निदेशक के निम्नलिखित कर्तव्य

होंगे, यथा :-

(क) छात्रों के लिए आवास की व्यवस्था करना;

(ख) छात्र परामर्श के कार्यक्रम को निदिष्ट करना;

(ग) कुलपति द्वारा अनुमोदित योजनाओं के अनुसार

छात्रों के रोजगार की व्यवस्था करना;

(घ) पाठ्येतर क्रिया कलापों का निरीक्षण करना;

(ङ) विश्वविद्यालय के स्नातकों के नियोजन में सहा-
यता करना



महाविद्यालय के
अधिष्ठाता

पुस्तकालयाध्यक्ष

विद्या परिषद्
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(च) विश्वविद्यालय के पूर्व छात्र समाज को गठित
तथा सम्पर्क करना;

21. (1) प्रत्येक महाविद्यालय का एक अधिष्ठाता
होगा, जो पूर्णकालिक अधिकारी होगा और मण्डल के अनुमो
दन से कुलपति द्वारा नियुक्त किया जायेगा ।

(2) अपने महाविद्यालय से सम्बद्ध सभी विषयों में,

अधिष्ठाता, कुलपति के प्रति उत्तरदायो होगा ।

(3) महाविद्यालय के विभागों के गठन और अधि-
वासी शिक्षण के संचालन के लिए उत्तरदायी होगा।

22. (1) तत्स्थानी विश्वविद्यायल का पुस्तकालया-

ध्यक्ष, मण्डल के अनुमोदन से कुलपति द्वारा नियुक्त किया
जायेगा और वह पुस्तकालय का प्रभारी होगा।

(2) पुस्तकालय से सम्बद्ध सभी विषयों में पुस्तका

लयाध्यक्ष कुलपति के प्रति उत्तरदायी होगा।

23. (1) विद्या परिषद् विश्वविद्यालय के शैक्षणि क

विषयों की प्रभारी होगी और इस अधिनियम तथा परिनियमों

के उपबन्ध के अधीन, देख-रेख, निर्देशन एवं नियन्त्रण करेगी,
और शिक्षण, शिक्षा तथा परीक्षाओं के स्तर को बनाये रखने में
तथा उपाधियों की प्राप्ति से सम्बन्धित मामलों में उत्तरदायी

होगी और अन्य प्रकार को शक्तियों का प्रयोग करेगी तथा
कर्तव्यों का अनुपालन करेगी,जैसा कि विहित किया जाए,

(2) पूर्वगामी शक्ति को व्यापकता पर प्रभाव डाले

बिना विद्या परिषद् के पास निम्नलिखित शक्ति होगी:-

(क) पुस्तकालयों के नियन्त्रण और प्रबन्ध सहित,
सभी शैक्षणिक मामलों में, कुलपति को सलाह देना

(ख) अपनी बैठकों में ऐसे विभागाध्यक्षों को सहयो
जित करना, जैसा कि यह आवश्यक समझे;

(ग) आचार्य पद, सह-आचार्य पद, सहायक आचार्य
पद तथा अन्य अध्यापन के पदों को संस्थित करने के लिए और

उनके कर्तव्यों एवं उपलब्धियों से सम्बन्ध में कुलपति को
सिफारिश करना;
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(घ) अध्यापन, अनुसन्धान और विस्तारविभागों के

गठन अथवा पुनर्गठन के लिए योजनाएं बनाना, परिवतित

अथवा संशोधित करना;

(ङ) विश्वविद्यालय में छात्रों के प्रवेश के विषय में

विनियम बनाना;

(च) विश्वविद्यालय द्वारा संचालित परीक्षाओं के

विषय में विनियम और शतें बनाना, जिनके आधार पर ऐसी

परीक्षाओं के लिए छात्रों को प्रविष्ट किया जायेगा;

(छ) उपाधियों, उपाधि पत्रों (डिप्लोमा) तथा

प्रमाण-पत्रों तक ले जाने वाले पाठ्यक्रमों के सम्बन्ध में विनियम

बनाना;

(ज) स्नातकोत्तर अध्ययन, अनुसंधान तथा विस
्तार

के विषय में सिफारिश करना;

(झ) विश्वविद्यालय में अध्यापकों के लिए निर्धारित

की जाने वाली योग्यताओं के विषय में सिफारिश करना;

(अ) ऐसी अन्य शक्तियों का प्रयोग करना और ऐसे

अन्य कर्तव्यों का अनुपालन करना, जैसा कि इस अधिनियम के

द्वारा अथवा उपबन्धों के अधीन प्रदत्त हो अथवा इस पर

अधिरोपित हों।

(3) विद्या परिषद् इनसे मिलकर बनेगी :-

(क) कुलपति;

(ख) विश्वविद्यालय के महाविद्यालयों के अधिष्ठाता

(ग) अधिष्ठाता,स्नातकोत्तर अध्ययन;

(घ) विस्तार शिक्षा निदेशक;

(ङ) अनुसंधान निदेशक;

(च) अपने-अपने महाविद्यालय से चुने जाने वा

प्रत्येक महाविद्यालय से एक विभागाध्यक्ष ।

(4) उपधारा (3) खण्ड (च) में विनिदिष्ट सदस

की पदावधि दो वर्ष होगी।
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अध्याय 4
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24. (1) निम्नलिखित महाविद्यालय हरियाणा कृषि
विश्वविद्यालय के घटक महाविद्यालय होंगे, यथा :-

(क) कृषि महाविद्यालय, हिसार;
(ख) पशु चिकित्सा महाविद्यालय, हिसार;

(ग) पशु विज्ञान महाविद्यालय, हिसार;
(घ) मौलिक विज्ञान एवं मानविको महाविद्यालय

तथा ऐसे अन्य महाविद्यालय जो विश्वविद्यालय द्वारा इस अधि-
नियम के प्रारम्भ होने के बाद स्थापित किये जाएं; और

(ङ) हरियाणा राज्य में, केन्द्रीय सरकार के कृषि
अनुसंधान, तकनीकी और विस्तार शिक्षा के ऐसे संस्थान, जो
हरियाणा कृषि विश्वविद्यालय के महाविद्यालय के रूप में

एकीकृत होना चाहें ।

(2) निम्नलिखित महाविद्यालय, पंजाब कृषि विश्व-
विद्यालय के घटक महाविद्यालय होंगे, यथा:-

(क) कृषि महाविद्यालय, लुधियाना;
(ख) कृषि अभियान्त्रिकी (इन्जीनियरिंग) महा-

विद्यालय, लुधियाना;

(ग) गृह विज्ञान महाविद्यालय, लुधियाना;
(घ) मौलिक विज्ञान एवं मानविको महाविद्यालय,

लुधियाना;

(ङ) पशु चिकित्सा महाविद्यालय, लुधियाना;
(च) कृषि महाविद्यालय, पालमपुर जब तक कि संघ

राज्य क्षेत्र, हिमाचल प्रदेश में विश्वविद्यालय स्थापित नहीं
होता है;

(छ) ऐसे अन्य महाविद्यालय, जो विश्वविद्यालय द्वारा,
इस अधिनियम के प्रारम्भ होने के बाद स्थापित किये जाएं;
और

(ज) पंजाब राज्य में, केन्द्रीय सरकार के, कृषि
अनुसंधान, तकनीको तथा विस्तार शिक्षा के ऐसे संस्थान, जो

पंजाब कृषि विश्वविद्यालय के महाविद्यालय के रूप में एकोकृत
होना चाहें।
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(3) (क) तत्स्थानी विश्वविद्यालय के प्रत्येक महा-

विद्यालय में एक पाठ्य समिति होगी और जहां विद्या शाखा
में एक से अधिक महाविद्यालय हों तो उस विद्या शाखा के सभी

महाविद्यालयों के लिए एक पाठ्य समिति हो सकती है।

(ख) विभिन्न महाविद्यालयों के अधिष्ठाता, अपनी-

अपनी पाठ्य समितियों के अध्यक्ष होंगे और महाविद्यालयों के

विभागाध्यक्ष उसके सदस्य होंगे ।

(ग) एक विद्या शाखा के एक से अधिक महाविद्यालय

के लिए जहां एक पाठ्य समिति हो तो प्रवरना के अनुसार एक

वर्ष की अवधि के लिए, प्रत्येक अधिष्ठाता चक्रानुक्रम से पाठ्य

समिति का अध्यक्ष होगा।

(घ) कुलपति, जैसा कि उचित समझे, उसो अथवा

अन्य महाविद्यालयों के विषयों अथवा विज्ञान से सम्बन्धित ऐसे

अन्य अध्यापकों को पाठ्य समिति के लिए मनोनीत कर
सकता है।

(ङ) पाठ्यक्रम निर्धारित करना,ऐसी पाठ्य समितियों

के कर्तव्य होंगे, ताकि पाठ्यक्रम के समाकलित तथा सुसंतुलित

रूप को सुनिश्चित किया जा सके।

(4) प्रत्येक महाविद्यालय ऐसे विभागों को समाविष्ट

करेगा, जो कि विहित किये गये हों, और, प्रत्येक विभाग को,
ऐसे अध्ययन के विषय प्रदान किये जायेंगे, जैसा कि विद्या

परिषद् ठीक समझे ।

(5) प्रत्येक विभाग का एक अध्यक्ष होगा, जो

अधिवासी शिक्षण के लिए अधिष्ठाता के प्रति, अनुसंधान के

लिए, अनुसंधान निदेशक के प्रति, और विस्तार शिक्षा के लिए,

विस्तार शिक्षा निदेशक के प्रति, उत्तरदायी होगा।

(6) प्रत्येक विभाग का अध्यक्ष, कुलपति द्वारा चुना

जायेगा और उसके द्वारा, मण्डल के अनुमोदन से नियुक्तकिया
जायेगा।

(7) विभागाध्यक्षों के कर्तव्य, शक्तियां और कार्य ऐसे

होंगे, जैसे कि विहित किये गये हों ।
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अनुसन्धान के लिए
प्रयोग केन्द्र

25. (1) इस अधिनियम एवं परिनियमोंके उपबन्धों
के अधीन, प्रत्येक तत्स्थानी विश्वविद्यालय के अन्तर्गत प्रयोग
केन्द्र स्थापित किये जायेंगे, जो दोनों मौलिक और व्यावहारिक
अनुसंधान के लिए उत्तरदायो होंगे, और जहां तक सम्भव हो
सकेगा, अनुसंधान क्रिया कलाप, केन्द्रीय अनुसंधान केन्द्रों और
राज्य के विभिन्न कृषि जलवायु अंचलों में अन्य क्षेत्रीय अनुसंधान
एवं परीक्षण केन्द्रों में एकत्र की जायेंगी।

कृषि विस्तार शिक्षा

(2) प्रत्येक तत्स्थानो विश्वविद्यालय में एक अनु-
संधान निदेशक होगा, जो कुलपति के प्रति उत्तरदायी होगा
औरजो अधिष्ठाताओं के परामर्श से और मण्डल के अनुमोदन
से, कुलपति द्वारा नियुक्त किया जायेगा ।

(3) अनुसंधान निदेशक, कृषि में प्रशिक्षित पूर्णकालिक
अधिकारी होगा और विश्वविद्यालय तथा इसके बहिवर्ती
उपकेन्द्रों के अनुसंधान कार्यक्रम का प्रारम्भ, मार्गदर्शन और
समन्वय करेगा ।

26. (1) तत्स्थानो विश्वविद्यालय के कार्य, प्रादेशिक
सोमा के सम्बन्ध में, जहां तक विस्तृत हैं, ऐसा विश्वविद्यालय
इनके उत्तरदायी होगा-

(क) कृषि विस्तार कार्य, जा मुख्यतः स्वरूप में शिक्षा
सम्बन्धी हो; और

(ख) राष्ट्रीय विस्तार खण्डों के लिए भावो विस्तार
अधिकारियों तथा विस्तार प्रशिक्षण केन्द्रों में अनुदेशकों के लिए
प्रशिक्षण प्रदान करना;

(2) किसी भी विषय वस्तु से सम्बद्ध, सभी विस्तार
विशेषज्ञ, प्रत्येक तत्स्थानी विश्वविद्यालय के अपने-अपने विषय-
वस्तु अनुभागों के कर्मचारीवृन्द के सदस्य होंगे और कृषि
विकास, तथा सहकारिता के विभागों के साथ निकट समन्वय
में काम किया करेंगे ।

(3) विस्तार शिक्षा निदेशक, कृषि में तकनीको रूप
में प्रशिक्षित पूर्णकालिक अधिकारी होगा और अधिष्ठाताओं के
परामर्श से तथा मण्डल के अनुमोदन से कुलपति द्वारा नियुक्त
किया जायेगा।



22

निवृत्ति तथा अन्य
सेवा शत

भविष्य निधि

हरियाणा एवं पंजाब कृषि विश्वविद्यालय अधिनियम 1970

वैतनिक अधिकारियों की

नियुक्ति

अस्थायी प्रबन्ध

परिनियम

(4) विस्तार शिक्षा निदेशक, कुलपति के प्रति उत्तर-

दायी होगा और किसानों तथा गृहिणियों की समस्याओं को

सुलझाने में वैज्ञानिक अन्वेषणों के परिणामों को लागूकरने में

उनकी सहायतार्थ कार्यक्रम विकसित करेगा।

अध्याय 5

सेवाएं

27. तत्स्थानी विश्वविद्यालय के प्रत्येक अधिकारी,

अध्यापक अथवा अन्य कर्मचारी की सेवा निवृत्ति की आयु तथा

अन्य सेवा-शत ऐसी होंगी, जैसी कि विहित की गई हों।

28. प्रत्येक तत्स्थानी विश्वविद्यालय अपने अधिकारियों,

अध्यापकों तथा अन्य कर्मचारियों के लाभ के लिए, ऐसे ढंग से,

ऐसी शर्तों के अधीन, जैसी कि विहित की गई हों, उपदान और
भविष्य निधि गठित करेगा।

29. इस अधिनियम के उपबन्धों के अधीन, तत्स्थानी

विश्वविद्यालय के तकनीकी कर्मचारीबन्द के सदस्य, सम्बन्धित

विभाग के सदस्यों के परामर्श से विभागाध्यक्ष द्वारा चुने जायेंगे,

यथास्थिति, अधिष्ठाता अथवा अनुसंधान, निदेशक, अथवा

बिस्तार शिक्षा निदेशक द्वारा अनुशंसित किये जायेंगे और

मण्डल के अनुमोदन से कुलपति द्वारा नियुक्त किये जायेंगे।

30. ऐसे समय तक, जब तक कि तत्स्थानी विश्व

विद्यालय के प्राधिकारी उचित रूप से गठित नहीं किये जाते,

तब तक, कुलपति, उस विश्वविद्यालय के किसी भी अधिकारी

को अस्थायी रूप से नियुक्त कर सकता है, जैसा कि इस अधि

नियम के द्वारा नियुक्त करने के लिए विश्वविद्यालय प्राधिकृत

हो ।

अध्याय 6

परिनियम एवं विनियम

31. इस अधिनियम के उपबन्धों के अधीन, तत्स्थानी

विश्वविद्यालय के परिनियम किसी भी मामले की व्यवस्था कर

सकते हैं और विशेषतः निम्नलिखित के लिए व्यवस्था करेंगे :-

(क) विश्वविद्यालय के प्राधिकारियों की संरचना,

शक्तियों एवं कर्तव्यों की;
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(ख) विश्वविद्यालय के प्राधिकारो सदस्यों और विश्व-
विद्यालय के अधिकारियों, अध्यापकों तथा अन्य कर्मचारियों के
चुनाव, नियुक्ति एवं पद में बने रहने की तथा साथ में रिक्तियों
की पूर्ति और इन प्राधिकारियों,अधिकारियों, अध्यापकों तथा
अन्य कर्मचारियों से सम्बन्धित सभी मामलों,जिनके लिए यह
व्यवस्था करना आवश्यक अथवा वांछनीय हो

(ग) विश्वविद्यालय के अधिकारियों के पदनाम,
नियुक्ति के तरीके, शक्तियों और कर्तव्यों की

(घ) अध्यापकों के वर्गीकरण और नियुक्ति के तरीके
की

(ङ) विश्वविद्यालय के अधिकारियों, अध्यापकों तथा
अन्य कर्मचारियों के लाभ के लिए उपदान अथवा भविष्यनिधि
अथवा दोनों के गठन की

(च) उपाधियों एवं उपाधिपत्रों (डिप्लोमा) को
संस्थित करने की

(छ) मानद उपाधियों को प्रदान करने को

(ज) विभागों के स्थापन, समामेलन, उपविभाजन और
समापन की

के(झ) विश्वविद्यालय द्वारा अनुरक्षित छात्रावासों
स्थापन और समापन की;

(अ) अध्येतावृत्तियों, छात्रवृत्तियों, पदकों तथा पुरस
कारों को संस्थित करने की;

(ट) स्नातकों के रजिस्टर के अनुरक्षण की;
(ठ) विश्वविद्यालय में छात्रों के प्रवेश और उनके

नामांकन तथा इस रूप में बने रहने की

(ङ) विश्वविद्यालय की उपाधियों एवं उपाधि पत्रों के
लिए निर्धारितपाठ्यक्रमों की

(ढ) शर्तों की, जिनके अधीन, छात्रों को उपाधियों,
उपाधिपत्रों अथवा अन्य पाठ्यक्रमों के लिए प्रविष्ट किया जायेगा
और परीक्षाएं आयोजित करने के उपाय की तथा उपाधियों
एवं उपाधिपत्रों को प्रदान करने के लिए पात्रता की

(ण) विश्वविद्यालय के छात्रों के आवास की शर्तों की
और विश्वविद्यालय द्वारा अनुरक्षित छात्रावासों में आवास के

लिए शुल्क उ‌ग्रहण की;
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परिनियम किस प्रकार

बनाये गये

(त) विश्वविद्यालय द्वारा अनुरक्षित छात्रावासों की

भान्यता और निरीक्षण की

(थ) विश्वविद्यालय के अधिकारियों, अध्यापकों तथा

अन्य कर्मचारियों की संख्या, योग्यताओं, उपलब्धियों एवं

अन्य सेवा शर्तों की और उनकी सेवाओं तथा क्रियाकलाप की

तैयारी एवं अनुरक्षण की
(द) विश्वविद्यालय द्वारा लिये जाने वाले शुल्क की

(घ) विश्वविद्यालय के कार्य में नियोजित व्यक्तियों

को दिये जाने वाले पारिश्रमिक और भतों के साथ यात्रा एवं

दैनिक भत्तों की;

(न) अध्येतावृत्तियों, छात्रवृत्तियों, पदकों और पुरस्कारों,
वृत्तियों एवं शुल्क रियायतों को प्रदान करने के लिए शर्तों की;

(प) सभी मामलों की, जो कि इस अधिनियम द्वारा

परिनियमों से व्यवस्थित किये जाने हैं अथवा किये जाएं।

32. (1) पंजाब कृषि विश्वविद्यालय अधिनियम,

1961 की धारा (30) के अधीन विद्यमान विश्वविद्यालय

द्वारा बनाये गये और इस अधिनियम के प्रारम्भ होने से तत्काल

पहले लागू परिनियम, जहां तक इस अधिनियम के उपबन्धों से

असंगत न हों और ऐसे अनुकूलनों तथा परिवर्तनों के अधीन हों,

जैसा कि समुचित सरकार द्वारा अधिसूचित किया गया हो,

तत्स्थानी विश्वविद्यालय के पहले परिनियम होंगे ।

वे

(2) समय-समय पर, मण्डल नये अथवा अतिरिक्त

परिनियम बना सकता है और संशोधित अथवा निरस्त कर

सकता है, इस ढंग से कि जैसा कि इस धारा में इसके पश्चात्

उपबन्धित है।

(3) विद्या परिषद्, मण्डल को परिनियमों के प्रारूप

का प्रस्ताव कर सकती है और ऐसे प्रारूपों पर मण्डल के द्वारा

अपनी अगली बैठक में विचार किया जायेगा;

परन्तु विश्वविद्यालय के किसी प्राधिकारी की प्रतिष्ठा,

शक्तियों अथवा संरचना को प्रभावित करने वाले किसी परि

नियम का प्रारूप अथवा परिनियम का कोई संशोधन विद्या

परिषद् तब तक प्रस्तावित नहीं करेगी जब तक कि ऐसे

1961 का पंजाब अधिनियम 32
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अधिकारी को प्रस्ताव पर अपने विचार व्यक्त करने का अवसर

न दिया गया हो और विचार यदि व्यक्त किये गये हों तो
मण्डल द्वारा उस पर विचार किया जायेगा ।

(4) उपधारा (3) में निर्दिष्ट ऐसे किसी प्रारूप पर
मण्डल विचार कर सकता है और प्रस्तावित परिनियम को
पारित अथवा अस्वीकृत कर सकता है अथवा किसी संशोधन के

साथ, जो कि यह सुझाये,विद्या परिषद् को पुनविचार के लिए
पूर्णरूप में अथवा आंशिक रूप में वापिस भेज सकता है।

(5) (क) मण्डल का कोई भी सदस्य, मण्डल को

किसी भी परिनियम का प्रारूप प्रस्तुत कर सकता है और यदि
यह ऐसे मामले से सम्बन्धित है जो विद्या परिषद् के कार्यक्षेत्र
में नहीं पड़ता है, तो मण्डल इस प्रस्ताव को या तो स्वोकार करा

सकता है अथवा अस्वीकार कर सकता है।

(ख) यदि ऐसा प्रारूप विद्या परिषद् के कार्यक्षेत्र में

होने वाले विषय से सम्बन्धित है,तो मण्डल, विद्या परिषद् को
इस पर विचार करने के लिए निर्दिष्ट करेगा, जो मण्डल को

यह बतला सकती है कि यह प्रस्ताव का अनुमोदन नहीं करती,
जो कि फिर मण्डल से अस्वीकृत समझा जायेगा अथवा मण्डल
को प्रारूप इस रूप में प्रस्तुत किया जाए जिसका विद्या परिषद्
अनुमोदन कर सके और इस धारा के उपबन्ध उस स्थिति में
लागू होंगे जबकि प्रारूप मण्डल के किसी एक सदस्य द्वारा

प्रस्तुत किया गया हो, जैसे कि वे विद्या परिषद् द्वारा मण्डल को

प्रस्तुत प्रारूप की स्थिति में लागू होते हैं।

33 (1) तत्स्थानी विश्वविद्यालय का कोई प्राधिकारी

इस अधिनियम और परिनियमों से संगत निम्नलिखित के लिए
विनियम बना सकता है

(क) इसकी बैठकों मेंपालन की जाने वाले प्रक्रिया के

निर्धारण और गणपूर्ति के लिए अपेक्षित सदस्यों की संख्या के
लिए;

(ख) सभी विषयों, जो इस अधिनियम और परिनियमों
द्वारा, विनियमों से उपबन्धित किये जाने हों, कि व्यवस्था के
लिए;

(ग) किसी भी अन्य मामले की व्यवस्था के लिए जो
केवल प्राधिकारी से सम्बन्धित हो और इस अधिनियम और
परिनियमों द्वारा उपबन्धित न हो ।
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(2) तत्स्थानी विश्वविद्यालय का प्रत्यके प्राधिकारी

ऐसे प्राधिकरण के सदस्यों को बैठकों की तिथियों और बैठकों

में किये जाने वाले कार्य की सूचना देने के लिए एवं बैठकों की
कार्यवाही के अभिलेखों को रखने की व्यवस्था के लिए, विनियम
बनायेगा ।

(3) परिनियमों के उपबन्धों के अधीन, विद्या परिषद्,

तत्स्थानो विश्वविद्यालय के पाठ्यक्रमों, परीक्षाओं की पद्धति
और उपाधियों एवं उपाधिपत्रों की व्यवस्था के लिए, सम्बन्धित
पाठ्य समितियों से तत्सम्बन्धी प्रारूपों को प्राप्त करने के बाद
विनियम बना सकती है ।

(4) विद्या परिषद्, पाठ्यसमिति द्वारा प्राप्त प्रारूप को
बदल नहीं सकती, परन्तु नामंजूर अथवा विद्या परिषद् के

सुझावों सहित, पाठ्यसमिति को और विचार करने के लिए
वापिस भेज सकती है।

(5) मण्डल, ऐसे ढंग में जैसा कि यह विनिदिष्ट करे,
इस धारा के अधीन बनाये गये किसी विनियम के संशोधन को

अथवा उपधारा (1) के अधीन बनाये गये विनियम को

निष्प्रभाव करने का निर्देश दे सकता है।

(6) इस धारा में कुछ भी अन्तविष्ट होने पर भी,

पंजाब कृषि विश्वविद्यालय अधिनियम, 1961 की धारा 31 के
अधीन, विद्यमान विश्वविद्यालय द्वारा बनाये गये और इस

अधिनियम के प्रारम्भ होने से तत्काल पहले लागू किये गये

विनियम जहां तक इस अधिनियम के उपबन्धों के साथ असंगत

न हों और अनुकूलनों तथा परिवर्तनों के अधीन हों, जो कि

समुचित सरकार द्वारा अधिसूचित हों, प्रत्येक तत्स्थानी विश्व

विद्यालय के पहले विनियम होंगे ।

अध्याय 7

लेखा एवं संपरीक्षा

34. (1) प्रत्येक तत्स्थानी विश्वविद्यालय के पास

सामान्य निधि होगी जिसमें निम्नलिखित जमा की जायेगी :-

(क) शुल्कों,विन्यासों एवं अनुदानों तथा विश्वविद्या-
लय की सम्पत्तियों के साथ-साथ छात्रावासों, प्रयोगकेन्द्रों एवं

फार्मों से प्राप्त आय;
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(ख) समुचित सरकार द्वारा दिये गये अंशदान तथा
अनुदान ऐसी शर्तों पर जो कि यह अधिरोपित करे और

(ग) अन्य अंशदान, अनुदान, दान और उपकृतियां ।

2. प्रत्येक तत्स्थानी विश्वविद्यालय वित्त समिति का

गठन करेगी, जो इनसे मिलकर बनेगी :-

(क) कुलपतिः

(ख) लेखा नियन्ताः

(ग) शासकीय सदस्यों में से मण्डल द्वारा चुना गया,

एक सदस्यः

(घ) अशासकीय सदस्यों में से मण्डल द्वारा चुना गया,

एक सदस्य

(3) तत्स्थानी विश्वविद्यालय की वित्त समिति की

शक्तियां और कर्तव्य निम्नलिखित होंगे :-
(क) विश्वविद्यालय के वार्षिक लेखाओं की परीक्षा

करना और उस पर मण्डल को सलाह देनाः

• (ख) बजट प्राक्कलनों की परीक्षा और उस पर मण्डल

को सलाह देनाः

(ग) समय-समय पर विश्वविद्यालय की वित्तीय स्थिति
पर पुनवलोकन करनाः

(घ) विश्वविद्यालय के वित्त सम्बन्धी सभी मामलों
पर विश्वविद्यालय को सिफारिश करना

(इ) व्यय अन्तग्रस्त करने वाले सभी प्रस्तावों जिनके
लिए बजट में कोई व्यवस्था नहीं की गई है अथवा जिसमें कि
बजट मेंदी गई राशि से अधिक व्यय अन्तग्रस्त हो, के लिए
मण्डल को सिफारिश करनाः

(4) लेखें और तुलन-पत्र कुलपति द्वारा मण्डल के

माध्यम से समुचित सरकार को प्रस्तुत किये जायेंगे, जो कि
स्थानीय निधि लेखा परीक्षक के द्वारा उन्हें संपरोक्षित करवा-
येगी।

(5) लेखे, जब संपरीक्षित हो जायें, मुद्रित किये जायेंगे
और उसकी प्रतियां संपरीक्षित विवरण सहित कुलपति द्वारा

मण्डल को प्रस्तुत की जायेगी, जो मण्डल उन्हें समुचित सरकार
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को अपनी टिप्पणियों सहित, जैसा कि यह ठीक समझे, अग्रषित
करेगा और वह सरकार राज्य विधान सभा के सामने रखे जाने
के लिए, उसमें अपनी टिप्पणियों सहित संपरीक्षित लेखाओं की
प्रतिलिपि करवायेगी।

अध्याय 8

विविध

35. इस अधिनियम के प्रारम्भ होने पर विद्यमान
विश्वविद्यालय के देयादेय, हरियाणा कृषि विश्वविद्यालय तथा
पंजाब कृषि विश्वविद्यालय, को अन्तरित एवं इनमें निहित होंगे
और ऐसे विश्वविद्यालयों के बीच निम्नलिखित सिद्धान्तों के
अनुसार प्रभाजित किये जायेंगे, यथा:-

(क) (i) इस अधिनियम के प्रारम्भ होने से तत्काल
पहले, जो विद्यमान विश्वविद्यालय का जो कोई अदेय
हरियाणा राज्य में है, और ऐसी सम्पत्ति का प्रत्येक
अधिकार, हरियाणा कृषि विश्वविद्यालय, को अन्तरित
एवं इसमें निहित होगा,

(ii) प्रत्येक अन्य अदेय और इसका प्रत्येक अधि-
कार पंजाब कृषि विश्वविद्यालय को अन्तरित और उसमें
निहित होगा;
(ख)(1) विद्यमान विश्वविद्यालय का प्रत्येक देय जो
कि हरियाणा राज्य में किसी इकाई अथवा सम्पत्ति से
सम्बन्ध योग्य हो, यदि इस अधिनियम के प्रारम्भ होने
से तत्काल पहले अस्तित्व में हो तो यह हरियाणा कृषि
विश्वविद्यालय का देय होगा,

(ii) विद्यमान विश्वविद्यालय का प्रत्येक देय,
ऐसे प्रारम्भ होने पर अस्तित्व में हो तो यह पंजाब कृषि
विश्वविद्यालय का देय होगा

(ग) इस अधिनियम के प्रारम्भ होने से तत्काल पहले,
विद्यमान विश्वविद्यालय के नकद अतिशेष (भले ही नकद, बैंक
अथवा प्रतिभूति निक्षेपों के रूप में हो) और आरक्षित निधि
के प्रारम्भ होने की ऐसी स्थिति तक विद्यमान विश्वविद्यालय
सभी देय कम करने के बाद, हरियाणा कृषि विश्वविद्यालय
एवं पंजाब कृषि विश्वविद्यालय के बीच 40: 60 के अनुपात

में प्रभाजित किया जायेगा;
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(घ) इस अधिनियम के प्रारम्भ होने से पहले, विद्यमान
विश्वविद्यालय द्वारा किया गया संविदा, यदि ऐसा प्रारम्भ

होने की स्थिति में अस्तित्व में हो तो, किया हुआ समझा
जायेगा-

(1) इस स्थिति में संविदा जो कि हरियाणा राज्य
में, विद्यमान विश्वविद्यालय को किसी सम्पत्ति अथवा
इकाई से सम्बन्ध के योग्य हो तो, हरियाणा कृषि
विश्वविद्यालय द्वारा किया हुआ समझा जायेगा;

(ii) किसी अन्य स्थिति में, पंजाब कृषि विश्व-

विद्यालय द्वारा किया हुआ समझा जायेगाः

(5) विद्यमान विश्वविद्यालय का प्रत्येक अंश, ऋणपत्र,
बन्धपत्र और किया गया अन्य विनिधान का, इस अधिनियम

के प्रारम्भ होने के तत्काल पहले के साल के बीच के औसत
बाजारी मूल्य के आधार पर, मूल्य लगाया जायेगा और ऐसा
अवधारित मूल्य, हरियाणा कृषि विश्वविद्यालय एवं पंजाब

कषि विश्वविद्यालय के बीच 50 :60 के अनुपात में प्रभाजित
किया जायेगा;

(च) इस अधिनियम के प्रारम्भ होने से पहले, विद्यमान
विश्वविद्यालय द्वारा लिया गया प्रत्येक उधार ऐसा प्रारम्भ

होने की स्थिति में दायित्व यदि अस्तित्व में है तो उस पर देय

ब्याज सहित हरियाणा कृषि विश्वविद्यालय एवं पंजाब कृषि

विश्वविद्यालयद्वारा 40:60 के अनुपात में, मिलकर वापिस
किया जायेगाः

(छ) विद्यमान विश्वविद्यालय के प्रत्येक अधिकारी

अथवा अन्य कर्मचारी की भविष्य निधि और उपार्जन, तत्स्थानी
विश्वविद्यालय में, जिसमें इस अधिनियम की प्रारम्भ होने की
तिथि को वह लगाया गया है, अन्तरित हो जायेंगे।
स्पष्टीकरण -इस धारा के तात्पर्यों के लिए, "सम्पत्ति में

सभी प्रकार की सम्पत्ति चल और अचल, अधिकार, शक्तियां,
प्राधिकार एवं विशेषाधिकार, और अन्य दूसरे अधिकार तथा
ऐसी सम्पत्ति से होने वाले लाभ, जैसा कि इस अधिनियम के
प्रारम्भ होने के तत्काल पहले, वे विद्यमान विश्वविद्यालय के

स्वामित्व, अधिकार शक्ति अथवा नियन्त्रण में थे और सभी

लेखा पुस्तकें, रजिस्टर, अभिलेख और उनसे सम्बन्धित सभी
प्रकार के अन्य सभी दस्तावेज सम्मिलित समझे जायेंगे और
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विद्यमान विश्वविद्यालय के तब अस्तित्वशील सभी प्रकार के
दायित्व भी सम्मिलित समझे जायेंगे।

36. यदि इस अधिनियम के प्रारम्भ होने के समय,
कोई बाद, अपील अथवा दूसरी किसी भी प्रकार की कार्यवाही,
विद्यमान विश्वविद्यालय के द्वारा अथवा विरुद्ध लंबित है तो
वह विद्यमान विश्वविद्यालय के विघटन के कारण न तो समाप्त
होगी, न रोकी जायेगो अथवा किसी भी प्रकार प्रतिकूल रूप
में प्रभावित नहीं की जायेगी, परन्तु बाद, अपील अथवा अन्य
कार्यवाही चालू रखी जाए, कार्यवाही की जाए अथवा निम्न-
लिखित के द्वारा अथवा विरुद्ध लागू की जाए

(क) यदि यह हरियाणा राज्य में विद्यमान विश्वविद्या-
लय को किसी सम्पत्ति अथवा इकाई से सम्बन्धित है तो हरि-
याणा कृषि विश्वविद्यालयः और

(ख) अन्य किसी मामले में पंजाब कृषि विश्वविद्यालय

37. (1) धारा (13) में जैसा अन्यथा उपबन्धित है,
उसे छोड़कर इस अधिनियम के प्रारम्भ होने से तत्काल पहले
विद्यमान विश्वविद्यालय के ऐसा पद धारण करने वाले सभो
अधिकारी और अन्य कर्मचारी इसके प्रारम्भ होने पर, तत्स्थानी
विश्वविद्यालय के अधिकारी और कर्मचारी हो जायेंगे और ऐसे
अधिकारी अथवा अन्य कर्मचारी उन विश्वविद्यालयों में निम्न-

लिखित सिद्धान्तों के अनुसार विभाजित किये जायेंगे, यथा:-

(क) विद्यमान विश्वविद्यालय के वे अधिकारी अथवा
अन्य कर्मचारी जो हरियाणा राज्य में विद्यमान विश्वविद्यालय
की किसी सम्पत्ति अथवा इकाई में, अथवा सम्बन्ध में पद
धारण किये हुए है, हरियाणा कृषि विश्वविद्यालय के अधिकारी
अथवा अन्य कर्मचारी हो जायेंगे;

(ख) प्रत्येक अन्य अधिकारी अथवा अन्य कर्मचारी
पंजाब कृषि विश्वविद्यालय का अधिकारी और अन्य कर्मचारी
हो जायेगा ।

(2) विद्यमान विश्वविद्यालय का प्रत्येक अधिकारी
अथवा अन्य कर्मचारो, इस अधिनियम के प्रारम्भ होने की
तारीख को और उसमें तत्स्थानी विश्वविद्यालय में अपने पद

अथवा सेवा को उन्हीं निबन्धनों एवं शत पर तथा पैन्शन,
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भविष्य निधि, उपदान और दूसरे विषयों के उन्हीं अधिकारों
के साथ, धारण करेंगे जो उसे, यदि विद्यमान विश्वविद्यालय

विघटित न होता, वे ग्राह्य होते, और ऐसा तब तक जारी
रहेगा जब तक कि तत्स्थानी विश्वविद्यालय में उसे रोजगार
से उचित रूप से पदच्युत नहीं किया जाता अथवा जब तक कि
उसके पारिश्रमिक एवं निबन्धन अथवा सेवा शर्त तत्स्थानी

विश्वविद्यालय द्वारा बदली नहीं जाती ।

(3) इस अधिनियम के प्रारम्भ होने के तत्काल पहले,
जिन व्यक्तियों को, जो कि पैन्शन, भविष्य निधि, उपदान

अथवा अन्य ऐसी निधि के लिए न्यासी थे, जो निधि विद्यमान
विश्वविद्यालयद्वारा अपने अधिकारियों अथवा अन्य कर्मचारियों
के लिए गठित थी, ऐसे व्यक्तियों को उनके स्थान पर न्यासी

के रूप में रखा जायेगा, जैसा कि समुचित सरकार, सामान्य
अथवा विशेष आदेश द्वारा विनिर्दिष्ट करे ।

(4) औद्योगिक विवाद अधिनियम, 1947 अथवा

कुछ समय के लिए लागू किसी अन्य कानून में कुछ भी अन्त-

विष्ट होने पर भी, विद्यमान विश्वविद्यालय से तत्स्थानो विश्व-
विद्यालय में किसी भी अधिकारी अथवा अन्य कर्मचारी की

सेवाओं का स्थानान्तरण ऐसे अधिकारी अथवा अन्य कर्मचारी

को भले ही इस अधिनियम के अधीन अथवा कुछ समय के

लिए लागू अन्य किसी कानून के अधीन, किसी प्रतिकर का
हकदार नहीं बना देगा, और इस प्रकार का दावा कोई न्याया-
लय, अधिकरण अथवा अन्य प्राधिकारी ग्रहण नहीं करेगा।

38. (1) प्रत्येक तत्स्थानी विश्वविद्यालय के सदस्यों

में से किसी प्राधिकारी अथवा समिति की सभी आकस्मिक

रिक्तियां (पदेन सदस्यों को छोड़कर) उस व्यक्ति अथवा उस

समिति द्वारा यथाशीघ्र भरी जायेगी, जिसने कि उस सदस्य

को नियुक्त अथवा मनोनोत किया था, जिसका कि स्थान रिक्त
हुआ है, और आकस्मिक रिक्ति के लिए नियुक्त अथवा मनोनीत
व्यक्ति, ऐसे प्राधिकरण अथवा समिति का सदस्य शेष कालावधि

के लिए होगा, जब तक कि वह व्यक्ति सदस्य होता, जिसके
स्थान की वह पूर्ति करता है।

(2) एक व्यक्ति, जो कि तत्स्थानी विश्वविद्यालय

के किसी प्राधिकरण का दूसरे निकाय के प्रतिनिधि के रूप में

*1947 का 14वां
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सदस्य हो तो भले ही वह निकाय विश्वविद्यालय का हो अथवा
नहीं, वह उस प्राधिकरण पर अपना स्थान तब तक रखेगा

जब तक कि वह उस निकाय का सदस्य बना रहता है जिसके
द्वारा उसको नियुक्त अथवा मनोनीत किया गया है और उसके
बाद, जब तक कि उसका उत्तराधिकारी उचित रूप से नियुक्त

अथवा चुना जाता है।

(3) तत्स्थानी विश्वविद्यालय के किसी प्राधिकरण

अथवा निकाय का कोई कार्य अथवा कार्यवाही केवल किसी
रिक्ति की विद्यमानता अथवा ऐसे प्राधिकरण अथवा निकाय

के गठन की कमी के कारण अवधि मान्य नहीं होगी।

(4) यदि कोई ऐसा प्रश्न उठता है कि कोई व्यक्ति
मण्डल के अधीन तत्स्थानी विश्वविद्यालय के किसी प्राधिकरण

का सदस्य, उचित रूप से नियुक्त किया गया है, अथवा होने
का हकदार है अथवा तत्स्थानी विश्वविद्यालय का कोई निर्णय
इस अधिनियम और परिनियमों के अनुसार है, तो प्रश्न समुचित
सरकार को निर्देशित किया जायेगा उस पर, जिसका निर्णय

अन्तिम होगा ।

39. (1) तत्स्थानी विश्वविद्यालय का वार्षिक
विवरण कुलपति के निर्देशों के अधीन तैयार किया जायेगा
और इस पर विचार की जाने वाली वार्षिक बैठक के कम-से-

कम एक महीना पूर्व मण्डल को प्रस्तुत किया जायेगा।

(2) वार्षिक विवरण पर विचार करने के बाद मण्डल

उसकी एक प्रतिलिपि समुचित सरकार को अग्रेषित करेगा।

(3) उपधारा (1) में निर्दिष्ट वार्षिक विवरण की

प्रतिलिपि की प्राप्ति पर समुचित सरकार उस पर अपनी
टिप्पणियों सहित उसकी एक प्रतिलिपि राज्य विधान सभा के
सामने रखवायेगी।

(4) विद्यमान विश्वविद्यालय के विघटित होने पर
भी, विद्यमान विश्वविद्यालय का वर्ष 1969-70 वार्षिक विवरण,
पंजाब कृषि विश्वविद्यालय के कुलपति के निर्देशों के अधीन
तैयार किया जायेगा और वार्षिक विवरण पर विचार करने
के बाद उस विश्वविद्यालय का मण्डल, उसकी प्रतिलिपि

समुचित सरकार को अग्रेषित करेगा।
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किसी दस्तावेज आदि में
विद्यमान विश्वविद्यालय
के संदर्भों की व्याख्या

पंजाब कृषि विश्वविद्या-

लय द्वारा अनुपालित
किये जाने वाले दायित्व

हिमाचल प्रदेश सरकार
द्वारा वहन किया जाने
वाला लागत का भाग

अनसुलझे विवादों का
निपटारा
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40. इस अधिनियम के अतिरिक्त, किसी कानून, अथवा
संविदा अथवा किसी लिखित में, तत्स्थानी विश्वविद्यालय के
किन्हीं संदर्भों का अर्थ निम्नलिखित रूप में लगाया जायेगा:

(क) यदि ऐसा संदर्भ जो हरियाणा राज्य में, तत्स्थानी
विश्वविद्यालय की किसी सम्पत्ति से सम्बन्धित हो तो हरियाणा
कृषि विश्वविद्यालय के संदर्भ के रूप में;

(ख) अन्य किसी स्थिति में, पंजाब कृषि विश्वविद्यालय
के संदर्भ के रूप में

41. इस अधिनियम के प्रारम्भ होने से पहले विद्यमान
विश्वविद्यालय द्वार किसी व्यक्ति को कोई उपाधि अथवा
अन्य शैक्षणिक सम्मान प्रदान करने, अथवा का कोई उपाधिपत्र
अथवा अन्य प्रमाण-पत्र देने अथवा किसी व्यक्ति को किसी
उपाधि, उपाधि पत्र प्रमाण पत्र, अंकपत्र अथवा अन्य दस्तावेज
देने का कोई दायित्व उपगत किया गया हो तो ऐसा प्रारम्भ

होने पर पंजाब कृषि विश्वविद्यालय का दायित्व होगा ।

42. पंजाब कृषि विश्वविद्यालय द्वारा पालमपुरमें एक
परिसर के अनुरक्षण के प्रतिफलस्वरूप, संघ राज्य क्षेत्र हिमाचल
प्रदेश की सरकार पंजाब कृषि विश्वविद्यालय की लागत के
एक भाग को वहन करेगी और ऐसी लागत की मात्रा, संघ राज्य
के द्वारा प्राप्त लाभ को ध्यान में रखते हुए, केन्द्रीय सरकार
द्वारा अवधारित की जायेगी।

43. (1) विद्यमान विश्वविद्यालय के विघटन के कारण,
यदि कोई विवाद उठता है तो ऐसा विवाद तत्स्थानी विश्व
विद्यालय के कुलपतियों द्वारा पहली बार में ही सुलझा लिया -

जायेगा और ऐसे विवाद के विषय में, ऐसे कुलपतियों के सहमत
समाधान पर पहुंचने की असफल स्थिति में मामला, कृषि से
सम्बन्धित मन्त्रालय में भारत सरकार के सचिव को निर्दिष्ट
किया जायेगा और उस पर, सचिव का निर्णय अन्तिम होगा।

(2) संघ राज्य क्षेत्र हिमाचल प्रदेश में विश्वविद्यालय
स्थापित होने पर, कृषि महाविद्यालय से सम्बन्धित देयादेय के
अन्तरण अथवा कथित संघ राज्य क्षेत्र में स्थित, पंजाब कृषि
विश्वविद्यालय के अनुसंधान, प्रशिक्षण एवं विस्तार शिक्षा केन्द्रों
अथवा सम्पत्ति के विषय में अथवा ऐसे महाविद्यालय अथवा
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की शक्ति
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निरसना और व्यावृत्ति

केन्द्रों के अधिकारियों अथवा अन्य कर्मचारियों के, संघ राज्य
क्षेत्र हिमाचल प्रदेश में स्थापित विश्वविद्यालय में अन्तरण केविषय में यदि कोई विवाद उठता है तो ऐसा विवाद पंजाब
कृषि विश्वविद्यालय के कुलपति और संघ राज्य क्षेत्र हिमाचल
प्रदेश सरकार के मुख्य सचिव द्वारा पहली बार में ही सुलझा
लिया जायेगा और ऐसे विवाद के विषय में, उनके सहमत
समाधान पर पहुंचने की असफल स्थिति में मामला कृषि से
सम्बन्धित मन्त्रालय में भारत सरकार के सचिव को निदिष्ट
किया जायेगा और उस पर, सचिव का निर्णय अन्तिम होगा।

44. इस अधिनियम के उपबन्धों को लागू करने में
यदि कोई कठिनाई उत्पन्न होती है तो राष्ट्रपति, जो कि उसे
कठिनाई को दूर करने के लिए आवश्यक अथवा समीचीन प्रतीत
होता है, आदेश द्वारा वह कुछ भी कर सकता है, जो ऐसे
उपबन्धों से असंगत न हो:

परन्तु इस अधिनियम के प्रारम्भ होने से दो वर्ष को
अवधि की समाप्ति के बाद ऐसी शक्ति का प्रयोग नहीं किया
जायेगा ।

45. (1) पंजाब कृषि विश्वविद्यालय अधिनियम,
19611, इसके द्वारा निरसित किया जाता है।

(2) साधारण खण्ड अधिनियम, 1897 के उपबन्ध
कथित अधिनियम के निरसन पर लागू होंगे, जैसे कि यदि
कथित अधिनियम, केन्द्रीय अधिनियम होता है।

(3) हरियाणा एवं पंजाब कृषि विश्वविद्यालय
अध्यादेश 1970 इसके द्वारा निरसित किया जाता है।

(4) ऐसे निरसन के होते हुए भी, कथित अध्यादेश
के अधीन जो कुछ किया गया है अथवा कोई कार्यवाही की गई
है तो इस अधिनियम के तत्स्थानी उपबन्धों के अधीन किया
गया अथवा की गई समझी जायेगी।

श्री एन० डी० पी० नम्बूदरिपाद
संयुक्त सचिव, भारत सरकार

+1961 का पंजाब अधिनियम 32
*1897 10

**1970 T 1
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THE HARYANA AND PUNJAB AGRI. UNIVERSITIES ACT 1970 1

THE  HARYANA  AND  PUNJAB  AGRICULTURAL

UNIVERSITIES  ACT,  1970

No. 16 OF 1970

This act of Parliament received the assent of the

President on the 2nd April, 1970.

AN  ACT

To provide for the establishment of two independent

Agricultural Universities in place of the Punjab

Agricultural University constituted by the Punjab

Agricultural University Act, 1961 and for matters

consequential on, or connected with the establishment of

those independent Agricultural Universities.

Whereas, for the development of Agriculture in the

States of Haryana and Punjab, it is expedient to provide for

the establishment of two independent Agricultural

Universities in place of the Punjab Agricultural University

constituted by the Punjab Agricultural University

Act, 1961;

AND WHEREAS, the legislatures of the States of

Haryana and Punjab have passed resolutions in terms of

clause (1) of article 252 of the constitution in relation of the

above-mentioned matter and matters ancillary thereto in so

far as such matters are matters enumerated in List-II in the

Seventh Schedule to the Constitution;

BE  it enacted by Parliament in the Twenty-first Year of

the Republic of India as follows :–

CHAPTER   I

PRELIMINARY

1. (1) This Act may be called the Haryana & Punjab

Agricultural Universities Act, 1970.*

Short title and

commencement

*Haryana Act No. 15 of 1991. In the Haryana and Punjab Agricultural

Universities Act, 1970 (hereinafter called the principal Act), for the

words “The Haryana Agricultural University” wherever occurring,

the words “Chaudhary Charan Singh Haryana Agricultural University”

shall be substituted.
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 *Punjab Act 32 of 1961.

(2) It shall be deemed to have come into force on

the 2nd day of February, 1970.

2. In this Act, and in all Statutes made  thereunder,

unless the context otherwise requires, –

(a) “Academic Council” means, in relation to a

corresponding University, the Academic Council of that

University;

(b) “agriculture” includes the basic and applied

science of soil and water management, crop and livestock

production  and management, home sciences and the

betterment of rural people;

(c) “appropriate Government” means,–

(i) In relation to the Chaudhary Charan Singh

Haryana Agricultural University, the Government

of the State of Haryana;

(ii) In relation to the Punjab Agricultural

University, the Government of the State of Punjab;

(d) “Board”, in relation to a corresponding

University, means the Board of Management of that

University;

(e) “college” means a constituent college of a

corresponding University;

(f) “corresponding University” means,–

(i) In  relation to the territories to which the

functions of the Chaudhary Charan Singh Haryana

Agricultural University extend, that University;

(ii) In relation to the territories to which the

functions of the Punjab Agricultural University

extend, that University;

(g) “existing University” means the Punjab

Agricultural University constituted by section 3 of the

Punjab Agricultural University Act, 1961*,

(h) “library” means a library established or

maintained by a corresponding University;

(i) “prescribed” means prescribed by the

Statutes of a corresponding University;

Definitions
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(j) “Statutes” and “Regulations” means,

respectively, the Statutes and Regulations made by a

corresponding University under this Act;

(k) “transferred  territories” means the territories

added to the Union territory of Himachal Pradesh by sub-

section (1) of section 5 of the Punjab Reorganisation

Act, 1966;*

(l) “Vice-Chancellor” means the Vice-

Chancellor of a corresponding University.

CHAPTER  II

ESTABLISHMENT  OF  CORRESPONDING

UNIVERSITIES

3. As from the commencement of this Act, the

existing University shall stand dissolved and there shall be

established in its place two independent Agricultural

Universities, to be known respectively as the Chaudhary

Charan Singh Haryana Agricultural University and the

Punjab Agricultural University.

4. (1) Each of the Agricultural Universities

mentioned in section 3 shall be a body corporate having

perpetual succession and a common seal with power to

acquire, hold and dispose of property, and to contract and

may, by its name, sue and be sued.

(2) Each body corporate referred to in sub-

section (1) shall consist of the Chancellor and the Vice-

Chancellor of that University, the members of the Board, the

Academic Council and  all persons, who may hereafter become

or be appointed as such officers or members, so long as they

continue to hold such office or membership.

5. (1) The Chaudhary Charan Singh Haryana

Agricultural University shall function within the territories of

the State of Haryana and the Punjab Agricultural

University shall function within such other territories to which

the functions of the existing University extended

immediately before the commencement of this Act :

Provided that on the establishment of a University in

the Union territories of Himachal Pradesh, the Punjab

Dissolution of

the existing

University and

establishment of

CCS Haryana

and Punjab

Agricultural

Universities

Territorial limits

Incorporation

*31 of 1966
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Agricultural University shall cease to function in the

transferred  territories.

(2) Until a University is established in the Union

territory of Himachal Pradesh, the  Agricultural College at

Palampur in the transferred territories shall, not

withstanding the dissolution of the existing University,

continue to be a college of the Punjab Agricultural

University and shall cease to be such college on the

establishment of a University in those territories.

(3) On the establishment of a University in the

Union  territory of Himachal Pradesh, the assets and

liabilities of the Punjab Agricultural University, pertaining to

the Agricultural college at Palampur, all research training and

extension centres, and any other property, of the Punjab

Agricultural University located in the said Union territory

shall stand transferred to, and shall vest in, such

University.

6. (1) The headquarters of the Chaudhary Charan

Singh Haryana Agricultural University shall be at Hisar, and

the headquarters of the Punjab Agricultural University shall

be at Ludhiana, or at such other place as the appropriate

Government  may direct.

(2) Each corresponding University shall establish

an office at the place at which the seat of appropriate

Government is located.

7. Each corresponding University shall be deemed

to be established and incorporated for the following objects,

namely :–

(a) making provision for imparting education in

different branches of study, particularly agriculture, veterinary

and animal science, agricultural engineering, home sciences

and other allied sciences;

(b) furthering the advancement of learning and

prosecution of research, particularly in agriculture and other

allied sciences;

(c) undertaking the extension of such sciences to the

rural people of the territories within which the University is

required by this Act to function;

Headquarters

Objects of a

corresponding

University
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(d) such other purposes as the appropriate

Government may, by notification in the Official Gazette, direct.

8. (1) Each corresponding University shall, subject

to the provisions of this Act and the Statutes, be open to all

persons :

Provided that nothing herein shall require any such

University to admit to any course of study a number of

students larger than the prescribed number.

(2) The appropriate Government may direct the

corresponding University to reserve in any college seats for

women, Scheduled Castes, Scheduled Tribes or such

educationally backward classes of citizens as may be

specified by that Government in this behalf, and where such

direction has been given, the corresponding University shall

make the reservations accordingly :

Provided that no such person shall be entitled to be

admitted to a corresponding University unless he meets the

standards laid down by the corresponding University.

9. Each corresponding University shall have the

following powers :–

(a) to provide for graduate and post-graduate

instructions in agriculture, veterinary and animal sciences,

agricultural engineering, home sciences and other allied

sciences and in such other branches of learning as the

University may deem fit;

(b) to make provision for instructions in applied fields,

research and the dissemination of the findings of research

and technical information through an extension education

programme;

(c) to institute degrees, diplomas and other academic

distinctions;

(d) to hold examinations and to grant and confer

degrees, diplomas and other academic distinctions to and on

persons who shall have–

(i) pursued a prescribed course of study; or

(ii) carried out research in the University, or in an

institution  recognised in this behalf by the University, under

the prescribed conditions;

Admission to a

corresponding

University

Powers of a

corresponding

University



6 THE HARYANA AND PUNJAB AGRI. UNIVERSITIES ACT 1970

Visitations

*Haryana Govt. Gaz. April 3, 1998

(e) to confer honorary degrees or other distinctions

in the prescribed manner and under the prescribed conditions;

(f) to provide lectures and instructions for field

workers, village leaders and other persons not enrolled as

regular students of the University  and to grant certificates to

them when deemed desirable;

(g) to co-operate with other Universities and

authorities in such manner and for such purposes as the

University may determine;

(h) to institute teaching, research and extension

education posts required by the University and to appoint

persons to such posts;

(i) to create administrative, ministerial, and other posts

and to make appointments thereto; –

*Provided that the University shall not create any  non-

teaching post or revise the pay scales of the non-teaching

employees, without obtaining the approval of the Government.

(j) to institute and award fellowships, scholarships

and prizes in accordance with the Statutes;

(k) to institute and maintain residential

accommodation for students of the University;

(l) to supervise and control the residential

accommodation and to regulate the discipline of the students

of the University and to make arrangements for promoting

their health and welfare;

(m) to institute and receive such fees and other charges

as may be prescribed; and

(n) to do all such acts and things, whether incidental

to the powers aforesaid or not, as may be requisite in order to

farther the objects of the University.

10. (1) The Chancellor of a corresponding University

may cause an inspection to be made by such person as he

may direct, of the corresponding University, its buildings,

laboratories and equipments and of any institutions

maintained by that University, and may cause an inquiry to

be made in respect of any matter connected with the

administration and the finances of that University.
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(2) The Chancellor of a corresponding University shall,

in every case, give notice to the University of his

intention to cause an inspection or inquiry to be made, and,

on receipt of such  notice, that University shall be entitled to

appoint a representative who shall have the right to be

present, and heard, at such inspection or inquiry.

(3) The Chancellor of a corresponding University may

address the Board of the University with reference to the

result of such inspection or inquiry with such advice as he

may offer regarding the action to be taken.

(4) The Board shall communicate to the

Chancellor such action as it proposes to take or has taken as

the result of inspection or inquiry.

(5) If the Board does not, within a reasonable time,

take action to the satisfaction of the Chancellor, he may,

after considering any explanation furnished or representation

made by the Board, issue such directions as he may deem fit,

and the Board shall comply with such directions.

CHAPTER  III

MANAGEMENT  OF  A  CORRESPONDING

UNIVERSITY

11. The following shall be the authorities and officers

of each corresponding University, namely :–

(a) Authorities of corresponding University :–

(i) Board;

(ii) Academic Council;

(iii) Board of Studies; and

(iv) Such other authorities as may be declared by the

Statutes to be authorities of the University;

(b) Officers of the corresponding University :–

(i) Chancellor;

(ii) Vice-Chancellor;

(iii) Dean of Post-Graduate Studies;

(iv) Deans of the Colleges;

Authorities and

officers of a

corresponding

University
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(v) Director of Research;

(vi) Director of Extension Education;

(vii) Director of Students’ Welfare;

(viii) Registrar;

(ix) Comptroller;

(x) Estate Officer;

(xi) Librarian; and

(xii) Such other persons in the service of the University

as may be declared by the Statutes to be  officers

of the University.

12. (1) The Governor of the State of Haryana shall be

the Chancellor of the Chaudhary Charan Singh Haryana

Agricultural University and the Governor of the State of

Punjab shall be the Chancellor of the Punjab Agricultural

University.

(2) The Chancellor of a corresponding University shall,

by virtue of his office, be the Head of that University and

shall, when present, preside at a convocation of that

University.

(3) The Chancellor of corresponding University shall

have such other powers as are specified in this Act or as may

be prescribed.

13. (1) The appropriate Government shall, within a

period of one year from the commencement of the Act,

establish a Board for the management of the corresponding

University.

(2) The Board of the Chaudhary Charan Singh

Haryana Agricultural University shall consist of :–

(a) the Vice-Chancellor;

(b) the Chief Secretary to the Government of the State

of Haryana;

(c) the Secretaries  to the Government of the State of

Haryana in the Department of :–

(i) Agriculture;

(ii) Finance; and

(iii) Community Development :

Chancellor

C o n s t i t u t i o n ,

powers and duties

of the Board of a

c o r r e s p o n d i n g

University



THE HARYANA AND PUNJAB AGRI. UNIVERSITIES ACT 1970 9

(d) persons, not being officials, appointed by the

Government of the State of Haryana from amongst

the following categories of persons, namely :–

(i) one from amongst persons who are, in  the

opinion of that Government, eminent agricultural

scientists with a background of agricultural research

or education;

(ii) two from amongst persons who are, in  the

opinion of that Government, progressive farmers or

livestock breeders having experience of , and interest

in, scientific farming and livestock improvement;

(iii) one from amongst persons who are, in the

opinion of that Government, distinguished

industrialists, businessmen, manufacturers or livestock

breeders, associated with agricultural development;

and

(iv) one from amongst women who are, in the

opinion of that Government, outstanding social

workers,  preferably with a background of rural

advancement;

(e) One nominee of the Indian Council of Agricultural

Research.

(3) The Board of the Punjab Agricultural University

shall consists of–

(a) the Vice-Chancellor;

(b) the Chief Secretary to the Government of the State

of Punjab;

(c) the Secretaries to the Government of the State of

Punjab in the Department of–

(i) Agriculture; and

(ii) Finance

(d) the Director of Agriculture, Punjab;

(e) the Director of Animal Husbandry, Punjab;

(f) one nominee of the Indian Council of Agricultural

Research;

(g) two nominees of the Government of the Union

territory of Himachal Pradesh;
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(h) persons, not being officials, appointed by the

Government of the State of Punjab from amongst the following

categories of persons, namely :–

(i) two from amongst persons who are, in the

opinion of that Government, eminent agricultural

scientists with a background of agricultural research

or education;

(ii) two from amongst persons who are, in the

opinion of that Government, progressive farmers or

livestock breeders having experience of, and interest

in, scientific farming and livestock improvement;

(iii) one from amongst persons who are, in the

opinion of that Government, distinguished

industrialists, businessmen, manufacturers or livestock

breeders, associated with agricultural development;

and

(iv) one from amongst women who are in the

opinion of that Government, outstanding social

workers, preferably with a background of rural

advancement.

(4) The Board of the Chaudhary Charan Singh

Haryana Agricultural University shall associate with its

meeting the following persons as technical advisers, but the

persons so associated shall not be entitled to vote at any

such meeting :–

(a) the Director of Agriculture, Haryana;

(b) the Director of Animal Husbandry, Haryana; and

(c) two officers appointed by the Board of that

University from amongst the Deans or Directors of that

University.

(5) The term of office of the members of the Board,

other than the official members, shall be three years;

Provided that two members of the Board, not being

official members, shall retire at the end of each year.

(6) The members of the Board , other than the official

members, shall determine, by lots, the members who shall

retire at the end of each year.
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(7) A member of the Board may resign his office by a

notice in writing, addressed to the Chancellor of the

corresponding University.

(8) If, for any reason, a vacancy occurs in the office of

a member of the Board, the appropriate Government may, fill

the vacancy by appointing another person thereto in

accordance with the provisions of this section.

(9) No act or proceeding of the Board shall be invalid

merely on the ground of the existence of any  vacancy in, or

defect in the constitution of, such Board.

(10)  Four members of the Board, in the case of the

Chaudhary Charan Singh Haryana Agricultural University,

and five members of the Board, in the case of the Punjab

Agricultural University, shall be a quorum for a meeting of

the Board :

Provided that if a meeting of the Board is adjourned for

want of a quorum, no quorum shall be necessary at the next

meeting for the transaction of the same business.

(11)  The Chancellor shall be the Honorary Chairman

of the Board and the Vice-Chancellor, the working Chairman.

(12)  The members of the Board shall not be entitled to

receive any remuneration  for the performance of their

functions under this Act except such daily and travelling

allowances as may be prescribed :

Provided that nothing herein shall affect the

emoluments or other conditions of service of the Vice-

Chancellor.

(13)  On the commencement of this Act, the members

of the Board of Management of the existing University shall

be deemed to have vacated their offices as such.

14. The powers and duties of the Board shall be as

follows :–

(a) to approve the budget submitted by the Vice-

Chancellor;

(b) to hold and control the property and funds of  the

University and issue any general directive on behalf of the

University;

(c) to accept or transfer any property on behalf of  the

University;

Powers and duties

of the Board
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(d) to administer funds placed at the disposal of the

University for specific purposes;

(e) to invest moneys belonging to the University;

(f) to appoint the officers, teachers and other

employees of the University in the prescribed manner;

(g) to direct the form and use of the common seal of

the University;

(h) to appoint such committees as it may deem

necessary for its proper functioning;

(i) to borrow money for capital improvements and

make suitable arrangements for its repayment;

(j) to appoint the Vice-Chancellor subject to the

provisions of section 15;

(k) to meet at such times and as often as the Board

may deem necessary;

Provided that regular meetings of the Board shall be

held at least once in every  two months;

(1) to regulate and determine all matters concerning

the University in accordance with this Act and the Statutes

and to exercise such powers and to discharge such duties as

may be conferred on or imposed upon the Board by this Act

or the Statutes.

15. (1) The Vice-Chancellor shall be a whole time

officer of the corresponding University and shall be appointed

by the Board in the prescribed manner :

Provided that where the members of the Board are not

unanimous with regard to the selection of the person

proposed to be appointed as the Vice-Chancellor, the

appointment shall be made by the Chancellor of the concerned

corresponding University :

Provided further that the first Vice-Chancellor of the

Chaudhary Charan Singh Haryana Agricultural University

shall be appointed by the Government of the State of

Haryana :

Provided also that the person holding office

immediately before the commencement of this Act as the Vice-

Chancellor of the existing University shall be deemed to be

the first Vice-Chancellor of the Punjab Agricultural University

The

Vice-Chancellor
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and shall hold such office for the unexpired portion of his

term of office as the Vice-Chancellor of the existing University.

(2) The term of office of the Vice-Chancellor shall be

four years and he shall be eligible for re-appointment.

(3) The emoluments and other conditions of service

of the Vice-Chancellor shall be such as may be prescribed

and shall not be varied to his disadvantage after his

appointment.

(4) When a vacancy occurs, or is likely to occur, in the

office of the Vice-Chancellor by reason of leave taken by the

holder of such office or any cause other than the expiry of the

term of office, the Registrar  shall report the fact forthwith to

the Board, and such vacancy shall be filled in accordance

with the provisions of sub section (1).

(5) Until the vacancy is filled under sub-section (4) or

until such time as the Board designates an acting Vice-

Chancellor, the senior-most Dean, in case of the Chaudhary

Charan Singh Haryana Agricultural University, or the

Registrar, in the case of the Punjab Agricultural University as

the case may be, shall carry on the current duties of the office

of the Vice-Chancellor.

(6) The Vice-Chancellor may relinquish office by

resignation in writing addressed to the Board and ordinarily

delivered to the Secretary of the Board at least two months

prior to the date on which the Vice-Chancellor wishes

to be relieved.

16. (1) The Vice-Chancellor shall be the principal

executive and academic officer of the corresponding

University and the Chairman of the Academic Council and

shall in the absence of the Chancellor, preside at a convocation

of the corresponding University and shall confer degrees on

persons entitled to receive them.

(2) The Vice-Chancellor shall exercise control over the

affairs of the corresponding University and shall be

responsible for the due maintenance of discipline at that

University.

(3) The Vice-Chancellor shall convene meetings of the

Academic Council unless he temporarily delegates this power

to some other officer of the corresponding University.

Powers and

duties of the

Vice-Chancellor
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(4) Without prejudice to the powers conferred by this

Act on the appropriate Government, the Vice-Chancellor shall

ensure the faithful observance of the provisions of this Act

and the Statutes and he shall exercise all such powers as may

be necessary in that behalf.

(5) The Vice-Chancellor shall be responsible for the

presentation of the budget and the statement of accounts to

the Board.

(6) In any emergency, which, in the opinion of the

Vice-Chancellor, requires immediate action to be taken, he

shall take such action  as he deems necessary and shall, at

the earliest opportunity, report the action taken to the

officer, authority or other body for confirmation who or which

in the ordinary course would have dealt with the matter, but

nothing in this sub-section shall be deemed to empower the

Vice-Chancellor to incur any expenditure not duly authorised

and provided for in the budget.

(7) Where any action by the Vice-Chancellor

under sub-section (6) affects any person in the service of the

corresponding University to his disadvantage, such action

shall not be taken unless the person concerned has been

given a reasonable opportunity of being heard, and the person

against whom any action is proposed to be taken may prefer

an appeal to the Board within thirty days of the date on

which the action proposed to be taken against him is

communicated to him.

(8) Subject as aforesaid, the Vice-Chancellor

shall give effect to the orders of the Board regarding the

appointment, suspension and dismissal of officers, teachers

and other employees of the corresponding University.

(9) The Vice-Chancellor shall be responsible for the

close co-ordination and integration of teaching, research and

extension education.

(10)  The Vice-Chancellor shall exercise such other

powers as may be prescribed.

(11)  The salary and allowances payable to the

officers, teachers and other employees of the corresponding

University shall be determined by the Vice-Chancellor with

the approval of the Board.
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17. (1) The Registrar of a corresponding University

shall be a whole-time officer of that University and shall be

appointed by the Vice-Chancellor of that University with the

approval of the Board.

(2) The Registrar of a corresponding University shall

receive such remuneration and other emoluments as may be

prescribed and shall not, during the tenure of his office, accept

any remuneration or emolument other than the prescribed

remuneration or emolument.

(3) The powers and duties of the Registrar of a

corresponding University shall be as follows :

(a) to be responsible for the custody of the records

and the common seal of the University;

(b) to be the ex-officio Secretary to the Academic

Council and to the Board and to place before such Council

and Board all such information as may be necessary for the

transaction of business of the Council or the Board, as the

case may be;

(c) to receive applications for admission into the

University;

(d) to keep a permanent record of all syllabi, curricula

and informations connected therewith;

(e) to make arrangements for the conduct of such

examinations as may be prescribed and to be responsible for

the due execution of all processes connected therewith;

(f) to perform such other duties as may be

prescribed or required, from time to time by the Vice-Chancellor

18. (1) The Comptroller of a corresponding

University shall be a whole-time officer of that University

and shall be appointed by the Vice-Chancellor of that

University with the approval of the Board.

(2) The Comptroller shall manage the property and

investments of the corresponding University and advise it in

regard to its financial policy.

(3) The Comptroller shall be responsible to

the Vice-Chancellor for all accounting matters of the

corresponding University including the preparation and

presentation of its Budget and statement of accounts.

The Registrar

Comptroller
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(4) The Comptroller shall receive such remuneration

as may be prescribed and shall not, during the tenure of his

office, receive any remuneration or other emolument other

than the prescribed remuneration.

(5) The comptroller shall –

(a) ensure that expenditure, not authorised in the

budget, is not incurred by the corresponding University except

by way of investment, and

(b) disallow any expenditure not warranted by the

terms of any Statute or for which provision is required to be

made by the Statute but has not been so made.

(6) All moneys belonging to the corresponding

University shall be kept in a Scheduled Bank approved by

the Board.

19. The Estate Officer of a corresponding University,

who shall be appointed by the Vice-Chancellor with the

approval of the Board, shall be responsible for the custody,

maintenance and management of all the buildings, lawns,

gardens and other properties of the University.

20. (1) The Director of Students’ Welfare of a

corresponding University shall be a whole-time officer of

that University and shall be appointed by the Vice-

Chancellor with the approval of the Board.

(2) The Director of Students’ Welfare shall have the

following duties, namely :–

(a) To make arrangements for the housing of students;

(b) to direct a programme of student-counselling;

(c) to arrange for the employment of students in

accordance with the plans approved by the Vice-Chancellor;

(d) to supervise the extra-curricular activities of

students;

(e) to assist in the placement of graduates of the

University; and

(f) to organise and maintain contact with the Alumni

Association of the University.

The Estate Officer

Director of

Students’

Welfare
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21. (1) Each college shall have a Dean who shall be a

whole-time officer and shall be appointed by the

Vice-Chancellor with the approval of the Board.

(2) The Dean shall be responsible to the Vice-

Chancellor for all matters concerning his college.

(3) The Dean shall be responsible for the organisation

and the conduct of resident instruction of the Departments

of the college.

22. (1) The Librarian of a corresponding University

shall be appointed by the Vice-Chancellor with the approval

of the Board and shall be incharge of the library.

(2) The Librarian shall be responsible to the Vice-

Chancellor for all matters concerning the library.

23. (1) The Academic Council shall be incharge of

the academic affairs of the University and shall, subject to

the provisions of this Act and the Statutes, superintendent,

direct and control, and be responsible for the maintenance of

standards of instruction, education and examinations and

other matters connected with the obtaining of degrees and

shall exercise such other powers and perform such other

duties as may be prescribed.

(2) Without prejudice to the generality of the

fore-going power, the Academic Council shall have

power –

(a) to advise the Vice-Chancellor on all academic

matters, including the control and management of the libraries;

(b) to co-opt at its meetings such Heads of

Departments as it may consider necessary;

(c) to make recommendations to the Vice-Chancellor

for the institution of the Professorships,  Associate

Professorships, Assistant Professorships and teacherships

and other teaching posts and in regard to the duties and

emoluments thereof;

(d) to formulate, modify or revise schemes for the

constitution or reconstitution of departments of teaching,

research and extension;

(e) to make regulations regarding the Admission of

students to the University;

Deans of Colleges

The Librarian

Academic Council
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(f) to make regulations regarding examinations

conducted by the University and the conditions on which

students shall be admitted to such examinations;

(g) to make regulations relating to courses of study

leading to degrees, diplomas and certificates;

(h) to make recommendations regarding post-graduate

teaching, research and extension;

(i) to make recommendations regarding the

qualifications to be prescribed for teachers in the University;

(j) to exercise such other powers and perform such

other duties as may be conferred or imposed on it by or under

the provisions of this Act.

(3) The Academic Council shall consist of –

(a) the Vice-Chancellor;

(b) the Deans of the Colleges of University;

(c) the Dean of Post-Graduate Studies;

(d) the Director of Extension Education;

(e) the Director of Research;

(f) the Head of one Department from each college,

to be selected by the respective college.

(4) The term of office of the members specified in

clause (f) of sub-section (3) shall be two years.

CHAPTER  IV

COLLEGES

24. (1) The following colleges shall be the constituent

colleges of the Chaudhary Charan Singh Haryana Agricultural

University, namely :

(a) the College of Agriculture at Hisar;

(b) the College of Veterinary Medicine at Hisar;

(c) the College of Animal Sciences at Hisar;

(d) the College of Basic Sciences and the Humanities;

and such other colleges as may be established by the

University after the commencement of this Act; and

The Colleges
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(e) such Central Government institutions of

agricultural research, technical and extension education in

the State of Haryana as may desire to be integrated as colleges

of the Chaudhary Charan Singh Haryana Agricultural

University.

(2) The following college shall be the constituent

colleges of the Punjab Agricultural University, namely :–

(a) the College of Agriculture at Ludhiana;

(b) the College of Agricultural Engineering at

Ludhiana;

(c) the College of Basic Sciences and the Humanities

at Ludhiana;

(d) the College of Home Sciences at Ludhiana;

(e) the College of Veterinary Medicine at Ludhiana;

(f) until a University is established in the Union

territory of Himachal Pradesh, the Agricultural College at

Palampur;

(g) such other colleges as may be established by the

University after the commencement of this Act; and

(h) such Central Government institutions of

agricultural research, technical and extension education in

the State of Punjab as may desire to be integrated as colleges

of the Punjab Agricultural University.

(3) (a) There shall be Board of Studies for each

college of a corresponding University and where there is

more than one college in a branch of learning, there may be

one Board of Studies for all the colleges in that branch of

learning.

(b) The Deans of various colleges shall be the

Chairmen of the respective Boards of Studies and the Heads

of Departments of the colleges shall be members thereof.

(c) Where there is a Board of Studies for more than

one college in a branch of learning, the Deans shall act as

Chairmen of the Board of Studies by rotation according to

seniority for a period of one year each.

(d) The Vice-Chancellor may nominate to the Board of

Studies such other teachers of related subjects or sciences

from the same or other colleges, as he may deem fit.

(e) The duties of such Boards of Studies shall be to
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prescribe syllabi so as to ensure integrated and well-balanced

courses of study.

(4) Every college shall comprise such Departments as

may be prescribed and each Department shall be assigned

such subjects of study as the Academic Council may deem

fit.

(5) There shall be a Head of each Department who

shall be responsible to the Dean, for resident instruction, to

the Director of Research, for research, and to the Director of

Extension Education, for extension education.

(6) The Head of each Department shall be selected by

the Vice-Chancellor and appointed by him with the approval

of the Board.

(7) The duties, powers and functions of the

Heads of Departments shall be such as may be prescribed.

25. (1) Subject to the provisions of this Act and the

Statutes, Experiment Stations shall be established under each

corresponding University, which shall be responsible

for research, both fundamental and applied, and research

activities shall be concentrated as far as possible at the

Central Research Stations and other Regional Research and

Testing Stations in the different agro-climatic zones of

the State.

(2) There shall be a Director of Research in each

corresponding University, who shall be responsible to the

Vice-Chancellor and who shall be appointed by the Vice-

Chancellor in consultation with the Deans and with the

approval of the Board.

(3) The Director of Research shall be a whole-time

officer trained in Agriculture and shall initiate, guide and co-

ordinate the Research programme of the University and its

outlying sub-stations.

26. (1) In relation to the territories to which the

functions of a corresponding University extend, such

University shall be responsible for :–

(a) The agricultural extension functions which are

primarily educational in nature; and

(b) Imparting training to the future Extension Officers

Experiment

Stations for

research

Agricultural

Extension

Education
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for the national Extension Blocks and instructors for the

Extension Training Centres.

(2) All Extension Specialists, in relation to any

subject-matter, shall be the members of the staff of their

respective subject-matter sections in each corresponding

University and work in close-coordination with the

Departments of Agriculture, Development and Co-operatives.

(3) The Director Extension Education shall be a whole

time officer technically trained in agriculture and shall be

appointed by the Vice-Chancellor in consultation with the

Deans and with the approval of the Board.

(4) The Director of Extension Education shall be

responsible to the Vice-Chancellor and shall develop

programmes for assisting farmers and housewives in applying

results of scientific investigations to the solution of their

problems.

CHAPTER  V

SERVICES

27. The age of retirement and other conditions of

service of every officer, teacher or other employee of a

corresponding University shall be such as may be prescribed.

28. Each corresponding University shall constitute

gratuity and provident fund for the benefit of its officers,

teachers and other employees in such manner, and subject to

such conditions, as may be prescribed.

29. Subject to the provisions of this Act, the members

of the technical staff of a corresponding University shall be

selected by the Head of the Department in consultation with

the members of the Department concerned, recommended by

the Dean or the Director of Research or the Director of

Extension Education, as the case may be, and appointed by

the Vice-Chancellor with the approval of the Board.

30. The Vice-Chancellor may, until such time as the

authorities of the corresponding University are duly

constituted, temporarily appoint any such officer of that

University as such University is authorised by this Act

to appoint

Retirement and

other conditions of

services

Provident Fund

Appointment of

salaried officers

Temporary

arrangements
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CHAPTER  VI

STATUTES  AND  REGULATIONS

31. Subject to the provisions of this Act, the Statutes

of a corresponding University may provide for any matter

and shall, in particular provide for the following :–

(a) the constitution, powers and duties of the

authorities of the University;

(b) the election, appointment, and continuance in

office of the members of the authorities of the University and

of the officers, teachers and other employees of the University

including the filling up of vacancies and all other matters

relating to these authorities and officers, teachers and other

employees for which it may be necessary or desirable to

provide;

(c) the designation, the manner of appointment, the

powers, and the duties of the officers of the University;

(d) the classification and the manner of appointment

of teachers;

(e) the constitution of gratuity or provident fund or

both for the benefit of officers, teachers and other employees

of the University;

(f) the institution of degrees and diplomas;

(g) the conferment of honorary degrees;

(h) the establishment, amalgamation, sub-division and

abolition of Departments;

(i) the establishment, and the abolition of hostels

maintained by the University;

(j) the institution of fellowships, scholarships, medals

and prizes;

(k) the maintenance of register of graduates;

(l) the admission of students to the University and

their enrolment and continuance as such;

(m) the courses of study to be laid down for degrees

and diplomas of the University;

(n) the conditions under which students shall be

admitted to the degree, diploma or other courses and the

Statutes
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manner in which the examinations are to be held and the

eligibility for the award of degrees and diplomas;

(o) the conditions of residence of the students of the

University and the levy of fees for residence in hostels

maintained by the University;

(p) the recognition and supervision of hostels not

maintained by the University;

(q) the number, qualifications, emoluments, and  other

conditions  of service of officers, teachers and other employees

of the University and the preparation and the maintenance of

record of their services and activities;

(r) the fees which may be charged by the University;

(s) the remuneration and allowances, including

travelling and daily allowances, to be paid to persons

employed on the business of University;

(t) the conditions for the award of fellowships,

scholarships, medals and prizes, stipends and fee

concessions;

(u) all other matters which by this Act are to be or may

be provided for by the Statutes.

32. (1) The Statutes made by the existing University

under section 30 of the Punjab Agricultural University Act,

1961*, and in force immediately before the commencement of

this Act shall, in so far as they are not inconsistent with the

provisions of this Act, and subject to such adaptations and

modifications as may be notified by the appropriate

Government, be the first Statutes of a corresponding

University.

(2) The Board may, from time to time, make new or

additional Statutes and may amend or repeal the Statutes in

the manner hereinafter provided in this section.

(3) The Academic Council may propose to

the Board the draft of Statutes and such draft shall be

considered by the Board at its next meeting;

Provided that the Academic Council shall not propose

the draft of any Statutes or any amendment of a Statutes

*Punjab Act 32 of 1961

Statutes how made
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affecting the status, powers or constitution of any authority

of the University until such authority has been given an

opportunity to express its opinion upon the proposal, and

any opinion  so expressed shall be considered by the Board.

(4) The Board may consider any such draft as is

referred to in sub-section (3) and pass the proposed statute

or reject or return it to the Academic Council for

re-consideration, either in whole or in part, together with any

amendment which it may suggest.

(5) (a) Any member of the Board may propose to the

Board the draft of any Statute and the Board may either accept

or reject the proposal if it relates to a matter not falling within

the purview of the Academic Council.

(b) In case such a draft relates to a matter within the

purview of the Academic Council, the Board shall refer it for

consideration to the Academic Council, which may either

report to the Board that it does not approve the proposal,

which, then, shall be deemed to have been rejected by the

Board or submit the draft to the Board in such form as the

Academic Council may approve, and the provisions of this

section shall apply in the case of the draft submitted by any

member of the Board as they apply in the case of draft

presented to the Board by the Academic Council.

33. (1) Any authority of a corresponding University

may make Regulations consistent with this Act and the

Statutes for :–

(a) laying down the procedure to be observed at its

meetings and the number of members required to form a

quorum;

(b) providing for all matters which by this Act and the

Statutes are to be provided for by the Regulations; and

(c) providing for any other matter solely concerning

the authority and not provided for by this Act and the Statutes.

(2) Every authority of the corresponding University

shall make Regulations providing for the giving of notice to

the members of such authority of the dates meetings and of

the business to be transacted at meetings and for keeping of

records of the proceedings of the meetings.

Regulations
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(3) The Academic Council may, subject to the

provisions of the Statutes, make Regulations providing for

courses of study, system of examinations, and degrees and

diplomas of a corresponding University after receiving drafts

of the same from the Board of Studies concerned.

(4) The Academic Council may not alter a draft received

from the Board of Studies, but may reject or return it to the

Board of Studies for further considerations together with the

suggestions of the Academic Council.

(5) The Board may direct the amendment, in such

manner as it may specify, of any Regulation made under this

section or the annulment of any Regulation made under

sub-section (1).

(6) Notwithstanding any thing contained in this

section, the Regulations made by the existing University under

section 31 of the Punjab Agricultural University Act, 1961

and inforce immediately before the commencement of this Act

shall, in so far as they are not inconsistent with the provisions

of this Act and subject to such adaptations and modifications

as may be notified by the appropriate Government, be the first

regulations of each corresponding University.

CHAPTER   VII

ACCOUNTS  AND  AUDIT

34. (1) Each corresponding University shall have a

general fund to which shall be credited :–

(a) income from fees, endowments and grants and from

properties of the University including Hostels, Experiment

Stations and Farms;

(b) contributions and grants which may be made by

the appropriate Government on such conditions which it may

impose; and

(c) other contributions, grants, donations and

benefactions.

(2) Each corresponding University shall constitute a

Finance Committee consisting of–

(a) the Vice-Chancellor;

Accounts and

audit

Punjab Act 32 of

1961
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(b) the Comptroller;

(c) a member chosen by the Board from amongst the

official members;

(d) a member chosen by the Board from amongst the

non-official members.

(3) The powers and duties of the Finance Committee

of a corresponding University shall be as follows :

(a) to examine the annual accounts of the University

and to advise the Board thereon;

(b) to examine the annual budget estimates and to

advise the Board thereon;

(c) to review the financial position of the University

from time to time;

(d) to make recommendations to the University on all

matters relating to the finances of the University;

(e) to make recommendations to the Board on all

proposals involving expenditure for which no provision has

been made in the budget or which involves expenditure in

excess of the amount provided in the budget.

(4) The accounts and the balance-sheet shall be

submitted by the Vice-Chancellor through the Board to the

appropriate Government which shall cause them to be  audited

by the Director, Local Fund Accounts.

(5) The accounts, when audited, shall be printed and

copies thereof together with audit report, shall be

submitted by the Vice-Chancellor to the Board, which shall

forward them to the appropriate Government with such

comments as it may deem fit and that Government shall cause

a copy of the audited accounts together with its comments

thereon to be laid before the State Legislature.

CHAPTER   VIII

MISCELLANEOUS

35. On the Commencement of this Act, the assets and

liabilities of the existing University shall stand transferred to,

and shall vest in, the Chaudhary Charan Singh Haryana

Agricultural University and the Punjab Agricultural

Division of assets

and liabilities
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University and shall be apportioned between such

Universities in accordance with the following principles,

namely :–

(a) (i) any asset of the existing University which is

immediately before the commencement of this Act, in

the State of Haryana, and every right to such property,

shall stand transferred to, and shall vest in, the

Chaudhary Charan Singh Haryana Agricultural

University;

(ii) every other asset and every right thereto shall

stand transferred to, and shall vest in, the Punjab

Agricultural University;

(b) (i) every liability of the existing University which

is relatable to any unit or asset in the State of Haryana

shall, if subsisting immediately before the

commencement of this Act, be the liability of Chaudhary

Charan Singh Haryana Agricultural University;

(ii) every other liability of the existing University,

if subsisting on such commencement, shall be the

liability of the Punjab Agricultural University;

(c) the cash balances (whether in the form of cash,

bank or security deposits) and reserve funds held by the

existing University, immediately before the commencement

of this Act, shall, after deducting all the liabilities of the

existing University up to such commencement, be apportioned

between the Chaudhary Charan Singh Haryana Agricultural

University and the Punjab Agricultural University in the ratio

of 40 : 60;

(d)  every contract made by the existing University

before the commencement of this Act shall, if subsisting at

such commencement, be deemed to have been made :–

(i) in the case of a contract which is relatable to any

asset or unit of the existing University in the State of Haryana,

by the Chaudhary Charan Singh Haryana Agricultural

University;

(ii) in any other case, by the Punjab Agricultural

University;

(e) every share, debenture, bond and other investment

made by the existing University shall be valued on the basis
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of average market value thereof during one year immediately

before the commencement of this Act and the value so

determined shall be apportioned between the Chaudhary

Charan Singh Haryana Agricultural University and the Punjab

Agricultural University in the ratio of 40 : 60;

(f) every borrowing made by the existing

University before the commencement of this Act shall, if the

liability is subsisting on such commencement, be repaid

together with the interest due thereon by the Chaudhary

Charan Singh Haryana Agricultural University in the ratio of

40 : 60;

(g) the Provident Fund and accruals thereto of every

officer or other employee of the existing University shall stand

transferred to the corresponding University in which he has

been posted on the date of the commencement of this Act.

Explanation :– For the purposes of  this section,

“asset” shall be deemed to include all property, movable and

immovable rights, powers, authorities and privileges, and all

other rights and interests arising out of such property as

were immediately before the commencement of this Act in

the ownership, possession, power or control of the existing

University, and all books of accounts, registers, records and

all other documents of whatever nature relating thereto and

shall also be deemed to include all obligations of whatever

kind then subsisting of the existing University.

36. If at the commencement of this Act, any suit

appeal or other proceeding of whatever nature is pending by

or against the existing University, the same shall not abate,

be discontinued or be in any way prejudicially affected by

reason of the dissolution of the existing University, but the

suit, appeal or other proceeding may be continued, prosecuted

or enforced by or against–

(a) the Chaudhary Charan Singh Haryana

Agricultural University, if it relates to any property or

unit of the existing University in the State of Haryana;

and

(b) in any other case, the Punjab Agricultural

University.

37. (1) Save as otherwise provided in section 13, all

officers and other employees of the existing University

holding office as such immediately before the

Legal proceedings

Transfer  of

employees
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commencement of this Act, shall, on such commencement,

become the officers or other employees of the corresponding

University and such officers or other employees shall be

divided between those Universities in accordance with the

following principles namely :–

(a) those officers or other employees of the existing

University who are holding office in, or in connection with,

any property or unit of the existing University in the State of

Haryana shall become the officers or other employees of the

Chaudhary Charan Singh Haryana Agricultural University;

(b) every other officer or other employee of the existing

University, shall become the officer or other employee of the

Punjab Agricultural University.

(2) Every officer or other employee of the existing

University shall, on and from the commencement of this Act,

hold his office or service in the corresponding University on

the same terms and conditions and with the same rights to

pension, provident fund, gratuity and other matters as would

have been admissible to him if the existing University had

not been dissolved, and continue to do so unless and until

his employment in the corresponding University is duly

terminated or until his remuneration and terms or conditions

of service are duly altered by the corresponding University.

(3) For the persons who immediately before the

commencement of this Act, were the trustees for pension

provident, gratuity or other like fund, constituted for the

officers or other employees of the existing University, there

shall be substituted as trustees such persons as the

appropriate Government may, by general or special

order, specify.

(4) Notwithstanding anything contained in the

Industrial disputes Act, 1947*, or any other law for the time

being in force, the transfer of the services of any officer

or other employee from the existing University to a

corresponding University shall not entitle such officer or

other employee to any compensation, whether under this

Act or under any other law for the time being in force, and no

such claim shall be entertained by any court  tribunal or other

authority.

*14 of 1947
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38. (1) All casual vacancies among the members

(other than ex-officio members) of any authority or body of

each corresponding University shall be filled, as soon as

possible, by the person or body who or which appointed or

nominated the member, whose place became vacant, and the

person appointed or nominated to a casual vacancy shall be

a member of such authority or body for the remaining period

of the term for which the person whose place he fills would

have been a member.

(2) A person, who is a member of any authority of a

corresponding University as a representative of another body,

whether of that University or not, shall retain his seat on that

authority so long as he continues to be a member of  the

body by which he was appointed or nominated and thereafter

till his successor is duly appointed or elected.

(3) No act or proceeding of any authority or body of a

corresponding University shall be invalid by reason merely

of the existence of any vacancy or defect in the constitution

of such authority or body.

(4) If any question arises whether any person has been

duly appointed as, or is entitled to be, a member of any

authority of a corresponding University subordinate to the

Board or whether any decision  of the corresponding

University is in accordance with this Act and the Statutes,

the question shall be referred to the appropriate Government

whose decision thereon shall be final.

39. (1) The Annual Report of a corresponding

University shall be prepared under the directions of the

Vice-Chancellor and submitted to the Board at least

one month before the annual meeting at which it is to be

considered.

(2) The Board shall, after consideration of the Annual

Report, forward a copy thereof to the appropriate Government.

(3) On receipt of a copy of the Annual Report referred

to in sub-section (1), the appropriate Government shall cause

a copy of such Report, together with its comments thereon,

to be laid before the State Legislature.

(4) Notwithstanding the dissolution of the existing

University, the Annual Report of the existing University for

Membership of

c o r r e s p o n d i n g

University bodies

Annual Report
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the year 1969-70 shall be prepared under the directions of the

Vice-Chancellor of the Punjab Agricultural University and

the Board of that University, shall after consideration of the

Annual Report, forward a copy thereof to the appropriate

Government.

40. Any references to the existing University in any

law, other than this Act, or in any contract or other

instrument shall be construed :–

(a) if such reference relates to any asset to property

of the existing University in the State of Haryana, as a

reference to the Chaudhary Charan Singh Haryana

Agricultural University; and

(b) in any other case, as a reference to the Punjab

Agricultural University.

41. Any obligation incurred, before the commencement

of this Act, by the existing University to confer any degree or

other academic distinction on, or to issue any diploma or

other certificate to, any person or to grant any copy of any

degree, diploma, certificate, mark-sheet or other document to

any person shall, on such commencement be the obligation

of the Punjab Agricultural University.

42. In consideration of the maintenance, by the

Punjab Agricultural University, of a campus at Palampur, the

Government of the Union territory of Himachal Pradesh shall

bear a portion of the cost of the Punjab Agricultural University

and the quantum of such cost shall be determined by the

Central Government having regard to the benefit derived by

that Union territory.

43. (1) If any dispute arises by reason of the

dissolution of the existing University, such dispute shall be

resolved in the first instance by the Vice-Chancellors of the

corresponding Universities and in the event of the failure of

such Vice-Chancellors to arrive at an agreed solution with

regard  to any such dispute, the matter shall be referred to the

Secretary to the Government of India in the Ministry dealing

with Agriculture and the decision thereon of such Secretary

shall be final.

(2) If, on the establishment of a University in the Union

Territory of Himachal Pradesh, any dispute arises with regard

to the transfer of assets or liabilities pertaining to the

Construction of
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University in

any document,

etc.
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Agriculture College at Palampur or the research, training and

extension centres, or property, of the Punjab Agricultural

University located in the said Union territory or with regard

to the transfer of the officers or other employees or such

college or centres to the University established in the Union

territory of Himachal Pradesh, such dispute shall be resolved

in the first instance by the Vice-Chancellor of the Punjab

Agricultural University and the Chief Secretary to the

Government of the Union territory of Himachal Pradesh and

in the event of their failure to arrive at an agreed

solution with regard to any such dispute, the matter shall be

referred to the Secretary to the Government of India in the

Ministry dealing with Agriculture and the decision thereon

of such Secretary shall be final.

44. If any difficulty arises in giving effect to the

provisions of this Act, the President may, by order, do

anything not inconsistent with such provisions, which

appears to him to be necessary or expedient for the purpose

of removing the difficulty :

Provided that  no such power shall be exercised after

the expiry of the period of two years from the commencement

of this Act.

45. (1) The Punjab Agricultural University Act,

1961*, is hereby repealed.

(2) The provisions of the General Clauses Act,

1897** shall apply to the repeal of the said Act as if the said

Act were a Central Act.

(3) The Haryana and Punjab Agricultural

Universities Ordinance, 1970*** is hereby repealed.

(4) Notwithstanding such repeal, anything done

or any action taken under the said Ordinance shall be deemed

to have been done or taken under the corresponding

provisions of this Act.

N. D. P. NAMBOODIRIPAD

Joint Secy. to the Govt. of India

Power to remove

difficulties.

Repeals and

saving

   *Punjab Act 32 of 1961

  **10 of 1897

***1 of 1970
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Powers & Duties

of the Board of

Management

1. (1) The Board shall exercise all the powers and perform

all the duties conferred on it by the Act and shall

also have the powers.

(a) to declare by statutes other colleges as

constituent Colleges of the University under

Section 24 (1) (d) of the HPAU Act, 1970.

(b) to declare by Statute Central Government

institutions of Agricultural Research,

Technical and Extension Education in the

Haryana desiring to be integrated as

Constituent Colleges of the University under

sub-section 2 (h) Section 24 of the HPAU Act,

1970.

(c) to delegate to any officer or authority of the

University, any of the powers conferred on it

by the Act or by the Statutes, to be exercised

with such restrictions and conditions as it may

deem fit to impose.

(2) The Board shall publish an annual report

containing :

(a) a review of the progress made in different

spheres of activities of the University;

(b) the amounts of receipts and disbursements

and the purpose for which they were made;

(c) the number of professors, officers, teachers

and other employees and position and

remuneration of each, the number of students

in the several sections and classes and the

course of instruction pursued in each; and

(d) an estimate of the expenses for the next

following year.

(3) The Board shall submit to the Government

concerned legislative proposals which it considers

necessary for the betterment and promotion of

CHAPTER II

STATUTES REGARDING THE POWERS AND DUTIES OF THE

AUTHORITIES OF THE UNIVERSITY
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Agriculture based on the results of research

conducted in the University.

(4) All questions to be considered in a meeting of the

Board shall be decided by a majority of votes of

the members present. The chairman of the Board

shall be entitled to vote on any question and if the

votes be equally divided he shall have a second or

casting vote.

(5) (a) The Board of Management shall appoint two

officers of the University from amongst the

Deans and Directors of the University as

Technical Advisors to be associated with the

meetings of the Board of Management.

(b) The term of office of a Technical Advisor shall

be one year; and he/she shall be liable for re-

appointment.

(c) The first two technical Advisers shall be the

senior most of the Deans and Directors.

(d) Deleted.

ACADEMIC  COUNCIL

2. (1) The Vice-Chancellor shall appoint the senior-most

Head of Department on the recommendation of

the Dean of the College, as a member of the

Academic Council, under section 23 (3) (f) of HPAU

Act, 1970.

The appointment shall be for two years. On

the expiry of this term, another Head of Department

shall be appointed on the recommendation of the

Dean of the College as member of the Academic

Council and every subsequent vacancy shall be

filled in by the rotation, in the same manner.

The Vice-Chancellor shall also have the power

to co-opt such Heads of Departments, as may be

considered necessary for any particular meeting

of the Academic Council under section 23 (2) (b)

of HPAU Act, 1970.

Provided so long as a Professor-cum-Head of

Department is available for nomination in a College,

Manner of

selection of a

member of the

Academic

Council under

section 23(3) (f)

of HPAU Act,

1970
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an Associate Professor-cum-Head of Department

would not be eligible for consideration for

nomination on the Academic Council.

(2) All questions to be considered in a meeting of the

Academic Council shall be decided by a majority

of votes of the members present. The co-opted

member shall not have the right to vote.

The Chairman of the Academic Council shall

be entitled to vote on any question and, if the

votes be equally divided, he shall have a second

or casting vote.

3. The Academic Council shall exercise all the powers

and perform all the duties conferred on it by the Act

and shall also have power :

(a) to recommend candidates for diplomas, degrees

and certificates to be conferred by the University;

(b) to recognize the examinations of the recognized

Universities, equivalent to the corresponding

examinations of the Chaudhary Charan Singh

Haryana Agricultural University;

(c) to propose to the Board of Management the

institution of fellowships, scholarships, stipends,

medals, etc. to be awarded to the students of

various constituent colleges of the University;

(d) to make proposals for consideration of the Board

regarding distribution of new grants by the

Government concerned to the colleges for the

development of higher teaching, research and

extension education, whenever the University is

consulted by the Government concerned on  such

matters;

(e) to approve or reject any subject proposed for the

thesis by a candidate for the Degree of Doctor in

Agriculture or Veterinary Sciences;

(f) to promote research within the University and to

require reports on such research from the persons

employed thereon;

(g) to advise the Board on proposals of new

expenditure on University teaching, research and

extension education;

Powers & Duties

of the Academic

Council
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Constitution of

Committees

(h) to recommend to the Board the making of grants to

Departments or Colleges, which contribute to

University teaching and  research;

(i) to make regulations regarding the holding of

convocation; and

(j) to make regulations for maintenance of discipline

and the regulation of conduct of the students of

the constituent colleges of the University.

4. The Academic Council shall constitute the

following committees :–

(i) A committee (or a committee for each campus) on

Students Welfare with the Director of Students

Welfare as the ex-officio Chairman. Till the Director

is appointed, the Vice-Chancellor will nominate the

Chairman. This Committee shall include all the

Deans, residing at the campus concerned and the

Deputy Director Students Welfare of the Campus,

shall be the Secretary of this Committee. The

Committee shall advise the Vice-Chancellor

regarding :–

(1) the allocation of funds for various students

welfare activities;

(2) the formulation of rules to regulate the

conduct of students;

(3) the formulation of procedure for taking

punitive action against a student on charges

of indiscipline or misconduct;

(4) all matters relating to the welfare and discipline

of students.

(ii) Research Programme Committee consisting of the

Vice-Chancellor as Chairman, the Director of

Research as Member-Secretary, the Deans of

Colleges and Director of Extension Education, the

Director of Agriculture and Director of Animal

Husbandry of Haryana State as other members.

The Committee shall decide :

(a) the allocation of funds for research;

(b) the conditions for accepting grants; and
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Constitution of

Board of Studies

(c) other matters affecting the research

programme of the University;

(iii) Extension Education Advisory Committee

consisting of the Vice-Chancellor as Chairman ,

the Director of Extension Education as member-

secretary, and the Deans of the Colleges and the

Director of Research as other members. The

Committee shall advise the Vice-Chancellor

regarding :

(a) the co-ordination of University Extension

Education programme with the State and

National Programme;

(b) the allocation of funds for extension of

education work; and

(c) ways and means of increasing the

effectiveness of University’s extension

education programme.

(iv) Such other committees as may be considered

necessary.

BOARD OF STUDIES

5. (1) The Board of Studies shall be constituted in

accordance with section 24 (3) of Haryana and

Punjab Agricultural Universities Act, 1970 provided

that when there is more than one Dean on a Board,

the Dean from the Campus at which the meeting is

held will preside. In his absence, the other Dean

shall preside. In the absence of both, the Members

present, shall elect a Chairman from amongst the

Heads of the Departments.

(2) All questions to be considered in a meeting of the

Board of Studies shall be decided by a majority of

votes of the members present. The Chairman of

the Board shall be entitled to vote and if the votes

be equally divided he shall have a second or casting

vote.

(3) At the meeting of a Board of Studies three members

shall form a quorum.
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6. The Board of Studies shall exercise all the powers and

perform all the duties conferred on it by the Haryana &

Punjab Agricultural University Act, 1970. It will be the

duty of such Board to :–

(i) propose to the Academic Council, courses of study

for the various programmes of instructions offered

in different faculties of the University;

(ii) propose to the Academic Council, the curricula of

the University and advise the Council in regard to

all questions referred to it regarding the syllabi for

various undergraduate and post-graduate

programmes; and

(iii) review from time to time standards of teaching and

evaluation of students and guide students

scholarstic programmes in the faculty concerned

and propose new rules or changes in the existing

rules to the Academic Council.

Powers and Duties

of the Board of

Studies
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Manner of

appointment of

officers of the

University

Appointment of

Vice-Chancellor

1. All appointments of the officers of the University shall

be made strictly on the basis of merit.

2. The following procedure shall be adopted for the

appointment of Vice-Chancellor :–

(a) The Board may either take up the matter on its own

or elect a screening committee of three persons.

The committee shall select its own Chairman. The

committee may advertise and/or obtain

suggestions from such other persons, institutions

and agencies as it may deem fit.

(b) On receipt of applications and/or suggestions

mentioned in clause 2(a) above, the committee shall

prepare a list of names of candidates for scrutiny.

On the basis of this list, the committee shall

recommend at least three names to the Board in

the order of preference unless the number of

eligible candidates is less than three.

(c) The Board may ask the Committee to consider

additional prospects or engage in further

deliberations.

(d) When a list has finally been accepted, the Board

may arrange for informal or formal interviews with

one or more of the prospective appointees and

make the final selection as provided in section 15(i)

of the HPAU Act, 1970.

(e) Where the Board fails to appoint the Vice-

Chancellor in the manner prescribed in Section 15

of HPAU Act, 1970 within 2 months of the receipt

of intimation of the vacancy, the matter shall be

reported to the Chancellor to enable him to make

the appointment.

CHAPTER III

STATUTES REGARDING THE DESIGNATION, THE MANNER OF

APPOINTMENT, POWERS AND THE DUTIES OF THE

OFFICERS OF THE UNIVERSITY
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Appointment of

Deans of

Colleges : Dean,

Post-Graduate

Studies; Director

of Research;

Director of

Extension

Education;

Director of

Human Resource

Management

and

Director of

Students’

Welfare.

3. (i) The following procedure shall be adopted for the

appointment of Deans of Colleges; Dean, Post-

Graduate Studies; Director of Research; Director

of Extension Education; Director of Human

Resource Management and Director of Students’

Welfare.

(a) The Vice-Chancellor may have the post

advertised with such qualifications as may be

prescribed by the Board of Management and/

or invite suggestions and recommendations

from such persons/institutions or agencies as

he deems proper.

(b) After advertising the post and receiving the

applications or after having obtained the

suggestions or recommendations from

appropriate persons, institutions and

agencies, the Vice-Chancellor may either

submit a single recommendation for the

approval of the Board of Management or

appoint a selection committee to make

recommendations.

(c) The Selection Committee for these posts will

be constituted as under :

(i) Vice-Chancellor

(ii) Director General, ICAR or his nominee not

below the rank of Dy. Director General,

ICAR.

(iii) Two outstanding scientists of National/

International repute to be nominated by

the Vice-Chancellor.

Note: In case two membrs out of three, as

mentioned at Sr.No.(ii)  & (iii) above are

present, the quorum of the Selection

Committee will be complete.

Further, in case the quorum is not complete

after an interview has been fixed, the Vice-

Chancellor may co-opt new expert.

The Vice-Chancellor shall appoint the

Chairman of the Selection Committee or act as

Chairman himself.
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(d) Where the Vice-Chancellor finds that it is not

possible to appoint a Selection Committee, he

may constitute an adhoc selection committee.

(e) The Chairman of the Committee shall

scrutinize all the applications, suggestions

and recommendations and prepare a list of

candidates who shall be either called for

interview or considered in absentia. He may

also include in such a list names of any person/

persons who have not applied or have not

been recommended by persons, institutions

and agencies to whom the matter had been

referred.

(f) After interview of candidates or considering

them in absentia, as the case may  be, the

Selection Committee shall recommend to the

Vice-Chancellor not more than one person for

one post. After receiving the

recommendations of the Committee, the Vice-

Chancellor shall place it before the Board of

Management for approval. The Board shall

either confirm the recommendations or in case

it refuses to confirm, the Vice-Chancellor shall,

in due course, present another

recommendation.

(g) The recommendations of the Selection

Committee shall be valid for a period of six

months from the date these are made. This

period may be extended by another six months

by the Vice-Chancellor.

(ii) Those who are already working in these posts will

be allowed to complete their present term of 3 years.

However, no Dean/Director shall be given  second

term. Even those applicants who have already

served one term in any other University will not be

considered.

(iii) These posts will, however, be filled on tenurial

basis for a period of 4 years. It will have only

prospective effect for regular appointments i.e. it

will be applicable for fresh appointments only made

after the decision of the Board dated 22.12.2000.
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Appointment of

Registrar and

Comptroller

This period may, however, be reduced by the Vice-

Chancellor, with the approval of the Board, if work

of the incumbent is not found satisfactory by the

Vice-Chancellor for which the Vice-Chancellor will

cause a  review of the performance of the incumbent

to be conducted every year.

Provided that the regular Dean/Director who takes

leave for more than six months shall resign from

the post of Dean/Director and in order to avoid

temporary arrangement for long priod the post shall

be filled up on regular basis and in case regular

Dean/Director avails leave for less than six months

that period will count towards his tenue of 4 years.

        Provided further that where a person has already

worked as Dean/Director in the past, that period

will be reduced from his term of 4 years, if it exceeds

90 days.

Note:  However, the above proviso will be

applicable for future appointments made after

31.12.2007 and will not apply to the present

incumbents.

(iv) The person appointed as Dean/Director shall be

entitled to the facility of unfurnished rent-free

accommodation.

(v) The person appointed as Dean/Director may

relinquish his position at any time during his tenure

by giving one month notice to the Vice-Chancellor

or salary in lieu of such a notice.

The Board has also approved the qualifications

of Deans and Directors as per Annexure-I.

4. The following procedure shall be adopted for making

appointment of :-

(1)(a) Appointment of Registrar

He will be appointed on tenurial basis for a

period of  4 years on the analogy of Deans/

Directors. Mode of appointment and other

conditions of service will also be the same but he

could also be appointed by transfer or on

deputation from the State Govt.
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        (b) Appointment of Comptroller

He will be appointed on  the analogy of Deans/

Directors except that condition of appointment on

tenurial basis will not be applicable to this post.

Mode of appointment and other conditions of

service will also be the same but he could also be

appointed by transfer or on deputation from the

State Govt./Govt. of India/ICAR/any other

autonomous institutions established under the Act

of State Assembly or Parliament.

(2) Librarian

(a) The Vice-Chancellor may have the post

advertised with such qualifications as may be

prescribed by the Board of Management and/

or invite suggestions and recommendations

from  such persons/institutions or agencies,

as he deems proper..

(b) After advertising the post and receiving the

applications or after having obtained

the suggestions or recommendations from

appropriate persons, institutions and

agencies, the Vice-Chancellor may either

submit a single recommendation for the

approval of the Board of Management or

appoint a selection committee to make

recommendations.

(c) The Selection Committee for this post may be

constituted as follows :

(i) Two Officers of the University.

(ii) Three other persons nominated by the

Vice-Chancellor.

The Vice-Chancellor shall appoint the

Chairman of the Selection Committee or act as

Chairman himself.

(d) Where the Vice-Chancellor finds that it is not

possible to appoint a selection committee, he

may constitute an adhoc selection committee.

(e) The Chairman of the Committee shall

scrutinise all the applications,  suggestions

and recommendations and prepare a list of

Appointment of

Librarian
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candidates who shall be either called for

interview or considered in absentia. He may

also include in such a list names of any person/

persons who have not applied or have not

been recommended by persons, institutions

and agencies to whom the matter had been

referred.

(f) After interviewing the candidates or

considering them in absentia, as the case may

be, the Selection Committee shall recommend

to the Vice-Chancellor not more than one

person beyond the number of vacancies if the

number of vacancies is upto four. However, if

the number of vacancies is more than four,

two persons more than the number of

vacancies may be kept on the panel for each

completed block of five vacancies.

Note : The Selection Committee should confine its

recommendations only in respect of the post

for which selection is held.

(g) After receiving the recommendations of the

selection committee, the Vice-Chancellor may,

if he considers it necessary, request the

committee to consider additional names or to

review or reconsider its recommendations. He

may also, if  he considers it necessary, himself

interview persons recommended by the

selection committee and/or others whom he

considers to be suitable.

(h) The Vice-Chancellor shall then submit a single

recommendation for the approval of the Board

of Management. Where the Vice-Chancellor

recommends a person other than the person/

persons recommended by the selection

committee, he shall state his reasons for

doing so.

(i) The Board shall either confirm the

recommendations or in case the Board refuses

to confirm the recommendations, the Vice-

Chancellor shall, in due course, present another

recommendation.
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(j) The recommendations of the Selection

Committee shall be valid for a period of six

months from the date these are made. The

panel prepared by Selection Committee for

post(s) should be used only a waiting list for

the same post(s) and shall not be utilised for

making appointments to any subsequent

vacancies in same cadre or in any other cadre.

(3) Estate Officer-cum-

Superintendening Engineer.

The Estate Officer-cum-Superintending

Engineer will be appointed on tenurial basis

for a period of 4 years as per norms and

qualifications prescribed by the State Govt.

for the post of Superintending Engineer.  He

could be appointed by transfer or on

deputation from the State Govt./Central Govt./

other statutory bodies of State/Centre or

through open advertisement.

5. (1) The Dean of the College shall be directly

responsible to the Vice-Chancellor for the

administration of the Resident Teaching Programme

and for the development, evaluation and

improvement of curricula and teaching procedures

designed  to develop in the students, professional

competence, character and quality leadership.

(2) (i) In the absence of Dean of a College on casual

leave/ leave/tour/training etc. one of the

Professors/equivalents (whether promoted or

recruited direct) of the College concerned, as

nominated by the Vice-Chancellor shall look

after the work of the Dean.

(ii) In the absence of any Director/Dean, Post-

Graduate Studies on casual leave/leave/tour/

training etc. one the Professors/equivalents

(whether promoted or recruited direct) of the

University as nominated by the Vice-

Chancellor shall look after the work of

Director/Dean, Post-Graduate Studies.

(3) The Dean of a college shall have the following

powers and duties :

Powers & Duties

of the Deans

of

Colleges

Appointment of

Estate Officer-

cum-

Superintending

Engineer



46 STATUTES

(i) He shall be responsible for the organisation

and conduct of teaching in the Departments

comprising the college and for that purpose

shall pass such orders as may be necessary in

consultation with the Heads of Departments

concerned.

(ii) He shall be responsible for the due observance

of the Statutes and Rules relating to the

College.

(iii) He shall preside over the meetings of the Board

of Studies of the College.

(iv) He shall formulate and present policies to the

Board of Studies of the College for its

consideration, without prejudice to the right

of any member to present any matter to the

respective Board of Studies.

(v) He shall submit reports to the Vice-Chancellor

on the work of the College regarding resident

instructions.

(vi) He shall be responsible to the Vice-Chancellor

for the use of the buildings and rooms of the

College and for the equipment of the College.

(vii) He shall serve as the medium of communication

for all official business of the College with

other authorities of the University, the

students and the public.

(viii) He shall normally represent the College in

Conferences and where necessary he may

designate representatives from amongst the

staff of the College for specific conferences

on resident instructions.

(ix) He shall prepare the budget of the College.

(x) He shall exercise, in consultation with the

Heads of Departments, administrative control

over the teaching loads of the members of the

faculty and work with the Directors of

Research/Extension Education on work load

assignments of joint teaching research or

teaching extension personnel.

(xi) He shall be responsible to the Vice-Chancellor
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for maintaining discipline, law and order in

the College and for discharge of his duty he

may award suitable punishment to students

for acts of misdemeanour except that before

he expels or rusticates a student he shall get

the prior approval of the Vice-Chancellor.

6. (1) The Director of  Research shall coordinate all

research in the University in co-operation with the

Deans. While his dealings would be mainly with

the staff concerned with research in Departments

of Colleges, he shall  be directly responsible to the

Vice-Chancellor for the initiation, guidance and co-

ordination of the research programme of the

University and its outlying stations.

(2) All research programmes shall be conducted

within the appropriate Departments by members

of the staff and graduate students of the

Department.

(3) The Director  of Research shall have the following

powers and duties :

(i) He shall be responsible for initiation,

organisation and conduct of research

programmes of the University and for that

purpose shall pass such orders as may be

necessary in consultation with the Heads of

the Departments concerned.

(ii) He shall exercise broad administrative control

over; (i) research staff, (ii) research funds

allotted for the purpose; and (iii) all physical

properties, facilities and materials assigned by

the University for the pursuit of the research

programme.

(iii) He shall prepare, in consultation with the

Heads of Departments, the budgetary needs

of research of different Departments of the

University.

(iv) He shall be the principal liaison officer for

dealing with aid-granting agencies, such as

ICAR, Commodity Committees or private

Institutions.

Powers & Duties

of Director of

Research
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(v) He shall formulate and present policies to the

Research Advisory Committee for its

consideration.

(vi) He shall cause to be published regularly

research bulletins, circulars, articles in

scientific journals and popular magazines and

press  releases which summarize practical

research findings on important problems.

(vii) In formulating research policies and

programmes of the University, he shall work

in close consultation with the Deans and the

Director of Extension Education.

(viii) He shall assume leadership in development

and maintenance of research productivity of

a high level by :–

(a) Promotion of self-improvement on the

part of research personnel;

(b) Stimulation of a wholesome, aggressive

esprit de corps; and

(c) development of an attitude in the  minds

of the staff as to the worthiness and self-

satisfaction (humble pride) of a life

vocation of service in the field of

Agricultural research.

(ix) He may represent the University in

Conferences regarding Research.

7. (1) The Director of Extension Education shall plan and

execute all extension education programmes and

activities in co-operation with the Deans and the

Director of Research.

(2) The Director of Extension Education shall

supervise and control the field activities of the

extension subject-matter specialists who shall

otherwise hold academic rank and be members of

the staff of the departments.

(3) The Director of Extension Education shall have

full access to the Vice-Chancellor and shall be

directly responsible to him for effecting close

Powers and

Duties of

Director of

Extension

Education
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collaboration and co-ordination of the extension

education activities of the University with those

of the Departments of Agriculture, Development,

Co-operation and Animal Husbandry of the

Government of Haryana.

(4) The Director of Extension Education shall have

the following powers and duties :–

(i) He shall be responsible for initiation,

organisation and conduct of extension

educational programmes of the University and

for that purpose shall pass such orders as

may be necessary in consultation with the

Heads of Departments concerned.

(ii) He shall exercise broad administrative control

ever :–

(a) Extension Education staff;

(b) Extension Education funds allotted for

this purpose; and

(c) All physical properties, facilities and

material assigned by the University for

the pursuit of Extension programmes.

(iii) He shall assess, in consultation with the Heads

of Departments, the budgetary needs of

extension education of different Departments

of the University.

(iv) He shall be the principal liaison officer for

dealing with such agencies as the Departments

of Agriculture, Animal Husbandry, Co-

operation, Development and Panchayats of

the Government concerned in the matter of

extension education.

(v) He shall formulate and present extension

educational programme of the  Extension

Advisory Committee, for its considerations.

(vi) He shall guide and supervise the working of

the Information Section dealing with

publications, audio-visual aids, radio, press

and other materials directed to the successful
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implementation of the extension educational

programmes.

(vii) In formulating the extension policies and

programmes of the University, he shall work

in close consultation with the Deans of

Colleges and Director of Research.

(viii) He shall assume leadership in the

Development and maintenance of effective

and productive extension educational

programmes :–

(a) promotion of self improvement  on the

part of extension personnel; and

(b) inculcation in them of a missionary spirit

for dedicated service to the farmers of

Haryana.

(ix) He may represent the University in

Conferences regarding Extension Education.

8 The Director of Students’ Welfare shall be directly

responsible to the Vice-Chancellor and shall have the

following duties :–

(a) to make arrangements for the housing and messing

of students;

(b) to direct a programme of student counselling;

(c) to arrange for the part time employment of students

in accordance with the plan approved by the Vice-

Chancellor;

(d) to assist in the placement of graduates of the

University;

(e) to obtain travel facilities for holidays, study tours

of students;

(f) to communicate with the guardians of students

concerning the welfare of the students;

(g) to exercise general control and supervision over

the physical education programme and other co-

curricular activities of the students;

(h) to perform such other duties as may be entrusted

to him by the Vice-Chancellor from time to time.

Powers & Duties

of Director

Students’

Welfare
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9. In exercise of his duties under Section 17 of  HPAU

Act, 1970, the Registrar Shall :–

(a) issue notices and maintain the minutes of all

meetings of the Academic Council and the Board

of Management and of committees appointed by

them;

(b) conduct the official correspondence of the

Academic Council and the Board;

(c) be responsible for admission of students to the

University including the supervision of the

entrance examination, if any;

(d) be responsible for registration of students of the

University;

(e) be responsible for maintaining a register of all

degrees/diplomas conferred by the University;

(f) be responsible for maintaining all students’ records;

(g) obtain the grades of the students from the

instructors and issue trimester reports and

transcripts;

(h) deleted;

(i) deleted; and

(j) perform such other duties and functions as are

assigned to him by the Vice-Chancellor;

10. He shall be responsible to the Vice-Chancellor to

ensure :–

(a) that expenditure, not authorised in the budget, is

not incurred without appropriate sanction;

(b) that all moneys belonging to the University are

kept in a Bank approved by the Board of

Management;

(c) that all the accounts of the University are properly

kept, adjusted and audited;

(d) that the budget of the University is prepared and

submitted to the Vice-Chancellor and that the

financial sanctions are obtained in time;

(e) that income and fees due to the University are

collected and that salaries and other amounts due

to the staff and others paid promptly;

Powers & Duties

of  the Registrar

Powers & Duties

of  the

Comptroller
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(f) that notices are issued and the minutes of all

meetings of the Finance Committee are maintained

and to conduct the official correspondence of the

Finance Committee;

(g) that development plans are prepared;

(h) that dealings with the Governments concerned,

with the authority responsible for the auditing of

the accounts of the University, Commodity

Committees and other aid-granting agencies

regarding financial and accounts matters, are on

correct lines.

11. The Estate Officer shall work under the control and

supervision of the Vice-Chancellor and in the exercise

of his responsibilities under section 19 of HPAU Act,

1970.

(a) maintenance of the University buildings, roads,

fencing, playgrounds, parks and lands, other than

the land comprising the agricultural farm;

(b) construction and maintenance of utility services;

(c) maintenance of fire protection services;

(d) maintenance of architectural and constructional

services of the University;

(e) all University construction;

(f) preparation of the annual construction and

maintenance budget of the University and a

periodical report showing the progress on works

under construction;

(g) maintenance of accounts relating to the works in

his charge on forms prescribed by the Comptroller;

(h) maintenance of an up-to-date record of all the

immovable properties of the University including

lands and buildings in co-operation with the Heads

of Departments; and

(i) procurement/disposal of immovable property of

the University.

12. The Librarian shall work under the control and

supervision of the Vice-Chancellor and, in exercise of

his responsibilities under section 22 of HPAU Act, 1970

Powers & Duties

of  the Estate

Officer

Powers & Duties

of  the Librarian
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shall be  responsible for the maintenance of all libraries

of the University and for the organisation of their

services. The University Librarian shall have the

following powers and duties :

(a) he shall have general overall supervision of the

University Libraries and Library personnel,

including all campuses and departments libraries

or collections;

(b) he shall prepare the Library Budget for the

University libraries;

(c) at the beginning of each fiscal year he shall advise

each campus library of the amount of money that

will be available for the purchase of library materials

for each of the respective libraries, including the

department collections;

(d) he shall have the responsibility of receiving and

accessioning all library materials;

(e) he shall have the responsibility of initiating the

purchase requisitions for all library materials;

(f) he shall have the responsibility of renewing in time

subscriptions to journals;

(g) he shall prepare a library newsletter at monthly

intervals which will carry a list of all library materials

received since the last preceding newsletter and

other timely library news of interest to students

and staff;

(h) he shall initiate, participate and co-operate in

programme designed to stimulate and encourage

the use of the library by students and staff;

(i) he shall arrange library hours which will permit

maximum library use by both students and faculty;

and

(j) he shall arrange for departments and selected

Research Substations, small collections of volumes

and journals that are in almost constant use by the

staff and post-graduate students as references.

13. (1) The Dean of Post-Graduate Studies shall be directly

responsible to the Vice-Chancellor for the

administration of all resident teaching programme

at the Post Graduate level in the University and for

Powers & Duties

of  the Dean,

Post-Graduate

Studies
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the development, evaluation, improvement of

curricula and teaching methods, designed to

develop in the students professional competence,

character and quality of leadership.

(2) The Dean, Post-Graduate Studies shall have the

following powers and duties :–

(i) He  has been responsible for the organisation

and conduct of Post-Graduate teaching in all

the constituent colleges of the CCS Haryana

Agricultural University and for that purpose

shall pass such orders as may be necessary in

consultation with the Deans of the constituent

colleges and the Director of Research and

Extension Education where such consultation

is considered necessary;

(ii) He shall, in collaboration with the Director of

Research, be responsible for the coordination

of research of the Post-Graduate students and

its integration with the general research

programme of the University;

(iii) He shall preside over the meeting of  the post-

graduate committee;

(iv) He shall formulate and present policies to the

post-graduate committee for its consideration

without prejudice to the right of any member

to present any matter to the post-graduate

committee;

(v) He shall forward the recommendations of the

post-graduate committee, to the Vice-

Chancellor or the Academic Council as the

case may be;

(vi) He shall maintain record of the post-graduate

students in the Chaudhary Charan Singh

Haryana Agricultural University and also

supervise their progress;

(vii) He shall be responsible for the maintenance

of proper standards of post-graduate

instructions;

(viii) He shall in consultation with the Heads of

Departments exercise control over the teaching
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load of the members of the Post-Graduate

Faculty;

(ix) He shall provide in consultation with the

Heads of Department guidance and  leadership

in the development of periodic evaluation of

effective curricula within each subject-matter

and  integration of said curricula into

appropriate  instruction programme designed

to prepare students  for effective careers in

research, teaching and extension;

       (x) He shall be a member of the Advisory

Committee for Resident Instructions,

Research Programme  Committee, Extension

Education  Advisory Committee and Academic

Council.
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Annexure I

(referred to Clause 3 of Chapter III of the Statutes)

1. Dean, College of Agriculture

(i) Doctoral degree in any branch of Agriculture

(ii) Atleast 8 years experience as a Professor or in  an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute

2. Dean, College of Agricultural Engineering & Technology

(i) Doctoral Degree in any branch of Agricultural Engineering

(ii) Atleast 8 years experience as a Professor or in an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute

3. Dean, College of Basic Sciences & Humanities

(i) Doctoral Degree in any branch of Basic Sciences

(ii) Atleast 8 years experience as a Professor or in an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute

4. Dean, College of Home Science

(i) Doctoral Degree in any branch of Home Science

(ii) Atleast 8 years experience as a Professor or in an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute

5 Dean, Post-graduate Studies

(i) Doctoral degree in any branch of Agriculture, Agri. Engg., Basic

Science, Home Science.

(ii) Atleast 8 years experience as a Professor or in an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute
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6. Director of  Research

(i) Doctoral degree in any branch of Agriculture, Basic Sciences, Home

Science, Agri. Engg.

(ii) Atleast 8 years experience as a Professor or in an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute

7. Director, Extension Education

(i) Doctoral degree in any branch of Agriculture,  Home Science, Agri.

Engg.

(ii) Atleast 8 years experience as a Professor or in an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute

8. Director, Human Resource Management

(i) Doctoral degree in any branch of Agriculture, Basic Sciences, Home

Science, Agri. Engg.

(ii) Atleast 8years experience as a Professor or in an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute

9. Director, Students Welfare

(i) Doctoral degree in any branch of Agriculture, Home Science,  Basic

Sciences, Agri. Engg.

(ii) Atleast 8 years experience as a Professor or in an equivalent position.

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute.

10. Registrar

(i) Doctoral degree in any branch of Agriculture, Basic Sciences, Home

Science, Agri. Engg.

(ii) Atleast 8 years experience as a Professor or in an equivalent position.

Desirable

Administrative experience as Head of a University Deptt./Division

of ICAR Institute.

ANNEXURE I
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1. In these Statutes, unless the context otherwise

requires :–

(a) ‘Act’ means the Haryana and Punjab Agricultural

Universities Act, 1970 as amended from time to

time.

(b) Words and expressions not defined in these

Statutes and used in the Act shall have the meaning

assigned to them in the Act.

2. The teachers shall include the following :–

(i) Heads of Departments

(ii) Professors/equivalents conducting teaching and

guiding research and extension programmes and

Librarian.

(iii) Associate Professors/equivalents  conducting

teaching and guiding research and extension

programmes.

(iv) Assistant Professors/equivalents conducting

teaching and guiding research and extension

programmes.

(v) Any other employee of the University declared as

teacher by the Vice-Chancellor on the recommen-

dations of the Academic Council.

Note : Under the provision of Clause 2(v) above,

the following categories of employees have so far

been declared as teachers by the Vice-Chancellor

on the recommendations of the Academic Council.

(vi) Deputy Librarian and Asstt. Librarian.

3. All appointments of teachers of the University shall be

made by the Vice-chancellor strictly on merit.

4. (1) The following procedure shall be adopted for the

appointment of Heads of Departments;

The Vice-Chancellor, with the approval of the

Board of Management, may make the appointments

Definition

Classification of

teachers

Manner of

appointment

CHAPTER  IV

STATUTES  REGARDING  CLASSIFICATION,  MANNER  OF

APPOINTMENT,  POWERS  AND  DUTIES  OF  THE  TEACHERS

OF  THE  UNIVERSITY

Appointment of

HODs
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of Heads of Departments by selection from

amongst Professors/equivalent irrespective of their

mode of appointment i.e. whether by direct

appointment or by personal promotion or by any

other method of appointment as per statutory

provisions, who satisfy the following eligibility

criteria :–

(i) They belong to the discipline of the

department.

(ii) Where there is no Professor in a department,

who is so eligible, Associate Professor/

equivalent irrespective of the mode of

appointment i.e. whether by direct

appointment or by personal promotion or by

any other method of appointment as per

statutory provisions shall be eligible to apply

provided they have 5 years service on the

post of Associate Professor/equivalent.

Provided where there is only one

Associate Professor in a Deptt. and he has

earlier worked as Head of the Department, he/

she will continue to act as HOD till another

person of the rank of Assoc. Prof./equiv. or

Prof./equiv. becomes available. The

requirement of selection after every four years

may not be necessary in such cases.

However, his/her performance shall be

reviewed every year as per rules.

Provided further that if in any deptt. there

is no Assoc. Prof. with required 5 years

service, the Assoc. Profs. even without 5 years

service as Assoc. Prof./equivalent will be

eligible to apply for Headship.

(iii) Integrity of the applicant is good for the last

10 years.

(iv) They have not previously worked as Head of

department for 3 years.

However, where there are more than one

Professor in a department and all have already

worked as Head of Department, they will be

eligible to apply again for Headship.
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Provided that the Vice-Chancellor shall

be competent to appoint any eligible Professor

if none of the persons in the rank of Professor

applies when the position of HOD is notified.

Such a Prof. would not decline to continue as

Head, rather he shall be duty-bound to keep

working as Head. However, his/her

performance shall be  reviewed every year as

per rules.

In a department where there is only one

teacher of the rank of Professor or equivalent,

notwithstanding the mode of his appointment

either by direct recruitment or by personal

promotion, he/she will continue to act as Head

of Department till another person of the rank

of Professor/equivalent becomes available in

the department. The requirement of selection

after every four years may not be necessary

in such cases. However, his/her performance

shall be reviewed every year as per rules.

Where there is only one Professor and

he is not found suitable by the Selection

Committee, in such cases, Assoc. Professors

working in the Department, who are eligible

for competing for the position of Headship in

terms of the above statutory provisions, will

be allowed to apply for the Headship. Likewise,

where there is only one Prof. and he is working

as Head and/or continuing as Head even for a

second term, his performance is not found

satisfactory by the Vice-Chancellor, the

Assoc. Prof. working in the department shall

be eligible to apply for the position of HOD.

Selection of the Head of Department may

be made by the Vice-Chancellor with the

approval of the Board on the basis of panel of

two names in order of merit as per

recommendations by a Selection Committee
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consisting of;

1. Vice-Chancellor Chairman

2. Dean of the College

concerned.

3. Dean, Post-Graduate

Studies

4. Director of Extension

Education

5. Director of Research

6. One outside expert

scientist of repute to

be nominated by the

Vice-Chancellor.

The appointment of HOD shall be for a period

of four years or less to the extent for those,

who have earlier worked as Head of

Department for a period exceeding 90 days in

the past. It will have only prospective effect

for regular appointments i. e. it will be

applicable for fresh appointments only made

after the above decision of the Board dated

22.12.2000. This period may be reduced by

the Vice-Chancellor if the work of the

incumbent is not found satisfactory for which

the Vice-Chancellor shall review the

performance every year through the following

Committee :–

1. Vice-Chancellor Chairman

2. Dean of the constituent Member

College concerned

3. Director of Research/ Member

Director of Extension

Education

4. Registrar Member

Secretary

Provided that the regular HOD who takes leave

for more than six months shall resign from the

position of HOD and in order to avoid

temporary arrangement for long peirod the

position shall be filled up on regular basis and

in case regular HOD avails leave for less than

six months that period will count towards his
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tenure of 4 years.

Note :

(i) Where there is only one  Professor who has

been appointed as Head of Department for a

second term of 3 years, he/she would continue

to complete his/her tenure even after another

teacher becomes otherwise eligible for

appointment as Head in the meantime.

(ii) When a new department is created/established

and a Professor from another department is

given the charge of Headship, in such cases,

the double charge will be allowed but as and

when a Professor becomes available in the

new Deptt., the person holding the double

charge will be relieved from the charge of the

newly created department.

(2) In the absence of Head of Department on casual

leave/leave/tour/training etc. one of the Professors/

equivalents (whether promoted or recruited direct)

of the department concerned, as nominated by the

Vice-Chancellor shall look after work of the Head

of Department.

(3) The procedure of appointment of Professors and

Principal, College of Agriculture, Kaul, when

vacancies arise or when new posts are created,

shall be as under :

(i) The Vice-Chancellor may have the post

advertised with such qualifications as have

been prescribed by the Academic Council and/

or invite suggestions and recommendations

from such persons, institutions, agencies as

he deems proper.

(ii) After having advertised the post and received

the applications and/or after having obtained

the suggestions or recommendations from

appropriate persons, institutions and

agencies, the Vice-Chancellor may either

submit a single recommendation for the

approval of the Board of Management or

appoint a Selection Committee to make

Appointment of

Prof. and Princi-

pal, CoA, Kaul
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recommendations.

(iii) For Principal, COA, Kaul

Ordinarily, the Selection Committee will consist

of the following :

(a) Vice-Chancellor Chairman

(b) Dean  College of Agriculture

(c) Director of Research

(d) Director of Extension

Education

(e) Dean, Post-Graduate Studies

(f) Atleast two outside experts

nominated by the Vice-Chancellor.

For Professors/equiv.

Ordinarily, the Selection Committee will

consist of the followinig:-

a) Vice-Chancellor Chairman

b) Dean of the College in

which the vacancy exists.

c) Director of Research

d) Director of Extension Education

e) Dean Post-graduate Studies

f) Atleast two outside experts

nominated by the Vice-Chancellor.

(iv) Where the Vice-Chancellor finds that it is not

possible to appoint a committee as given

above or where the nature of the post warrants

it, he may constitute an Ad hoc Selection

Committee.

(v) The Chairman of the Committee with the help

of a Screening Committee appointed by him

shall scrutinize all the applications,

suggestions and recommendations received

and prepare a list of the candidates, who shall

be either called for interview or considered in

absentia.

(vi) After interviewing the candidates or
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considering them in absentia, as the case may

be, the Selection Committee shall recommend

to the Vice-Chancellor not more than one

person beyond the number of vacancies if the

number of vacancies is upto four.  However, if

the number of vacancies is more than four,

two persons more than the number of

vacancies may be kept on the panel for each

completed block of five vacancies.

Note: The Selection Committee should confine its

recommendations only in respect of the post

for which selection is held.

(vii) After  receiving the recommendations of the

Selection Committee, the Vice-Chancellor may,

if he considers it necessary, request the

committee to consider additional names or to

review or reconsider its recommendations.

(viii) The Vice-Chancellor shall then submit a single

recommendation for the approval of the Board

of Management, where the Vice-Chancellor

finds it necesary to recommend a person other

than the person/persons recommended by the

Selection Committee, he shall state his

reasons for doing so.

(ix) If the Board of Management does

not approve the recommendations,  the Vice-

Chancellor shall, in due course, submit another

recommendation.

(x) The recommendations of the Selection

Committee shall be valid for a period of six

months from the date these are made.  The

panel prepared by Selection Committee for

post(s) should be used only a waiting list for

the same post(s)  and shall not be utilized for

making appointments to any subsequent

vacancies in same cadre or in any other cadre.

     (xi) For Principal, COA, Kaul only

The post of Principal, COA, Kaul will be filled

on tenurial basis for a period of 4 years.  It will

be applicable for fresh appointments only
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provided that :–

The Selection Committee proposed in clause (iii)

for recommending suitable persons for different posts

may be constituted as follows :–

(a) For appointment of Associate Professors  and

Assistant  Professors.

(i) Vice-Chancellor Chairman

(ii) Dean of College concerned

(iii) Director of Research

(iv) Director of Extn. Education

(v) Dean, PGS

(vi) Head of Deptt. concerned

(vi) Atleast two outside experts nominated by the

Vice-Chancellor.

(b) For appointment of Research workers of rank

equivalent with Assoc. Profs. and Asstt. Profs.

(i) Vice-Chancellor Chairman

(ii) Dean of College concerned

(iii) Director of Research

made after the decision of the Board.  This

period may, however, be reduced by the Vice-

Chancellor, with the approval of the Board, if

work of the incumbent is not found satisfactory

for which the Vice-Chancellor will cause a

review of the performance of the incumbent

to the conducted every year, through the

Dean, College of Agriculture.

Provided that where a person has already

worked for more than 90 days as Dean/

Director/Registrar/Principal, COA, Kaul in the

past that period will be reduced from his term

of 4 years.  Even those applicants who have

already served one term of 3/4 years on the

above posts in this or any other University

will not be considered.

5. The procedure prescribed in clause 4 sub-clauses (i) to

(x) for the appointment of Professors shall also be

followed for the appointment of all other teachers

Appointment

of Assoc.

Profs., Asstt.

Profs. and

other Teachers

of equiv. rank
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Duties, responsi-

bility and powers

of Heads of

Deptts.

(iv) Director of Extn. Education

(v) Dean, PGS

(vi) Head of Deptt. concerned

(vi) Atleast two outside experts nominated by the

Vice-Chancellor.

(c) For appointment of Extension workers of

equivalent rank with Assoc. Profs. & Asstt. Profs.

(i) Vice-Chancellor Chairman

(ii) Dean of College concerned

(iii) Director of Research

(iv) Director of Extn. Education

(v) Dean, PGS

(vi) Head of Deptt. concerned

(vi) Atleast two outside experts nominated by the

Vice-Chancellor.

(d) In the appointment of Teachers of the rank of Class-

II/equivalent, the Vice-Chancellor may not take the

approval of the Board.

(e) For recruitment of Asstt. Profs. and other teachers

of equivalent rank, only such candidates as have

passed the National Eligibility Test  held by CSIR/

UGC or ICAR/ASRB or any State Level Eligibility

Test for Lectureship accredited by UGC will be

considered for selection. However, the candidates,

who have obtained Ph.D. or submitted thesis or

obtained M.Phil degree by Dec. 31, 1993 or have

already qualified in the JRF/Lectureship Test

conducted by UGC/CSIR/ICAR (NET) will also be

considered for selection.

6. The Head of Department shall be responsible for

resident teaching to the Dean of the College, for

research to the Director of Research, for Extension

Education to the Director of Extension Education and

for Post-Graduate teaching to the Dean, Post-Graduate

Studies of the University.

He shall have the following powers and duties :–

(i) He shall be responsible for the organisation and
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conduct of resident teaching, research and

extension  education of his Department and for

that purpose shall pass such orders as may be

necessary in consultation with the Deans/

Directors.

(ii) He shall tender advice to the Deans and Directors

on all matters pertaining to his field in respect of

teaching, research and extension.

(iii) He shall submit to the Deans/Directors concerned

the budgetary needs of his Department.

(iv) He shall recommend to the appropriate Dean/

Director the work load of each member of the staff

with respect to teaching, research and/or extension

education.

(v) He shall assume responsibility for all University

properties and facilities assigned to his Department.

(vi) He shall recommend to the Deans and Directors

proposals for making improvement in the working

of his Department.
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Applicability

Definition

Manner of

Promotion

1. These Statutes shall apply for appointment by

promotion of :

(i) Associate Professors and other equivalent level

teachers as Professors and equivalents.

(ii) Assistant Professors and other equivalent level

teachers as Associate Professors and equivalent.

2. In these Statutes, unless the context otherwise

requires :–

(a) ‘Act’ means the Haryana and Punjab Agricultural

Universities Act, 1970 as amended from time to

time.

(b) Word, ‘Teacher’ wherever occuring in these

Statutes will have the same meaning as in the

statutes regarding the Classification, the Manner

of Appointments and Powers and Duties of the

Teachers of the University.

(c) Words and expressions not defined in these

Statutes and used in the Act shall have the meaning

assigned to them in the Act.

3. The promotion of Assistant Professor or equivalent as

Associate Professor or equivalent and of Associate

Professor or equivalent as Professor  or equivalent will

be made by the Vice-Chancellor in the following

manner :–

(i) The promotion of a teacher to the next higher

position will be made on the basis of  an assessment

of his performance through a prescribed  procedure

and the post of Associate Professor and equivalent

or the Professor or equivalent to which the personal

promotion is made shall be temporary addition to

the cadre of Associate Professor or Professor as

the case may be.

(ii) A teacher will be promoted to the next higher

position only if he is found suitable by the

CHAPTER  V

STATUTES  REGARDING  APPOINTMENT  OF  TEACHERS

BY  PROMOTION  BASED  ON  MERIT
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Conditions of

Promotion

Fill up of

vacancies

Eligibility for

promotion

Assessment Committee.

(iii) A teacher who has not been found suitable for

promotion after assessment, shall be entitled to

offer himself for re-assessment after a lapse of two

years from the date of initial eligibility.

4. The promotion of Assistant Professor or equivalent

or Associate Professor or equivalent to the next

higher position will be governed by the following

conditions :–

(i) The qualifications and experience prescribed by

the Vice-Chancellor with the approval of the

Academic Council for various posts will not be

relaxed except as provided hereinafter in these

Statutes.

(ii) The teacher shall do the work as assigned by the

competent authority.

5. (i) When a senior promoted teacher leaves the

University, the vacancy thus arising shall be filled

at the original level position occupied by that

teacher before promotion, in the manner prescribed

in the Statutes regarding the classification, the

Manner of Appointment and Powers and Duties

of the Teachers of the University.

(ii) All other teaching positions falling vacant in the

University and all new posts created as a result of

starting new schemes/projects shall continue to

be filled up in accordance with the  procedure laid

down the Statutes regarding the Classification, the

Manner of Appointment and Powers and Duties

of the Teachers of the University.

6.1 Associate Professor

(i) An Associate Professor or equivalent shall be

eligible for assessment for promotion as Professor

and equivalent, if he (a) fulfils the qualifications

prescribed for the post of Professor or equivalent

(b) has put in 8 years of service in the University

(c) also fulfilled at the time to his original

appointment to an Associate Professor level posts,

the essential academic qualification prescribed at

the time of recruitment for the said post.
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Provided that where an Associate Professor

or equivalent was appointed in relaxation of this

prescribed essential academic qualifications like

Ph.D. etc. for computing 8 years period only 2/3rd

weightage will be given to the service rendered by

him as Associate Professor or equivalent before

attaining that essential qualifications.

Provided further that for computing the period

of 8 years service, the following period shall be

included :–

(a) Deputation with GOI/State Govt./any Govt./

Semi-Govt. Organisation within or outside

India.

(b) Service in any country at an equal or higher

position (verification to be done to the

satisfaction of the V.C.) in Govt. or University/

College/Institute on leave without pay.

(c) Period spent on trainings/fellowships/

scholoarships or any other academic pursuit

on leave of the kind due.

(d) Period spent on study leave/leave of the kind

due for doing Ph.D.

Note 1. Total of (a), (b), (c) and (d) shall not exceed 3

years.

Note 2. The provision under (d) above will be

applicable in the cases of promotion falling

due after 22.3.94 (BOM’s decision taken vide

item No. A-2 of its 152nd meeting held on

22.3.94 read with item No. B-16 of 163rd meeting

held on 15.11.95 and item No. B-18 of 164th

meeting  held on 25.3.96.

Provided further that for promotion of

Associate Professors/equivalent of Physical

Education Faculty as Professors/equivalent,

those who are Ph.D. will be eligible for

personal promotion after 8 years. But non-

Ph.Ds who fulfil the prescribed qualifications

shall be eligible for promotion after 10 years

(8 years+2 years for Ph.D.). Further, if they

have done M. P. Ed. after joining HAU, their

Upto a maximum

of 3 years

Upto a maximum

of one years
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eligibility period will be extended by one year

more.

Provided that Associate Professors/

equivalents of faculty of Agricultural

Engineering who were recruited/promoted

before 1.2.88 and have opted merit promotion

scheme shall be eligible for promotion from

the date of their eligibility in relaxation of Ph.D.

qualifications.

The period of leave/study leave for

obtaining Ph.D. degree shall also be included

as service for the purpose of promotion for

the cases falling due on or after 8.2.83.

Provided further that in the case of

Associate Professors/equivalent of

Agricultural Engineering not possessing

Ph.D. degree and appointed by recruitment or

promotion on or after 1.2.88 for computing the

eligibility period only 2/3rd weightage will be

given for the service rendered by them as

Assoc. Professor/equivalent.

6.2 Assistant Professor

(i) An Assistant Professor or equivalent shall be

eligible for assessment for promotion as Associate

Professor or equivalent if he (a) fulfils the

qualifications prescribed for the post of Associate

Professor or equivalent (b) has put in 8 years of

service as Asstt. Prof. or equivalent in this

University and (c) also fulfilled at the time of his

original appointment to an Assistant Professor

level post, the essential academic qualifications

prescribed at the time of recruitment for the said

post.

Provided that for computing the period of 8

years service, the following periods shall be

included.

(a) Deputation with GOI/State Govt. Organisation

within or outside India.

(b) Service in any country at an equal or higher

position (verification to be done to the

Upto a

maximum

of 3 years
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satisfaction of the V. C.) in Govt. or University/

College/Institute on leave without pay.

(c) Period spent on trainings/fellowships or any

other academic pursuit on leave of the kind

due.

(d) Period spent on study leave/leave of the kind

for doing Ph.D.

Note 1. Total of (a), (b), (c) and (d) shall not exceed 3

years.

Note 2. The provision under (d) above will be

applicable in the cases of promotion falling

due after 22.3.94 (BOM’s decision taken vide

item No. A-2 of its 152nd meeting held on

22.3.94 read with item No. B-16 of 163rd meeting

held on 15.11.95 and item No. B-18 of 164th

meeting held on 25.3.96.

Provided that Assistant Professors/

equivalents of faculty of Agricultural

Engineering who were recruited/promoted

before 1.2.88 and have opted merit promotion

policy shall be eligible for promotion from the

date of their eligibility in relaxation of Ph. D.

qualifications.

The period of leave/study leave for

obtaining Ph.D. degree shall also be included

as service for the purpose of promotion for

the cases falling due on or after 8.2.83.

(ii) Where the minimum essential qualifications

prescribed for the Assoc. Professor level post is

Ph.D; Assistant Professor/equivalent possessing

Master’s degree with high standard of productive

work in Research, Teaching and Extension

Education will also be eligible for assessment for

promotion as Associate Prof. or equivalent. But

for computing 8 years eligibility period, only 2/3rd

weightage will be given to the service rendered by

him as Assistant Professor or equivalent

(iii) Erstwhile Lecturers/Teaching Associates and

equivalent who are now working as Asstt. Professor

Upto a

maximum

of 1 year
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or equivalents will also be eligible for assessment

for promotion as Associate Professor or equivalent

provided they fulfil the educational qualifications

prescribed in sub-clause (i) or (ii) of Clause 6.2

provided that the original interse seniority of

erstwhile Lecturers/Research Assistants and

equivalents vis-a-vis Asstt. Professor and

equivalent shall remain undisturbed as a result of

the introduction of the personal promotion rules.

(The above amendment will take effect from 1.1.88)

Provided that for promotion of Assistant

Professors/equivalent of Physical Education

Faculty as Associate Professor/equivalent, those

who are Ph.D, will be eligible for personal

promotion after 8 years. But non Ph.Ds. who fulfil

the prescribed qualifications shall be eligible for

promotion after 10 years (8 years+2 years for Ph.D.).

Further, if they have done M.P.Ed. after joining

HAU their eligibility period will be extended by

one year more.

The other provision in regard to computing

the period of eligibility as contained in Clause-2 (i)

applicable to other teachers will also be applicable

to the teachers of Physical Education Faculty for

the purpose of personal promotion.

The above provisions will be applicable to

the cases of teachers becoming eligible for

personal promotion on 30.6.1984 onwards, as has

been approved by the Board of Management in

another case of amendments of Statutes relating

to appointment of teachers by promotion based

on merit.

Note : Not withstanding anything contained in any of the

Statutes/rules/regulations etc. for the time being

in force :

(i) the entire service rendered by a teacher on a

post in these University whether in one spell

or more as well as service rendered on adhoc

basis will be taken into account for the purpose

of determining eligibility for promotion.
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7. Promotion shall be made in the following manner :

(i) (a) Every teacher who fulfils the criteria regarding

eligibility for promotion as laid down in Clause 6

above and where promotion of a teacher falls due

between 1st January to 30th June, he must furnish

information with a copy to Registrar, regarding his

bio-data and service in the HAU in the prescribed

proforma to the Head of the Department by 30th

Sept. (31st December if he is abroad). The Head of

the Department shall certify the correctness of the

particulars mentioned in the proforma by the teacher

concerned and forward it to the Registrar by 31st

October/31st January through the Dean/Director

concerned.

(b) Where a teacher’s promotion is due from 1st July

to 31st December he/she will furnish information

with copy to Registrar, regarding his/her bio-data

and service in HAU in the prescribed proforma to

the Head of the Department by 31st March (30th

June if he is abroad). The Head the Department

shall certify correctness of the particulars

mentioned in the proforma by the teacher

concerned and forward it to the Registrar by 30th

April/31st July through the Dean/Director

concerned.

(c) The schedule referred to above for applying for

promotion must be adhered to failing which the

teacher concerned will be considered/assessed for

promotion from a date he applies for the same.

(d) In case any enquiry is pending/is pending/is in

progress at the time when he is due for promotion

he may be required to apply within six months from

the completion of the enquiry/final orders.

(e) The Vice-Chancellor may condone the delay upto

6 months in submission of cases by the teachers

where the reasons for delay are genuine, beyond

the control of teacher concerned and to the

satisfaction of the Vice-Chancellor.

(f) The promotions will be effective from the actual

date of eligibility.

Procedure
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(g) No arrears accruing as a result of amendment in

Clause 7(i)(f) above would be paid upto 23.10.97 to

the teachers who have already been promoted or

as are to be promoted from a date prior to 23.10.97.

(ii) The Registrar will place the information received from

the concerned Dean/Director before the Assessment

Committee to be constituted by the Vice-Chancellor to

consider the suitability of the teacher for promotion.

The Committee will include members (by designation)

within the University and atleast two eminent outside

experts. The Chairman of this Committee will be the

Vice-Chancellor for the posts of Prof./equivalents and

also, if possible, for the posts of Associate Professors/

equivalents. Where it is not possible for the Vice-

Chancellor to act as Chairman for the posts of Associate

Professor and equivalent, he may nominate an eminent

expert from outside to act as Chairman.

(iii) The Committee will adopt the following criteria for

assessment of the teacher :

(a) Professional performance in relation to the duties

and tasks assigned. The emphasis will be on the

contributions and achievements of the individual

in relation to the requirements of the job and the

duties assigned to the post for which he was

recruited. In the case of Associate Professors and

equivalents, the emphasis will be on quality of the

research/teaching/extension work done which

should be outstanding, rather than on mere

quantity of the work.

(b) Spirit of cooperation and team work.

(c) Personal/behavioural abilities/attributes.

(iv) The Assessment Committee will take into consideration

the following factors while making its recommen-

dations :

(a) Material furnished in the assessment proforma

submitted by the teacher concerned.

(b) Work done by the teacher.

(c) Confidential charcter rolls/Annual Progress and

Assessment Report of the teacher concerned.
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(d) Personal discussion, if so desired by the teacher

concerned.

(e) Any other additional information which the

Assessment Committee may like to call for from

the teacher concerned.

(v) On receipt of recommendation of the Assessment

Committee, the Vice-Chancellor will place the same

before the Board of Management for approval. Before

doing so, however, the Vice-Chancellor may, if he

considers it necessary refer it back to the Committee

for reconsidering its recommendations. In case the

Committee re-affirm its recommendations, the Vice-

Chancellor will place the same before the Board of

Management alongwith such comments as he may like

to give.
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Clause 1. These statutes shall apply for advancement of

careers of :

(i) Asstt. Professors/equivalents as Asstt.

Professors Sr. Scale/equivalents.

(ii) Asstt. Professors/equivalents and Asstt.

Professors Sr. Scale/equivalents as Asstt.

Professors Selection Scale/equivalents.

(iii) Asstt. Professors/equivalents/Asstt.

Professors Sr. Scale/equivalents/Asstt.

Professors Selection Grade/equivalents as

Associate Professors/equivalents.

Clause 2. In these Statutes, unless the context otherwise

requires :–

(a) ‘Act’ means the Haryana and Punjab

Agricultural Universities Act, 1970 as

amended from time to time.

(b) Word ‘Teacher’ wherever occurring in these

Statutes will have the same meaning as in

the Statutes regarding the classification, the

manner of appointments and Powers and

Duties of the teachers of the University.

(c) Words and expressions not defined in these

Statutes and used in the Act shall have the

meaning assigned to them in the Act.

Clause 3. Career Advancement

(i) The career advancement of a teacher to the

next higher position will be made on the basis

of an assessment of his performance

through a prescribed procedure and the post

of Assoc. Professor and equivalent or the

Professor and equivalent to which the career

advancement is made shall be temporary

addition to the cadre of Assoc. Professor or

Professor/equivalent as the case may be.

Applicability

Definition

CHAPTER   VI

STATUTES  REGARDING  CAREER  ADVANCEMENT

FOR  TEACHERS   w.e.f.  1.1.86

Career Advance-

ment
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(ii) A teacher will be allowed Career Advance-

ment only if he is found suitable by the

Assessment/Screening Committee.

(iii) A teacher who has not been found suitable

for career advancement after assessment/

screening, shall be entitled to offer himself

for re-assessment/screening after a lapse of

1 (one) year from the date of eligibility of last

assessment/screening.

(iv) There will be no higher or lower limit on the

number of/percentage of teachers allowed

career advancement.

Clause 4. The career advancement of Assistant Professors

or equivalents as Assistant Professor  Sr. Scale or

equivalents and Assistant Professors/Assistant

Professors Senior Scale or equivalents as

Assistant Professor Selection Grade or

equivalents and Assistant Professors/

equivalents/Assistant Professors Senior Scale/

equivalents/Assistant Professors selection grade/

equivalents as Associate Professors/equivalents

will be made by the Vice-Chancellor in the following

manner :–

(i) The qualifications and experience prescribed

by the Vice-Chancellor with the approval of

the Academic Council for various posts will

not be relaxed except as provided here-in-

after in these Statutes.

(ii) The teacher shall do the work as assigned

by the competent authority.

Clause 5.  (i) When a teacher allowed career advancement

leaves the University, the vacancy thus

arisen shall be filled up at the original level

position occupied by the teacher before

career advancement in the manner prescribed

in the Statutes regarding classification,

manner of appointment and powers and

duties of teachers of the University.

(ii) All other teaching positions falling vacant

in the University and all new posts created

Filling up of

vacancies

Conditions of

Career advance-

ment
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as a result of starting new schemes/projects

shall continue to be filled up in accordance

with the procedure laid down in the Statutes

regarding the classification, the manner of

appointment and powers and duties of the

teachers of the University.

Clause 6.1. Eligibility for career advancement as Assistant

Professor  Sr. Scale.

(i) An Assistant Professor/equivalent shall be

eligible for placement in the senior scale of

Rs. 3000-5000, if he or she has :

(a) Completed 8 years of service,

OR

(b) Completed 5 years of service having

Ph.D. degree at the time of appointment

as Assistant Professor/equivalent,

OR

(c) Completed 5 years of service and

obtains Ph.D. degree while in service,

OR

(d) Completed 7 years of service having

M. Phil. degree at the time of

appointment as Assistant Professor/

equivalent.

OR

(e) Completed 7 years of service and

obtains M. Phil. degree while in service,

(f) Consistently satisfactory appraisal

reports.

(g) Participated in two refresher courses of

a total duration of at least 8 weeks or

engaged in other appropriate continuing

education programme of comparable

quality as may be specified by the UGC.

That the grant of senior scale will be

made from due date only after the

teacher fulfils the condition of refresher

courses/summer institutes by

31.12.2004.

Eligibility for

career advance-

ment
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Note: Where senior scale has been granted subject to

the condition that a teacher will fulfil the

requirement by 31.12.2004 and if such condition

is not fulfilled by this date, his Sr.Scale will be

withdrawn consistent with the guidelines of the

ICAR.

Explanation :

The candidates who at the time of their joining on or

after 1.1.86 as Asstt. Prof./equivalent possess Ph.D. or M.Phil.

degree will be sanctioned three and one advance increments

respectively in the scale of Rs. 2200-4000. The existing

Assistant Prof./equivalents without research degree and

those similarly situate recruited in future will not be eligible

for advance increments on acquiring research degrees. Those

who had joined service before 1.1.86 after doing  Ph.D. will

also be entitled to three increments.

Note : The teachers already granted advance increments/

higher start will  not be allowed double benefit.

Clause 6.2 Assistant Professors (Selection Scale)

Assistant Professors/Assistant Professor

Sr. Scale/equivalents will be placed in the

selection grade of Rs. 3700-5700, if he or she has

completed :–

(i) 8 years of service in the Senior Scale, OR

(ii) Completed 16 years of total service as

Assistant Professor/equivalent.

(iii) A good record in teaching or research or

extension activities.

Note :. This is meant for  Asstt. Professros/equivalent

or Assistant Professors Sr. Scale/equivalent who

do not have Ph.D. degree and do not meet the

scholarship/research/extension standards of an

Associate Professor/equivalent but fulfil the

other conditions mentioned above. They could

offer themselves for fresh assesment after

obtaining Ph.D. and or fulfilling other

requirements for promotion as Associate

Professor/equivalent and if found suitable could
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be given the designation of Associate Professor/

equivalent.

Clause 6.3 Associate Professors/equivalent

Every Assistant Professor/Assistant Professor Sr.

Scale/Assistant Professor Selection Grade or

equivalent will be eligible for promotion to the

post of Associate Professor with pay scale of Rs.

3700-5700, if he/she has :

(i) Obtained a Ph.D. degree.

(ii) Completed eight years service in the Senior scale.

Provided that the requirement of eight years will

be relaxed if the total service of Asstt. prof./

equivalent is not less than 16 years or 15 years in

case of M.Phil degree holders or 13 years in case

of Ph.D. degree holders.

(iii) Made some mark in the area of scholarship/

research/extension as evidenced by self

Assessment report of referees, quality of

publications, contributions to educational

innovations, design of new courses and curricular

etc.

(iv) Participated in two refresher courses of a total

duration of atleast 8 weeks.

OR

(v) Engaged in other appropirate continuing

education programmes of comparable quality as

may be specified by the UGC.

That  the grant of promotion as Associate

Professor will be made from due date only after

the teacher fulfils the condition of refresher

courses/summer institutes by 31.12.2004.

Note: Where promotion as Associate Professor has been

granted subject to the codntion that a teacher will

fulfil the requirement by 31.12.2004 and if such

condition is not fulfilled by this date, his

promotion as Associate Professor will be

withdrawn consistent with the guidelines of the

ICAR.
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(vi) Consistently good performance appraisal reports.

Proviso : Provided that for computing the specified periods

for career advancement the following periods shall

be included :–

(a) All periods counted for increment. However, in

case of teachers who were appointed on or after

1.1.86 the benefit of adhoc service will be

admissible provided there was no break between

adhoc and regular service.

(b) (i) Deputation with GOI/State Govt./any Govt./

Semi-Govt. Organisation within or outside

India.

(ii) Deleted

(iii) Period spent in trainings/fellowship/PDF

scholarship or any other academic pursuit

on study leave/leave of the kind due/extra

ordinary leave where it counts for increment,

but not exceeding 3 years will count for

promotion as Associate Professor/

equivalent from the position of Assistant

Professor/equivalent.

Note: The cases of promotion of teachers falling

after 7.2.2005 would be considered in the light

of the above decison.

(c) All periods of service rendered as Teaching/

Research/Extension Associate. However, this

provision will not be applicable to the teachers

who are appointed on or after 1.1.86. In their case

the eligiblity period would be counted from their

reqular appointment as Asstt. Professor.

Clarification :

The case of some of the teachers who had been

working on adhoc basis in different spells before

1.1.86 in CCSHAU and were appointed on reqular

basis after 1.1.86 for counting their period of adhoc

service for Career Advancement, in the context

of provisos (a) and (c) below clause 6.3, and note

1 of the provisio below clause 6.3 of the Statutes



   CAREER  ADVANCEMENT  FOR  TEACHERS 85

given under Chapter IV-B, has been considered

by the BOM vide Item No. B-2 of its 166th meeting

held on 11.7.96. The Board has clarified that the

benefit of adhoc service would be available to

only those teachers who had joined service on

regular basis before 1.1.86.

Note Deleted.

Note 1. The entire service rendered by a teacher on a

post in the University whether in one spell or

more as well as service rendered on adhoc basis

will be taken into account for the purpose of

determining eligibility for career advancement.

However, in case of teachers who were appointed

on or after 1.1.86, the benefit of adhoc service

will be admissible provided there was no break

between adhoc and regular service.

Note 1(a) “For computing the specified periods for Career

Advancement Scheme under Clause 6.1, 6.2 and

6.3, the following period may also be included :

(i) Previous service without any break as Asstt. Prof.

or equivalent in a University, College, National

laboratory or other scientific organisations (CSIR,

ICAR, DRDO, UGC etc.) shall be counted for

placement of Asstt. Prof./equivalent in the senior

scale/selection grade, promotion as Assoc. Prof./

equiv. provided that :

(a) the post was in an equivalent grade/scale of

pay as the post of Asstt. Prof./equivalent.

(b) the qualifications for the post were not lower

than the qualifications prescribed by

University for appointment as Asstt. Prof./

equivalent.

(c) the teachers concerned possessed the

minimum qualifications prescribed by UGC

for appointment as Asstt. Prof./equivalent.

(d) the post was filled in accordance with the

prescribed selection procedure as laid down

by the University.
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(e) the appointment was not adhoc or in a

leave vacancy of less than one year duration.

AND

(ii) A teacher possessing Ph.D./M.Sc. degree must

have rendered atleast two years/four years

service respectively in the CCSHAU, and the

remaining on equivalent or higher post or grade

in other University/Institute of higher learning

as specified above subject to the satisfaction of

the VC.

The amendment will be effective in all cases of

promotions under Career Advancement Scheme

falling due after 21.8.95.

Clarification :

The amendment No. 12/95 as circulated vide No.

Admn. F. 4/95/11408-507 dated 14.9.95 was made

effective in all cases of promotions under Career

Advancement Scheme falling due after 21.8.95. It

means that only those cases would be covered

where after counting of past service, the teacher

would complete qualifying service for promotion

after 21.8.95 and this does not specifically cover

cases of those teachers who have completed

such qualifying service before 21.8.95. The matter

was placed before BOM vide item No. B-14 of its

164th (adjourned) meeting held on 25.3.96. The

Board has clarified that such teachers shall also

be covered under the above decision and treated

to have become eligible on 21.8.95 i.e. the benefit

of past service would acrue to them on 21.8.95.

Note 2. Scheme of career advancement mentioned in this

Chapter will apply to all teachers appointed on or

after 1.1.86. It will also apply to all existing

incumbents except those who specifically opt in

the favour of the merit promotion scheme

introduced by the University in 1983 provided in

Chapter IV (A). The teachers opting for personal

promotion scheme will be entitled to the

designations envisaged for various categories

of teachers in that scheme, but the scales of pay
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will be as under :

Asstt. Prof./Equivalent 2200-4000

Assoc. Prof./Asstt. Prof. 3000-5000

Selection Grade/Equivalent

Professor/Equivalent 4500-5700

Note 3. Existing incumbents shall mean those Assistant

Professors/equivalents who are in service of the

University before 10.6.1988 except those

appointed for the first time in the University on

or after 1.1.1986.

Note 4. More posts of Professors and Associate

Professors will be created in the University to

broaden the  channel of open selection as per

criteria laid down by UGC for this purpose. The

requirements of qualifications and experience for

the posts to be filled up through open selection

will be the same as prescribed by the UGC from

time to time. The University will have the freedom

to seek out brilliant people, independent of their

seniority, from within the University or outside

and provide them opportunities for joining the

teaching profession at appropriate levels.

Clause 7. Procedure

The career advancement of teachers shall

be processed twice in a year in the following

manner :

(i) (a) Every teacher who fulfils the criteria regarding

eligibility for career advancement as laid down

under Clause 6 above and where promotion of a

teacher falls due between 1st January to 30th June,

he must furnish information with a copy to

Registrar, regarding his bio-data and service in the

HAU in the prescribed proforma to the Head of the

Department by 30th Sept. (31st December if he is

abroad). The Head of the Department shall certify

the correctness of the particulars mentioned in the

proforma by the teacher concerned and forward it

to the Registrar by 31st October/31st January

through the Dean/Director concerned.



88 STATUTES

(b) Where a teacher’s promotion is due from 1st July

to 31st December he/she will furnish information

with a copy to Registrar, regarding his/her bio-

data and service in HAU in the prescribed proforma

to the Head of the Department by 31st March (30th

June if he is abroad). The Head of the Department

shall certify correctness of the particulars

mentioned in the proforma by the teacher

concerned and forward it to the Registrar by 30th

April/31st July through the Dean/Director

concerned.

(c) The schedule referred to above for applying for

promotion must be adhered to failing which the

teacher concerned will be considered/assessed for

promotion from a date he applies for the same.

(d) In case any enquiry is pending/in progress at the

time when he is due for promotion he may be

required to apply within six months from the

completion of the enquiry/final orders.

(e) The Vice-Chancellor may condone the delay upto

6 months in submission of cases by the teachers

where the reasons for delay are genuine, beyond

the control of teacher concerned and to the

satisfaction of the Vice-Chancellor.

(ii) In case of Career advancement for Asstt. Professors/

equivalent, Asstt. Prof. Sr. Scale/equivalent and Asstt.

Professors Selection Grade/equivalent as Associate

Professors/equivalents, the Registrar will place the

information received from the concerned Deans/

Directors before the Assessment Committee to be

constituted by the Vice-Chancellor to consider the

suitability of the teacher for promotion. The Committee

will include members (by designation) within the

University and atleast two eminent outside experts. As

far as possible, the Vice-Chancellor will act as Chairman

or nominate an eminent expert from outside to act as

Chairman.

(iii) In Case of career advancement as Assistant Professor

Senior Scale/Asstt. Professor Selection grade, the

Registrar will place the information received from the
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concerned Dean/Director before the Screening

Committee consisting of following to consider

suitability of the teacher concerned :

(a) Deans/Directors concerned.

(b) Head of department concerned.

(c) One person to be nominated by the Vice-

Chancellor from amongst the Professors of the

University.

Note  : The Dean/Director concerned shall act as Chairman

of the Selection Committee.

(iv) The Assessment Committee will take into consideration

the following factors while making its recommenda-

tions.

(a) Material furnished in the assessment proforma

submitted by the teacher concerned.

(b) Work done by the teacher.

(c) Self Assessment Report of the teacher concerned.

(d) Personal discussion, if so desired by the teacher

concerned.

(e) any other additional information which the

assessment committeee may like to call from the

teacher concerned.

(v) In case of Associate Professors

On receipt of recommendations of the Assessment

Committee, the Vice-Chancellor will place the same

before the Board of Management for approval. Before

doing so, however, the Vice-Chancellor may, if he

considers it necessary, refer it back to the Committee

for reconsidering its recommendations. In case the

Committee reaffirms its recommendations, the Vice-

Chancellor will place the same before the Board of

Management alongwith such comments as he may like

to give.

(vi) In case of Asstt. Professors Selection Grade and

Assistant Professors Senior Scale/equivalents.

On receipt of recommendations of assessment/

screening committee, the Vice-Chancellor will consider

the same for acceptance. The Vice-Chancellor may,
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however, if he considers it necessary, refer the

recommendations back to the committee for

reconsidering its recommendations. In case the

committee reaffirms its recommendations the Vice-

Chancellor will accept the same.
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Clause 1. These statutes shall apply for advancement of

careers of :

(i) Asstt. Professors/equivalents as Asstt.

Professors Sr. Scale/equivalents.

(ii) Asstt. Professors Sr. Scale/equivalents as

Asstt. Professors Selection Grade/

equivalents.

(iii) Asstt. Professors Sr. Scale/equivalents,

Asstt. Professors Selection Grade/

equivalents as Associate Professors/

equivalents.

(iv) Assoc. Professors/equivalents (directly

recruited as well as promoted) as Professors/

equivalents.

Clause 2. In these Statutes, unless the context otherwise

requires :–

(a) ‘Act’ means the Haryana and Punjab

Agricultural Universities Act, 1970 as

amended from time to time.

(b) Word ‘Teacher’ wherever occurring in these

Statutes will have the same meaning as in

the Statutes regarding the classification, the

manner of appointments and Powers and

Duties of the teachers of the University.

(c) Words and expressions not defined in these

Statutes and used in the Act shall have the

meaning assigned to them in the Act.

Clause 3. Career Advancement

(i) The career advancement of a teacher to the

next higher position will be made on the basis

of an assessement of his performance

through a prescribed procedure and the post

of Associate Professor and equivalent or the

Professor and equivalent to which the career

Applicability

Definition

CHAPTER VII

STATUTES REGARDING CAREER ADVANCEMENT

FOR TEACHERS  w.e.f. 1.1.96 (27.7.1998)
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advancement is made shall be temporary

addition to the cadre of Associate Professor

or Professor/equivalent as the case may be.

(ii) A teacher will be allowed career advancement

only if he is found suitable by the

assessment/screening committee.

(iii) A teacher who has not been found suitable

for career advancement after assessment/

screening, shall be entitled  to offer himself

for re-assessment after a lapse of 1 (one)

year from the date of eligibility of last

assessment/screening. The promotion/

placement in the next higher grade in such

cases will be effective from the date he/she

is found fit by the Selection Committee.

(iv) There will be no higher or lower limit on the

number of percentage of teachers allowed

career advancement.

Clause 4. The career advancement of Assistant

Professors/equivalents  as Assistant Professor

Sr. Scale / equivalents,  Assistant Professors

Senior Scale / equivalents as Assistant Professor

Selection Grade/equivalents, Assistant

Professors/equivalents/Assistant Professors

Senior Scale/equivalents/Assistant Professors

selection grade/equivalents as Associate

Professors/equivalents  and Associate

Professors/equivalents (directly recruited as well

as promoted) as Professors/equivalents  will be

made by the Vice-Chancellor in the following

manner :–

(i) The qualifications and experience prescribed

by the Vice-Chancellor with the approval of

the Academic Council for various posts will

not be relaxed except as provided here-in-

after in these Statutes.

(ii) The teacher shall do the work as assigned

by the competent authority.

Clause 5.  (i) When a teacher allowed career advancement

leaves the University, the vacancy thus

Conditions of

Career

advancement

Filling up of

vacancies
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arisen shall be filled up at the original level

position occupied by the teacher before

career advasncement in the manner

prescribed in the Statutes regarding

classification, manner of appointment and

powers and duties of teachers of the

University.

(ii) All other teaching positions falling vacant

in the University and all new posts created

as a result of starting new schemes/projects

shall continue to be filled up in accordance

with the procedure laid down in the

Statutes regarding the classification, the

manner of appointment and powers and

duties of the teachers of the University.

Clause 6.1. Eligibility for career advancement as Assistant

Professor  Sr. Scale.

An Assistant Professor/equivalent shall be

eligible for placement in the senior scale of Rs.

10000-325-15200,  if she/he has :

(a) (i) Completed 6 years of service,

OR

(ii) Completed 4 years of service having

Ph.D. degree at the time of appoint-

ment as Assistant Professor/

equivalent.

OR

(iii) completed 4 years of service and

obtains Ph.D. degree while in

service,

OR

(iv) completed 5 years of service having

M.Phil. degree at the time of

appointment as Assistant Professor/

equivalent,

OR

(v) completed 5 years of service and

obtains M.Phil degree while in

service.

Eligibility for

career

advancement
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(b) earned consistently satisfactory appraisal

reports,

(c) participated in one orientation course and

one refresher course of not less than 3-4

weeks duration each but in all not less than

7 weeks (49 days). Such courses should

not normally be less than 10 days. Those

with Ph.D. degree would be exempted from

one refresher course,

OR

engaged in other appropriate continuing

education programmes of comparable

quality as may be specified or approved

by the ICAR.

Note : The conditions at (b) and (c) shall be mandatory

requirement. The teachers may still be placed in

the senior scale even if they do not fulfil the

requirement at (c) above but they will have to

fulfil the same by 31.12.2004.   However the

placement of the teachers in the senior scale

under CAS be considered only when they fulfil

the condition of refresher course by 31.12.2004

but the promotions will be given w.e.f. due date.

In case they fulfil the condition after 31.12.2004

they will be considred for promotion from the

date they fulfil the condition after 31.12.2004.

That the grant of senior scale will be made from

due date only after the teacher fulfils the

condition of refresher courses/summer institutes

by 31.12.2004.

Note:  Where senior scale has been granted

subject to the condition that a teacher will fulfil

the requirement by 31.12.2004 and if such

condition is not fulfilled by this date, his Sr. Scale

will be withdrawn consistent with the guidelines

of the ICAR.

 Clause 6.2 Eligibility for career advancement as Assistant

Professor Selection Grade

An Assistant Professor  Sr. Scale/equivalent

will be placed in the selection grade of Rs. 12000-

420-18300, if she/he has :
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(i) (a) completed 5 years of service in the senior

scale, provided that the requirement of 5

years service will be relaxed if total service

of the Assistant Professor/equivalent  is

not less than 11 years or as on 27.7.98

whichever is later.

                         (b) Joined service with M.Phil and has

completed a total of 10 years service or as

on 27.7.98 whichever is later.

(ii) made some mark in the area of scholarship

and research as evidenced by self-

assessment, reports of referees, quality of

publication, contribution to the educational

renovation, design of new courses and

curricula etc.

(iii) after placement in senior scale, participated

in at least two refresher courses of not less

than 3-4 weeks duration each but in all not

less than 7 weeks (49) days. Such courses

should not normally be less than 10 days.

OR

engaged in other appropirate continuing

education programme of comparable

quality as may be specified or approved

by the ICAR, after placement in the senior

scale.

(iv) earned consistently good appraisal reports.

Note 1. The conditions at (iii) & (iv) shall be mandatory

requirement. The teachers may still be placed in

the selection grade even if they do not fulfil the

requirement at (iii) above but they will have to

fulfil the same by 31.12.2004.. However, the

placement of the teachers in the selection grade

under CAS be considred only when they fulfil

the condition of refresher course by 31.12.2004

but the promotions will be given w.e.f. due date.

In case they fulfil the condition after 31.12.2004

they will be considred for promotion from the

date they fulfil the condition after 31.12.2004.

That the grant of selection grade will be made
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from due date only after the teacher fulfils the

condition of refresher courses/summer institutes

by 31.12.2004.

Note:  Where selection grade has been granted

subject to the condition that a teacher will fulfil

the requirement by 31.12.2004 and if such

condition is not fulfilled by this date, his selection

grade will be withdrawn consistent with the

guidelines of the ICAR.

Note 2. The teachers may, however, opt to attend two

seminars/conferences in their subject area and

present paper as one aspect of their promotion/

selection to higher level or attend refresher course

to be offered by ASCs for this level.

Clause 6.3 Eligibility for  career advancement of Asstt.

Professors Sr. Scale/equivalents, Asstt.

Professors Selection Grade/equivalents as

Associate Professors/equivalents.

An Assistant Professor/equivalent in the Senior

Scale, Assistant Professor Selction Grade/

equivalent will be eligible for promotion to the

post of Associate Professor/equivalent in the pay

scale of Rs. 12000-420-18300, if she/he has :

(i) Obtained a Ph.D. degree.

(ii) Completed 5 years service in the Senior

Scale, provided that the requirement of 5

years service will  be  relaxed if the total

service of Assistant Professor/equivalent

is not less than 9 years or as on 27.7.98

whichever is later.

(iii) Joined service with Ph.D. qualifications, he

will be considered eligible for promotion

as Associate Professor/equivalent on

completion of total eligibility service of 9

years as Asstt. Prof./equivalent, or as on

27.7.98 whichever is later.

(iv) Completed Ph.D. within after joining the

service, he will be considered eligible for

promotion as Assoc. Prof./equiv. on
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completion of 9 years service as Asstt.

Prof./equivalent  as on 27.7.98 whichever

is later.

(v) Made some mark in the area of scholarship/

research/extension as evidenced by self

assessment, reports of the referees, quality

of publications, contributions to the

educational renovation, design of new

courses and curricula etc.

(vi) After placement in Selection Grade/Sr. Scale

participated in at least two refresher

courses/summer institutes of not less than

3-4 weeks duration each but in all not less

than 7 weeks (49 days). Such courses

should not normally be less than 10 days.

OR

Engaged in other appropriate continuing

education programme of comparable

quality as may be specified/approved by

the ICAR, after placement in the senior

scale.

(vii) Earned consistently good appraisal reports.

Note–1. The conditions at (vi) and (vii) shall be mandatory

requirement. The teachers may still be placed for

promotion as Associate Professor/equivalent

even if they do not fulfil the requirement at (vi)

above but they will have to fulfil the same by

31.12.2004.  However, the placement of the

teachers for promotion  as Associate Professor/

equivalent under CAS  be considred only when

they fulfil the condition of refresher course by

31.12.2004 but the promotions will be given w.e.f.

due date.  In cae they fulfil the condition after

31.12.2004 they will be considred for promotion

from the date they fulfil the condition after

31.12.2004.

That the grant of promotion as Associate

Professor  will be made from due date only after

the teacher fulfils the condition of refresher

courses/summer institutes by 31.12.2004.
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Note:  Where promotion as Associate Professor

has been granted subject to the condition that a

teacher will fulfil the requirement by 31.12.2004

and if such condition is not fulfilled by this date,

his promotion as Associate Professor will be

withdrawn consistent with the guidelines of the

ICAR.

Note–2. The teachers may, however, opt to attend two

seminars/conferences in their subject area and

present paper as one aspect of their promotion/

selection to higher level or attend refresher course

to be offered by ASCs for this level.

Clause 6.4Eligibility for career advancement of Associate

Professors/equivalents (directly recruited as well

as promoted) as Professors/equivalents.

An Associate Professor/equivalent (directly

recruited as well as promoted) shall be eligible

for promotion as Professor/equivalent in the

scale of Rs. 16400-450-20900-500-22400, if she/

he has :

(i) obtained a Ph.D. degree.

(ii) completed 8 years service as Associate Professor

(directly recruited as well as promoted).

(iii) made some mark in the area of scholarship/

research/extension as evidenced by self

assessment, report of the referees, quality of

publications, contributions to the educational

renovation, design of new courses and

curricula etc.

(iv) earned consistently good appraisal reports.

(v) after promotion as Assoc. Prof./equiv.,

participated in at least two refresher courses/

summer institutes of not less than 3-4 weeks

duration each but in all not less than 7 weeks (49

days). Such courses should not normally be less

than 10 days.

OR

engaged in other approporiate continuing
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education programme of comparably quality as

may be specified/approved by the ICAR, after

placement in the senior scale.

Note–1. The conditions at (iii), (iv) and (v) shall be a

mandatory requirement. However, if the

requirement of orientation courses/refresher

courses remains incomplete, the grant of

promotion as Professor/equivalent would not be

held up, but these must be completed by

31.12.2004.  However, the placement of the

teachers for promotion as Professor/equivalent

under CAS be considred only when they fulfil

the condition of refresher course by 31.12.2004

but the promotions will be given w.e.f. due date.

In case they fulfil the condition after 31.12.2004

they will be considreed for promotion from the

date they fulfil the condition after 31.12.2004.

That the grant of promotion as  Professor  will be

made from due date only after the teacher fulfils

the condition of refresher courses/summer

institutes by 31.12.2004.

Note:  Where promotion as  Professor has been

granted subject to the condition that a teacher

will fulfil the requirement by 31.12.2004 and if such

condition is not fulfilled by this date,his

promotion as  Professor will be withdrawn

consistent with the guidelines of the ICAR.

Note–2. The teacher may, however, opt to attend two

seminars/conferences in their subject areas and

present papers or attend refresher courses to be

offered by ASCs for this level.

Proviso :

Provided that for computing the specified periods

for career advancement, the following period(s)

shall be included :–

(a)  All periods of regular appointments.

(b) (i) Deputation with GOI/State Govt./any

Govt./Semi-Govt. organisation within or

outside India.
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(ii) Deleted.

(iii) Period spent on trainings/fellowship/PDF/

scholarship or any other academic pursuit

on leave/leave of the kind due/extra

ordinary leave where it counts for incrment,

but not exceeding 3 years will count for

promotion as Assoc. Prof./equiv.

Likewise the period spent in trainings/

fellowship/PDF/scholarship or any other

academic pursuit on leave of the kind due /

extra ordinary leave where it counts for

increment, but not exceeding 2 years will

count for promotion from Assoc. Prof./

equiv. to Prof./equiv.

  Note: The cases of promotion of teachers falling

after 7.2.2005 would be considered in the

light of the above decision.

  Note:(i) Previous service, without any break as an

Asstt. Prof. Or equivalent in a University,

College, National Laboratory, or other

scientific organizations, e.g. CSIR, ICAR,

DRDO, UGC, ICSSR, ICHR and as a UGC

Research Scientist, should be counted for

placement of Asstt. Prof./equiv. In Senior

Scale/Selection Grade provided that:

i) The post was in an equivalent grade/scale

of pay as the post of an Asstt.Prof./equiv.

ii) The qualification for the post were not lower

than the qualifications prescribed by the

University for the post of Asstt. Prof. /

equiv.

iii) The candidates who apply for direct

recruitment should apply through proper

channel.

iv) The concerned Asstt.Prof./equivalent

possessed the minimum qualifications

prescribed by the University for

appointment as Asstt. Prof./equivalent.
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v) The post was filled in accordance with the

prescribed selection procedure as laid down

by the University/ State Govt./Central

Goernment/ Institution’s  regulations.

vi) The appointment was not adhoc or in a leave

vacancy of less than one year duration.

Adhoc service of more than one year

duration can be counted.  Provided.

a) The adhoc service was of more than one

year duration.

b) The incumbent was appointed on the

recommendation of duly constituted

selection committee; and

c) The incumbent was  selected to the

permanent post in continuation to the

adhoc service, without any break.

Note:(ii) The benefit of counting of past service

shall be allowed for promotion as Assoc.

Professor/Professor./equivalent under

Career Advancement Scheme subject to

fulfilment of condition as laid down under

Note (i) above.

Clause 7. Procedure

(i) (a) Every teacher who fulfils the criteria regarding

eligibility for career advancement as laid down

under Clause 6 above and where promotion of a

teacher falls due between 1st January to 30th June,

he must furnish information with a copy to

Registrar, regarding his bio-data and service in

the HAU in the prescribed proforma to the Head

of the Department by 30th Sept. (31st December if

he is abroad). The Head of the Department shall

certify the correctness of the particulars mentioned

in the proforma by the teacher concerned and

forward it to the Registrar by 31st October/31st

January through the Dean/Director concerned.

(b) Where a teacher’s promotion is due from 1st July

to 31st December he/she will furnish information

with a copy to Registrar, regarding his/her bio-

data and service in HAU in the prescribed proforma
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to the Head of the Department by 31st March (30th

June if he is abroad). The Head of the Department

shall certify correctness of the particulars

mentioned in the proforma by the teacher

concerned and forward it to the Registrar by 30th

April/31st July through the Dean/Director

concerned.

(c) The schedule referred to above for applying for

promotion must be adhered to failing which the

teacher concerned will be considered/assessed for

promotion from a date he applies for the same.

(d) In case any enquiry is pending/in progress at the

time when he is due for promotion he may be

required to apply within six months from the

completion of the enquiry/final orders.

(e) The Vice-Chancellor may condone the delay upto

6 months in submission of cases by the teachers

where the reasons for delay are genuine, beyond

the control of teacher concerned and to the

satisfaction of the Vice-Chancellor.

(ii) In Case of career advancement for Associate Professor/

equivalent (directly recruited as well as promoted) as

Professor/equiv., the Registrar will place the following

information received from the Deans/Directors

concerned before the Assessment Committee to be

constituted by the Vice-Chancellor to consider the

suitability of the teacher for promotion as Professor.

(a) Self-appraisal reports;

(b) Research contribution/books/articles

published;

(c) any other academic contributions.

The reprints of three major publications, of which

could be a book or research report (as defined by

the teacher), may be sent in advance to three

external experts to review before selection. The

assessment report of these three experts shall also

be placed before the assessment committee at the

time of interview/selection.

(d) Seminars/conferences attended;
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(e) Contribution to the teaching/academic

environment/institutional corporate life; and

(f) Extension and field outreach activities.

The Committee will include members by designation

within the University and at least two eminent outside

experts. The Vice-Chancellor will act as Chairman of

the Assessment Committee.

(iii) In case of careeer advancement of Assistant Professor/

equivalent, Assistant Professor Sr. Scale/equivalent and

Assistant Professor Selection Grade/equivalent as

Associate Professor/equivalent, the Registrar will place

the information received from the Deans/Directors

concerned before the Assessment Committee to be

constituted by the Vice-Chancellor to consider the

suitability of the teacher for promotion. The Committee

will  include members (by designation) within the

University and at least two eminent outside experts.

The Vice-Chancellor will act as Chairman.

(iv) In case of career advancement as Assistant Professor

Senior Scale/Assistant Professor Selection Grade, the

Registrar will place the information received from the

Dean/Director concerned before the Screening

Committtee consisting of the following to consider

suitability of the teacher concerned :

(a) Deans/Directors concerned;

(b) Head of Department concerned; and

(c) One person to be nominated by the Vice-

Chancellor from amongst the Professors of the

University;

Note : The Dean/Director concerned shall act as Chairman

of the Selection Committee.

(v) The Screening/Assessment Committee will take into

consideration the following  factors while making its

recommend-ations :

(a) Material furnished in the Assessment proforma

submitted by the teacher concerned.

(b) Work done by the teacher.

(c) Self Assessment Report of the teacher concerned.
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(d) Personal discussion, if so desired by the teacher

concerned.

(e) Any other additional information which the

Assessment Committee may like to call from the

teacher concerned.

However, in case of Associate Professors/

equivalent (directly recruited as well as promoted)

as Professor/equivalent, the best 3 written

contributions of the teacher (as defined by her/

him) shall be sent in advance to the experts to

review before taking their cases to the Assessment

Committees.

(vi) In case of Associate Professors and Professors

On receipt of recommendations of the Assessment

Committee, the Vice-Chancellor will place the same

before the Board of Management for approval. Before

doing so, however, the Vice-Chancellor may, if he

considers it necessary, refer it back to the Committee

for reconsidering its recommendations. In case the

Committee re-affirms its recommendations, the Vice-

Chancellor will place the same before the Board of

Management alongwith such comments as he may like

to give.

(vii) In case of Asstt. Professors Selection Grade and

Assistant Professors Senior Scale/equivalents.

On receipt of recommendations of assessment/

screening committee, the Vice-Chancellor will

consider the same for acceptance. The Vice-Chancellor

may, however, if he considers it necessary, refer the

recommendations back to the committee for

reconsidering its recommendations. In case the

Committee re-affirms its recommendations, the Vice-

Chancellor will accept the same.

(d) Personal discussion, if so desired by the teacher

concerned.

(e) Any other additional information which the

Assessment Committee may like to call from the

teacher concerned.

However, in case of Associate Professors/

equivalent (directly recruited as well as promoted)

as Professor/equivalent, the best 3 written

contributions of the teacher (as defined by her/

him) shall be sent in advance to the experts to

review before taking their cases to the Assessment

Committees.

(vi) In case of Associate Professors and Professors

On receipt of recommendations of the Assessment

Committee, the Vice-Chancellor will place the same

before the Board of Management for approval. Before

doing so, however, the Vice-Chancellor may, if he

considers it necessary, refer it back to the Committee

for reconsidering its recommendations. In case the

Committee re-affirms its recommendations, the Vice-

Chancellor will place the same before the Board of

Management alongwith such comments as he may like

to give.

(vii) In case of Asstt. Professors Selection Grade and

Assistant Professors Senior Scale/equivalents.

On receipt of recommendations of assessment/

screening committee, the Vice-Chancellor will

consider the same for acceptance. The Vice-Chancellor

may, however, if he considers it necessary, refer the

recommendations back to the committee for

reconsidering its recommendations. In case the

Committee re-affirms its recommendations, the Vice-

Chancellor will accept the same.
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Clause 1. These statutes shall apply for advancement of

careers of :

(i) Asstt. Professors/equivalents (Stage-I) as

Asstt. Professors (Stage-II)  /equivalents.

(ii) Asstt. Professors (Stage-II)/equivalents as

Asstt. Professors (Stage-III)/equivalents.

(iii) Asstt. Professors (Stage-III)/equivalents,

as Associate Professors/equivalents

(Stage IV)

(iv)   Assoc. Professors/equivalents (directly

recruited as well as   promoted) (Stage IV)

as Professors/ equivalents (Stage V)

(v) Ten  per cent of  Professors/equivalents

(directly recruited as well as promoted)

(Stage V) with 10 years service as

Professor /equivalent as (Senior)

Professors/ equivalents in higher GP of

Rs.12000 (Stage VI) in order of university

level seniority.

Clause 2. In these Statutes, unless the context otherwise

requires:-

(a) 'Act' means the Haryana and Punjab

Agricultural Universities Act, 1970 as

amended from time to time.

(b)        Word 'Teacher' wherever occurring in these

Statutes will have the same meaning as in

the Statutes regarding the classification,

the manner of appointments , powers and

duties of the teachers of the University.

(c) Words and expressions not defined in

these Statutes and used in the Act shall

CHAPTER -VII A

STATUTES  REGARDING  CAREER  ADVANCEMENT  SCHEME

FOR TEACHERS  w.e.f. 6.1.2012
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have the meaning as assigned to them in

the Act.

Clause 3. Career Advancement

(i)      The promotion  of a teacher to the next

higher position  will be made on the basis

of assessment/screening of his

performance through the prescribed

procedure and the post of Assoc. Prof./

equivalent, the Prof./equiv. and Senior

Professor/equivalent to which the personal

promotion is made shall be temporary

addition to the cadre of Associate Prof. or

Prof. as the case may be

(ii) A teacher will be allowed career

advancement only if he/she is found

suitable by the   assessment/screening

committee.

(iii) A teacher who has not been found suitable

for career advancement after assessment/

screening, shall be entitled to offer himself/

herself for re-assessment after a lapse of 1

(one) year from the date of eligibility of last

assessment/screening. The promotion/

placement in the next higher grade in such

cases will be effective from the date he/she

is found fit by the Selection Committee.

There will be no higher or lower limit on the number

of percentage of teachers allowed career

advancement except in the case of Professors to

be granted higher Grade Pay of Rs.12000 as

(Senior) Professors/equivalents which will be

limited to ten per cent of the Professors/

equivalents in order of University level seniority.

Clause 4. The career advancement of Assistant  Professors

(Stage-I)/equivalents as Assistant Professors
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(Stage-II) / equivalents, Assistant Professors

(Stage-II )/ equivalents as Assistant Professors

(Stage-III)/equivalents, Assistant Professors

(Stage-III) equivalents / Associate Professors/

equivalents, Associate Professors/ equivalents

(directly recruited as well as promoted) as

Professors/equivalents  and Professors/

equivalents as Senior Professors/equivalents in

higher grade pay of Rs.12000/-will be made by the

Vice-Chancellor in the following manner :-

(i) The qualifications and experience

prescribed by the Vice-Chancellor with the

approval of the Academic Council for

various posts will not be relaxed except as

provided herein-after in these Statutes.

 (ii) The teacher shall perform such duties after

his/her  Career Advancement as assigned

by the competent authority.

Clause 5. (i) When a teacher allowed career

advancement leaves the University, the

vacancy thus arisen shall be filled up at

the original level position occupied by the

teacher before career advancement in the

manner prescribed in the Statutes regarding

classification, manner of appointment and

powers and duties of teachers of the

University.

(ii) All other teaching positions falling vacant

in the University and all new posts created

as a result of starting new schemes/projects

shall continue to be filled up in accordance

with the procedure laid down in the Statutes

regarding the classification, the manner of

appointment and powers, duties of the

teachers of the University.
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Clause 6.1. Eligibility for career advancement of Assistant

Professor/equiv. (Stage-I) as Assistant

Professor ( Stage-II)  in the pay scale of Rs.

15600-39100+Grade Pay Rs.7000

An Assistant Professor/equivalent(Stage-1) shall

be eligible for placement as Assistant

Professor(Stage-II)/equiv. in the pay scale of Rs.

15600-39100+ Grade Pay Rs.7000, if he/she

has:

(a) (i) completed 4 years of service having

Ph.D. degree at the time of

appointment as      Assistant

Professor/ equivalent in the pay scale

of Rs.15600-39100+GP Rs.6000/-

OR

(ii)    completed 4 years of service and

obtains Ph.D degree while in service.

OR

(iii) completed 5 years of service having

M.Phil./Master's level professional

degree at the time of  appointment as

Assistant Professor/ equivalent in

the pay scale of Rs.15600- 39100+GP

Rs.6000/-

OR

(iv) completed 5 years of service having

M.Phil degree while in service

OR

(v) completed 6 years of service as Asstt.

Prof.(Stage-I)/equiv. with non

professional degree at Master's level

in the pay scale of Rs.15600-

39100+GP Rs.6000/-

(b)        earned consistently satisfactory appraisal

reports/ Self Assessment Reports,
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(c) participated in one orientation and one

refresher/research methodology course of

not less than 2-3 weeks duration. But in all

not less than 6 weeks ( 42 days). Such

courses should not normally be less than

10 days.

(d)      The Career Advancement will be allowed

after analyzing merits and credentials of

the teacher based on weightages given to

the performance of the candidate in

different relevant dimensions and his/her

performance on a scoring system proforma

based on Academic Performance

Indicators(API) and Performance Based

Appraisal System(PBAS) methodology.

Clause 6.2 Eligibility of Asstt. Prof. (Stage-II)  for career

advancement as Assistant Professor (Stage-III)

- in the pay scale of Rs. 15600-39100+ Grade

Pay Rs.8000

An Assistant Professor (Stage-II)/equivalent will

be placed as Asstt. Professor (Stage-III)/

equivalent in the pay scale of Rs. 15600-39100+

Grade Pay Rs.8000, if he/she has :

(a) completed 5 years of service as Asstt.

Professor(Stage-II) in the pay scale of

Rs.15600-39100+GP Rs.7000.

(b)participated in one  refresher course /

methodology workshop/training/  and

Faculty      Development Programme of not

less than 2-3 weeks' duration. But in all not

less than 6 weeks ( 42 days). Such courses

should not normally less than 10 days.

(c) earned consistently good appraisal reports/

Self Assessment Reports,.

(d) The Career Advancement will be allowed

after analyzing merits and credentials of
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the teacher based on weightages given to

the performance of the candidate in

different relevant dimensions and his/her

performance on a scoring system proforma

based on Academic Performance Indicators

(API) and Performance Based Appraisal

System (PBAS) methodology.

Clause 6.3 Eligibility of Asstt. Professors (Stage-III)/

equivalents for career advancement as Associate

Professors/equivalents(Stage-IV)- in the pay

scale of Rs.37400-67000+ Grade Pay Rs.9000.

An Assistant Professor (Stage-III)/ equivalent will

be eligible for promotion to the post of Associate

Professor/equivalent in the pay scale of Rs. 37400-

67000+ Grade Pay Rs.9000, if he/she has :

(i) completed 3 years service as Asstt.

Prof.(Stage(III)/equivalent in the pay scale

of Rs.15600-39100+ AGP Rs. 8000.

(ii) participated in one refresher course/

training/Faculty Development Programme

of not less than one week duration.

(iii) earned consistently good appraisal reports/

Self Assessment Reports,

(iv) at least three publications in the entire

period of Assistant Professor/equivalent (

12 years)

(v)    The Career Advancement will be allowed

after analyzing of the merits and credentials

of the teacher based on weightages given

to the performance of the candidate in

different relevant dimensions and his/her

performance on a scoring system proforma

based on Academic Performance

Indicators(API) and Performance Based

Appraisal System(PABS) methodology.
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Clause 6.4 Eligibility for career advancement of Associate

Professors / equivalents (directly recruited as

well as promoted )(Stage-IV)as Professors/

equivalents(Stage-V)- in the pay scale of Rs.

37400-67000+ Grade Pay Rs.10000.

An Associate Professor/equivalent (directly

recruited as well as promoted) will be eligible for

promotion as Professor/equivalent in the scale

of Rs. 37400-67000+ Grade Pay of Rs.10,000/- if

he/ she has :

a) (i) obtained a Ph.D. degree.

(ii) completed 3 years service as

Associate Professor   (directly

recruited as    well    as    promoted)

(Stage-IV) in the scale of Rs.37400-

67000+GP of Rs.9000.

b) earned consistently good appraisal reports/

Self Assessment Reports

c) minimum of five ( 5) publications since the

period the teacher is placed in Stage-II.

d) The Career Advancement will be allowed

after analyzing merits and credentials  of

the teacher based on weightages given to

the performance of the candidate in

different relevant dimensions and his/her

performance on a scoring system proforma

based on Academic Performance

Indicators(API) and Performance Based

Appraisal System (PABS) methodology.

Clause 6.5  Eligibility for career advancement of  ten  per

cent of  Professors/ equivalents(directly

recruited as well as promoted) (Stage V) with 10

years service as Professor /equivalent as

(Senior) Professors/equivalents in higher GP

of Rs.12000 (Stage VI) in order of university

level seniority.
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A  Professor/equivalent (directly recruited as well

as promoted) will be eligible for promotion as

Senior Professor/equivalent in the scale of Rs.

37400-67000+ Grade Pay of Rs.12,000/- if he/ she

has :

a) (i) obtained a Ph.D. degree.

(ii) completed 10 years service as

Professor   (directly recruited as well

as promoted ) (Stage-V) in the scale

of Rs.37400-67000+ Grade Pay of

Rs.10000.

b) earned consistently good appraisal reports/

Self Assessment Reports,

c) The Career Advancement will be allowed

after analyzing merits and credentials  of

the teacher based on weightages given to

the performance of the candidate in

different relevant dimensions and his/her

performance on a scoring system proforma

based on Academic Performance

Indicators(API) and Performance Based

Appraisal System (PABS) methodology.

Proviso :

Provided that for computing the specified periods

for career advancement, the following period(s)

shall be included :-

(a)       All periods of regular appointments.

(b) (i) Deputation with GOI/State Govt./any

Govt./Semi-Govt. organisation

within or outside India at an equal or

higher position. Provided that

deputation liabilities for the entire

period of deputation are received in

CCS HAU.

(ii) Period spent on trainings/
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fellowships/ scholarships or any

other academic pursuit on study

leave/ leave of the kind due including

extra-ordinary leave where it counts

for increment  shall not exceed  three

years during the entire service

including past service if counted for

promotion under Career

Advancement Scheme.

Note (i) "Previous service, without any break as an Asstt.

Prof. or equivalent /Assoc. Prof./equiv./Prof./

equiv. in a University, College, National

Laboratory irrespective of nature of Management

of Institutions (Private/Local body/ Government),

or other scientific organization, e.g.

CSIR,ICAR,DRDO,UGC,ICSSR,ICHR and as a

UGC Research Scientist, should be counted for

placement of Asst. Prof./equiv. Assoc. Prof./equiv.

& Prof./equiv.  provided that:

i) The post was in an equivalent grade/scale

of pay as the post of an Asstt. Prof. equiv.

/Assoc. Prof./equiv./Prof./ equiv.

ii) The qualification for the post were not lower

than the qualifications prescribed by the

University for the post of Asstt. Prof./equiv.

/Assoc. Prof./equiv./Prof./ equiv.

iii) The candidates who apply for direct

recruitment should apply through proper

channel.

iv) The concerned Asstt. Prof./equivalents/

Assoc. Prof./equiv./Prof./ equiv. possessed

the minimum qualifications prescribed by

the University for appointment as Asstt.

Prof. /equivalent/Assoc. Prof./equiv./Prof./

equiv.
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v) The post was filled in accordance with the

prescribed selection procedure as laid down

by the University/State Govt./Central

Government/Institution's regulations,

vi) The appointment was not adhoc or in a

leave vacancy of less than one year

duration.  Adhoc service of more than one

year duration can be counted . Provided,

a. The adhoc service was of  more than

one year duration.

b. The incumbent was appointed on the

recommendation of duly constituted

selection committee; and

c. The incumbent was selected to the

permanent post in continuation to the

adhoc service, without any break.

Note (ii) The benefit of counting of  past service shall be

allowed for promotion under Career Advancement

Scheme  subject to fulfillment of condition as  laid

down under Note(i) above.

Clause 7. Procedure

(i) (a) Every teacher who fulfils the criteria

regarding eligibility for career advancement

as laid down under Clause 6 above and

where promotion of a teacher falls due

between 1st January to 30th June, he must

furnish information with a copy to Registrar,

regarding his bio-data and service rendered

on the post in the prescribed proforma

alongwith PBAS Proforma  duly supported

by all credentials/documents as per API

guidelines atleast two months in advance

from the actual date of eligibility to the Head

of the Department. The Head of the

Department shall certify the correctness of
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the particulars mentioned in the proforma

by the teacher concerned and forward it to

the Registrar by 31st August through the

Dean/Director concerned.

    (b) Where the  promotion of the teacher is due

from 1st July to 31st December he/she will

furnish information with a copy to Registrar,

regarding his/her biodata  and service

rendered on the post in the prescribed

proforma alongwith PBAS Proforma  duly

supported  by all credentials/documents

as per API guidelines atleast two months

in advance from the actual date of eligibility

to the Head of the Department. The Head

of the Department shall certify correctness

of the particulars mentioned in the proforma

by the teacher concerned and forward it to

the Registrar by 28th February  through

the Dean/Director concerned.

     (c) The schedule referred to above for applying

for promotion must be adhered to failing

which the teacher concerned will be

considered/assessed for promotion from a

date he/she applies for the same.

     (d) In case any enquiry is pending/in progress

at the   time when he /she is due for

promotion he/she may be required to apply

within six months from the completion of

the enquiry / final orders.

     (e) The Vice-Chancellor may condone the

delay upto 6 months in submission of case

by the teacher where the reasons for delay

are genuine, beyond the control of teacher

concerned and to the satisfaction of the

Vice-Chancellor.

ii) In case of Career Advancement from;



116 STATUTES

A) Assistant Professor/equivalent (GP

Rs.8000/-) as Associate Professor /

equivalent (GP Rs.9000/-)

B) Associate Professor (GP Rs.9000/-)

as Professor/equivalent (GP Rs.10000/-)

C) Professor/equivalent  (GP Rs.10000/-) /

as Senior Professor (GP Rs.12000/-)

The Registrar will place the following

information received from the Deans/

Directors concerned before the

Assessment Committee to be

constituted by the Vice-Chancellor

to consider the suitability of the

teacher for promotion to the next

higher position.

(a) SARs/API/PBAS

(b)    Research contribution/books/

articles published;

(c) any other academic

contributions.

The reprints of three major

publications (for promotion  of

Asstt. Professor (stage-I,

Stage-II & Stage-III) to Stage-

IV as Associate Professor)  and

reprints of five major

publications of Stage-II and IV

for promotion from Associate

Professor to Professor and

Professor to Senior Professor,

of which could be a book or

research paper (as defined by

the teacher), may be sent in

advance to three external

experts to review/ evaluation
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scoring before selection. The

assessment report of these

three experts and API+PBAS

Proformas shall also be placed

before the assessment

committee at the time of

interview. However, there will

be no interview for career

advancement from Grade Pay

Rs.10000/- to Grade Pay

Rs.12000/-

(d) S e m i n a r s / c o n f e r e n c e s

attended;

(e) Contribution to the teaching/

academic environment/

institutional corporate

Life; and

(f) Extension and field outreach

activities. The Committee will

include members by

designation within the

University and at least two

eminent outside experts. The

Vice-Chancellor will act as

Chairman of the Assessment

Committee.

(g) In addition to above, for

promotion of Professor as

Sr.Professor the following

factors will also be taken into

consideration by the

Committee:-

a. post-doctoral research

outputs of high standard;

b. awards/honours/ and

recognitions;
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c. Additional research

degrees like D.Sci., D.Litt.,

LID, etc.; patents and IPR

on products and processes

developed/ technology

transfer achieved in the case

of teachers in science and

technology.

(iii) In case of career advancement of;

A) Assistant Professor(Stage-I)(GP

Rs.6000/) as Assistant

Professor(Stage-II)/ equivalent(GP

Rs.7000/-)/equivalent..

B) Assistant Professor(Stage-II)(GP

Rs.7000/-) as Assistant

Professor(Stage-III)/ equivalent(GP

Rs.8000/-).

The Registrar will place the

information received from the Deans/

Directors concerned before the

Screening Committee consisting of

the following to consider suitability

of the teacher concerned :

(a) Deans/Directors concerned;

(b) Head of Department

concerned; and

(c) One person to be nominated

by the Vice-Chancellor from

amongst the   Professors /

Sr.Professors/equivalents of

the University;

Note : The Dean/Director concerned shall act as

Chairman of the Screening Committee.

(iv) The Screening/Assessment Committee

will take into consideration the
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following factors of API Scoring

including the PBAS while making its

recommendations :

(a) Material furnished in the

Assessment proforma submitted by

the teacher concerned.

(b) Work done by the teacher.

(c) SAR/API/PBAS Reports of the

teacher concerned.

(d) Personal discussion  by the teacher

concerned

(e) Any other additional information

which the Assessment Committee

may like to call from the teacher

concerned. However, in case of ;

i) Assistant Professor/equivalent

(Stage-I, Stage-II, Stage-III) to

Associate Professor/ equivalent

- three major publications shall

be required to be submitted for

all the three categories for

consideration of promotion from

Asstt. Professor to Assoc.

Professor i.e. Stage-I, Stage-II  &

Stage-III.

ii) Associate Professor/equivalent

as Professor/equivalent - Five

major publications shall be

required to be submitted

provided that such publications

published subsequent to

the period from which the

teacher was placed in Asstt.

Prof. (Stage-II)
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The  best  written contributions ( 3 or 5 as the case

may be ) of the teacher (as defined by him/ her)

shall be sent in advance to the experts to review/

evaluation scoring before taking his/her case to

the Assessment Committee.

(v) In case of Associate Professors,

Professors and Senior Professors

On receipt of recommendations of the

Assessment Committee, the Vice-

Chancellor will place the same before the

Board of Management for approval. Before

doing so, however, the Vice-Chancellor

may, if he considers it necessary, refer it

back to the Committee for reconsidering

its  recommendations. In case the

Committee re-affirms its recommendations,

the Vice-Chancellor will place the same

before the Board of Management alongwith

such comments as he may like to give.

(vi) In case of Asstt. Professors (Stage-III) and

Assistant Professors (Stage-II) /

equivalents.

On receipt of recommendations of

assessment/ screening committee, the Vice-

Chancellor will consider the same for

acceptance. The Vice-Chancellor may,

however, if he considers it necessary, refer

the recommendations back to the

committee for reconsidering its

recommendations. In case the Committee

re-affirms its recommendations, the Vice-

Chancellor will accept the same.

(vii) Those teachers who on the day of

assessment are on leave/abroad, their cases

for placement/promotion under Career

Advancement Scheme will be screened/
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assessed in absentia on the written request

of the teacher concerned without giving

the marks of interview.

(viii) In case any teacher is on long leave on

the due date of promotion, he will be

entitled for promotion from the due date

but actual benefit will be allowed from date

of joining after return from leave.

(ix) The incumbent teachers must on the

rolls of active service of the University on

the due date of eligibility for promotion for

consideration by the Screening /

Assessment Committee.





APPOINTMENT   OF   THE   EMPLOYEES 123

1. Classification :

(1) All the employees of the University other than

Officers and Teachers shall belong to the Haryana

Agril. University service of Non-teaching

employees (hereinafter called the  ‘service’).

(2) The service shall be classified according to the

pattern of the State Govt., provided that nothing

in these Statutes shall affect the right of the

University to redesignate any post or to reassign

the duties and functions thereof.

(a) Class-I/Grade–‘A’ employees viz;

employees equal to Class I or Grade–‘A’

employees under the State Govt.

(b) Class-II/Grade–‘B’ employees viz;

employees equal to Class-II/Grade ‘B’

employees under the State Govt.

(c) Class-III/Grade ‘C’ employees viz;

employees equal to Class-III/Grade ‘C’

employees of the State Govt.

(d) Class-IV/Grade ‘D’ employees viz;

employees equal to Class-IV/Grade ‘D’

employees of the State Govt.

2.  (1) The members of the Service may be required to

serve in any institution or office or department

under the University and shall, in respect of their

day-to-day work, be under the administrative

control of the Head of the institution or the office

or the department where they are posted.

(2) Employees borne on the University cadre may

be required to serve in any office or institution

under the University and shall in respect of their

day to day work be under the administrative

control of the Head of the office or institution to

which they are posted. Irrespective of the

authority mentioned in the delegation of powers,

CHAPTER VIII

CLASSIFICATION  AND  THE  MANNER  OF

APPOINTMENT OF  EMPLOYEES  OF  THE  UNIVERSITY

OTHER  THAN OFFICERS AND TEACHERS

(As framed by the Board on 28.10.99)
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the Heads of Departments and University

Officers Incharge of that office/institution shall

be competent authority to transfer them within

the office/institution. The Deans, Directors and

other University officers shall be competent to

allow the Grade ‘B’/Class-II employees to

complete the period of probation satisfactorily.

However, where it is proposed to extend their

period of probation, the cases shall continue to

be submitted to the Vice-Chancellor for decision.

Other matters relating to their service shall be

determined by the Vice-Chancellor or any other

subordinate officer, to whom such powers are

delegated in accordance with the Act & Statutes.

3. Appointment to the service shall be made in the manner

prescribed :

(i) by direct recruitment; or

(ii) by promotion; or

(iii)by transfer from different cadres within the

University in identical scales of pay; or by

deputation of an employee already in the service

of any State Government or the Government of

India or any autonomous body or institution.

Explanation :(i) Direct recruitment means an appointment

made otherwise than by promotion from

within the same line in the service or by

transfer of an employee from different

cadres in the service in identical pay scale

or by deputation of an employee already in

the service of any State Government or the

Government of India or any autonomous

body or institution.

Explanation:(ii) All the posts in the ministerial/secretarial

cadre from the level of clerks/steno-typists

for promotion to the higher post in the

hierarchy shall be filled subject to fulfilment

of the qualifications and experience

prescribed (see Appendix-3 for

qualification/experiene).  If suitable

candidates are not available for promotion,

the vacancies shall be filled by direct

recruitment.
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4. Manner of appointment to Class-I/Grade  ‘A’ posts.

(1) Appointment of Class-I/Grade ‘A’ posts shall be

made by the Vice-Chancellor with the approval

of the Board.

(2) 75% of the posts at the level of Class-I/ Grade ‘A’

posts shall be filled  from amongst internal

candidates holding next below posts in the same

line, if suitable persons are available. If suitable

candidates are not available for promotion, the

vacancies shall be filled by direct recruitment.

Seniority and merit of the candidate will be kept

in view for promotion under the 75% quota. The

cases of promotion to Class-I/Grade ‘A’ posts

shall be referred to the Selection Committee

constituted for direct recruitment.

Note : Passing of departmental Higher Standard

Examination in Accounts shall be pre-requisite

for promotion to the post of Assistant Registrar

and above in the ministerial cadre .  (see

Appendix-3 for qualifications/experience).

(3) The remaining 25% posts in Class-I/Grade ‘A’

cadres shall be filled on merit in accordance with

the following procedure :–

(a) The Vice-Chancellor may have the  post

advertised with such qualifications as may

be laid down and/or invite suggestions and

recommendations from such persons/

institutions/agencies as he deems proper.

(b) After having advertised the post and

received the applications and/or after

having obtatined the suggestions or

recommendations from appropriate

persons/institutions/agencies, the Vice-

Chancellor shall appoint a Selection

Committee, to make recommendations,

ordinarily consisting of the following :

(i) Vice-Chancellor Chairman

(ii) Registrar Member

(iii) Comptroller Member

(iv) Two other persons to be nominated

by the Vice-Chancellor.
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(c) Deleted.

(d) The Chairman of the committee with the

help of a Screening Committee to be

appointed by him shall scrutinise the

applications received and/or having

received suggestions/recommendations

from such persons/institutions/agencies,

prepare a list of the candidates who shall

be called for interview.

(e) After interviewing the candidates the

Selection Committee shall recommend to

the Vice-Chancellor not more than one

person beyond the number  of vacancies if

the number of vacancies is upto four.

However, if the number of vacancies is more

than four, two persons more than the

number of vacancies may be kept on the

panel for each completed block of five

vacancies.

Note :The Selection Committee should confine

its recommendations only in respect of the

post for which selection is held.

(f) Deleted.

(g) The Vice-Chancellor may then submit a

single recommendation or a panel in

accordance with sub clause (e) in order of

preference, for the acceptance of the Board

of Management. If the Board does not

approve the recommendations, the Vice-

chancellor shall, in due course, present

another recommendation.

(h) Recommendations of the Selection

Committee shall be valid for a period of six

months from the date these are made. The

panel prepared by the Selection Committee

for post(s) should be used only as a waiting

list for the same post(s) and shall not be

utilised for making appointments  to any

subsequent vacancies in the same cadre

or in any other cadre.
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(i) Employees of the University irrespective

of the age limit will also be eligible to

compete, for such vacancies to be filled by

direct recruitment from the open market.

(4) In case of need, the university can also have

persons by transfer from within the same grade

and fulfilling the qualification for the post for

which transfer is proposed to man class-I/Grade

‘A’ vacancies falling both under the 75%

promotion quota and 25% open quota.

Note: Notwithstanding anything provided elsewhere

in these Statutes a person appointed to the post

of Asstt.Registrar  and above  through direct

recruitment shall be required to pass the

Departmental Higher Standard Examination in

Accounts, if not already passed, within two years

of his joining the post failing which the second

and subsequent increment(s) will not be allowed

to be released and will only be released from the

date of passing the said examination.  The

increment(s) should be released with

retrospective effect from the date it was otherwise

due, but no arrear shall be paid for the past period.

5. Manner of appointment to Class-II/Grade ‘B’

posts.

(1) The appointment of Class-II/Grade ‘B’ employees

shall be made by the Vice-Chancellor.

(2) All the vacancies in the ministerial cadre shall be

filled by promotion  on the basis of seniority-

cum-merit from the same line, subject to fulfilment

of qualifications and experience prescribed (see

Appendix-3).  However;

(a) 75%  posts of Admn.-cum-Accounts Officer

shall be filled from amongst the

Superintendent on seniority-cum-merit

basis.  Passing of Deprtmental Higher

Standard Examination in Accounts or State

SAS Exam. shall be pre-requisite for

promotion to the post of Admn.-cum-

Accounts Officer.  The remaining 25%

posts shall be filled by direct recruitment.
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(b) 50 %  posts of Superintendent will be filled

from amongst the Deputy Superintendents

on seniority-cum-merit basis and 50% from

Deputy Superintendents who have

qualified the Higher Standard Examination

or State SAS Examination on seniority-cum-

merit basis.  Completion of probationary

period shall be pre-requisite.

Note: Notwithstanding anything provided

elsewhere in these Statutes a person

appointed to the post of Admn.-cum-

Accounts Officer through direct

recruitment shall be required to pass the

Departmental Higher Standard Examination

in Accounts, if not already passed within

two years of his joining the post failing

which the second increment(s) will not be

allowed to be released and will only be

released from the date of passing the said

examination.  The increment(s) should be

released with retrospective effect from the

date it was otherwise due, but no arrear

shall be paid for the past period.

(c) Deleted.

(3) All the posts in the non-ministerial cadre in Class-

II/Grade ‘B’ posts shall be filled by promotion

provided the departmental persons fulfil the

qualifications and experience prescribed for the

post. If suitable candidates are not available for

promotion, vacancies may be filled by direct

recruitment.

(4) The procedure for appointment to Class-II/Grade

‘B’ posts by direct recruitment shall be the same

as prescribed for Class-I/Grade ‘A’ posts subject

to the following :

(a) The Vice-Chancellor need not obtain the

approval of the Board for their appointment.

(b) The Selection Committee for various Class-

II/Grade ‘B’ posts shall be as

under :
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FOR NON-TECHNICAL POSTS

(i) For ministerial posts :

(a) Registrar Chairman

(b) Comptroller

(c) Two other persons to be nominated

by the Vice-Chancellor.

(ii) For non-technical & non-ministerial posts.

(a) Dean/Director/................Chairman

Officer concerned.

(b) Registrar

(c) Comptroller

(d) Two other persons to be nominated

by the Vice-Chancellor.

FOR TECHNICAL POSTS

(a) Dean/Director/ Chairman

Officer concerned

(b) Registrar

(c) HOD concerned under whom the

post exists.

(d) Two other persons as may be

nominated by the Vice-Chancellor.

(c) Deleted.

(5) Cases of promotion on the basis of seniority-

cum-merit shall also be referred to the Selection

Committee constituted for direct recruitment.

6. Manner of appointment to Class-III/Grade ‘C’ posts.

(1) The appointment upto Class-III/Grade ‘C’ posts,

as specified in the Appendix-I ‘A’ shall be made

by the respective Deans/Directors/Officers of the

University, indicated. In case of other Class-III/

grade ‘C’ posts, the Vice-Chancellor shall be the

appointing authority.

(2) The lowest posts in Class-III/Grade ‘C’ ministerial

shall be filled by direct recruitment in the manner

prescribed for Class-II/Grade ‘B’ posts. Lowest

posts in Grade ‘C’/Class-III non ministerial cadres

shall also be filled by direct recruitment if there is

no line of promotion determined from Class-IV/
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Grade‘D’ for promotion to Class-III/Grade ‘C’.

Other posts in the ministerial and non-ministerial

cadres shall be filled by promotion on the basis

of seniority-cum-merit from the same line subject

to the condition that posts in non-ministerial

cadre shall be filled by promotion porvided the

departmental candidates fulfil the qualifications

and experience prescribed for the post.

If suitable persons are not available for promotion,

all categories of posts may be filled by direct

recruitment.

(3) The provision in sub-para (2) of Clause 6 shall be

subject to the following :

(a) Promotion to the posts of Junior Scale

Stenographer and Senior Scale Stenographer

shall be subject to qualify competitive test

prescribed and fulfilment of conditions of

experience (see Appendix-3).  Completion of

probationary period shall be pre-requisite.

(aa) 50% of the posts for promotion to the post of

Deputy Superintendents shall be filled on the

basis of seniority-cum-merit out of Assistants

who have qualified the Higher Standard

Examination or State SAS Examination in

Accounts.  Completion of probationary period

shall be pre-requisite.

(b) 50 %  posts of Assistants shall be filled from

amongst the clerks/typists etc. on seniority-cum-

merit basis and 50% from amongst the clerks/

typists etc. who have qualified the Lower

Standard Departmental Examination in Accounts

on Seniority-cum-merit basis subject to fulfilment

of qualifications and experience prescribed (see

Appendix-3).  Completion of probationary period

shall be pre-requisite.

(c) For the posts of Clerks and equivalent posts in

ministerial cadre and for Steno-typists competitive

test with prescribed qualifying standard and in

the manner laid down by the Vice-Chancellor may

be held and interview held for those who qualify.

This procedure may also be adopted for such

other posts as may be specified by the Vice-
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Chancellor from time to time.

(d) 20% posts of Clerks will be filled by promotion,

on seniority-cum-fitness basis from  amongst

GO-cum-Daftri, Messenger, Store Khalasi and

Telephone Attendant provided they fulfil the

following qualifications :

(i) Matriculate for those Class-IV employees

who were recruited prior to 08.11.2013 and

10+2 for those who were recruited after

08.11.2013.

(ii) Knowledge of Hindi upto Matric Standard;

(iii) 5 years experience of working on any

Class-III/Grade ‘C’ post whose scale

of  pay is less than that of Clerk or any

class-IV/Grade ‘D’ post or combined

experience on such Class-III and IV/Grade

‘C’ and ‘D’ posts.

Note 1. The inter-se seniority of employees so

promoted shall be determined according to

the seniority positon in their respective

cadres, if the persons being promoted

belong to different cadres, their length of

service on the initial post shall be relevant

for the purpose of determining their inter-

se  seniority.

Note 2. Notwithstanding anything provided

elsewhere in these Statutes, every Class-

III/Grade ‘C’ and Class-IV/Grade ‘D’

employee appointed to a post in the cadre

of Clerk and also Library Assistant

(promoted from the post of Library

Attendant)shall be required to pass the

State Eligibility Test in Computer

Appreciation and Applications (SETC) as

a part of service requirements. State

Eligibility Test in Computer Appreciation

and Applications (SETC) which shall be

post requisite condition/qualification as

may be prescribed by the Vice-Chancellor.

The candidate shall have to qualify the

SETC within a period of probation of one
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year extendable by one year, failing which

he/she will be reverted back.  If such an

employee passes such test after the period

of one year of his appointment then the

increment for the period subsequent to that

within which the SETC is to be passed

should be released and benefit should be

given to him from the date next to the

following the last date on which the SETC

is completed. The increment should be

released with retrospective effect from the

date it was otherwise due, but no arrears

shall be paid for the past period.

The existing Clerks who have been

promoted from Group-D etc. and Library

Assistants who have been promoted from

the post of Library Attendant and have not

passed the test of typing on computer till

date shall have an option either to pass

test of typing on computer at the prescribed

speed or State Eligibility Test in Computer

Appreciation and Applications (SETC).

 Note:3 Promotion shall be made on the basis of

seniority and proficiency through an

examinaion.

(e) The post of VLDA may be filled by

promotion from amongst Class-III and

Class-IV/grade C & D employees in order

of seniority to be determined from the date

of passing VLDA Diploma Course subject

to fulfilment of qualifications prescribed.

              If suitable persons are not available for

promotion, the post of VLDA may be filled

by direct recruitment.

(4) Deleted.

(5) Cases of direct recruitment and promotion in all

Class-III/Grade ‘C’ posts shall be referred to the

Selection Committee as prescribed for Class-II/

Grade ‘B’ posts.

(6) Deleted.
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7. Manner of appointment to Class-IV/Grade ‘D’ posts.

(i) The appointment to Class-IV/Grade ‘D’ posts

shall be made by the appointing authority as

specified in Appendix-I to the Statutes.

(ii) The lowest post in Class-IV/Grade ‘D’ shall be

filled by direct recruitment in the manner

prescribed by notification within the University

and also after obtaining names from Employment

Exchange. Other Class IV/Grade ‘D’ posts shall

be filled by promotion from the same line of

promotion provided suitable departmental

candidates are available. If suitable persons are

not available for promotion, the posts may be

filled by direct recruitment.

(iii) Cases of direct recruitment and promotion shall

be referred to the Selection Committee prescribed

for Class-III/grade ‘C’ posts.

8. The promotion to Class-I, II, III and IV/Grade ‘A’, ‘B’,

‘C’ & ‘D’ posts according to the prescribed quota shall

be on the basis of seniority-cum-merit. No employee

shall, however, be eligible for promotion unless he has

completed the period of probation satisfactorily and

has also passed the departmental test, if any, prescribed

for the post to which promotion is sought. (See

Appendix-2 for line of promotion).

The Vice-Chancellor will have power to prescribe the

line of promotion in appropriate cases in respect of

Class-II, III and IV/Grade ‘B’, ‘C’ and ‘D’ posts as and

when considered necessary.

9. Notwithstanding anything contained in Clause 4 & 5 of

these Statutes, suitable persons for the posts of Sr.

Private Secretary and Secretary to the Vice-Chancellor

may be selected by the Vice-Chancellor from amongst

the employees of the University in such manner as the

Vice-Chancellor may decide. The persons selected shall

be liable to reversion in their parent cadres at the

discretion of the Vice-Chancellor.

10. The Vice-Chancellor shall cause to lay before the Board

of Management in its meeting to consider the budget

for the next financial year, information regarding the

number of sanctioned posts, the number of recruitment

made and the number of employees presently in position

in each class in the financial year.
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(Referred to in Clause 7(I) of Chapter–VIII)

Grade ‘D’/Class IV posts–Appointing Authority

I. Registrar

1. Security Guard

2. Messenger

3. Masalchi

4. Cook-cum-Chowkidar

5. Store Khalasi

6. Vehicle Attendant

7. Any other post brought on the Schedule on the orders of the

Vice-Chancellor.

II. Director of Research

1. Attendant

2. Beldar

3. X-Ray Room Helper

4. Helper

5. Hammerman

6. Well Observer

7. D. P. L. (R)

8. Mali

9. Animal Attendant

10. Any other post brought on the schedule under the orders of the

Vice-Chancellor.

III. Estate Officer-cum-Superintending Engineer

1. Keyman

2. Gas Operator

3. Ferro Khalasi

4. Sweeper

5. White Washer

6. Deleted

7. Mortar Mate

8. Glazier

9. Caneweaver

10. Patrolman

11. Any other post brought on the schedule under the orders of the

Vice-Chancellor.

IV. Dean, College of Vety. Sciences

1. Bhisty

2. Kennel Attendant-cum-cook

3. Vety. Lab. Attendant

4. Any other post brought on the schedule under the  orders of the

Vice-Chancellor.
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V. Dean, College of Agriculture

1. Any post brought on the schedule under the

orders of the Vice-Chancellor.

VI. Dean, College of Basic Scs. & Humanities

1. Any post brought on the schedule under the

orders of the Vice-Chancellor.

VII. Dean, College of Home Scs.

1. Cook-Helper/Mess Helper

2. Any other post brought on the schedule

under the orders of the Vice-Chancellor.

VIII. Deleted

IX. Director Students’ Welfare

1. Ward keeper-cum-Operation Theatre Asstt.

2. Ward Attendant

3. Any other post brought on the schedule

under the orders of the Vice-Chancellor.

X. Director Publications

1. Distributor

2. Router-cum-Mounter

3. Attendant Impositor

4. Barman

5. Any other post brought on the schedule

under the orders of the Vice-Chancellor

XI. Director Extn. Education

1. Training Helper

2. Any other post brought on the schedule

under the orders of the Vice-Chancellor.

XII. Librarian

1. Bindery Attendaant

2. Farash

3. Any other post brought on the schedule

under the orders of the Vice-Chancellor

XIII. Dean, College of Sports

1. Any post brought on the schedule under the

orders of the Vice-Chancellor.
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APPENDIX–1 ‘A’

(Referred to in Clause 6(1) of Chapter–VIII)

Grade ‘C’/Class III posts–Appointing Authority

I. Registrar

1. Asstt. Security Officer

2. Steno-typist

3. Sub-Inspector (Security)

4. Daftri

5. Photographic Asstt.

6. Chief Cook

7. Jeep Driver

8. Staff Car Driver

9. Computer

10. Bus Driver

11. Clerks/Typists/Store-keepers/Receptionist

12. Truck Driver

13. Cooks

14. Telephone Attendant

15. Clerk-cum-Store Keeper

16. Telephone Operator

17. Telax Operator

18. Receptionist-cum-Care Taker

19. Security Inspector

20. Steno-typist-cum-Receptionist

21. Teacher Nursery

22. Assistant

22 (a). Dy. Supdt.

23. JSS

23 (a). SSS

23 (b). PA

24. Any other post brought on the Schedule under the orders of the

Vice-Chancellor.

II. Director of Research

1. Lab.Attendant

2. Deleted

3. Agriculture Inspector

4. Jamadar

5. Lab. Assistant

6. Butcher

7. Asstt. Supervisor

8. Mechanic
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9. Mechanic/Operator (A/C)

10. Sr. Lab. Asstt./Asstt. Draftsman-cum-Sr. Lab. Asstt.

11. Meteorological Observer

12. Refrigeration-cum-A/C Mechanic

13. Auto Electrician

14. Turner

15. Field Supervisor/Tech. Asstt.

16. Lab. Technician

17. Motor Rewinder

18. Sr. Tractor Mechanic

19. Sr. Ref. & A/C Mechanic

20. Foreman (Ref. & A/C)

21. Foreman (Instruments)

22. Tractor Driver

23. Sr. Motor Rewinder

24. Salesman

25. Plant Observer

26. Head Mali

27. Any other post brought on the schedule under the orders of the

Vice-Chancellor.

III. Estate Officer-cum-Superintendent Engineer

1. Deleted

2. Mate

3. Mechanic-cum-Electrician

4. Ferro Printer

5. Tracer

6. Welder

7. Blacksmith

8. Chargeman

9. Plumber

10. Carpenter

11. Fitter

12. Generator Operator

13. Lift Operator

14. Surveyor

15. Gas Mechanic

16. Painter

17. Tubewell Electrician

18. Asstt. Draftsman

19. Section Officer

20. Electrical Chargeman

21. Road Roller Driver
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22. Horticulture Supervisor

23. Sanitary Inspector

24. Hort. Inspector

25. Water Pump Operator Grade-II

26. Workshop Mate

27. Saw Operator

28. Work Inspector

29. Electrician-cum-Plumber

30. Electrician

31. Senior Electrician

32. Asstt. Draftsman

33. Head Draftsman

34. Circle Head Draftsman

35. Senior Draftsman

36. Chief Senitary Inspector

37. Mason Grade-II

38. Asstt. Foreman

39. Foreman

40. W. P. O. Grade-I

41. Any other post brought on the schedule under the orders of the

Vice-Chancellor.

IV. Dean, College of Vety. Sciences

1. Operation Theatre Asstt.

2. Animal House Mechanic

3. Farrier

4. Any other post brought on the schedule under the  orders of the

Vice-Chancellor.

V. Dean, College of Agriculture

Any post brought on the schedule under the  orders of the Vice-

Chancellor.

VI. Dean, College of Basic Sciences & Humanities

1. Computer Operator

2. Any other post brought on the schedule under the  orders of the

Vice-Chancellor.

VII. Dean, College of Home Science

Any post brought on the schedule under the  orders of the Vice-

Chancellor.

VIII. Deleted.

IX. Director of Publications

1. Asstt. Machineman
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2. Compositor

3. Machineman

4. Copy Holder

5. Retoucher

6. Plate Maker

7. Plate Grainer

8. Dark Room Attendant

9. Jr. Photographer

10. Sr. Photographer

11. Subscription Asstt.

12. Distribution Asstt.

13. Sales Promotion Asstt.

14. Asstt. Editor (Research)

15. Sr. Proof Reader

16. Asstt. Editor (Hindi)/Translator

17. Lino Operator

18. Any other post brought on the schedule under the  orders of the

Vice-Chancellor.

X. Director Extension Education

1. Audio-Visual Mechanic

2. Modeller

3. Mahila Sevika

4. Project Operator

5. Dholak Performer

6. Camera Operator

7. Any other post brought on the schedule under the  orders of the

Vice-Chancellor.

XI. Dean, College of Sports

1. Game Supervisor

2. Any other post brought on the schedule under the  orders of the

Vice-Chancellor.

XII. Director Students’ Welfare

1. Auxiliary Nurse

2. Staff Nurse

3. Nursing Sister

4. Any other post brought on the schedule

under the  orders of the Vice-Chancellor.

XIII.   Librarian

1. Lib. Attendant

2. Book Binder

3. Jr. Lib. Asstt.
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4. Bindery Foreman

5. Lib. Asstt.

6. Any other post brought on the schedule un-

der the  orders of the Vice-Chancellor.

XIV. Dean, College of Agri. Engg. & Technology

1. Sr. Demonstration Mechanic

2. Any other post brought on the schedule un-

der the  orders of the Vice-Chancellor.

(Note-I) The Appointing authority in respect of posts

which have dual designation, will be as per

the first designation.

(Note-II) The Vice-Chancellor may include/delete any

post/posts from this list subject to the

provision that the post is a Class-III/Grade ‘C’

post and is to be filled up 100% by promotion.
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APPENDIX–2

CHAPTER–VIII (Clause–8)

Sr. No. Designation of the post Posts against which

promotion will be made

1 2 3

     1. X-Ray Technician Sr. Radiographer

2. Asstt. Draftsman Head Draftsman

 2(A) Asstt.Draftsman(Architect Unit) Jr. Draftsman

(Architect Unit)

3. Jr. Photographer Sr. Photographer

4. Head Draftsman Circle Head Draftsman

5. Junior Engineer Sub-Divisional Engineer

5(A) Junior Engineer Sub-Divisional Engineer

(Design).  No further line of

promotion for the post

6. Assistant Foreman Foreman

7. Sr. Mechanic/Inst. Mechanic Foreman (instrument)

8. Architectural Assist.(Architect Unit) Asstt. Architect

(Architect Unit)

9. School Teacher (in Rs. 5500-9000) School Lecturer

10. School Lecturer Vice-Principal

11. Assistant Dy. Superintedent

11-A Dy. Superintendent Superintendent

12. Superintendent Admn.-cum-Accounts Officer

12-A A&AO Asstt. Registrar

13. Steno-typist Junior Scale Stenographer

13-A Junior Scale Stenographer Senior Scale Stenographer

14. Senior Scale Stenographer Personal Assistant

14-A Personal Assistant Private Secretary

15. Deleted

16. Lab. Attendant Lab. Assistant

17. Beldar Plant Observer*

17-A Mali Head Mali

*This will be for those who were working as Mali prior to merger of their cadre with Beldar and who

opt to come over to this cadre.
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**The posts of Plant Observer-cum-Head Mali will be designated as Head Mali and Plant Observer as

were existing before the merger of their cadre and the existing Plant Observer-cum-Head Mali may

be allowed to exercise option to retain the cadre of Head Mali or Plant Observer.

1 2 3

18. Security Guard Sub-Inspector (Security)

19. Messenger Daftri

20. Sweeper Mate

25% posts will be filled up from amongst the Matriculate Sweepers

who have five years experience on the basis of seniority and rest 75%

will be filled on seniority-cum-merit basis.

21. Plant Observer Agri. Inspector**

22. Sub Inspector (Security) Security Inspector

23. Lab. Assistant Sr. Lab. Assistant

24. Photographic Assistant Jr. Photographer

25. Tracer Asstt. Draftsman

   25(A) Tracer Asstt.Draftsman

(Architect Unit)

26. Sanitary Inspector Chief Sanitary Inspector

27. Sr. Lab. Assistant Lab. Technician

28. Auxillary Nurse Staff Nurse

29. Dispensary Attendant Lab. Attendant

30. Photographic Attendant Photographic Assistant

31. Tubewell Electrician Electrician

32. Mechanic Sr. Tractor Mechanic

33. Agril. Inspector Field Supervisor/

Tech. Assistant

i) 25%  posts be filled by

promotion  from amongst

Agriculture Inspectors on

s e n i o r i t y - c u m - m e r i t ,

irrespective of the

qualifications prescribed for

the post of T.A.+25%

additional on the same

pattern if qualified persons

amongst Sr.No. ii) are not

available.



APPOINTMENT   OF   THE   EMPLOYEES 143

1 2 3

ii) 50% by promotion

amongst Agriculture

Inspectors having

qualifications of B.Sc. Agri.

iii) 25% through direct re-

cruitment.

34. Bindery Attendant Book Binder

35. Book Binder Bindery Foreman

36. Library Attendant Library Assistant

37. Deleted

38. Demonstration Mechanic/ Sr. Demonstration Mechanic

Store Keeper (Technical)

39. Electrician Deleted

40. Electrician-cum-T/Well Operator Sr. Electrician

41. Assistant Supervisor Supervisor

42. Sr. Ref. & A.C. Mechanic/Ref. & Foreman (Ref. & A.C.)

A. C. Mechenic/Mechenic Operator (A.C.)

43. Foreman (Ref. & A.C.) Asstt. Engineer (Electrical/

Ref. & A.C.)

44. Copy Holder Proof Reader

45. Barman Mechanic

46. Distributor Compositor

47. Asstt. Machineman Machineman

48. Attendant (Impositor) Asstt. Machineman

49. Editorial Assistant Assistant Editor (Res.)

50. Security Inspector Asstt. Security Officer

51. Staff Nurse Nursing Sister

52. Ward Attendant Ward Attendant-cum-

Operation Theatre Attendant

53. Ward Attdt. cum-Operation Receptionist

Theatre Attendant

54. Clerks/Store Keeper/Computer/ Assistant

Clerk-cum-StoreKeeper/Telephone

Operator/Telex Operator/Receptionist/

Receptionist-cum-Caretaker
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1 2 3

55. Assistant Farm Manager Farm Manager

56. Asstt. Engineer (Inst. Cell) Instrumentation Engineer

57. Foreman (Instrument) Asstt. Engineer (Electronics)

58. Asstt. P. R. O. Deputy P. R. O.

59. Ferro Khalasi Ferro Printer

60. Jr. Draftsman(Architect Unit) Sr. Draftsman (Architect Unit)

61. Sr. Draftsman(Architect Unit) Architectural Assistant

(Architect Unit)

62. Water Pump Operator Grade-II Water Pump Operator Grade-I

63. Gas Operator Gas Mechanic

64. Store Khalasi Store Keeper (if they fulfil

the essential academic

qualifications for the post of

Store Keeper)

65. Mahila Sevika Technical Assistant (H. Sc.)

66. Asstt. Security Officer Security Officer
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Sr. No. Name of the post Post/pay scale/line Remarks

and pay scale of promotion as

recommended

1 2 3                  4

67. Agril. Inspector Horticulture Inspector –

(Horticulture) 5200-20200+2400 GP

5200-20200+1900 GP

68. Well Observor Agril. Inspector –

4440-7440+1400GP+30SP 5200-20200+1900 GP

69. Hammerman Blacksmith –

4440-7440+1300GP+30SP 5200-20200+1800 GP

70. Motor Rewinder Sr. Motor Rewinder –

(Matric with ITI) 9300-34800+3200GP

4000-6000

(Non-matric with ITI)

3050-4350

71. Vehicle Attendant Tractor Driver –

4440-7440+1300GP+30SP 5200-20200+2400 GP+200SP

72. Helper to WPO/ WPO Gr. II Joint seniority of list

Keyman/Petrolman 5200-20200+1800GP of Helper to WPO/

4440-7440+1300GP+30SP Keyman/Petrolman

subject to fulfilment

of qualifications of

WPO Gr.II with 7

years experience as

Helper to WPO/

Keyman/ Petrolman

Helper to Carpenter Carpenter Gr. II Subject to fulfilment

4440-7440+1300GP+30SP 5200-20200+1900GP of qualification of

Carpenter Gr. II with

5200-20200+2400GP 7 yrs. exp. as Helper

for Matric with ITI to Carpenter.

Helper to Elect./ Electrician Gr. II/ Joint Seniority list of

Generator Operator Generator Operator Helper to Electrician

4440-7440+1300GP+30SP 5200-20200+1800GP/ and Helper to Generator

4440-7440+1300GP+30SP/  Operator  subject  to

5200-20200+1900GP/ fulfilment of

9300-34800+3200GP qualification of

Electrician Gr. II /

Generator Operator

with 7 years experience

as Helper Electrical

Division (Elect./G..O.)
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1 2 3                  4

Helper to Plumber Plumber Subject to fulfilment

4440-7440 5200-20200+1800GP of qualifications of

+1300GP+30SP Plumber    OR

10 Years experience

as  Helper   to Plumber.

White Wahser/ Painter Gr. II Subject to fulfilment

Helper to Painter 5200-20200+1800GP of qualifications of

4440-7440 Painter Gr. II with 7 yrs.

+1300GP+30SP exp. as white washer /

Helper to  Painter.

Helper to Blacksmith Blacksmith Gr. II Subject to fulfilment

4440-7440 5200-20200+1800GP of qualifications of

+1300GP+30SP Blacksmith Gr. II with

7 yrs. exp. as Helper

to Black-smith.

Telephone Helper Telephone Attdt. Subject to fulfilment

4440-7440 4440-7440+1400GP+30SP/ of qualifications of

+1300GP+30SP 5200-20200+1800GP Telephone Attdt.

+40SP(P) with 7 yrs. exp. as

Telephone Helper.

Helper to Mason Mason Gr. II Subject to fulfilment

4440-7440 5200-20200+1800GP of qualifications of

+1300GP+30SP (For non-matric with ITI)/ Mason Gr. II  with 7

5200-20200+2400GP yrs. exp. as Helper to

(for Matric with ITI) Mason.

Helper to Welder Welder PB-1 5200- Subject to fulfilment

IS 4440-7440+1300 20200+1800 GP (for of qualifications for

GP +30 SP non-matric with ITI)/ the post of Welder

PB-1 5200-20200+ as under:-

2400 GP i)     Middle or eqv.

(for matric with ITI) ii)   Trade certificate

in welding from ITI

with minimum 3 years

practical experience

as Welder in any

reputed workshop

using modern gas

and Electric machines

ability to read

engineering drawings.

OR
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1 2 3                  4

Atleast 7 years

experience in welding.

Person knowing Tin

Smithy work would be

preferred.  Should not

be less than 18 years.

73. Fitter-cum-Operator Mechanic (related Fulfilment  of quali-

(related trade) in trade) in fications of Mechanic

5200-20200+1800GP 5200-20200+2400GP/ (related trade) with 5

9300-34800+3200GP years experience as

Fitter-cum-Operator

or 12 years expe-

rience as Helper.

Seniority is to be

prepared by the

appointing authority.

74. Hort. Supervisor Hort. Inspector in Fulfilment of qualifi-

3050-4590 5200-20200+2400GP cations of Hort.

Inspector with 7

years experience as

Hort. Supervisor.

Seniority is to be

prepared by the

appointing authority.

75. Hort. Inspector in Sectional Officer Fulfilment of qualifi-

5200-20200+2400GP Horticulture in cations of Sectional

9300-34800+3600GP Officer with 5 years

experience as Hort.

Inspector.

76. i) Generator Operator Electrician in Joint seniority of

in 5200-20200+1900GP/ 5200-20200+2400GP Generator Operator

5200-20200+2400GP(P) and Electrician Gr. II

is to be prepared for

promotion by the

appointing authority.

    ii) Electrician Grade-II Fulfilment of qualifi-

in 5200-20200+1800GP cations of Electrician

with 7 years expe-

rience as Generator

Operator or Electri-

cian Gr. II.
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1 2 3                  4

77. i) Electrician-cum- Deleted

Plumber 5200-20200+2400GP

      ii) Electric Chargeman Deleted

5200-20200+2400GP

     iii) Electrician Forman (Elect.) Joint Seniority List

5200-20200+2400GP 9300-34800+3200GP of  this category is to

be prepared by the

appointing authority

78. Ferro Printer Tracer Fulfilment of qualifi-

5200-20200+1900GP 5200-20200+2000GP cations of Tracer with

+40SP 7 years experience as

Ferro Printer

79. Asstt. Foreman in Foreman (related trade) Subject to fulfilment

respective trade 9300-34800+3200GP of qualifications of

5200-20200+2400GP Foreman.

80. Work Inspector Asstt. Foreman Subject to fulfilment

5200-20200+1900GP 5200-20200+2400GP of qualifications of

Assistant Foreman

Mason Gr. I with 7 yrs. exp. as

(4000-6000) Work Inspector or 7

yrs. exp. as Mason

Grade-I or 12 yrs.

exp. as Mason Gr. II.

81. Mortor Mate Work Inspector Subject to fulfilment

4440-7440+1300GP+30SP 5200-20200+1900GP of qualifications of

Work Inspector with

Work Mate 7 years experience as

4440-7440+1300GP+30SP Work Mate/Mortor

Mate. Seniority of

Work Mate and

Mortor Mate is to be

prepared jointly.

82. Mason Gr. II Mason Gr. I Subject to fulfilment

5200-20200+1800GP (4000-6000) of qualifications of

(for non-matric with ITI)/ Mason Gr. I with 7

5200-20200+2400GP yrs. exp. as Mason

(for matric with ITI) Gr. II

83. Telephone Attdt. Telephone Operator Matric with second

4440-7440+1400GP+30SP 5200-20200+1900GP division with 10 years

experience as

Telephone Attendant.
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1 2 3                  4

84. Cane Weaver Cane Weaver Special Subject to fulfilment

4440-7440+1300GP+30SP (3050-4350) of qualifications of

Cane Weaver special

with 7 yrs. Exp. as

Cane Weaver.

85. Chargeman Asstt. Foreman Subject to fulfilment

5200-20200+1900GP 5200-20200+2400GP of qualifications of

Asst. Foreman with 7

yrs. exp. as Charge-

man.

86. Animal Attdt.

4440-7440+1300GP+30SP

Bhisty 4440-7440+1300GP+30SP

Kennel Attdt.-cum-

Cook 4440-7440+1300GP+30SP

Attendant 4440-7440+1300GP+30SP

X-Ray Room Helper

4440-7440+1300GP+30SP

i) For below Middle No line of promotion.

and all others.

ii) For Middle and above Lab Attendant Subject to fulfilment

of qualifications of

Lab. Attendant i.e.

“ Atleast middle pass

and willing to do

manual work with

handling of chemicals

and scientific

equipments alongwith

7 years experience on

the lower post”.  50%

posts are to be filled

up by promotion.

Joint seniority list of

all the categories is to

be prepared by the D. R.

87. (a)   Road Inspector Junior Engineer The promotion is

     9300-34800+3200GP 9300-34800+3600GP to be finalized as

(b)   Surveyor per the State Govt.

      5200+20200+2400GP instructions.

(c)   Work Inspector

                  5200+20200+1900GP
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1 2 3                  4

88. Farash Library Attendant Subject to fulfilment

4440-7440+1300GP+30SP 4440-7440+1300GP+30SP of qualifications

(for non matric) prescribed for

5200-20200+1900GP promotional post.

(for matric)

89. Console Operator Jr.Programmer -do-

-cum-Data Entry Optr. 9300-34800+3200GP

5200-20200+2400GP

90. Computer Operator Console Operator -do-

5200-20200+1900GP+40SP -cum-Data Entry Optr.

5200-20200+2400GP

91. Game Organizer Coach -do-

9300-34800+3200GP 9300-34800+4200GP

92. Dark Room Attdt. Camera Operator -do-

5200-20200+1900GP 9300-34800+3200GP

92A. Field Supervisor/ Asstt.Farm Manager B.Sc.(Agri.) with 10 years

Technical Assistant 9300-34800+4200 GP experience as Field

9300-34800+3600 GP Supervisor/Technical

Assistant.

93. Plate Maker Machineman 10+2 with 5 years

4440-7440+1650GP+30SP/ 5200-20200+1900 GP experience in printing

5200-20200+1800GP

(personal measure)

94. Senior Technician Foreman i)  Diploma in Electronics

(Electronics) (Instrumentation) Engineering with at least

9300-34800+3300GP 9300-34800+3600 GP seven years experience.

OR

ii) ITI certificate in

Electroic Engineering/

Insrument trade with

at least Ten Years

experience in repair,

maintenance, development

and handling of all

kind of instruments

including Electronic

instruments in some
reputed instrumentation

Centre/Government.

95. Senior Technician Foreman i)  Diploma in Electronics

(Video Production) (Instrumentation) Engineering with at least

9300-34800+3300 GP 9300-34800+3600 GP seven years experience.

OR
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ii) ITI certificate

in Electronic Engineering/

Instrument trade with

at least Ten years

experience in repair,

maintenance, development

and handling of all

kind of instruments

including Electronic

inistruments in some

reputed instrumentation

Centre/Government.

96. Cook Helper/ Cook i)  Literate preferable

Mess Helper 4440-7440+1400+30SP middle pass

4440-7440+ ii)  Five years experience

1300GP+30SP of cooking in an

Officer’s mess or a

Hotel of repute as

Cook Helper/Mess

Helper

iii)  Pleasing manners

97. Masalchi Cook i)  Literate preferable

4440-7440+1300GP+ 4440-7440+1400GP+30SP middle pass

30SP ii)  Five years experience

of cooking in an

Officer’s mess or a

Hotel of repute as

Masalchi

iii)  Pleasing manners

98. Cook/Cook- Chief Cook i)  Literate preferable

cum-Chowkidar 5200-20200+1800GP+60 SP middle pass

4440-7440+1400GP+30SP ii)  Pleasing manners

iii)  Five years exp. of

preparation of Indian

and continental meals

in an Officer’s mess or

a Hotel of repute as

C o o k / C o o k - c u m -

Chowkidar.

99. Mess Supervisor Asstt. Manager

(9300-34800+3200GP) (Hospitality)

(9300-34800+4200GP)

APPENDIX-2
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CHAPTER–VIII (Clause–3,4,5 & 6)

(qualifications and experience presecibred for

promotional posts in the ministerial/secretarial cadre)

A. Deputy Registrar/Deputy Comptroller

(i) Graduate from a recongnized University

(ii) Two years administrative experience as

Assistant Registrar

B. Assistant Registrar:

(i) Graduate from a recongnized University

(ii) Two years administrative experience as

Admn.-cum-Accounts Officer.

C. Admn.-cum-Accounts Officer

(i) Graduate from a recongnized University.

(ii) One year experience as Superintendent

D. Assistant

(i) Bachelor’s degree with 2 years experience as

Clerk/ equivalent.

OR

(ii) Matric/Higher Secondary with 5 years

experience as Clerk/equivalent.

E. Private Secretary:

From amongst the Personal Assistants of

CCSHAU having total experience of 8 years

including one year as Personal Assistant.
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F. Personal Assistant:

One year experience as Sr.Scale Stenographer

and passing of Basic Level Computer

Appreciation Course.

G. Sr.Scale Stenographer

(i) One year experinence as Jr.Scale Stenogrpaher

(ii) A shorthand test at a speed 100 WPM in

English to be transcribed at the speed of 20

WPM (4% mistakes permissible) OR  at a

speed 80 WPM in Hindi to be transcribed at

the speed 15 WPM (4% mistakes permissible).

H. Jr.Scale Stenogrpaher:

(i) Two years experience as Steno Typist.

(ii) A shorthand test at a Speed (English) 100

WPM to be transcribed at the speed of 20

WPM in English (8% mistakes permissible)

OR at a speed 80 WMP in Hindi to be

transcribed at the speed 15 WPM (8% mistakes

permissible)
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1. In this Statutes unless the context otherwise

requires :-

(a) “Act” means the Haryana and Punjab Agril.

Univ. Act, 1970.

(b) “Appointing authority” means the authority

competent to make appointments to various

categories of posts according to the Statutes made

under Section 31(b) & (c) of the Act.

(c) “Duty” excludes periods spent on leave unless

otherwise specified by the Vice-Chancellor in

accordance with Haryana Govt. rules, but

includes ad hoc appointment if followed by

regular appointment without break;

(d) “Earned leave” means leave earned in respect of

period spent on duty;

(e) “Employees” for the purpose of this Statutes

means Officers and other employees of the

University not being teachers; and does not

include officers and other employees on foreign

service with the University; but includes Officers

and other employees of the University working

elsewhere either on foreign service or on extra-

ordinary leave with permission. It excludes

persons working on contract or casual basis.

(f) The term Class/Grade I/A, II/B, III/C & IV/D

used in this Statutes shall carry the same meaning

as assigned to them in the Statutes relating to

the appointments of employees of the University

other than officers and teachers;

CHAPTER IX

STATUTES UNDER SECTION 31(Q) OF HPAU ACT, 1970

PART A

THE NUMBER, QUALIFICATIONS, EMOLUMENTS AND OTHER

CONDITIONS OF SERVICE OF OFFICERS AND OTHER

EMPLOYEES OF THE UNIVERSITY NOT BEING TEACHERS AND

THE PREPARATION AND MAINTENANCE OF RECORD OF

THEIR SERVICE & ACTVITIES

Definitions
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(g) “Leave” includes all kinds of leave as admissible

to employees of the University on the pattern of

State Govt. unless otherwise provided in the

Statutes but does not include casual leave.

(h) “Pay” means the amount drawn monthly by an

employee as the pay which has been sanctioned

for the post held by him substantively or in any

officiating capacity and includes special pay or

personal pay if any, but not other allowances;

(i) “Service” means the whole period of continuous

service including periods spent on leave.

2. (a) A person whose age is less than 18 years may

not be appointed to any post in the University.

Upper age limit for entry into service in respect

of class/grade III/C and IV/D posts shall be as

prescribed by the Vice-Chancellor on the pattern

of the State Govt. The Vice-Chancellor shall also

be competent to relax if for reasons to be

recorded.

(b) All employees of the University (other than Class-

IV employees) shall retire from their service on

attaining the age of 60 years and the age of

retirement in respect of Class-IV employees of

the University will be 62 years on the pattern of

the State Govt. provided that nothing in this

clause shall apply to any technical or scientific

personnel appointed for a specific period under

contract and provided further that the Vice-

Chancellor may re-employ any employee upto the

age of 63 years.  Even after that date, the

University may re-employ such persons on

contract basis at the most for a period of two

years .  The age of retirement in respect of Vice-

Chancellor will be 68 years.

Note : The date of retirement of the employees

of the University except those whose date

of birth falls on the first day of the month,

will be the afternoon of the last date of

the month in which the date of their

retirement falls instead of the actual date

of their superannuation. In case of those

Age of Entry/Age

of retirement
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employees whose date of birth falls on

the first day of the month, the date of

retirement of such employees will be the

afternoon of the last day of the month

preceding the month in which their date

of birth falls.

(c) University employees after having completed 20

years of service in the University will be eligible

to seek voluntary retirement by giving a notice

of three months in writing to the appointing

authority or in lieu, salary for three months or

for the period falling short of three months shall

be recovered. Twenty years service for this

purpose will include apart from active service and

leave with pay, such extra-ordinary leave as is

taken for prosecution of higher studies and on

grounds of health.

Those who retire from service voluntarily

in the above manner will be given the following

benefits :

(i) Weightage of upto 5 years of service for

the purpose of gratuity and pension on the

basis of pay drawn at the time of voluntary

retirement subject to the proviso that the

total service, including this weightage,

does not extend beyond the normal age of

superannuation of the employees and also

does not exceed 33 years of service or as

decided by the State Govt. from time to

time.

(ii) Benefit of the scheme of encashment of

earned leave on the same lines as

admissible on the occasion of retirement

on superannuation.

The scheme of voluntary retirement is

unilateral and the University does not have

the corresponding right to retire an

employee on its under this scheme. All

“other” matters and conditions relating to

voluntary retirement under this scheme

may be decided in accordance with the rules
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and instructions of the Haryana Govt. as

in force from time to time, unless otherwise

decided by the Board.

(d) Deleted

(e) Deleted

3.         Subject to provisions of the Act, the number of

posts of employees of the University shall be

such as may be determined by the Vice-Chancellor

with the approval of the Board provided that

nothing in this clause shall affect the inherent

right of the University to make subsequent

additions to or alternations in the strength of

each class/grade of posts whether permanently

or temporarily.

4. (1) Subject to provisions of the Act, the grades of

pay of employees of the University shall be such

as may be determined by the Board on the

recommendations of the Vice-Chancellor with the

approval of State Govt. provided that nothing in

this clause shall affect the inherent right of the

University to revise the sanctioned emoluments

of any post at any time without adversely

affecting an employee of the University already

holding such a post.

(2) The appointing authority may sanction a higher

start than the minimum of the grade on first

appointment or advance increment if it deems fit.

(3) An employee of the University may be permitted

to accept remuneration/allowance for work done

other than on the business of the University, on

such terms and conditions as may be approved

by the Vice-Chancellor.

5. (1) The academic and other qualifications of officers

and Class-I/grade ‘A’ employees of the University

shall be such as may be laid down by the Vice-

Chancellor with the approval of Board provided

that the Vice-Chancellor may with approval of

the Board appoint a person not possessing the

approved qualifications of an officer or Class-I/

Grade ‘A’ employee of the University.

Emoluments

Qualifications

Number of posts
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(2) The academic and other qualifications of Class/

Grade II/B, III/C and IV/D employees of the

University shall be such as may be laid down by

the Vice-Chancellor or the appointing authority

with the approval of the Vice-Chancellor provided

that the appointing authority may with the

approval of the Vice-Chancellor appoint a person

not possessing the approved qualifications of

Class/Grade II/B, III/C and IV/D employees of

the University.

6. (1) All employees of the University before being

allowed to join on first appointment and

subjected to the provisions of this Statutes shall

be examined by the Medical Officer of the

University for this purpose. The employee

concerned shall make and sign the declaration

in form I attached to this Statutes. The Medical

Officer of the University shall examine the

employee and furnish a certificate in form II

attached to the Statutes. The Vice-Chancellor

may for reasons to be recorded, however, exempt

an employee from producing a medical

certificate of fitness. The fees for such

examination shall be paid by the employee on

the rates prescribed by the Vice-Chancellor. The

Vice-Chancellor shall also have the authority to

refer doubtful cases to a specially constituted

panel of doctors.

(2) “A statement shall be taken from female married

appointee at the time of her entry into the service

of the University whether or not she is expecting.

It shall no longer be necessary to declare a woman

candidate as ‘Temporarily Unfit’ if she is found

to be pregnant during medical examination before

appointment against posts which do not

prescribe any elaborate training i.e. women

candidates can be appointed straightway on the

post.  However, where pregnant women

candidates are appointed against posts carrying

hazardous nature of duties and they have to

complete a period of training as a condition of

service, in such eventuality time limit for joining

Medical certi-

ficate of fitness on

first entry into the

University service
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appointments or training courses will be relaxed

by such period as considered necessary provided

it does not extend beyond six weeks of the date

of confinement”.

(3) The standard of medical fitness shall be such as

may be prescribed by the Vice-Chancellor.

(4) An employee of the University not found

medically fit by the Medical Board or the Medical

Officer or any other Medical expert approved by

the Vice-Chancellor for this purpose shall cease

to be in the employ of the University. The

employee concerned shall have a right to appeal

to an Appellate Medical Board to be constituted

by the Vice-Chancellor for this purpose. All costs

in connection with the re-examination of the

employee concerned shall be borne by the

employee himself if unless he is declared fit by

the Appellate Medical Board.

(5) The following classes of employees shall be

exempted from producing medical certificate of

fitness :-

(i) Any employee appointed in a temporary

vacancy for a period not exceeding six

months; and

(ii) All employees on deputation with the

University.

(6) The appointing authority may in its discretion

extend the period prescribed for the medical test

of fitness.

7. (1) Persons appointed to any post in the service shall

remain on probation for a period of two years, if

appointed by direct recruitment, and one year, if

appointed otherwise which can be extended or

reduced by the Vice-Chancellor :

provided that :-

(a) any period, after such appointment, spent

on deputation on a corresponding or a

higher post shall count towards the period

of probation;

(b) any period of work in equivalent or higher

Probation
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rank, prior to appointment to any post in

the service, may, in the case of an

appointment by transfer, at the discretion

of the appointing authority, be allowed to

count towards the period of probation fixed

under this rule; and

(c) any period of officiating appointment shall

be reckoned as period spent on probation,

but no person who has so officiated shall,

on the completion of the prescribed period

of probation, be entitled to be confirmed,

unless he is appointed against a permanent

vacancy.

(2) The Head of Deptt. of an employee shall send to

the Deans/Directors/Other University Officer/

Controlling Officer in respect of Class-I/Grade

‘A’ and in respect of other employees, to the

appointing authority, at least two months before

the date of the expiry of the probationary period

a report about the work and conduct of the

employee, appointed on probation with a definite

recommendation for his confirmation in the

service or otherwise.

(3) If in the opinion of the appointing authority, the

work or conduct of a person during the period

of probation is not satisfactory, it may :

(a) if such person is appointed by direct

recruitment, dispense with his services;

and

(b) if such person is appointed otherwise than

by direct recruitment :-

(i) revert him to his former post; or

(ii) deal with him in such other manner

as the terms and conditions of the

previous appointment permit.

(4) On the completion of the period of probation of

a person, the authority as specified under sub-

clause (2) may :

(a) If his work and conduct has, in the opinion

of the appointing authority or the authority
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specified in sub-clause (2) been

satisfactory and he has passed the

departmental examination, if any, prescribed

for the post :-

(i) declare that the employee has

completed his probation satis-

factorily, and

(ii) Confirm the employee on his turn if

and when a permanent vacancy

becomes available.

(b) If his work or conduct has, in the opinion

of the appointing authority, not been satisfactory

and/or not passed the departmental examination,

if any, prescribed for the post :-

(i) dispense with his services, if

appointed by direct recruitment, and

if appointed otherwise, revert him to

his former post or deal with him in

such other manner, as the terms and

conditions of previous appointment

permit provided that if it is decided

to dispense with his service, it shall

not be necessary to serve a notice to

him for the termination of his service;

                                                     OR

(ii) extend his period of probation and

thereafter pass such order, as it could

have passed on the expiry of the first

period of probation;

Provided that the total period of

probation, including extension, if any,

shall not exceed three years.

Note : During the period of probation

of any post, leave allowed to an

employee should not exceed the

amount of leave earned/to be earned

during the period of probation. In

case it is availed of in excess of this

permissible limit, the probation may

be deemed to have been extended to

the extent of period of leave availed
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in excess and such extension can

even go beyond 3 years.

8. The seniority interse of the employees shall be

determined by the dates of their continuous and regular

appointment to the posts;

Provided that in the case of the employees appointed

directly the order of merit determined by the selecting

authority shall not be disturbed and persons appointed

as a result of an earlier selection of the same post shall

be senior to those appointed as a result of subsequent

selection;

Provided further that in the case of two or more

employees appointed on the same date, their seniority

shall be determined as follows :-

(a) an employee recruited by direct appointment shall

be senior to a member recruited otherwise;

(b) an employee recruited by promotion shall be

senior to a person recruited by transfer;

(c) in the case of employees recruited by promotion

or transfer seniority shall be determined according

to the seniority of such employees in the

appointments from which they were promoted or

transferred; and

Provided that in case it is not possible to

determine the interse seniority of the employees

under sub-clauses (a), (b) and (c) then the older

member shall be senior to the younger.

(d) In the case of employees recruited by transfer

from different cadres, their seniority shall be

determined according to pay; preference being

given to a member who was drawing higher rate

of pay in his previous appointment and if the

rates of pay drawn are also the same then by

their length of service in those appointments;

and if the length of such service is the same, an

older member shall be senior to a younger member.

Note : In the case of employees whose period of

probation is extended under clause 7 of these

statutes, seniority for the purpose of this rule

shall be deemed to have been deferred to the

extent the period of probation is extended.

Seniority of

members of the

service
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9. (a) Employees of the University who opt/had opted

for Contributory Provident Fund shall be given

the benefit of subscribing to the Fund, subject to

the Statutes framed in this regard under section

31(c) of Act.

(b) Pension. Employees of the University shall be

given the benefit of Pension and General

Provident Fund subject to the Statutes framed in

this regard under Section 31(c) of the Act.

Provided that above clauses shall not be

applicable to the employees appointed on or after

1.1.2006.  They shall be covered by the ‘New

Defined Contribution Pension Scheme’ to be

notified by the Govt.

10. (1) Gratuity. The Vice-Chancellor shall authorise the

grant of gratuity to an employee at the time of

his retirement or to the members of his family

after his death at the same rates and on the same

pattern as are applicable to Haryana Govt.

employees of corresponding rank, as amended

from time to time.

(2) In case a University employee dies while in

service, the cash equivalent to leave salary that

the deceased employee would have got, had he

gone on earned leave, but for his death, due and

admissible on the date immediately following the

date of death subject to a maximum of leave

salary for the period of leave as admissible to

employees of the State Govt., shall be paid to

his family. The cash equivalent of leave salary

admissible under this rule shall also carry the

appropriate amount of dearness allowance and

it will not be subject to reduction on account of

pension equivalent of death-cum-retirement

gratuity.

11. If  a group A, B, C&D employee of the University dies

before the age of retirement the Vice-Chancellor shall

grant the following ex-gratia benefits to the members

of the family of the deceased employee.

(1) Ad hoc ex-gratia grant.

Stipends &

annuities to family

of an employee

who dies before the

age of retirement

Pension/

Provident Fund
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Within fifteen days from the date of death of a

Govt. employee, an ex-gratia assistance of twenty

five thousand rupees shall be provided to the

family of the deceased employe to meet the

immediate needs on the loss of the bread earner.

    However, in regard to University Press, the

families of deceased workers and workers who

are permanently disabled shall, in those cases

where workers at the time of death or permanent

disability otherwise fulfil the requirement

eligibility for grant of compensation benefit under

the Workman’s Compensation Act, 1923, on the

occurrence of death or permanent disability, be

entitled to the benefit under Workmen’s

Compensation Act, 1923, as amended from time

to time, subject to the condition that in such

cases ad hoc ex-gratia grant (which is given to

the families of other deceased employees of the

University amounting to Rs. 25,000/-) shall not

be given to them.

(2) Medical facilities. Free medical aid will be given

to the family on the same basis as to pensioners,

as per Haryana Govt. rules, amended from time to

time, except that facility will also be extended to

minor children of the employee.

(3) Free Educational facilities.

i) To grant education allowance upto

Rs.6000/- per annum each for two children

from nursery to +2 level on the basis of

State Govt. instructions as issued from time

to time.

ii) Fee on account of tuition fee and laboratory

fee shall be reimbursed who are studying

in Government/Government aided/

recognized private educational/Technical

Institutions/Professional Colleges for two

living children of deceased University

employees who die while in service.

However, the reimbursement of such fee

shall be equivalent to fee charged by the

Government colleges or institutions or less
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i.e. actually paid, as the case may be.

(4) Accommodation. Family members of the

deceased employee can, retain accommodation

if already in occupation, for one year by paying

the same rent as was being paid by the official

before death. In other cases the house rent

allowance admissible to the deceased employee

will continue to be given to the family for one

year after his death.

All the above matter and any other matter relating

to the grant of ex-gratia benefit may be decided

in accordance with the rules of the Haryana Govt.

as in force at the time unless otherwise decided

by the Board.

11(A)

(i) A lumpsum grant equal to 10 times last monthly

emoluments (excluding house rent allowance)

drawn, may be granted by the Vice-Chancellor to

an employee who becomes blind or disabled

while in service. Such grant will be subject to a

minimum of Rs. 8000/- and maximum of

Rs. 20,000/-.

(ii) The above grant is admissible only to those

blind/disabled persons provided they have

rendered at least 5 years service.

12. (1) Penalties. The following penalties may, for good

and sufficient reasons and as hereinafter

provided, be imposed on an employee,

namely :-

Minor Penalties

(i) Warning with a copy in the Confidential

Reports/Self Assessment Reports.

(ii) Censure;

(iii) Withholding of promotion;

(iv) Recovery from pay of the whole or part of

any pecuniary loss caused by negligence

or breach of orders, University or to the

Central Govt. or a State Government or to a

Company and association or a body of

individuals whether incorporated or not,

Authorities

empowered to

impose penalties
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which is wholly or substantially owned or

controlled by the Government or to a local

authority or University set up by an Act of

Parliament or of the legislature of a State;

and

(v) Withholding of increments of pay without

cumulative effect.

Major Penalties

(vi) Withholding of increments of pay with

cumulative effect;

(vii) Reduction to a lower stage in the time scale

of pay for a specified period with further

directions as to whether or not the

employee will earn increments of pay

during the period, the reduction will or will

not have the effect of postponing the future

increments of his pay;

(viii) Reduction to a lower scale of pay, grade,

post or service which shall ordinarily be a

bar to the promotion of the employee to

the time scale of pay, grade, post or service

from which he was reduced, with or

without further directions regarding

conditions of restoration to the grade or

post or service from which the employee

was reduced and his seniority and pay on

such restoration to that grade, post or

service;

(ix) Removal from service which shall not be

disqualification for future employment

under the University;

(x) Dismissal from service which shall

ordinarily be a disqualification for future

employment under the university.

           (xi) Deleted

(2) Explanation. The following shall not

amount to a penalty within the meaning of

this clause namely :-

(i) withholding of increments of pay of an

employee for his failure to pass any
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departmental examination in accordance

with the rules or orders governing the

service to which he belongs or post which

he holds or the terms of his appointment;

(ii) Stoppage of an employee at the efficiency

bar in the time-scale of pay on the ground

of his unfitness to cross the bar;

(iii) non-promotion of an employee, whether in

a substantive or officiating capacity, after

consideration of his case, to a service,

grade or post for promotion to which he is

eligible;

(iv) Reversion of an employee officiating in a

higher service, grade or post to a lower

service, grade or post, on the ground that

he is considered to be unsuitable for such

higher service, grade or post on any

administrative ground unconnected with

his conduct;

(v) Reversion of an employee appointed on

probation to any other service, grade or

post to his permanent service, grade or post

during or at the end of the period of

probation in accordance with the terms of

his appointment or the rules and orders

governing such probation;

(vi) Compulsory retirement of an employee in

accordance with the provisions contained

in the Statutes.

(vii) Termination of the service :-

(a) of an employee appointed on

probation, during or at the end of the

period of probation in accordance

with the terms of appointment or the

rules and orders governing such

probations; or

(b) of temporary employee appointed

otherwise than under contract, on the

expiration of the period of the

appointment, or on the abolition of

the post or before the due time in
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accordance with the terms of

appointments; or

(c) of an employee employed under an

agreement in accordance with the

terms of such agreement.

(3) Except where otherwise laid down in this Statutes,

the authority competent to appoint shall be

competent to impose any kind of punishment

including removal from office on grounds of

misconduct, gross inefficiency, etc. In the event

of any such order of punishment by the

competent authority, the employee shall have the

right of appeal/revision to the next higher

authority whose decision shall be final. Where

major penalty is imposed by the Vice-Chancellor,

the appeal would lie to the Board of

Management. However, no appeal would lie to

the Board of Management in case of minor

penalties imposed by the Vice-Chancellor.

Provided that where the Vice-Chancellor is

himself the complainant or witness in any case

or proceedings the powers to impose penalty on

the employees for whom the Vice-Chancellor is

the appointing authority shall be exercised by

such person(s) as may be so authorised by the

Board of Management through a specific

resolution.

Provided further that the appeal against the

decision in the matter referred to above would

lie to the Board of Management.

Explanation :-

(a) The distinction between censure, the withholding

of promotion and non-selection to a selection

post, is of considerable importance. Both censure

and the withholding of promotion are appealable

under these rules. On the other hand, non-

selection for a selection post is not appealable.

(b) If an employee, because of an unsatisfactory

record and unfavourable confidential reports, is

not selected for a selection post and some other

employee junior to him is selected in preference,
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this does not amount to withholding of

promotion. If any inquiry is held against an

employee and an order of censure is passed on

him, it is open to him to appeal; if he does not

appeal or his appeal is rejected, and if

subsequently because of the existence of this

censure in his record, he is not selected for a

selection post, and some other employee junior

to him is selected in preference, this also does

not amount to withholding of promotion. If

however, an enquiry is held against an employee,

and an order is passed that he should not be

promoted to a selection post for a definite period

or until he has obtained good reports, this order

would amount to the infliction of the penalty of

withholding promotion. This distinction between

non-selection for a selection post and the

withholding of a promotion may be summed up

as being, that in the former case the employee in

question is considered for selection but some

other employee is preferred on his merits, while

in the latter case the employee in question has

been declared beforehand, as a disciplinary

measure, to be ineligible for selection, irrespective

of the merits of the other employees available.

(c) (i) While reduction of seniority as an

independent penalty is not provided for in

these rules, and cannot be imposed as

such, the loss of seniority as a result of an

order of reduction to a lower post or time-

scale, being inherent in the order of

reduction, cannot be avoided.

(ii) The seniority on re-promotion of an

employee reduced to a lower post or time

scale, should be determined by the date of

such re-promotion in accordance with the

orders issued by the competent authority

on the subject of seniority. Such employee

should not be restored to his original

position unless this is specifically laid

down at the time of punishment is passed,

or revised on appeal.
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(d) Unauthorised dissertation of his post by an

employee in the face of enemy action, or threat of

enemy action clearly amounts to grave

misconduct and would, therefore, constitute a

good and sufficient reason within the meaning

of these rules for removal or dismissal, in addition

to any penalty provided in the Haryana Essential

Services (Maintenance) Act, 1974. Loss of

pension would then follow automatically by

virtue of the provisions of rule 2.5 of the Punjab

Civil Services Rules, Volume II, and it would also

be possible to forfeit the university contribution,

if any, to the individual’s provident fund.

13. (1) The appointing authority or any other authority

to which it is subordinate or the punishing

authority or any other authority empowered in

that may place an employee under suspension :-

(a) where a disciplinary proceeding against

him is contemplated or is pending, or

(b) where a case against him in respect of any

criminal offence is under investigation,

inquiry or trial;

Provided that where an employee against

whom disciplinary proceedings are

contemplated is suspended, such

suspension shall not be valid, unless before

the expiry of a period of ninety days from

the date from which the employee was

suspended, disciplinary proceedings are

initiated against him:

Provided further that the competent

authority in the matter may, at any time

before the expiry of the said period of ninety

days and after considerinig the special

circumstances for not initiatinig disciplinary

proceedings, to be recorded in writing and

after seeking the approval of next higher

authority allow continuance of the

suspension beyond the period of ninety

days without the disciplinary proceedings

being initiated.

Suspension
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Provided further that where the order of

suspension is made by an authority lower

than the appointing authority, such

authority shall forthwith report to the

appointing authority the circumstances in

which the order was made.

(2) An employee  shall be deemed to have been

placed under suspension by an order of the

appointing authority :-

(a) with effect from the date of his detention, if

he is detained in custody whether on a

criminal charge or otherwise, for a period

exceeding forty-eight hours;

(b) with effect from the date of his conviction,

if, in the event of a conviction for an

offence, he is sentenced to a term of

imprisonment exceeding forty-eight hours

and is not forthwith dismissed or removed

consequent to such conviction.

Explanation :-

The period of forty-eight hours referred to in

clause (b) of this sub-clause, shall be computed

from the commencement of imprisonment after

the conviction and for this purpose, intermittent

periods of imprisonment, if any, shall be taken

into account.

(3) Where a penalty of dismissal, removal or

compulsory retirement from service imposed upon

an employee under suspension is set aside in

appeal or on review under these rules and the

case is remitted for further inquiry or action or

with any other directions the order, of his

suspension shall be deemed to have continued

in force on and from the date of the original order

of dismissal, removal or compulsory retirement

shall remain in force until further orders.

(4) Where a penalty of dismissal, removal or

compulsory retirement from service imposed upon

an employee is set aside or declared or rendered

void in consequence of or by a decision of a

court of law and the punishing authority, on a
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consideration of the circumstances of the case

decides to hold a further enquiry against him on

the allegation on which the penalty of dismissal,

removal or compulsory retirement was originally

imposed, the employee shall be deemed to have

been placed under suspension by the appointing

authority from the date of the original order of

dismissal, removal or compulsory retirement and

shall continue to remain under suspension until

further orders.

(5) An order of suspension made or deemed to have

been made under this clause shall continue to

remain in force until it is modified or revoked by

the authority competent to do so.

(6) Where an employee is suspended or is deemed

to have been suspended whether in connection

with any disciplinary proceeding or otherwise,

and any other disciplinary proceeding is

commenced against him during the continuance

of that suspension the authority competent to

place him under suspension may, for reasons to

be recorded by it in writing, direct that the

employee shall continue to be under suspension

until the termination of all or any of such

proceedings.

(7) An order of suspension made or deemed to have

been made under this clause may at any time be

modified or revoked by the authority which made

or deemed to have made the order or by any

authority to which that authority is subordinate.

(8) An employee under suspension shall be entitled

to a subsistence allowance at an amount equal to

a leave salary and dearness allowance (if any),

which an employee would have drawn if he had

been on leave on half pay;

Provided that where the period of suspension

exceeding six months the authority which made

or is deemed to have made the orders of

suspension shall be competent to vary the

amount of subsistence allowance for any period

subsequent to the period of the first six months

as follows :-
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(i) The amount of subsistence allowance may

be increased by a suitable amount not

exceeding 50 per cent of the subsistence

allowance admissible during the period of

the first six months, if in the opinion of

the said authority, the period of suspension

has been prolonged due to reasons, to be

recorded in writing, not directly attributable

to the employee.

(ii) The amount of subsistence allowance may

be reduced by a suitable amount, not

exceeding 50 per cent of the subsistance

allowance admissible during the period of

the first six months, if in the opinion of the

said authority, the period of suspension

has been prolonged due to reasons, to be

recorded in writing, directly attributable to

the employee.

(9) no payment of subsistence allowance shall be

made unless the employee furnishes a certificate

that he is not engaged in any other employment,

business, profession or vocation.

(10) Leave may not be granted to an employee under

suspension.

(11) When an employee is suspected of being

concerned in the embezzlement of university

money, and is placed under suspension, the

authority competent to order his dismissal may

direct, that unless he furnishes security for the

reimbursement of the said money to the

satisfaction of his immediate superiors, the

payment of any sum due to him by the university

on the date of his suspension, shall be deferred

until such time as the said authority passes final

orders on the charges framed against him.

Provided that such employee shall be entitled to

the payment of a subsistence allowance in

respect of the period for which the admissible

emoluments, if any are withheld.

14. (1) No order of imposing a major penalty shall be

passed against a person to whom these rules are

Inquiry before

imposition of

certain penalties
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applicable unless he has been given a reasonable

opportunity of showing cause against the action

proposed to be taken in regard to him.

(2) The grounds on which it is proposed to take such

action shall be reduced to the form of definite

charge or charges which shall be communicated

in writing to the persons charged together with a

statement of allegations on which each charge is

based and of any other circumstances which it is

proposed to take into consideration in passing

orders on the case and he shall be required within

a reasonable time to state in writing whether he

admits the truth of all or any of the charges, what

explanation for defence, if any, he has to offer

and whether he desires to be heard in person. If

the punishing authority is not satisfied with the

explanation given by the person charged or there

are other reasons to do so, it shall direct that an

enquiry shall be held at which all evidence shall

be heard as to such of the charges as are not

admitted. The person charged shall, subject to

the conditions described in sub-clause (3), be

entitled to cross-examine the witnesses to give

evidence in person and to have such witness

called, as he may wish, provided that the Officer

conducting the enquiry may for reasons to be

recorded in writing, refuse to call any witness.

The proceedings shall contain sufficient record

of the evidence and statement of the findings

and the grounds thereof provided that :-

(a) it shall not be necessary to frame any

additional charge when it is proposed to

take action in respect of any statement of

allegation made by the person charged in

the course of his defence; and

(b) the provisions of the foregoing sub-clause

shall not apply where any major penalty is

proposed to be imposed upon a person on

the ground of conduct which has led to his

conviction on a criminal charge; or where

an authority empowered to dismiss or
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remove him, or reduce him in rank is

satisfied that, for some reasons to be

recorded by him in writing, it is not

reasonably practicable to give him an

opportunity of showing cause against the

action proposed to be taken against him,

or where in the interest of the security of

the State it is considered not expedient to

give to that person such an opportunity.

(c) the Inquiry Officer appointed to conduct

enquiry shall issue maximum two notices

to the charged person to appear before him

for presenting his/her case.  In case

charged persons do not appear after the

communication of two notices, the Inquiry

Officer shall be competent to proceed ex-

parte in the matter.  However, after

considering the circumstances to be

recorded, the Inquiry Officer may issue

third notice also;

(d) as per the Punjab Departmental Enquiries

(Powers) Act, 1955 (Punjab Act 8 of 1955),

the officer conducting enquiry under these

rules shall be competent to exercise the

same powers for summoning of witnesses

and for compelling the production of

documents as are exerciseable by a

Commission appointed for an enquiry under

the Public Servants (Inquiries) Act, 1850

(Act 37 of 1850);

(e) In case the competent authority is satisfied

with the explanation given by the charged

person, it may drop the chargesheet

without resorting to the procedure of

conducting enquiry.  Similarly if the

competent authority after considering the

reply of the charged person is of the opinion

that awarding of minor punishment shall

meet the end of justice, then the authority

competent may award minor punishment

without following the procedure of

conducting the enquiry.
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(3) If any question arises whether it is reasonably

practicable to give to any person an opportunity

to defend himself under sub-clause (2) the

decision thereon of the punishing authority shall

be final.

(4) (a) Where any person has made a statement

on oath, in evidence before any criminal or

Civil Court, in any case, in which the

employee charged was party and had full

opportunity to cross-examine such person

and where it is intended to prove the same

facts as deposed to by such person in such

statement in any inquiry under the Public

Servents (Inquiries) Act, 1850, it shall not

be necessary to call such person to give

oral evidence in corroboration of that

statement. The certified copy of the

statement previously made by him in any

such case may be read as part of the

evidence :

Provided that the Officer conducting the

inquiry may, in the interest of justice, order

the production of witness in person either

for further examination or for further cross-

examination by persons charged.

(b) The employee charged shall not be allowed,

except at discretion of the Enquiry Officer,

to be exercised in the interest of justice, to

call as a witness in his defence any person

whose statement has already been

recorded and whom he has had opportunity

to cross-examine, or whose previous

statement has been admitted in the manner

herein provided.

(5) Where the punishing authority itself enquires

into any charge or charges or appoints an Enquiry

Officer for holding enquiry against a person

charged, it may, by an order, appoint another

university employee or a legal practitioner to be

known as a “Presenting Officer” to present on

behalf of the University the case in support of
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the charge or charges.

The person against whom a charge is being

enquired into, shall be allowed to obtain the

assistance of an employee or a retired employee

if he so desires, in order to produce his defence

before the Enquiry Officer. If the charge or charges

are likely to result in the dismissal of the person

from the service of the university, such person

may, with the sanction of the Enquiry Officer, be

represented by a counsel.

Provided that if in any enquiry, counsel is

engaged on behalf of the University, the person

against whom the charge or charges are being

enquired into, shall also be entitled to engage

counsel :

Provided further that the assistance of a particular

university employee will be allowed only if the

Enquiry Officer is satisfied that he is of such rank

as is appropriate in the circumstances of the case

and that he can be spared by the department

concerned for that purpose.

Note : 1. Charges need not necessarily be

framed in relation only to specific

incidents or acts or misconduct.

When reports received against an

officer on a preliminary enquiry show

that his general behaviour has been

such as to be unfitting to his position,

or that he has failed to reach or

maintain a reasonable standard of

efficiency he may and should be

charged accordingly, and a finding

on such a charge may be valid

ground for the infliction of any

authorised punishment, which may

be considered suitable in the

circumstances of the case. It will still

be necessary to communicate the

charges of misbehaviour or of

inefficiency or of both, as the case

may be, to the officer concerned but

the statement which is to be
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communicated to the officer in

support of the charges need not

specify particular acts of misconduct.

It will be sufficient in the statement

to give the list of the reports on the

basis of which misbehaviour or

inefficiency is alleged.

Note : 2. Any person compulsory retired from

service in accordance with the

procedure by this rule will be granted

such compensation, pension,

gratuity or Provident Fund benefits

as would have been admissible to

him had he been discharged from

service due to the abolition of his

post without any alternative suitable

employment being provided, under

rules applicable to his service or post

on the date of his retirement.

(6) After the enquiry against an employee has been

completed, the disciplinary authority shall forward

or cause to be forwarded a copy of the enquiry

report, and where the disciplinary authority does

not agree with the enquiry report or any part

thereof, the reasons for such disagreement shall

be communicated alongwith the enquiry report,

to the employee who may submit, if he so desires,

a written representation to the disciplinary

authority within a period of one month from the

date of such communication.

(7) The disciplinary authority shall consider the

represntation, if any submitted by the employee

and record its findings before proceeding further

in the matter as specified in clause 12.

15. Without prejudice to the provisions of clause 14, no

order for imposing a minor penalty shall be passed on

an employee unless he has been given an adequate

opportunity of making any representation that he may

desire to make, and such representation has been taken

into consideration :

Provided that this condition shall not apply in a case

Procedure for

imposing minor

penalities
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where an order based on facts has led to his conviction

in a criminal court or an order has been passed

superseding him for promotion to a higher post on the

grounds of his unfitness for that post on account of

the existence of unsatisfactory record :

Provided further that the requirements of this rule may,

for sufficient reasons to be recorded in writing be

waived where it is not practicable to observe them and

where they can be waived without injustice to the

employee concerned.

16. (1) Every person to whom these clauses apply, shall

be entitled to appeal as hereinafter provided, to

an authority superior to the one which has

imposed the punishment, against an order, not

being an order of the Board :

(a) imposing upon him any of the penalties

specified in clause 12;

(b) discharging him in accordance with the

terms of his contract, if he has been

engaged on a contract for a definite, or for

an indefinite period and has rendered under

either form of contract continuous service

for a period exceeding five years at the time

when his services are terminated;

(c) reducing or withholding the amount of

ordinary or additional pension admissible

under the rules governing pension;

(d) terminating his appointment, otherwise

than upon his reaching the age fixed for

superannuation;

(e) which denies or varies to his disadvantage

his pay, allowances, pension or other

conditions of service as regulated by rules

or by agreement.

(2) No appeal preferred under sub-clause (1) above,

shall be entertained unless such appeal is

preferred within a period of forty-five days from

the date on which a copy of the order appealed

against is delivered to the appellant :

Provided that the appellate authority may

Appeals and

revisions
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entertain the appeal after the expiry of the said

period, if it is satisfied that the appellant had

sufficient cause for not preferring the appeal in

time.

(3) In the case of appeal against an order under

sub-clause (1) above, or any penalty specified in

clause 12, the appellate authority shall

consider :

(a) whether the facts on which the order was

based have been established;

(b) whether the facts established afford

sufficient ground for taking action; and

(c) whether the penalty is excessive, adequate

or inadequate and after such consideration,

shall pass such order as it thinks proper :

Provided that no penalty shall be increased

unless opportunity is given to the person

concerned to show cause why such

penalty should not be increased.

(4) The officer against whose order an appeal is

preferred under these clauses, shall give effect

to any order made by the appellate authority.

(5) In every case in which an appellate authority,

other than the Board, increases the penalty

inflicted by an authority subordinate to it upon a

person to whom these clauses apply, such person

shall be entitled to submit a second appeal within

sixty days to the authority prescribed in the rules

regulating his conditions of service.

(6) After an appeal or the second appeal provided in

sub-clauses (1) and (5) has been rejected, a person

to whom these clauses apply, may apply for

revision to such superior authority as may be

prescribed in the clauses regulating his conditions

of service :

Provided that the powers of revision shall be

exercised only :-

(a) If the appellate authority is one other than

the Board, and

(b) on the ground of material irregularity in the
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proceedings of the Enquiry Officer or

appellate authority, or on the discovery of

new and important matter of evidence,

which after the exercise of diligence was

not within the knowledge of the petitioner,

or could not be produced by him when the

orders were passed against him or on

account of some mistake or error on the

face of the record.

(7) The Board or the Vice-Chancellor may call for

and examine the records of any case in which a

subordinate authority passed any order under

this clause or has inflicted any of the penalties

specified in clause 12 or in which no order has

been passed or penalty inflicted and after making

further investigation, if any, may confirm, remit,

reduce or subject to provisions of sub-cluase (3)

above, increase the penalty or subject to

provisions of clauses 14 and 15 inflict any of the

penalties specified in clause 12.

(8) The Board may, at the time of consideration of

Memorial submitted under its general or special

instructions published from time to time, by the

University an employee on whom a penalty is

imposed review any order passed by the Board

under these clauses :

Provided that the penalty already imposed shall

not be enhanced unless an opportunity has been

given to the employee who has submitted

Memorial to show cause why it may not be

enhanced.

(9) Every person preferring an appeal shall do so

separately and in his own name.

(10) Every appeal or application for revision preferred

under these clauses, shall contain material

statements and arguments relied upon by the

appellant or applicant, shall contain no

disrespectful or improper language, and shall be

complete in itself. Every such appeal or application

for revision shall be submitted through the Head

of the Office to which the appellant or applicant

belongs or belonged.



CONDITIONS   OF   SERVICE  183

(11) An appeal or application for revision may be

withheld by the Officer of the University, if :-

(a) it is an appeal or application for revision in

a case in which under these rules, no appeal

or application for revision lies, or

(b) it does not comply with the provisions of

sub-clause (10); or

(c) it is an appeal and is not preferred within

forty five days after the date on which the

appellant was informed of the order

appealed against, and no reasonable cause

is shown for the delay; or

(d) it is repetition of a previous appeal or

application for revision and is made to the

same appellate or revisionary authority by

which such appeal or application for

revision has been decided and no new facts

or circumstances are adduced which afford

ground for a reconsideration of the case :

Provided that in every case in which an

appeal or application for revision is

withheld, the appellant or applicant shall

be informed of the fact and the reasons for

it and a copy thereof forwarded to the

appellate authority, if any, together with a

copy of the appeal or application for

revision so withheld :

Provided further that an appeal or

application for revision withheld on

account only of failure to comply with the

provisions of sub-clause (10) may be

resubmitted at any time within one month

of the date on which the appellant or

applicant has been informed of the

withholding of the appeal or application,

and if re-submitted in a form which complies

with those provisions, shall not be withheld.

(12) Any appellate or revisional authority may call for

the record of any appeal or application for revision

withheld by an authority subordinate to it, which

under these clauses may be made to it and may
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pass such order thereon as it considers fit.

(13) An appeal pending at the commencement of these

clauses against an order made before such

commencement shall be considered and orders

thereon shall be made in accordance with these

clauses, as if such orders were made and the

appeal was preferred under these clauses.

(14) As from the commencement of these clauses any

appeal or application for revision against any

orders made before such commencement shall

be preferred or made under these clauses, as if

such orders were made under these clauses :

Provided that nothing in these clauses shall be

constructed as reducing any period of limitation

for any appeal or revision provided by any clause

in force before the commencement of these

clauses.

17. When an employee who was suspended is finally

reinstated, he shall get full pay unless the competent

authority has expressly ordered a deduction to be made

for suspension period as a punishment. In the case of

his dismissal, payment of the allowance shall be made

in accordance with the rules relating to Civil Servants

of the Haryana State Government.

18. (1) An increment shall ordinarily be drawn as a matter

of course but the appointing authority shall be

competent to withhold increment if the conduct

of the employee has not been good or his work

not found satisfactory. Where an efficiency bar

has been prescribed in a time scale the increment

next above the efficiency bar, shall not be given

without the specific sanction of the appointing

authority.

(2) The service, rendered on a temporary post, shall

count for an increment, provided the post carries

the same time scale salary.

(3) All leave (except extra-ordinary leave), service

rendered on higher post and service rendered on

deputation on foreign service terms, will count

for earning of increments in the time scale of the

post in which the employee was officiating at the

time he proceeded on such leave or promotion or

Pay on reinstate-

ment after sus-

pension

Increment and

efficiency bar
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deputation, provided that but for such leave,

promotion or deputation, the employee would

have continued to held the post.

Extra-ordinary leave when taken on medical

grounds or for prosecuting higher studies, and

in exceptional circumstances such other extra-

ordinary leave which was taken to the satisfaction

of the Vice-Chancellor for reasons beyond the

employee’s control if the Vice-Chancellor so

directs, shall also count for earning of increments

in the same manner and to the same extent as

ordinary leave.

19. An employee shall devote his whole time to the service

of the University and shall not, without express

permission of the competent authority engage directly

in any trade or business whatsoever or any other work

which in the opinion of the competent authority may

interfere with the proper discharge of his duties.

No employee of the University shall arrange/negotiate/

accept any remuneration in the form of honorarium,

stipend or whatsoever from other sources before getting

express permission in this regard from the Vice-

Chancellor.

20. The Vice-Chancellor may allow an employee of this

University to be on deputation to an outside agency,

on such terms and conditions as may be determined by

him in consultation with the foreign employer, upto a

period of two years. Extension upto one year can also

be granted by the Vice-Chancellor, but for extension

beyond the period of three years approval of Board of

Management will be necessary. If an employee

overstays his period of approved deputation and fails

to join back his parent department within a week of the

expiry of the period of deputation and the period of

joining time and sanctioned leave, if any, he  shall be

liable  for removal from service which shall not be

disqualification for future employment under the

University and he will also be liable to pay salary of

one month in lieu of notice period.

21. An employee shall make a declaration of his age to the

appointing authority at the time of his entry into service

based on his Matriculation Certificate and in the case

Declaration of

Age

Acceptance of

work outside the

University, patent

right, remunera-

tion for research

work for outside

authority etc.

Deputation/Lien
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of non-matriculates, such other documentary proof as

may be acceptable to the authority upon which the age

will be admitted. After the declaration of age and

acceptance of the same by the authority it shall be

binding on him and no revision of such age shall be

allowed to be made at a later date for any purpose

whatsoever.

22. (1) The service of an employee shall be liable to

termination on any of the following grounds :

(a) Gross negligency in the discharge of duty;

(b) Misconduct;

(c) Insubordination or any breach of

discipline;

(d) Physical or mental unfitness for the

discharge of duty;

(e) Any act prejudicial to the University or its

property; and

(f) Conviction in a Court of Law for offence

involving moral turpitude;

(g) Guilty of activity which is anti secular and

which tends to create communal

disharmony.

(2) If a temporary employee, wishes to resign from

service he shall give one month’s notice in writing

to the University. If the employee fails to give

such a notice, the University shall be entitled to

recover one month’s salary for the period by which

the notice falls short of one month, from him in

lieu of such notice.

(3) If the University decides to relieve an employee

not confirmed in the service, one month’s notice

shall be given to him or in lieu of notice, he shall

be paid one month’s salary.

(4) A permanent employee shall be required to give

three months notice in case he desires to be

relieved, or he shall pay to the University three

months’ salary, in lieu of such notice.

(5) An employee, before leaving the University

service shall hand over the charge of his post to

a duly authorised employee and shall return to

Resignation,

termination of

service
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the University all books, apparatus, furniture,

etc., issued to him for his personal use and shall

pay up, in full, all the charges due from him for

occupation of residential quarters municipal taxes,

water and electricity charges, etc. If he fails to do

so, the head of the institution or the office in

which he is employed, shall recover the amount

due from him, on account of the above items,

from his last salary or from the University

contributions to his Provident Fund.

(6) An employee who is in the occupation of

residential accommodation of the University shall

be in the status of a licencee and shall on leaving

the service of the University vacate the residence

allotted to him by the University.

23. (1) The authority competent to grant leave and

hereinafter to be known as the competent

authority shall be :-

(a) Chancellor in the case of Vice-Chancellor.

(b) The Vice-Chancellor in the case of all

officers of the University.

(c) The Deans and the Directors in the case of

Class-I/Grade ‘A’ employees working

under their administrative control and in

respect of Class-II/Grade ‘B’ employees

working direct under their control.

(d) The Registrar, Comptroller, Estate Officer

and the Librarian and other officers in the

case of Class-I/Grade ‘A’ and Class-II/

Grade ‘B’ employees working under their

administrative control.

(e) The Heads of Departments/Offices/

Sections and A. & A. O./equivalent in the

case of other employees working under

their administrative control :

Provided that the Vice-Chancellor shall

have the overriding authority to supersede

the orders of any other officer, teacher or

employee regarding sanction or refusal of

leave.

Leave
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(2) The earned leave admissible to an employee of

the University shall be 1/11th of the period spent

on duty in the University. Earned leave can be

accumulated to any extent but the maximum leave

that may be given at a time shall not exceed 120

days if spent in and 240 days if the entire leave

so granted is spent outside India.

(3) Extra-ordinary leave may be granted to any

University employee in special circumstances :

(i) when other leave is admissible but the

University employee concerned applies in

writing for the grant of extra-ordinary leave.

OR

(ii) specified by the competent authority. Such

leave shall be without pay and shall not

count towards gratuity/pension, unless it

is allowed on medical ground or for

prosecuting higher studies.

The authority empowered to grant leave

may commute retrospectively periods of

absence without leave into extra-ordinary

leave. It may also commute extra-ordinary

leave granted into leave of different kinds

if the latter type of leave was admissible

at the time extra-ordinary leave was

granted.

Provided that unless Board of Management

in view of the special circumstances of the

case otherwise determines, no University

employee shall be granted extra-ordinary

leave including leave of any other kind for

a continuous period exceeding five years.

(4) If the employee absents himself from duty

without permission or overstays his leave for

more than one month he shall forfeit all his salary

during the period of his remaining so absent; and

if he remains absent or overstays his leave for

more than one month he shall be liable for  removal

from service which shall not be disqualification

for future employment under the University and

he will also be liable to pay salary of one month
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in lieu of notice period.

Provided that the employee has been asked to

explain within reasonable time the reasons of his

absence from duty/office and that such

explanation has been found to be unsatisfactory

by the competent authority.

(5) Leave account of each employee of the University

shall be maintained.

(6) Leave cannot be claimed as of right.

(7) (i) An employee on earned leave is entitled to

leave salary equal to pay drawn by him

immediately before proceeding on leave.

(ii) An employee on half pay leave or leave

not due is entitled to leave salary equal to

half the amount specified in sub-clause (i)

above.

(iii) An employee on extra-ordinary leave is not

entitled to any leave salary.

(8) (i) Casual leave admissible to employees of

the University shall be 20 days in a

calendar year. It cannot, however, be

combined with any other leave, but can be

combined with holidays, provided that the

total period, including holidays, does not

exceed 10 days at a time.

(ii) Casual leave should always be applied for

and sanctioned before it is taken except in

case of emergency.

(iii) The authority competent to grant casual

leave shall be the immediate superior of

the employee, but not below the rank of

an office Superintendent; provided that the

Vice-Chancellor shall himself be competent

to sanction his own casual leave.

(iv) An employee of the University who has

been bitten by a rabid animal may be

granted casual leave, as provided under the

Haryana Govt. rules.

(9) A quarantine leave as provided under the

Haryana Govt. rules may also be given to the

employees of the University.
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(10) Other kind of leave as admissible to the Haryana

State Government employees may be granted and

subject to such limitations as competent authority

may, in each instance in which such leave is

applied for, determines.

(11) (i) In special circumstances, the Vice-

Chancellor may grant hospital leave to any

employee of the University while under

medical treatment for illness or injury if such

illness or injury is directly due to an

accident or to risks incurred in the course

of their official duty.

(ii) Hospital leave may be granted on leave

salary equal to either on full pay or on half

pay as the authority granting the leave may

decide. The period of hospital leave shall

be limited to three months on full/half pay

in any period of three years. Hospital leave

on half pay will count for the purpose of

this limit as half the amount of leave on

full pay. This leave shall not be debited

against the leave account of the employee

and may be combined with any other kind

of leave admissible.

(12) The employees will be entitled to cash payment

in lieu of unutilised earned leave at their credit

at the time of retirement on superannuation

subject to the following conditions :-

(a) The payment of cash equivalent of leave

salary shall be limited to as per State

Government rules in the case of employees

retiring on or after 1.7.86.

(b) The cash equivalent of leave salary thus

admissible will become payable on

retirement (both on retirement on

superannuation as well as voluntary) and

will be paid in lump-sum as a one time

settlement.

(c) Cash payment will be equal to leave salary

as admissible for earned leave and dearness

allowance admissible on that leave salary
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at the rates in force on the date of such

retirement. No city compensatory

allowance and/or house rent allowance

shall be payable.

(d) The authority competent to grant leave

shall suo moto, issue order granting cash

equivalent of earned leave at credit on the

date of such retirement.

Note : (i) This clause will not apply to the

cases of persons who are

compulsorily retired as a measure of

punishment.

(ii) refusal of earned leave embodied in

rule 8.21 of CSR Vol. I Part-I will no

longer be necessary and a University

employee can also avail of, as leave

preparatory to retirement, a part of

earned leave at his credit. In that case,

he will be allowed benefit of this

provision for the earned leave that

remains at the credit on the date of

retirement and in accordance with the

terms and conditions mentioned

above.

(iii) The employee who avails of full LPR

is not entitled to this concession but

he will be at liberty to partly avail of

LPR and get cash payment in lieu of

unutilised earned leave on the date

of retirement subject to the condition

that total period of LPR plus

unutilized earned leave does not

exceed the maximum admissible limit.

24. (1) There shall be a personal file for every employee

in which shall be placed all papers, records and

other documents relating to his service in the

University. The file shall contain in particular, a

Service-Book giving a history of his service from

the date of his appointment including increment,

promotion, reward, punishment and all other

special events of his service career. The service-

book shall also contain a leave account form for

Record of

service
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the employee showing a complete record of all

leave (except casual leave), earned as well

unearned taken by him.

(2) A confidential reports file shall also be maintained

for each employee.

25. The employees of the University shall be entitled to

travelling and daily allowance as prescribed by the State

Govt. from time to time.

26. (1) An employee of the University may be called

upon to perform any extra work as may be

assigned to him in the interest of the University.

(2) Official information obtained in course of

employment must not be communicated by any

employee to any outsider or the press without

the permission of the competent authority.

(3) The Vice-Chancellor shall be competent to allot

such type of residential accommodation to an

employee of the University as he deems fit,

provided that the employee shall vacate such

accommodation when called upon to do so by

the Vice-Chancellor.

(4) Any matter regarding conditions of service not

covered by the provisions of this statutes may

be decided in accordance with the rules laid down

by the Haryana Government for its own

employees or in such other manner as the Vice-

Chancellor with the approval of the Board, or

under the powers which may be delegated to him

by the Board, may deem fit.

(5) An employee of the University, notwithstanding

any other provision contained in the Statutes,

may be required to pass such tests as may be

prescribed by the Vice-Chancellor from time to

time whether during the period of probation or

thereafter. The Vice-Chancellor may, however,

for reasons to be recorded, exempt an employee

from passing such test/tests.

(6) The first existing annual increment to an

employee during the period of probation shall

be allowed in the normal course unless withheld

Travelling &

Daily Allowance

General
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by the competent authority, but the second

annual increment/and/or subsequent increments,

as the case may be, shall be withheld till he passes

the prescribed test.

(7) The character and antecedents of the employees

of the University at the time of first appointment

shall be got verified by the appointing authority

within a period of 6 months from the date of

joining.

The requirement of character and antecedents

shall not apply in regard to the persons who are

appointed to Class/Grade III/C and IV/D posts.

However, in their appointment orders a condition

be added that their character and antecedents

have not been got verified and in case

subsequently any adverse facts come to the

notice of the University, their services shall be

liable to be terminated.

The Vice-Chancellor may, however, extend or

waive off this requirement of verification in

suitable cases.

(8) Every employee of the University shall submit

to his/her appointing authority, in the month of

April each year, an annual return of all

immovable property held on 31st March of the

year and also movable property, insurance

policies, shares and securities, debentures, loans

and advances, motor cars, motor cycles, scooters

or any other means of conveyance, other than

cycle; refrigerators and any other movable

property costing more than Rs. 10,000/- held,

acquired or disposed of by lease, sale mortgage,

gift or otherwise in his name or in the name of

any dependent member of his/her family in the

last financial year.
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1. In this Statutes unless the context otherwise

requires :-

(a) “Act” means the Haryana and Punjab Agril.

Univ. Act, 1970.

(b) “Appointing authority” means the authority

competent to make appointments to various

categories of posts according to the Statutes made

under clause (c) of Section 29 of the Act, 1961

read with Section 31(c) of H. P. A. U. Act, 1970.

(c) “Duty” includes service as a probationer or

apprentice provided that such service is followed

by confirmation without a break;

(d) “Earned leave” means leave earned in respect of

period spent on duty;

(e) “Leave” includes all kinds of leave and

admissible to employees of the University on the

pattern of State Government unless otherwise

provided in the Statutes but does not include

casual leave.

(f) “Pay” means the amount drawn monthly by a

teacher as the pay which has been sanctioned

for the post held by him substantially or in an

officiating capacity and includes special pay or

a personal pay, if any, but not other allowances;

(g) “Service” means the whole period of continuous

service including periods spent on leave.

2. The rules prescribed under clause 2 to part ‘A’ of this

Statute shall apply to the teachers also.

CHAPTER X

STATUTES UNDER SECTION 29(q) OF THE PUNJAB

AGRICULTURAL UNIVERSITY ACT, 1961 READ WITH SECTION

31(q) OF THE HPAU ACT, 1970

PART B

THE NUMBER, QUALIFICATIONS, EMOLUMENTS AND OTHER

CONDITIONS OF SERVICE OF TEACHERS OF THE UNIVERSITY

AND THE PREPARATION AND MAINTENANCE OF RECORD OF

THEIR SERVICE & ACTVITIES

Definitions

Age of Entry/

retirement
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3. Teachers of the University including teachers of the

Agriculture and Animal Husbandry Departments

transferred to the University on foreign service and

other teachers on foreign service with the University

shall be governed by the conditions of service laid

down in the succeeding clauses.

4. The number of posts of teachers shall be such as may

be determined by the Vice-Chancellor with the

approval of the Board, provided that the Vice-

Chancellor may obtain the recommendations of the

Academic Council and provided further that nothing

in this clause shall affect the inherent right of the

University to make subsequent additions to or

alterations in the strength of each class of posts whether

permanently or temporarily.

5. (1) The grades of pay of teachers shall be such as

may be determined by the Board on the

recommendations of the Vice-Chancellor

provided that the Vice-Chancellor may obtain

the recommendations of the Academic Council

and provided further that nothing in this clause

shall affect the inherent right of the University

to revise the sanctioned emoluments of any post

at any time without adversely affecting a teacher

already holding such a post.

(2) The appointing authority may sanction a higher

start than the minimum of the grade on first

appointment or advance increments if it deems

fit.

(3) A teacher may be permitted to accept

remuneration/allowance for work done other

than on the business of the University on such

terms and conditions as may be approved by the

Vice-Chancellor.

6. The Academic and other qualifications of teachers shall

be such as may be laid down by the Vice-Chancellor

with the approval of the Academic Council provided

for reasons to be recorded in writing the Vice-

Chancellor may appoint a person not possessing the

prescribed qualifications.

Number of posts

Emoluments

Qualification
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7. The rules prescribed under Clause 6 to part ‘A’ of this

Statute shall apply to the teachers also except that the

standard of medical fitness for extension workers shall

be as prescribed by the Haryana Government for its

employees of corresponding Status.

8. The rules prescribed under Clause 7 to part ‘A’ of this

Statute shall apply to the teachers mutatis mutandis.

Besides newly recruited teachers shall be required to

undergo one month induction training course

immediately after their induction into University service.

Successful completion/passing of the said induction

training course will be pre-condition before the teacher

is allowed to complete his probationary period

satisfactorily. However, the Vice-Chancellor may relax

this condition of induction training in individual cases

on merits. However, where such relaxation is given by

the Vice-Chancellor, the Board is to be informed.

9. The rules prescribed under clause 8 to Part ‘A’ of this

Statutes shall apply to the teachers also. Provided that

the seniority inter se of teachers appointed by transfer

from other departments or inter disciplinary departments

of the University shall be the date of their continuous

appointment to the posts in their parent departments.

(e) However, in the case of directly recruitee teachers

and the teachers promoted under the merit

promotion and career advancement schemes, the

inter-se-seniority will be determined in the

respective cadre of Assoc. Professor/equivalent

or Professor/equivalent according to the length

of continuous service in such cadre.

Note : The question whether a University department

is inter disciplinary or not will be decided by

the Academic Council.

This proviso shall also cover such appointments

as made in the past.

10. The rules prescribed under clause 9 to Part ‘A’ of this

Statutes shall apply to the teachers also.

11. The rules prescribed under clause 10 to part ‘A’ of this

Statute shall apply to the teachers also.

Medical Certi-

ficate of fitness on

first entry into

University service

Probation

Seniority

Pension/

Provident Fund

Gratuity
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12. The   rules prescribed under clause 11 to part ‘A’ of this

Statute shall apply to the teachers also.

13. The rules prescribed under clause 12 to part ‘A’ of this

Statute shall apply to the teachers also.

14. The rules prescribed under clause 13 to Part ‘A’ of this

Statute shall apply to the teachers also.

15. The rules prescribed under Clause 14 to Part ‘A’ of this

Statute shall apply to the teachers also.

16. The rules prescribed under Clause 15 to Part ‘A’ of this

Statute shall apply to the teachers also.

17. The rules prescribed under Clause 16 to Part ‘A’ of the

Statutes shall apply to the teachers also.

18. The rules prescribed under Clause 17 to Part ‘A’ of the

Statutes shall apply to the teachers also.

19. The rules prescribed under Clause 18 to Part ‘A’ of the

Statutes shall apply to the teachers also.

20. (1) A teacher shall devote his whole time to the

service of the University and shall not without

express permission of the competent authority

engage directly in any trade or business

whatoever or any other work which, in the

opinion of the competent authority, may interfere

with the proper discharge of his duties provided,

however, that this clause shall not apply to any

work undertaken in connection with the

examination work of a University or a Board or

Public Service Commission or to any work in

connection with any academic and scientific

conference or Congress. The retention/sharing

of the amount of fee will, however, be regulated

as per rules contained in Punjab C.S.R. Vol. I,

Part 1, as applicable to the Haryana Government

employees as amended from time to time but

subject to some standing exemptions granted in

the University in view of need based

Suspension

Enquiry before

imposition of

cetain penalties

Authorities em-

powered to im-

pose penalties

Procedure for

imposing minor

penalties

Appeals and

revision

Pay on reinstate-

ment after sus-

pension

Increment & effi-

ciency bar

Acceptance of

work outside the

University patent,

right remune-

ration, for research

work for outside

authority etc.

Stipends & Annui-

ties to family of an

employee who

died before the

age of retirement
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requirements, on the analogy of similar provision

on the Govt. side as listed in the rules ibid.

No employee of the University shall arrange,

negotiate/accept any remuneration in the form of

honorarium, stipend or whatsoever from other

sources before getting express permission in this

regard from the competent authority.

(2) (i) If any teacher makes any invention or

discovers any process in the laboratories

or workshops of the University and if the

Board of Management is of opinion that

application should be made to Government

for the grant of patent of such invention or

process than the University will get

assignment from the member of the staff

concerned. The cost of securing such

patent shall be borne by the University.

Any royalty, emoluments or remuneration

or income accruing from the sale or

commercial exploitation of such grant of

patent shall be received by the University

and the University shall pay such amount

as may be determined by the Vice-

Chancellor. Provided however, that in

exceptional cases, where the expenditure

in regard to such invention or process is

high, the University shall be entitled to

recover the entire cost before paying such

portion of the income to the staff concerned.

What amount of expenditure will be

regarded as high in this connection shall

be determined by the Board of

Management.

(ii) In case the University does not wish to

apply for the grant of a patent the teacher

concerned may, with the permission of the

competent authority, apply for a patent

solely in his own name provided that before

doing so he shall pay to the University the

entire sum spent by the University on the

invention or process.
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(3) Without the previous permission of the

competent authority no teacher shall undertake

private tuition with or without remuneration.

(4) In the case of any specific testing or research

work being entrusted to the University by any

outside authority for which a fee is paid by such

authority and the work being found acceptable

by the Vice-Chancellor on the recommendation

of the Dean of the Constituent College concerned

or the Director of Research as the case may be,

the Vice-Chancellor shall determine the amount

to be paid to the teacher after meeting all expenses

for carrying on the said research or testing work.

21. The rules prescribed under Clause 20 to Part ‘A’ of this

Statute shall apply to the teachers also.

22. The rules prescribed under clause 21 to Part ‘A’ of this

statute shall apply to the teachers also.

23. The rules prescribed under clause 22 to Part ‘A’ of this

Statute shall apply to the teachers also.

24. (1) The authority competent to grant leave

hereinafter to be known as the competent

authority shall be :-

(a) The Deans and the Directors in case of

teachers of the rank of Professor.

(b) The  Head of Departments in case of

teachers upto the rank of Associate

Professor and below.

(2) The rules prescribed in sub clause 2 to 7 and 9 to

12 of Clause 23 of Part ‘A’ of this Statutes shall

apply to teachers also.

Note: Teachers allowed to go for Postdoctoral studies

on fellowship may be allowed leave of the kind

due.

Note: The in service candidates who are granted study

leave prosecuting higher studies in the Haryana

Agril. University shall not be entitled to the

payment of in service stipend. (71st meeting of

the Academic Council (PAU) held on 3rd April,

1967).

Deputation/Lien

Declaration of

age

Resignation or

termination of

service

Leave
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(3) (a) A teacher desiring to do M. Phil or Ph.D.

from approved University other than

CCSHAU may, if he has served for not less

than 4 years, be granted leave on full pay

plus allowances, as admissible, for a period

or periods ordinarily not exceeding 2 years

but in special cases upto 3 years. It,

however, does not mean that two spells of

study leave, i.e. 2-3 years each can be

availed by teacher separately for M.Phil or

Ph.D. Maximum study leave on full pay plus

allowances shall be granted for a period of

3 years for doing either M.Phil or Ph.D. or

both.

(b) Deleted.

Note : However, study leave shall not be granted

to a teacher, who is due to retire within 3

years of the date on which he is expected

to return to duty after the expiry of study

leave.

The grant of study leave shall further be

subject to the conditions :-

(i) The teacher concerned spends the

entire period in study or research at

the University or other institutions

or in any approved manner.

(ii) He falls within 10% of the sanctioned

strength of the discipline in which

he is working.

    (iii) (a) A teacher availing of study leave

shall undertake that he shall serve

the University continuously for

double the period of study leave

subject to a maximum of 3 years from

the date of his resuming duties after

expiry of study leave.

(b) A teacher who is unable to complete

his Ph.D. within the period of study

leave granted to him

OR
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who fails to rejoin the service of the

University on the expiry of his study

leave

OR

who rejoins the service of the

University but leaves the service

without completing the prescribed

period of service after rejoining the

service

OR

who within the said period is

dismissed or removed from the

service by the University

Shall be liable to refund to the

University the amount of leave

salary and allowances and other

expenses incurred on the teacher or

paid to him or on his behalf in

connection with course of study

provided that if a teacher has served

in the University for a period of not

less than half the period of service

under bond on return from study

leave, he shall refund to the

organisation half the amount

calculated as above.

(c) If a teacher asks for extension of

study leave and is not granted the

extension but does not rejoin duty

on the expiry of leave originally

sanctioned, he will be deemed to

have failed to rejoin the service on

the expiry of his leave for the

purpose of recovery of dues under

these rules.

(d) After the leave has been sanctioned,

the teacher, shall before availing of

the leave, execute a bond in favour

of the University in the prescribed

form undertaking to serve the

University for not less than double
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the study leave sanctioned to him,

subject to maximum of 3 years.

(e) In addition to executing a bond as

aforesaid, the teacher shall have to

provide two sureties and give

security of immovable property to

the satisfaction of the University or

a Fidelity bond of an insurance

company or a guarantee by a

Scheduled Bank. The sureties

furnished should be acceptable to the

University. Where two sureties are

provided by the regular employees

of the University, the University

may, in its discretion, waive the

additional requirement of getting

security of immovable property or

Fidelity bond of an insurance

company or a guarantee by the

Scheduled Bank. The surety clause

shall form part of the study leave

bond and the persons giving surety

shall be liable to pay to the

Organisation an amount recoverable

from the teacher concerned on his

failure to fulfil the obligations of the

bond.

Note: 1. The word University wherever

occurring in the above context would

mean the leave sanctioning

authority.

2. The existing teachers who are on

study leave will be governed by the

old rules.

        (4) (i) Casual leave admissible to the teachers of

the University shall be 20 days in a

calendar year. It cannot, however, be

combined with any other leave but can be

combined with holidays provided that the

total period, including holidays does not

exceed 10 days at a time. Casual leave to

teachers posted at Hisar and Kaul will not
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ordinarily be permissible during academic

term.

(ii) Casual leave should always be applied for

and sanctioned before it is taken except in

case of emergency.

(iii) The authority competent to grant casual

leave shall be the immediate superior of

the teacher;

(iv) A teacher of the University who has been

bitten by a rabid animal may be granted

casual leave upto 15 days for anti-rabid

treatment. If in a special case leave for more

than 15 days is necessary and the

appointment of a substitute is found

necessary, one month’s additional leave on

“average pay or earned leave’’ as the case

may be, granted which shall not be debited

against the leave at the credit of the teacher

when, however, no substitute is engaged,

the entire period of  1½ months leave should

be treated as casual leave. Any leave

required in excess of 1½ months may be

granted under the ordinary rules applicable

to the teacher concerned.

5. Sabbatical Leave

PURPOSE

(i) The sabbatical leave would be for academic,

scientific, technological and other related

activities at any relevant institutions or

organisation in India or aborad to enable the

academic and scientific staff of the rank of

Associate Professor and above to promote their

professional competence. A list of such

institutions will be circulated by the ICAR and

updated from time to time.

II.  ELIGIBILITY

(i) The sabbatical leave may be granted to a scientist

of the rank of Associate Professor or Professor.

The scientist should have rendered not less than

seven years service in the University.  The

sabbatical leave may not be allowed to those who
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have already availed study leave.

(ii) This leave would be granted once in ten years

provided the Scientist/Faculty Member

concerned has not gone on deputation or

assignment or study leave for a duration of one

year or longer during the preceding 10 years.

(iii) The Scientist/Faculty Member must have at least

five years service left before superannuation after

completion of the Sabbatical leave.

III. DURATION

The Sabbatical leave will be limited to a

maximum period of one year, twice during the

entire career of a Scientist/Faculty Member.

IV.  HOW TO APPLY

(i) The Scientist desirous of availing sabbatical

leave should apply in a proforma as at

Annexure-I.

(ii) The Scientist concerned will furnish a letter of

acceptance from the host organisation for

undertaking the proposed study, research

training/teaching or the related professional

activities relevant to the mandate of ICAR/

University.

(iii) Application for Sabbatical leave shall be

forwarded by the concerned department with

their recommendations to the Vice-Chancellor

for sanction of leave at least two months in

advance. Undertaking of the host institution

should also be made available while applying for

sanction of leave. Sabbatical leave will be granted

only if the scientist can be spared by the

University without detriment to his work.

V. COMPETENT AUTHORITY

The Vice-Chancellor will be the competent

authority to grant sabbatical leave.

VI. PAYMENT OF SALARY AND OTHER

ALLOWANCES

(i) During the period of Sabbatical leave within the

country, the Scientist will be entitled to full salary
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and other allowances as would have been

otherwise admissible to him/her while serving

on regular position.

(ii) For all purpose the period of sabbatical leave will

be treated as a period spent on duty without

entitlement of TA and DA. If, however, the

scientist is not a recipient of a fellowship/travel

grant, he/she will be entitled to lump sum amount

not exceeding Rs. 50,000/- for meeting the cost

of travel and other incidentals to and fro from

the institute to host institution, while being on

Sabbatical Leave.

(iii) In addition to the salary, the Scientist/Faculty

Member is permitted to receive subsistence

allowance including travel expenses from an

institution abroad, if he/she is spending the period

of Sabbatical leave in a foreign University/

Laboratory/Institute.

VII. OTHER CONDITIONS

(i) Sabbatical Leave could be availed by a Scientist/

Faculty member while receiving any kind of

Scholarship or Fellowship from ICAR or any

other organisation, national or international.

(ii) The Sabbatical leave cannot be combined with

any other leave.

(iii) Scientist concerned will give an undertaking

before proceeding on sabbatical leave that he/

she would utilise the leave for the purpose(s)

mentioned in IV(ii) above for which the

Sabbatical Leave has been sanctioned, and would

not accept any commercial employment during

the period of Sabbatical leave and that he/she

would refund the proportionate salary and other

emoluments paid to him during the period of his

sabbatical leave in case he/she resigns within

three years or part thereof after availing the leave

to join institutions outside National Agricultural

Research System.

(iv) During the period of Sabbatical Leave the

Scientist/Faculty Member will continue to retain

official accommodation that may have been
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provided to him/her on the same terms &

conditions as are applicable to other University

employees.

(v) The host institution within country will provide

all necessary facilities including office space,

laboratory, transportation and suitable

accommodation in the host organisation.

VIII. SUBMISSION OF REPORT ON

COMPLETION OF LEAVE

On the completion of sabbatical leave the

Scientist will submit a detailed report on work

done and objectives accomplished and in case

the report is found unsatisfactory, the Sabbatical

leave will be changed into leave of the kind due.

In case leave of the kind due is not available to

the credit of the Scientist he/she will have to

refund the salary for Sabbatical leave given to

him/her.

A copy of detailed report of the Scientist, working

in ICAR scheme will be sent to the ICAR

Headquarter by the Vice-Chancellor alongwith

his/her comments.

25. The rules prescribed under clause 24 to Part ‘A’ of the

Statutes shall apply to the teachers also.

26. The rules prescribed under clause 25 to Part ‘A’ of

this Statutes shall apply to the teachers also.

27. (1) The rules prescribed under clause 26 to Part ‘A’

of this statute shall apply to the teachers also.

(2) No teacher shall on account of any further

academic or other qualifications acquired by him

in the course of his employment claim as a matter

of right any increase in pay or any other extra

remuneration or any promotion to a higher grade

or cadre unless the same is specifically

sanctioned by the Vice-Chancellor with the

approval of the Board of Management upon due

consideration of his required qualifications.

General

Record of service

Travelling &

Daily Allowance
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PROFORMA FOR APPLICATION FOR

GRANT OF SABBATICAL LEAVE

1. Name of the Scientist/ ________________________________

Faculty Member

2. Designation ________________________________

3. Scale of pay ________________________________

4. Official address ________________________________

________________________________

5. Residential address ________________________________

6. Date of entry in the ________________________________

University

7. Length of service upto ________________________________

the proposed date of

commencement of

leave desired:

8. Name of the ________________________________

Department/Office

Annexure - 1
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1. In these statutes unless the context otherwise

requires:

(a) Salary means the amount of monthly pay, leave

salary including special pay, dearness pay or any

other remuneration classed as pay.

(b) Family means :

(i) In the case of a male subscriber, the wife

or wives, and children of a subscriber, and

the widow, or widows and children of a

deceased son of the subscriber.

Provided that if a subscriber proves that

his wife has judicially separated from him

or has ceased under the customary law of

the community to which she belongs to be

entitled to maintenance, she shall hence-

forth be deemed to be no longer a member

of the subscriber’s family in matters to

which these rules relate, unless the

subscriber subsequently indicates by

express notification in writing to the

Comptroller that she shall continue to be

so regarded;

(ii) in the case of women subscriber, the

husband and children of a subscriber, and

the widow or widows and children of a

deceased son of the subscriber :

Provided that if a subscriber by notification

in writing to the Comptroller expresses her

desire to exclude her husband from her

family, the husband shall hence forth be

deemed to be no longer a member of the

subscriber’s family in matters to which

these rules relate unless the subscriber

subsequently cancels formally in writing

her notification on excluding him.

CHAPTER  XI

CONSTITUTION OF THE PROVIDENT FUND FOR THE

BENEFIT OF OFFICERS, TEACHERS AND OTHER

EMPLOYEES OF THE UNIVERSITY

Definitions
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Note 1. Children means legitimate children.

Note 2. An adopted child shall be considered to

be a child when the Comptroller, or , if

any doubt arises in the mind the

Comptroller, the Vice-Chancellor, after

obtaining legal advice, is satisfied, that

under the personal law of the subscriber,

adoption is legally recognised as

conferring the status of a natural child, but

in this case only.

Note 3. When a person has given his child in

adoption to another person & if, under the

personal law of the adopter, adoption is

legally recognised as conferring the status

of a natural child, such a child should, for

the purpose of these statutes be considered

as excluded from the family of the natural

father.

(c) The fund means the CCS Haryana Agricultural

University Contributory Provident Fund.

(d) Year means the financial year.

2. The fund shall be established by the University for the

benefit of the officers, teachers and other employees

of the University.

3. (1) Every whole time employee of the University

shall subscribe monthly to the Fund. Employees

holding appointment on fixed terms may also

subscribe to the fund at their option.

Note: 1. Persons appointed prior to the date of this

amendment who had not started subscribing to

the fund or who had not started making

subscription to it from a date subsequent to the

date of their appointment may also elect to

subscribe to the Fund retrospectively from the

date of their appointment, but this option must

be exercised within six months from the date of

issue of this amendment. In such a case, the

employee shall pay the arrears of his subscription

in easy instalments to be determined by the

Comptroller. The University shall add its

Constitutions of

the fund

Conditions and

rates of

subscriptions
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contribution with effect from the date the

subscriber concerned started subscription to the

Fund.

Note: 2. Employees holding employment on fixed term

shall exercise their option to subscribe to the

Fund within six months of such employment.

(2) Deleted.

(3) The subscription to the fund shall be 10 per cent

of the salary of the subscriber. The amount shall

be expressed in whole rupees, i.e. when the

calculation involves paise amounting to less than

fifty paise shall be ignored and when the amount

is fifty paise or more, full rupee shall be

deducted. Such subscription shall be deducted

month by month from the salary of each

subscriber by the Drawing and Disbursing

Officer of the University whose duty is to pay

such salary and the amount deducted shall be

passed on to the Comptroller for credit into the

Contributory Provident Fund in the account of

the subscriber. With effect from the salaries for

June, 1975, the employees have been permitted

to subscribe to the Provident Fund at a rate in

excess of 10% but such subscription should be

multiple of 2.5% of his salary and for such

variation he will  exercise option once a year

prior to drawl of salary for the month of March

payable in the m/o April. The Subscriber may

also exercise option for enhancement of

subscription once during the course of a year.

The revised option shall be accepted by the DDO

concerned. The University’s contribution will,

however, be restricted to 10% only.

(4) Deleted.

4. At the end of each month a sum equal  to 10% of the

subscriber’s salary shall be contributed to the Fund by

the University and subject to the conditions contained

in the provisions to this statutes, placed to the credit of

subscriber.

Provided that no employee of the University who shall

be guilty of dishonesty or other gross misconduct and

Contribution by

the University
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has been consequently dismissed from his employment

or removed from service on account of charges/

irregularities of serious nature shall be entitled to the

benefit of, or to receive any part of share in any sums

at any time contributed by the University to the fund

on his account or the accumulated interest or profits

thereof and that the University shall be entitled to

recover as the first charge from the amount for the time

being at the credit of any employee, a sum equivalent

to the amount of any  loss or damage at any time

sustained by the University by reasons of his dishonesty

or negligence, but not exceeding in any case the total

amount of contributions credited to his account by the

University and of any interest or increment which has

accrued on such contributions.

Provided further that, if the order of dismissal

or removal from service is subsequently vacated, the

amount so deducted shall, on his reinstatement in the

service, be replaced at his credit in the fund.

Provided further that no employee shall be

entitled to receive any part of share in any sums

contributed by the University to the Fund and any

interest and increment which has accrued on such

contributions, where he has resigned his office or his

office is declared vacant or his service is terminated,

for any reasons other than the abolition of his post,

within three years of commencement of his

subscription to the Fund, unless he has established to

the satisfaction of the Vice-Chancellor that his

resignation is necessitated by incapacity for further

service, provided that the requirement of completion

of three years service for this purpose shall not apply

to persons who join the University service after

superannuation/retirement from Govt. or other

institution’s service.

Notification No. Admn. R1/7857 dt. 25.6.76

(Item C-14 of 43rd meeting of B.O.M.)

5. (i) The rate of interest to be allowed on all sums

deposited in the fund shall be such as may be

determined from time to time by the Employees

Welfare Fund Operation Committee. The amount

of such interest shall be placed to the credit of

Interest
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each subscriber yearly. Naye paise shall be

eliminated altogether each time from the amount

of interest at the time of  calculation of yearly

interest payable to the subscriber. The balance,

thus, remaining unpaid shall be added to the

interest earned in the next year. The next amount

of interest shall be calculated at the rate as

determined above on the sum total of the

previous balance and the present earned interest.

Note : Rate of Interest given to the subscriber from time

to time.

Sr. No. Rate of interest Period

1. 4% before 1.4.67

2. 6% 1.4.67 to 31.3.71

3. 6.5% 1.4.71 to 31.3.73

4. 7.5% 1.4.73 to 30.9.74

5. 9.5% 1.10.74 to 30.9.76

6. 10% 1.10.76 to 31.3.78

7. 9.5% 1.4.78 to 31.3.79

8. (i) 9% 1.4.79 to 30.9.79

(ii) 10% 1.10.79 to 31.3.83

(iii) 10.5% 1.4.83 to 31.3.86

An additional interest of half percent per annum may also be given

at the end of the financial year, to those employees who do not

draw any refundable and non-refundable advance during that financial

year.

9. 11% 1986-87

10. 11% 1987-88

11. 11.6% 1988-89

12. 12% 1989-90, 90-91, 91-92

13. 13% 1992-93

14. 14% 1993-94 upto 9/93

15. 13% 1993-94 10/93 to 3/94

16. 13% 1994-95

17. 14.5% 1995-96

18. 14.5% 1996-97

19. 15% 1997-98

20. 15% 1998-99

21. 14% 1999-2000

22. 13% 2000-2001

23. 12% 2001-2002

24. 11% 2002-2003
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25. 9% 2003-2004

26. 8.5% 2004-2005

27. 8.5% 2005-2006

28. 8.5% 2006-2007

29. 9% 2007-2008

30. 9.5% 2008-2009

31. 9% 2009-2010

32. 8.75% 2010-2011

33. 8.75% 2011-2012

34. 9% 2012-2013

35. 9% 2013-2014

Interest on the sum calculated half yearly upto the year

ending 1986-87. From 1987-88 to onwards on annual basis.

The incentive interest is also to be paid w.e.f. 1.4.79 to

31.3.83 as under :

(i) Half per cent to those who do not make any withdrawal

in that financial year.

(ii) Three by four per cent to those who do not make any

withdrawal during the last two years.

(iii) One per cent to those who do not make any withdrawal

in the last three financial years including that financial

year.

The incentive interest w.e.f. 1.4.1981 to 31.3.86 CAUH.

B.IV FC 67 (16)/81/27677-810 dt. 14.9.81.

(i) Three by four per cent for not making withdrawals

during previous two years including current financial

year.

(ii) One per cent for not making withdrawals during

previous three years including current financial year.

Incentive interest given up w.e.f. the year ending 31.3.88

vide CAUH. E. 2/87/20420-20580 dated 6.7.87.

6. The Comptroller shall cause to be maintained proper

accounts relating to the Fund showing the amount for

the time being at the credit of each subscriber and the

general state of the Fund. Each subscriber shall be

supplied with an annual statement showing the opening

balance, deposits during the year, withdrawals during

the year, interest and closing balance at the credit of

the subscriber.

Maintenance of

accounts
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7. Subject to the provisions of these Statutes, the amount

standing in the Fund to the credit of a subscriber shall

become payable on the death of a subscriber or on his

quitting the service of the University.

And that the interest shall be paid on the amount

upto the end of twelve months after the month in which

the amount becomes payable subject to the proviso

that where provident fund is withheld at the instance

of the University interest shall not be denied.

In case of employees who had left service of the

University prior to 5.12.77, the interest is to be allowed

upto 11/78.

Note : The provident fund accounts of such university

employees who do not claim payments within three

years of their becoming due, shall be closed and the

amount shall be deposited in University account as

University income. However, such amounts shall be

refundable later on when claimed by the employee

or his legal heirs after it is established to the

satisfaction of the Vice-Chancellor that there were

genuine reasons for delay in claiming the payments.

8. In case of  those employees who are going to retire

within 2 years, a subscriber may be permitted, non-

refundable advance by the Vice-Chancellor as under:-

i) 90% out of own share and

ii) 50% of University share of CPF.

for the purpose, construction, renovation, addition and

alterations and repair of house/purchase of plot/

purchase of farm land and /or business premises.

9. (i) A subscriber may make a declaration signed by

him and attested by two witnesses stating the

name or names of the persons to whom he desires

that, in the event of his death, the whole or any

part of the amount of his deposit shall be paid :

Provided that if, at the time of making the

nominations shall not be in favour of any person

or persons other than the members of the family.

Amount when

payable

Withdrawal from

fund in case of

leave preparatory

to retirement

Nominations
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(ii) If a subscriber nominates more than one person

under clause (i) he shall specify in the nomination

the amount of share payable to each of the

nominees in such manner as to cover the whole

of the amount that may stand to his credit in the

Fund at any time.

(iii) A subscriber may at any time cancel nomination

by sending a notice in writing to the Comptroller

— Provided that the subscriber shall alongwith

such notice send a fresh nomination made in

accordance with the provisions of clause (i)

and (ii).

(iv) A subscriber may provide in a nomination.

(a) In respect of any specified nominee, that

in the event of his predeceasing the

subscriber, the right conferred upon that

nominee shall pass to such other person

or persons as may be specified in the

nomination; provided that such other

person or persons shall, if the subscriber

has other members of his family, be such

other member or members.

(b) that the nomination shall become invalid

in the event of happening of a contingency

specified there-in : provided that if, at the

time of making the nomination, the

subscriber has no family, he shall provide

in the nomination that it shall become

invalid in the event of his subsequently

acquiring a family :

Provided further that if, at the time of

making the nomination, the subscriber has

only one member of the family, he shall

provide in the nomination that the right

conferred upon the alternate nominee

under clause (a) shall become invalid in

the event of his subsequently acquiring

other member or members of his family.

(v) Immediately on the death of a nominee in respect

of whom no special provision has been made in
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the nomination under clause (a) of sub-rule (iv)

or on the occurrence of any event by reasons of

which the nomination becomes invalid in

pursuance of clause (b) of sub-rule (iv) or the

provisions, thereto, the subscriber shall send to

the Comptroller a notice in writing cancelling

the nomination, together with a fresh nomination

made in accordance with the provisions of this

statute.

(vi) Every nomination made, by a subscriber shall, to

the extent that it is valid, take effect on the date

on which it is received by the Comptroller.

10. A temporary advance from the fund may be permitted

by the Vice-Chancellor or any other Officer to whom

powers may be delegated in this behalf, to the

subscriber, subject to the following conditions :

(a) No advance shall be granted unless the

sanctioning authority is satisfied that the

applicant’s pecuniary circumstances justify it,

and that it will be expended on the following

object or objects and not otherwise :

(i) To purchase a motor car, motor cycle,

scooter, or a moped.

(ii) To pay expenses in connection with the

prolonged illness of the applicant or any

person actually dependent on him.

(iii) To pay for the overseas passage only for

reasons of health or education of the

applicant or any person actually dependent

on him. Advances from the fund may also

be granted to a subscriber, subject to the

usual conditions to meet the cost of

education of himself or of any persons,

actually dependent on him in the following

types of cases :-

(a) for education outside India, whether

for academic, technical, professional

or vocational courses.

(b) for medical, engineering and other

technical or specialised courses in

Advance from the

fund
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India as detailed in Annexure-A to

Chapter VIII.

(iv) to pay obligatory expenses on a scale

appropriate to the applicant’s status which

by customary usage the applicant has to

incur in connection with marriage,

funerals, or other ceremonies of persons

actually dependent on him provided that

the condition of actual dependent shall not

apply in case of ceremony in respect of

sons/daughters of the subscribers.

Note 1. Dependent’ means any of the following

relatives of a subscriber to or a depositor

in, a Provident Fund, namely, a wife,

husband, parent, child, minor brother,

unmarried sister and a deceased son’s

widow and child, and, where no parent of

the subscriber or depositor is alive, a

paternal grand parent.

Note : 2.     Advances under this sub-clause are also

permissible for meeting expenditure in

connection with marriage or other

ceremonies of the  subscriber himself /

herself.

(v) to defray the cost of acquiring amenities

for the betterment of living such as,

refrigerator, Air-Cooler, Geyser, Washing

Machine, Television, record player, Tape-

Recorder, Mixer, Radiogram, Steel/Wooden

Furniture, Knitting/Sewing Machine,

subject to the condition that the advance

for this purpose shall be given to the

employees having a minimum service of

five years in the University and that  the

advance shall not exceed three months pay

or 50% of employee’s subscription with

interest thereon standing to his credit on

the date of sanction of the advance,

whichever is less. The advance for this

purpose will be given only once during

entire service of the employee.’’
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(vi) University employees shall be eligible for the

grant of advance for the purchase of personal

computer provided they have completed at

least five years service. Amount of advance

shall be limited to 75% of the subscription or

actual price of the computer whichever is

less subject to the maximum of Rs. 30,000/

- or as prescribed by the State Govt from

time to time. The amount of advance

alongwith interest will be recovered in not

more than 75 instalments.

(b) An advance shall in no case exceed the amount

of subscription and interest thereon standing to

the credit of the subscriber in the Fund and shall

be limited to :

(i) 3/4th of the subscription to the Fund or

actual price of the vehicle whichever is less

in case of sub clause (i) of clause 10 (a).

However, eligibility for loan will be

subject to entitlement of type of vehicle as

per University rules from time to time.

Provided that :

(a) An advance shall not be made unless

the depositor has subscribed to the

fund for five years.

(b) Second advance will be admissible

only after the subscriber fully repays

the first advance alongwith interest,

if any.

(c) The subscriber will submit

agreement of proposed sale or

written statement and affidavit of the

dealer of authorised company

regarding sale of his motor car,

motor cycle or scooter or moped.

(d) If the subscriber has taken a loan &

yet his requirement is not fulfilled,

the amount equivalent to difference

between the amount of loan and the

actual price of the vehicle or 75%

amount of his total contribution,
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whichever is less, may be given to

him as a refundable advance.

(ii) Six months’ pay or the amount at the credit

of the subscriber in the fund whichever is

less in the case of Sub Clause (ii), (iii) and

(iv) of Clause 10 (a) of Chapter VIII.

Note 1. In case of emergency due to illness, Vice-

Chancellor is authorised to allow advances

to any extent of availability of amount (own

share) in CPF account of the subscriber.

Note 2. The Vice-Chancellor is further authorised

to allow non-refundable advance out CPF

for prolonged illness which involve heavy

expenditure and in view of the

circumstances regarding inability of

subscriber to refund the loan as explained

by the employee/family of the employee.

(c) An advance shall not except for special reasons

to be recorded in writing by the sanctioning

authority, be granted until at least twelve months

after the final payment of all previous advances,

together with interest thereon, unless the amount

already advanced does not exceed two-thirds of

the amount admissible under sub-clause (b).

(Amended vide Registrar’s No. (i) HAU. Admn.

R. 1/79/14813-912 dated 9.6.84 (ii) HAU Admn.

R. 1-80/13691-790 dated 14.5.80 (iii) Admn. R.

1/80/32578-677 dated 3.12.80 (iv) Amendment

vide no. 12789-834 dated 18.11.99).

11. An advance shall be recovered from the salary of the

subscriber in such number of equal monthly

instalments as the sanctioning authority may direct but

such number shall not be less than 12 unless the

subscriber so selects or in any case more than 24 in

Clause-10 (a) (ii), (iii), (iv) & (v) 120 for car/jeep and

80 for scooter/motor-cycle and 48 for Moped in

Clause-10 (a) (i). Each instalment shall be in whole

rupees the amount of the advance being raised or

reduced, if necessary, to admit of the fixation of such

instalments. A subscriber may at his option make

Recovery of

advances
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repayment in a smaller number of instalments than that

prescribed.

(2) Recovery shall not be made, except with the

subscriber’s consent while as is on half pay leave

or on leave without pay or in receipt of

subsistence allowance.

(Amended vide Registrar No. Admn. R.1-79/

14264-380 dated 7.6.79).

(3) If more than one advance has been made to a

subscriber each advance shall be treated

separately for the purpose of recovery.

(4) The interest shall be paid at the rate applicable at

the time of drawl of advance as the University

pays interest on similar deposits in the fund on

the principal during the period between the drawl

and complete repayment of the principal in fixed

equated instalments in such a manner that the

principal and the interest are recovered

simultaneously in the instalments fixed for the

refund of the advance. For this purpose the

amount of the interest shall be calculated before

hand and included in this instalments of the

principal amount by rounding off to the nearest

whole rupee.

Note : The interest shall be calculated as per the

following formula :

The amount of advance x rate of interest  x

(Number of instalments+1)

----------------------------------------------------

2400

(5) Recoveries made under this statutes shall be

credited as they are made to the account of the

subscriber in the Fund.

(6)  A subscriber who has been permitted to

withdraw money from the fund, shall satisfy the

Head of Deptt. where the employee is working

within a period of three months that the money

has been utilised for the purpose for which it was

withdrawn. However, in case the subscriber fails

to produce utilisation certificate within three
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months and needs further extension for utilisation

of advance, the case may be sent to the

Comptroller for grant of further extension upto

three months. Attested or photostat copy of

registration document is required to be submitted

and if he fails to do so, the whole sum so

withdrawn or so much thereof  as has not been

applied for the purpose for which it was

withdrawn, shall forth-with be repaid and in

default of such payment it shall be ordered by

the sanctioning authority to be recovered from

his emoluments either in lumpsum or in such

number of monthly instalments as may be

determined by the Comptroller.

(7) When a conveyance purchased with advance

drawn out of Contributory Provident Fund is to

be disposed of before recovery of the principal

together with interest, the subscriber shall seek

prior approval from his Head of Deptt./Controlling

Officer for such a sale. The outstanding advance

together with interest shall be first charged on

the sale proceeds of the conveyance and shall

be refunded in lumpsum when such a sale is made.

12. Non-refundable advances from the funds may be

permitted by Vice-Chancellor or any other officer to

whom power may be delegated in this behalf, to the

subscriber, provided the employee is of more than 45

years age or has rendered at least 10 years service in

the University as under :

(i) For meeting expenses in respect of marriage of

each son or daughter or a deceased son’s children.

(a) 12 months pay of the subscriber

OR

(b) 75% of the amount of subscription and interest

thereon standing to the credit of the subscriber;

whichever is less.

(ii) For meeting expenses on the following objects

so as not to exceed 90% of the amount of

subscription and interest thereon and 50% of the

University contribution and interest thereon

standing to the credit of the subscriber :

Non-refundable

advances
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(a) Building or acquiring a suitable house for his

residence including the cost of site or repaying

any outstanding amount on account of loan

expressly taken for this purpose or reconstruction

or making additions or alterations or repairs to a

house already owned or acquired by a subscriber.

(b) Purchasing a house, site or repaying any

outstanding amount on account of loan expressly

taken for this purpose.

(c) For constructing a house on a site purchased

utilising the sum withdrawn under clause (b)*

Note 1. The amount of withdrawals admissible under this

clause can be taken in lots but the ceiling for the

aggregate to non-refundable withdrawals taken

out of CPF and other ‘Loans & advances’ Scheme

will be the same as under the State Govt. as

amended from time to time. (at present the limit is

Rs. 15.00 lacs).

Note 2. Where plot is in the name of husband or wife,

only the person owning the plot is entitled to have

loan for construction of house on that plot. Where

the plot is jointly owned by the husband and wife

both are entitled to have advance for construction

of house on that plot subject to the proviso that

aggregate of amounts taken by husband and wife.

Out of CPF and ‘loans & Advances’ scheme for

the plot and construction of house shall not

exceed Rs. 15.00 lacs in all.

Note 3. The above advances will of course be subject to

the  other usual conditions including that of

utilisation for the purpose of which applied for.

(iii) For meeting expenses in respect of the course

detailed in Annexure-A to Chapter-VIII :

(a) 6 months pay of the subscriber;

OR

(b) 75% of the amount of subscription and

interest thereon standing to the credit of

the subscriber, whichever is less.

The withdrawals will be permissible once a year

and further withdrawals for completion of the
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same course will not be allowed before the expiry

of one year from the date of previous withdrawal.

Note : In case of teachers acquiring Ph.D. qualifications

to fulfil conditions of grant of UGC scales,

conditions of 10 years service or 45 years age for

eligibility to non-refundable advance will not be

applicable.

(Registrar’s No. HAU. Admn. R. 1/80/10828-928

dated 15.4.1980).

13. Payment of premium for a policy of insurance may, at

the option of the subscriber, be made from subscription

to the Fund, subject to the condition which may be laid

down in this behalf.

14.  The Board may, from time to time, make regulations

consistent with these statutes and with the provisions

of the Provident Funds, Act, 1925 for :-

(a) Deleted.

(b) Any matter relating to the Fund, or its

management or the investment of sum at credit

of the fund, or the privileges of subscribers not

here in expressly provided for, and may add to,

vary or cancel any regulations so made.

Payment of

insurance

premium out of

the fund

Making of

regulations
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ANNEXURE ‘A’ TO CHAPTER XI OF STATUTES

List of courses referred to in Clause 12 (iii) and Clause 10 (a) (iii) (b)

1. Diploma courses in the various fields of Engineering and Technology,

e.g., Civil Engineering, Mechanical Engineering, Electrical Engineering,

Telecommunication/Radio Engineering Metallurgy, Automobile

Engineering, Textile Technology, Leather Technology, Printing

Technology, Chemical Technology etc. etc. conducted by recognized

Technical Institutions.

2. Degree courses in various fields of Engineering & Technology, e.g. Civil

Engineering, Mechanical Engineering, Electrical Engineering, Tele-

Electrical Communication Engineering and Electronics, Mining

Engineering Metallurgy, Aeronautical Engineering, Chemical

Engineering, Chemical Technology, Textile Technology, Leather

Technology, Pharmacy Carmics etc., etc., conducted by Universities and

Recognized Institutions.

3. Post-Graduates Courses in the various fields of Engineering and

Technology conducted by Universities and Recognised Institutions.

4. Degree and Diploma Courses in Architecture, Town Planning and allied

fields conducted by recognised institutions.

5. Diploma and Certificate courses in Commerce conducted by recognised

institutions.

6. Degree courses in Agriculture, Veterinary Science, and allied subjects

conducted by recognised universities and institutions.

7. Courses conducted by Junior Technical Schools.

8, Courses conducted by industrial training institutes.

9. Degree and Diploma courses in Art/Applied Art and Allied subjects

conducted by recognised institutions.

10. Draftsmanship courses by recognised institutions.

11. Medical Courses.

12. Degree and Post-Graduate courses in Home Science.

13. Diploma courses in the Management conducted by recognised

institutions.

14. Pre-Professional courses in Medicine if part of regular 5 years course in

Medicine.

15. Ph.D. in Bio-Chemistry.

16. Bachelor and Master’s Degree course in Physical Education.

17. Degree and Post-Graduate courses in Law.

18. ‘Honours’ course in Micro-Biology.
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19. Associateship of the Institute of Chartered Accountants.

20. Associationship of the Institute of Costs and Works Accountants.

21. Degree and Master’s Course in Business Administration of Management.

22, Diploma course in Hotel management.

23. M. Sc. course in Statistics.

Note : The payment of initial  charges for admission to National Defence

Academy will also qualify for advances or final withdrawals.

24. Bachelor of Education.

25. Master of Education.

26. Ph. D. in all disciplines.

27. M. Phil degree in all subjects.

28. M. Sc. in Math.

29. Degree in Computer Science.

30. Courses for Journalism & mass communication (Amended vide A.R.

No. 2/93 issued in Aug. 1993).

31. All other Post-graduate Courses. (Added A.R. No. 10/95 issued on

16.8.95).

32. 10+1, 10+2 and B. A. (Advance for these courses will be limited to three

months pay subject to the condition that the employee will submit

utilisation certificate alongwith documentary proof in support of the

expenditure incurred on studies of their ward and HOD/Controlling

Officer will verify the genuineness).
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1.1 These Statutes have been issued under Section 32 (2)

of the Haryana and Punjab Agricultural Universities

Act, 1970. These shall be deemed to have come into

force from 1.1.1992. A Pension Fund to be called  ‘CCS

Haryana Agricultural University Pension Fund’ shall

be established for the benefit of employees eligible

under the Statutes by creating a Corpus Fund by

transferring the C. P. F. contributions made by the

University alongwith interest accrued there on in

respect of employees  who opt for pension and the

State Govt. and other financing agencies will continue

to provide to the University the CPF matching

contribution at 10% of pay of the employees working

in their schemes on a permanent footing and it shall be

non-lapsable. Such contribution will be added to this

Fund.

1.2 These Statutes shall apply to :-

(i) all employees who join the University service on

or after the date of notification of the Pension

Scheme issued on 11.6.1992.

Provided that the above clause shall not apply to

the employees, who are appointed on or after

first day of January, 2006.  They shall be covered

by the “New Defined Contribution Pension

Scheme” to be notified by the University.

(ii) the employees who were in the service of the

University on the date of notification and

specifically elect  to be governed by these

Statutes by exercising an option as provided in

clause 1.9, and

(iii) the employees who have since retired during the

period from 1.1.1992 to the date of notification

and also specifically elect to be governed by these

Statutes subject to fulfilment of conditions

contained in Clause 1.9 (d) of the Statutes.

CHAPTER  XII

(a) STATUTES  REGARDING THE  CCS   HARYANA AGRICULTURAL

UNIVERSITY  EMPLOYEES  PENSION  SCHEME

SECTION-I EXTENT OF APPLICATION & DEFINITIONS
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1.3 In the case of employees governed by these Statutes

the provisions relating to Contributory Provident Fund

in the relevant Statutes shall not be applicable.

1.4 These Statutes shall not apply to the employees

appointed on part-time basis and those appointed on

contract unless the contract provides otherwise.

1.5 Unless there be something repugnant in the subject or

context the terms in these Statutes carry the meaning

as under :-

(i) ‘Average emoluments’ means the average

calculated upon the last ten months of qualifying

service.

(ii) ‘Competent authority’ means the authority to

whom the powers have been delegated.

(iii) ‘Board  of Management’ means the Board of

Management of CCS Haryana Agricultural

University.

(iv) ‘Comptroller’ means the Comptroller of CCS

Haryana Agricultural University or any other

person exercising the powers of Comptroller for

the time being.

(v) ‘Emoluments’ for the purpose of pension of the

University means emoluments as defined in

Punjab CSR Volume II applicable to Haryana Govt.

employees as amended from time to time.

(vi) ‘Employee’ means the person employed in the

service of CCS Haryana Agricultural University

but shall not include persons employed on

contract, part time or daily wage basis.

(vii) ‘Family’ for the grant of various pensionary

benefits as contained in the Statutes means family

as defined in the Punjab CSR Volume II applicable

to Haryana Govt. employees as amended from

time to time.

(viii) ‘Qualifying service’ means the service that

qualifies for pension under these Statutes. It shall

be reckoned in terms of completed half years,

provided that the fraction equal to 3 months and

above shall be treated a completed half year.

(ix) ‘Vice-Chancellor’ means the Vice-Chancellor of

Average

emoluments

Competent

authority

Board of

Management

Comptroller

Emoluments

Employee

Family

Qualifying

Service

Vice-Chancellor



PENSION   SCHEME 229

the CCS Haryana Agricultural University or any

other person exercising the powers of Vice-

Chancellor for the time being.

1.6 Unless otherwise provided in the statutes an

employee’s claim to pension will be regulated by the

Statutes in force applicable to him at the time he retires

or quits service.

1.7 All matters pertaining to the grant of pension to the

retirees of the University (Except those which have

been specifically provided for in the Pension Statutes)

would be regulated in accordance with the

corresponding provisions of Punjab CSR Vol. II as

applicable to Haryana Govt. employees as amended

from time to time or as modified by the Board of

Management consistent with the provisions of the Act

or keeping in view the activities/character of the

University.

1.8 The Vice-Chancellor shall be the competent authority

to modify or amend the procedure for the proper

implementation of the provisions contained in these

Statutes.

1.9 (a) The Statutes will be applicable to the employees

who join service in the University on or after the

date of notification of Pension Statutes issued

on 11.6.1992.

Provided that this clause shall not be applicable

to the employees appointed on or after 1.1.2006.

They shall be covered by the ‘New Defined

Contribution Pension Scheme’ to be notified by

the Govt.

(b) The existing employees of the University shall

have the right to either opt

(i) to continue to be governed by the

Contributory Provident Fund Rules.

OR

(ii) to elect to be governed by the Pension

Scheme contained in these Statutes.

An option in this regard shall be exercised

by the existing employees in the proforma

at Annexure ‘A’ to these Statutes within



230 STATUTES

four months from the date of notification

of Statutes. In case an employee does not

exercise his option, within the stipulated

period, these Statutes will be automatically

applicable to him. Option once exercised

shall be final.

(c) In regard to those employees who elect the

alternative at (b) (ii) above, the balance of the

University contribution of Contributory

Provident Fund in their CPF account alongwith

upto date interest accrued thereon shall be

transferred to the Pension Fund. In case an

employee having drawn non-refundable advance

out of University contribution towards CPF but

opting for pension, the upto date amount

alongwith interest involved will be made good

first from his/her own subscription plus interest

in the CPF Account and if there is still any

shortfall, he/she will have to refund the same in

instalments to be decided by the Comptroller but

not later than his/her date of superannuation.

The rate of interest to be charged in such cases

will be the rate of interest allowed to the

subscribers from time to time.

(d) (i) The employee’s own subscription to

Contributory Provident Fund alongwith

interest thereon shall be transferred to his

General Provident Fund Account, which the

employee shall open and to which he shall

subscribe compulsorily under the rules of

the fund.

(ii) In the case of the employees who have

since retired during the period from the date

of introduction of Pension Scheme to the

date of the notification of Pension and in

whose case retirement benefits have also

been paid under CPF Scheme and desire to

come over to pension scheme, they will

have to apply for it through their last Head

of Department/Controlling Officer within

four months of the date of notification of

Pension Statutes and attach Bank Draft in
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favour of the Comptroller of the amount in

lumpsum equal to the university

contribution of CPF plus interest, received

by them on retirement alongwith interest

thereon at the specified rate from the month

they received the final payment upto the

date of deposit. The rate of interest to be

charged in these cases would be at the rates

as applicable to CPF/GPF accumulations

fixed from time to time by the University.

(e) The employees who have retired but have not

received their final payment of CPF will have to

refund University CPF contribution alongwith

interest including any shortfall due to drawal of

University share by them as advance in lumpsum

or the same will be made good from their own

share lying in CPF account, if adequate amount

exists there if they opt for pension.

1.10 In case of any matter relating to pension not covered

under these rules, the provisions of Punjab CSR Vol. II

as amended from time to time, and as applicable to

Haryana Govt. employees shall apply mutatis

muntandis to the employees of the University also.

1.11 Any change (s) in grant of pensionary benefits as made

by the Haryana Govt. to its employees from time to

time shall be made applicable to the University

employees with the approval of the Vice-Chancellor.

SECTION-II GENERAL PROVISIONS RELATING TO

GRANT OF PENSION

      (i) CLASSIFICATION OF PENSIONS ETC.

2.1 Pensions are divided into following classes :-

(A) Compensation pension : It is granted to an

employee who is discharged from service owing

to the abolition of the post held by him, when it is

not possible to appoint him to another post, the

conditions of which are deemed by the authority

competent to discharge him to be at least equal

to those of his own.

(B) Invalid Pension :  It is granted to an employee on

his retirement who by bodily or mental infirmity
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is permanently incapacitated for service or for

the particular branch of it to which it belongs.

(C) Superannuation Pension :  It is granted to an

employee entitled or required by Statutes

regarding conditions of service of University

employees who retire at a particular age.

(D) Retiring Pension :

(a) It is granted to an employee who seeks

voluntary retirement under the rules.

(b) Compulsory retirement :  A retiring

pension is also granted to a University

employee who is required by University to

retire after completing 25 years’ qualifying

service or more and who has not attained

the age of 55 years.

Note 1. The University retains an absolute right to

retire any University employee after he has

completed twenty-five years of service

qualifying for pension if he is holding a

pensionable post or has completed service

for a similar period if he is holding a non-

pensionable post, but is entitled to the

benefits of Contributory Provident Fund,

without giving any reasons and no claim

to special compensation on this account

will be entertained. This right will not be

exercised except when it is in the public

interest to dispense with the further

services of a University employee such as

on account of inefficiency, dishonesty,

corruption or infamous conduct. This sub

clause D(b) of this clause is intended for

use -

(i) against a University employee

whose efficiency is impaired but

against whom it is not desirable to

make formal charges of inefficiency

or who has ceased to be fully efficient

(i.e. when a University employee’s

value is clearly incommensurate with

the pay which he draws) but not to
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such a degree as to warrant his

retirement on a compassionate

ground. It is not the intension to use

the provisions of this note as a

financial weapon, that is to say, the

provision should be used only in the

case of University employees who

are considered unfit for retention on

personal as opposed to financial

grounds; and

(ii) in cases where reputation for

corruption, dishonesty or infamous

conduct is clearly established even

though no specific instance is likely

to be proved under clause 12 & 14 of

Chapter-IX of the statutes.

Note 2. The University employee should be given

a reasonable opportunity to show cause

against the proposed action under sub

clause D (b) of this clause. No class I/Grade-

A & Class II/Grade-B University employee

shall, however, be retired without the

approval of Board of Management. In the

case of other class III/Grade-C and class-

IV/Grade-D University employees, the

appointing authority should effect such

retirement with the prior approval of the

Vice-Chancellor.

Note 3. A University employee who has elected to

retire under this clause and has given

necessary intimation to that effect to the

competent authority shall be precluded

from withdrawing his election

subsequently except with the specific

approval of the authority competent to fill

the appointment; provided his request for

withdrawal is made within the intended date

of his retirement.

(c) A retiring pension is also granted to a

University employee other than a Class-IV

University employee :-
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(1) who is retired by the appointing

authority by giving him a notice of

not less than three months in

writing :-

(i) If he is in class I or class II

service or post and had entered

University service before

attaining the age of thirty-five

years; after he has attained the

age of fifty years; and

(ii) (a) If he is in class-III

service or post;

      or

(b) If he is in class I or class

II service or post and

entered University

service after attaining

the age of thirty five

years; after he has

attained the age of fifty

five years;

(2) Who if from category (1) (i) above

retires on or after attaining the age

of fifty years, or if from category (1)

(ii) above retires on/or after attaining

the age of fifty five years, by giving

a notice of not less than three

months, in writing of his intention to

retire, to the appointing authority.

Provided that where the notice is

given before attaining the age of fifty

years or fifty five years, as the case

may, it shall be given effect to from a

date not earlier than the date on which

the age of fifty years, or fifty five

years, as the case may be, is attained.

Note : Appointing authority retains an

absolute right to retire any University

employee referred to above on or

after he has attained the age of fifty

years, or fifty five years, as the case

may be, without assigning any
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reason. A corresponding right is also

available to such University

employee to retire on or after he has

attained the age of fifty years or fifty

five years, as the case may be.

(d) Authorities competent to retire University

employees should carefully examine the

record of every University employee who

has completed 25 years’ qualifying service

with particular reference to his integrity or

otherwise : and if it is desirable in the public

interest that he should be retired, action

should be taken accordingly.

Note 1. In preparing periodical reports on their

subordinates all officers should deal fully

with such evidence as is available of

inefficiency or corruption or other failing

which impairs a University employee’s

value.

Note 2. The other matters and conditions relating

to the sub clauses D (b) to (d) shall be

regulated in accordance with the rules and

instructions of the Haryana Government

as in force from time to time, unless

otherwise decided by the Board.

2.2 Any restriction concerning the withholding, reducing

or withdrawing of pension or any part thereof from the

pensioner shall be regulated as per corresponding

provisions of Punjab CSR Vol. II as applicable to

Haryana Govt. employees as amended from time to time.

(ii) SERVICE QUALIFYING  FOR PENSION

3.1 As provided in the corresponding provisions of the

Punjab CSR Vol. II applicable to Haryana Govt.

employees as amended from time to time.

3.2 An employee appointed to a service or post shall be

eligible to add to his service qualifying for

superannuation pension (but not for any other class of

pension) the actual period not exceeding one fourth of

the length of his service or the actual periods by which

his age at the time of recruitment exceeded 25 years or
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a period of five years, whichever is less, if the service

or post to which he is appointed is one.

(a) for which post-graduate research or a specialist

qualification or experience in scientific,

technological or professional field is essential

and

(b) to which candidates of more than 25 years of age

are normally recruited.

Provided that this concession shall not be

admissible to an employee unless his actual

qualifying service at the time he quits University

service is not less than 10 years.

Provided further that any such employee who is

recruited at the age of 35 years or more may,

within a period of 3 months from the date of his

appointment may elect to forego his rights to

pension whereupon he will be eligible to subscribe

to Contributory Provident Fund.

Note 1. The option once exercised shall be final.

Note 2. The decision to grant the concession under this

clause shall be taken by the Registrar of the

University with the approval of the Finance

Committee of the University within a period of

six months of the appointment of person

concerned.

Note 3. The benefit will be restricted only to those

employees who are not covered under Clause 3.3

and 3.4 infra.

Note 4. In case of employees already in service benefit

of clause 3.2 shall be restricted only to said

employees who have neither received any

terminal benefit from the previous employer nor

have any pensionary claim on the previous

employer.

Note 5. In case of future entrants the decision to grant

concession under this rule shall be taken by the

Registrar at the time of recruitment with the

approval of the Finance Committee.

Cases of fresh appointees shall be submitted for

approval of Finance Committee within a period
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of six months of the appointment of person

concerned. In case of fresh appointees it shall

also be made clear in the appointment letter itself

that in case he/she wants to claim any benefit

under rule 3.2 of the pension statutes, he/she

should make an application immediately so as to

decide the quantum of benefit admissible within

the stipulated period of 6 months.

3.3 (i) The existing employee who has served the

Central Govt. or any State Govt. or Autonomous

body established under the Central/State Law,

has been absorbed in Haryana Agricultural

University service in the public interest or who

has come over/joined the University service after

rendering service in the Central/State Govt./

Autonomous Body can get his past service

counted towards pension if he refunds the

terminal retirement benefits received, if any, by

him from such Govt./Autonomous Body for the

service rendered there, to this University

alongwith interest thereon at the rates as

applicable to CPF/GPF accumulations fixed from

time to time by the University from the date of

receipt of these benefits till the date of deposit

with the University.

(ii) An employee who has retired during the period

from introduction of pension to the date of

notification of the Statutes and is in receipt of

pension etc. from his previous employer and opts

to get his past service counted towards pension

in the University shall have to refund the amount

equal to the terminal retirement benefits received

by him till retirement from the University

alongwith interest  at the rates as applicable on

CPF/GPF accumulations  fixed from time to time

thereon from the date of receipt of benefits till

the date of deposit with the University and then

his past service shall be counted towards

pension in the University.

Note : These provisions are applicable to the employees

who were in service on 7.2.1986 irrespective of

the date of their absorption.
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3.4 In respect of cases falling under Clause 3.3, the

concerned employee shall have to give an application

for the purpose of getting his past service counted

towards pension within four months from the date of

issue of notification of these Statutes alongwith Bank

Draft of the required amount in lumpsum, failing which

his past service shall not be counted for pensionary

benefits. However, the future entrants who join service

in HAU after serving in Central/any other State Govt.

or any Autonomous Body established under the Central/

State Law shall have to give an application within four

months of their joining in the University for getting

their past service counted towards pension.  The CPF/

pro-rata pension/service gratuity and death-cum-

retirement gratuity etc. for the period of past service

qualifiying for pension upto the date of appointment in

the University shall be regulated as per the Financial

Commissioner & Secretary to Govt. Haryana, Finance

Department letter No.1/2(77)/87-2FR-II dated 22.8.88 and

as per Financial Commissioner & Secretary to Govt.

Haryana, Finance Department letter No.1/2(4)96 2FR-II

dated 7.1.02 as amended from time to time.  However,

where the payment of interest is involved, it will be

calculated on the rates applicable to CPF/GPF of the

University from time to time.

Note:  The above amended clause will only be applicable to

the employees superannuating/retiring on or after

29.2.2008.

3.5 The orders of the Vice-Chancellor for counting previous

service for pension under the provisions of Clause 3.3

and 3.4 of the Statutes shall be obtained by the

Comptroller on receipt of the case from the Drawing &

Disbursing Officer through the concerned controlling

Officer. The Comptroller shall then notify the orders to

all concerned. The Drawing & Disbursing Officer on

getting a copy of the orders for counting of previous

service, will record the necessary entry in the service

book of the employee concerned under proper

attestation and will get the same verified from the audit.
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(iii) SERVICE GRATUITY, DEATH-CUM-

RETIREMENT GRATUITY

4.1 Service gratuity, Death-cum-Retirement gratuity and

pension will be admissible as per the corresponding

provisions of Punjab CSR Vol. II applicable to Haryana

Govt. employees as amended from time to time.

4.2 An employee on his regular appointment shall make a

nomination within a period of 60 days conferring on

one or more persons the right to receive any gratuity

that may be sanctioned under Clause 4.1 of the Statutes

and has not been paid to him before his death, provided

that if at the time of making nomination, the employee

has a family, the nomination shall not be in favour of a

person or persons other than the members of his family.

(iv) FAMILY PENSION

5.1 Family pension shall be admissible to the family

members of those employees who were in receipt of

compensation, invalid, retiring or superannuation

pension after retirement or who die while in service

after completing minimum period of one year of

continuous service holding permanent post on regular

basis.

5.2 The definition of family and the amount of family

pension shall be as per rules contained in Punjab CSR

Volume II as applicable to Haryana Govt. employees.

(v) COMMUTATION OF PENSION

6.1 The entitlement of the employees to commutation of

pension will be as per the corresponding provisions of

Punjab CSR Volume II applicable to Haryana Govt.

employees, as amended from time to time. Other

conditions for commutation of pension will also apply

as per rules ibid.

6.2 Deleted
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(vi) RULES & PROCEDURE FOR PAYMENT OF PENSION

7. The rules/procedure for the payment of pension to the University

employees and the delegation of powers in the matters of sanctioning or

withholding pension will be as per Schedule Part ‘A’ of Chapter XXIV.
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(Designation)

(Designation)

ANNEXURE-A

FORM  OF  OPTION*

(To be given by those who do not wish to be governed by the benefits

available in the Pension Scheme)

I...................................................employed as  .................................. in the

Department/Office of............................................do hereby opt to continue under

the Contributory Provident Fund Scheme in terms of Notification

No..........................dated.......................

Place....................... (Signature of employee)

Dated...................... CPF A/C No...............

ACCEPTED

Head of Office/Deptt.

FORM OF OPTION*

(To be given by those who wish to be governed by the benefits

available in the Pension Scheme)

I.......................................employed as  .................................. in the Department/

Office of................................do hereby opt to be governed by the CCS HAU

Pension scheme in terms of Notification No ............................... dated ........................

Place....................... (Signature of employee)

Dated...................... CPF A/C No...............

ACCEPTED

Head  of  Office/Deptt.

*Inapplicable form of Option must be scored out by drawing a diagonal line by

the employee.
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ANNEXURE - B

Rules and procedure for the payment of pension to the employees of CCS

Haryana Agricultural University, Hisar.

The Board of Management vide item No. C-8 of its 147th meeting held on

20.3.1993 has approved the following rules regulating the payment of Pension

and General Provident Fund to the employees of CCS Haryana Agricultural

University namely;

1. (1) These rules will be called the CCS Haryana

Agricultural University Employees Pension &

General Provident Fund Rules, 1992.

(2) These shall apply to all employees of the CCS

Haryana Agricultural University who join the

service on or after the coming into force of these

rules. The employees already in service shall have

the option either to opt for Pension Scheme or to

be governed by the existing Contributory

Provident Fund Scheme. The option shall be

exercised in Annexure ‘A’ to the Pension Statutes

within a period of four months from the date of

coming into force of these rules. The existing

employees opting for pension scheme will have

to surrender the total University contribution

towards Contributory Provident Fund in their

account alongwith upto date interest accrued

thereon.

(3) The existing employees who do not exercise any

option within the stipulated period will be deemed

to have opted for the Pension Scheme.

2. In these rules unless the context otherwise requires :

(a) ‘Board of Management’ means the Board of

Management of CCS Haryana Agricultural

University.

(b) ‘Competent Authority’ means the authority

authorised to sanction pension and General

Provident Fund to the employees of CCS Haryana

Agricultural University.

(c) ‘Employee’ means the employee of CCS Haryana

Agricultural University, as defined in Clause 1.5

(vi) of Chapter XII of the Statutes.

Short title and

application

Definition
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(d) ‘Pension’ except when the term ‘Pension’ is used

in contradiction to gratuity, includes gratuity.

(e) ‘Comptroller’ means the Comptroller CCS

Haryana Agricultural University.

3. (1) For the payment of pension, the fund namely;

CCS Haryana Agricultural University Pension

Fund (hereinafter called the Pension Fund) shall

be established. This shall comprise of the total

accumulated amount of Contributory Provident

Fund contributions of the University on behalf

of the employees and also 10% of CPF

Contributions to be  made by the State

Government and other funding agencies through

grants.

(2) The Pension Fund shall be kept in the Bank at

Headquarters of the University. The rate of

interest allowed shall be the rate of interest fixed

by the Bank and shall be managed to earn

maximum amount of interest on the total

accumulations and the interest so earned shall

also be an integral part of the Pension Fund.

4. (1) The Pension Fund shall be administered by the

Vice-Chancellor or any other officer authorised

by him.

(2) The University contributions as mentioned in rule

2 shall be drawn out of the University account

(Contributory Provident Fund) and credited into

the Pension Fund.

(3) All payments made to the employees of the

University for payment of pension shall be

withdrawn from the Pension Fund.

5. The account of the Pension Fund shall be maintained

in the office of the Comptroller, CCS Haryana

Agricultural University, Hisar. The Bank through which

the pension is disbursed may also be required to keep

accounts as per instructions issued from time to time.

6. For the purpose of grant of Pension and General

Provident Fund to the employees, the rules relating to

Pension and General Provident Fund, as contained in

Punjab Civil Services Rules Vol. II as applicable to

Establishment of

Pension Fund

Operation of the

fund

Maintenance of

the fund

Grant of

Pension and

General

Provident Fund
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Haryana and as amended by Haryana Govt. from time

to time, shall apply mutatis mutandis to the employees

of the University and for this purpose the terms and

expressions not otherwise defined in these rules shall

have the same meaning as assigned to them in Punjab

Civil Services Rules Vol. 1 Part 1. For this purpose, for

the words ‘Government’ and ‘Government Employees’

wherever occurring in these rules ibid, the word

‘University’ and ‘employees of the University’ shall be

deemed to have been substituted, respectively, and

the words ‘Accountant General’ Haryana, whenever

occurring in the aforesaid rules, the words ‘Comptroller,

CCS  Haryana Agricultural University’ shall be deemed

to have been substituted. The instructions issued by

the Government of Haryana in this behalf from time to

time shall also apply for this purpose.

7. (i) The Head of Department/Office concerned will

initiate the Pension case well before the actual

date of retirement of the employees as prescribed

by the State Govt. from time to time. After

completing the service record uptodate, the Head

of Department/Office will get the prescribed

pension form filled in from the employees.

(ii) After completion of pension papers of the

employees in the form and manner given in the

Punjab Civil Services Rules, Vol. II (with

necessary amendments), the same shall be sent

to the Comptroller for verification of qualifying

service and emoluments and for issue of pension

payment order duly vetted by the audit.

8. (1) On the basis of Pension Payment Order issued

by the Comptroller, the competent authority of

the University shall also issue a copy of Pension

Payment Order to the Bank authorising the Bank

to make payment of pension to the pensioner

every month regularly till a revised order or

instruction is issued by the competent authority.

(2) While making payment of pension, the payment

authority shall be guided by rule 4.92 of

Subsidiary Treasury Rules issued under the

Punjab Treasury Rules which shall apply mutatis

Preparation of

pension case and

issue of Pension

payment order

Payment of

Pension
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mutandis to the pensioners of the CCS Haryana

Agricultural University.

9. (1) On coming into force of these rules, the amount

of employees subscription in his Contributory

Provident Fund account alongwith interest

thereon shall be converted into General Provident

Fund, in the case of employee who opt for Pension

Scheme and shall be governed by the General

Provident Fund rules and instructions issued by

the State Govt. from time to time.

(2) The portion representing University’s

contribution shall be credited to the Pension Fund.

(3) In case the subscribers to C. P. F. who opt for the

Pension Scheme have drawn non-refundable

advance out of University Contribution towards

Contributory Provident Fund, the uptodate

amount involved will be made good first from his

own subscription alongwith interest and

transferred to the Pension Fund. If there is  still

any shortfall, he/she will have to refund the same

in instalments to be decided  by the Comptroller

but not later than his /her date of superannuation.

The rate of interest  to be charged in such cases

will be the rate of interest allowed to the

subscribers from time to time. The employees who

have retired during the period from 1.1.1992 to

the date of coming into force of these rules and

in whose case, pensionary benefits have been

paid under the Contributory Provident Fund

Scheme and who opt for pension, will have to

opt for it within four months of coming into force

of these rules and refund the amount in lumpsum,

equal to the University Contribution of

Contributory Provident Fund alongwith interest

thereon at the specified rate from the month they

received the final payment upto the date of

deposit. The rate of interest to be charged in

these cases  will be at the rates as applicable to

CPF/GPF accumulations fixed from time to time

by the University.

General

Provident Fund
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(4) Subject to the provisions of these rules, the rules

contained in Punjab Civil Services Rules Vol. II,

as applicable to Haryana Govt. employees, shall

apply mutatis mutandis to the employees of the

University who opt for these rules.

(b) STATUTES RELATING TO GENERAL PROVIDENT FUND OF CCS

HARYANA AGRICULTURAL UNIVERSITY, HISAR

In exercise of the provisions of the Haryana & Punjab Agricultural

University Act, 1970 vide Section 31 (e), the Board of Management of the CCS

Haryana Agricultural University is pleased to make the following statutes

regarding the constitution of the General Provident Fund for the benefit of

officers, teachers and other employees of the University who opt for pension.

1. Salary : “Salary” means the amount of monthly pay,

leave salary including special pay, dearness pay or any

other remuneration classed as pay.

2. Family : “Family” for the purpose of General Provident

Fund Rules mean family as defined in rule 13.2 (1) (C) of

Punjab CSR Volume II applicable to Haryana Govt.

employees as amended from time to time.

3. Conditions and rates of subscription : Every whole

time employee of the University shall contributes

compulsorily to the General Provident Fund at the rate

of 10% of his/her pay. The employee may subscribe to

the General provident Fund at the rate in excess of 10%

but it should not be more than his monthly pay. For

this purpose, the employee concerned shall exercise

option once a year prior to the drawal of salary for the

month of March. The subscriber may also exercise

option for enhancement of subscription once during

the course of a year. The revised option shall be

accepted by the DDO concerned. Employees holding

appointment of fixed terms may also subscribe to the

fund at their option. The amount shall be expressed in

whole rupees. Such subscription shall be deducted

every month from the salary of each subscriber by the

concerned DDO and the amount deducted shall be

passed on to the Comptroller for credit into General

Provident Fund in the account of the Subscriber.

4. Interest : The rate of interest to be allowed on all sums

Definitions
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deposited in the fund shall be as such as determined

from time to time by the Employees Welfare Fund

Operation Committee. The amount of such interest shall

be credited into the General Provident Fund Account

of each subscriber.

5. Maintenance of accounts : The Comptroller shall cause

to maintain proper accounts relating to the fund

showing the amount for the time being at the credit of

each subscriber and the general state of the fund. Each

subscriber shall be supplied with an annual statement

showing the opening balance, deposits during the year,

withdrawals during the year, interest and closing

balance at the credit of the subscriber.

6. Amount when payable : Subject to the provisions of

these Statutes, the amount standing in the Fund to the

credit of a subscriber shall become payable on the death

of a subscriber or his quitting the service of the

University.

And that the interest shall be paid on the amount upto

the end of twelve months after the months in which the

amount becomes payable subject to the proviso that

where provident fund is withheld at the instance of the

University interest shall not be denied.

Note : The Provident Fund accounts of such University

employees who do not claim payments within three

years of their becoming due, shall be closed and the

amount shall be deposited in the University account

as University income. However, such amounts shall

be refundable later-on when claimed by the employee

or his legal heirs after it is established to the

satisfaction of the Vice-Chancellor that there were

genuine reasons for delay in claiming the payments.

7. Withdrawal from Fund in case of leave preparatory to

retirement : In case of those employees who are going

to retire within 2 years, a subscriber may be permitted,

non-refundable advance by the Vice-Chancellor, 90%

share out of GPF for the purchase, construction,

renovation, addition and alterations and repair of house/

purchase of plot/purchase of farm land and/or business

premises.
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8. Nominations

(i) A subscriber may make declaration signed by

him and attested by two witnesses stating the

name or names of the persons to whom he desires

that in the event of his death, the whole or any

part of the amount of his/her deposit shall be

paid :

Provided that if, at the time of making the

nominations the subscriber has a family, a

nomination shall not be in favour of any person

or persons other than the members of his family.

(ii) If a subscriber nominates more than one person

under Clause (i) he shall specify in the nomination

the amount share payable to each of the nominees

in such manner as to cover the whole of the

amount that may stand to his credit in the fund at

any time.

(iii) A subscriber may at any time cancel nomination

by sending a notice in writing, to the Comptroller

provided that the subscriber shall alongwith such

notice send a fresh nomination made in

accordance with the provision of Clause (i)

and (ii).

(iv) A subscriber may provide in a nominations.

(a) In respect of any specified nominee that in

the event of his/her predeceasing the

subscriber, the right conferred upon that

nominee shall pass to other such person

or persons as may be specified in the

nominations provided that such other

person or persons; shall, if the subscriber

has other members of his family, be such

other member or members.

(b) That the nomination shall become invalid

in the event of happening of a contingency

specified therein; provided that if, at the

time of making the nomination, the

subscriber has no family, he shall provide

in the nomination that it shall become

invalid in the event of his subsequently

acquiring a family.
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Provided further that if, at the time of

making the nomination the subscriber has

only one member of the family, he shall

provide in the nomination that the right

conferred on the alternate nominee under

clause (a) shall become invalid in the event

of his subsequently acquiring other

member or members of his family.

(v) Immediately on the death of a nominee in respect

of whom no special provision has been made in

the nomination under Clause (a) of the sub-rule

(iv) or the occurrence of any event by reason of

which the nomination becomes invalid in

pursuance of Clause (b) of Sub-rule (iv) or the

provisions, thereto, the subscriber shall send to

Comptroller a notice in writing cancelling the

nomination, together with a fresh nomination

made in accordance with the provisions of this

Statutes.

(vi) Every nomination made, by a subscriber shall, to

the extent that it is valid, take effect on the date

on which it is received by the Comptroller.

9. ADVANCE FROM THE FUND

A temporary advance from the fund may be permitted

by the Vice-Chancellor or any other officer to whom

powers may be delegated in this behalf, to the

subscriber, subject to the following conditions :

(a) No advance shall be granted unless the

sanctioning authority is satisfied that the

applicant’s pecuniary circumstances justify, and

that it will be expended on the following object or

objects and not otherwise :

(i) To purchase a motor car, motor cycle,

scooter or a moped.

(ii) To pay expenses in connection with the

prolonged illness of the applicant or any

person actually dependent on him.

(iii) To pay for the overseas passage only for

reasons of health or education of the

applicant or any person actually



250 STATUTES

dependent on him. Advance from the fund

may also be granted to a subscriber, subject

to the usual conditions to meet the cost of

education of himself or any persons,

actually dependent on him in the following

type of cases :-

(a) for education outside India, whether

for academic, technical, professional

or vocational courses.

(b) for medical, engineering or other

technical or specialized courses in

India as detailed in Annexure-A to

Chapter XI.

(iv) to pay obligatory expenses on a scale

appropriate to the applicant’s status which

by a customary usage the applicant has to

incur in connection with the marriage,

funerals, or other ceremonies of persons

actually dependent on him provided that

the condition of actual dependent shall not

apply in case of ceremony in respect of

sons/daughters of the subscribers.

(v) University employees shall be eligible for the

grant of advance for the purchase of personal

computer provided they have completed at

least five years service. Amount of advance

shall be limited to 75% of the subscription or

actual price of the computer whichever is

less subject to the maximum of Rs. 30,000/-

or as prescribed by the State Govt from

time to time. The amount of advance

alongwith interest will be recovered in not

more than 75 instalments.

Note 1. ‘Dependent’ means any of the following

relatives of a subscriber to or a depositor

in, a Provident Fund, namely; a wife,

husband, parent, child, minor brother,

unmarried sister and a deceased son’s

widow and child, and where no parent of

the subscriber or depositor is alive, a

parental grand parent.
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2. Advances under the sub-clause are also

permissible for meeting the expenditure in

connection with the marriage or other

ceremonies of the subscriber himself/

herself.

(vi) “To defray the cost of acquiring amenities

for the betterment of living such as

Refrigerator, Air Cooler, Geyser, Washinig

Machine, Television, Rocord Player, Tape-

Recorder, Mixer, Radiogram, Steel/Wooden

Furniture, Knitting/Sewing Machine,

subject to the condition that the advance

for this purpose shall be given to the

employees having a minimum service of 5

years in the University and that the

advance shall not exceed 3 months pay or

maximum ceiling of  Rs.1.00 lac or 50% of

the employee’s subscription with interest

theron standing to his credit on the date of

sanction of the advance, whichever is less.

The advance for this purpose will be given

for a maximum number of two times during

the entire service of the employee”.

(b) An advance shall in no case exceed the amount

of subscription and interest thereon standing to

the credit of the subscriber in the fund and shall

be limited to :

(i) 3/4th of the subscription to the fund or

actual price of the vehicle whichever is less

in case of sub clause (i) of clause 9(a).

However, eligibility for loan will be subject

to entitlement of type of vehicle as per

University rules from time to time.

Provided that :

(a) An advance shall not be made unless

the depositor has subscribed to the

fund for five years.

(b) Second advance will be admissible

only after the subscriber fully repays

the first advance alongwith interest,

if any.
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(c) The subscriber will submit agreement

of proposed sale or written statement

and affidavit of the dealer of

authorised company regarding sale

of his motor car, motor-cycle or

scooter or moped.

(d) If the subscriber has taken a loan and

yet his requirement is not fulfilled the

amount equivalent to difference

between the amount of loan and the

actual price of the vehicle or 75%

amount of his total contribution

whichever is less may be given to

him as a refundable advance.

(ii) Six months pay or the amount at the credit

of the subscriber in the fund whichever is

less in the case of sub clause (ii) (iii) & (iv)

of clause-9(a) of this Chapter XII.

Note 1. In case of emergency due to illness Vice-

Chancellor is authorised to allow advances

to any extent of availability of amount (own

share) in GPF account of the subscriber.

Note 2. The Vice-Chancellor further authorised to

allow non-refundable advance out of GPF

for prolonged illness which involve heavy

expenditure and in view of the

circumstances regarding inability of

subscriber to refund the loan as explained

by the employee/family of the employee.

(c) An advance shall not except for special reasons

to be recorded in writing by the sanctioning

authority, be granted until atleast 12 months after

the final payment of all the previous advance,

together with interest thereon, unless the amount

already advanced does not exceed two third of

the amount admissible under sub-clause (b).

10. Recovery of advances made :

(1) An advance shall be recovered from the salary of

the subscriber in such number of monthly

instalments as the sanctioning authority may

direct; but such number shall not be less than 12
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unless the subscriber so selects, or in any case

more than 24. A subscriber may at his option make

repayment in smaller number of instalments than

that prescribed.

(2) Recovery shall not be made, except with the

subscriber’s consent while he/she is on half pay

leave or leave without pay or in receipt of

subsistence allowance.

(3) If more than one advance has been made to a

subscriber, each advance shall be treated

separately for the purpose of recovery.

(4) The interest shall be paid at the rate applicable at

the time of drawal of advance as the University

pays interest on similar deposits in the fund on

the principal during the period between the drawal

and complete the payment of principal in fixed

equated instalments in such a manner that the

principal and the interest are recovered

simultaneously in the instalments fixed for the

refund of advance. For this purpose, the amount

of interest shall be calculated before hand and

included in the instalments of the principal amount

by rounding off to the nearest whole rupee.

Note The interest shall be calculated as per the

following formula :

The amount of advance x Rate of interest x

(Number of instalments +1)

-------------------------------------------------------

                                  2400

(5) Recoveries made under this statutes shall be

credited as they are made to the account of the

subscriber in the fund.

(6) A subscriber who has been permitted to withdraw

money from the fund, shall satisfy the Head of

Department where the employee is working within

a period of 3 months that the money has been

utilised for the purpose for which it was

withdrawn. However, in case the subscriber fails

to produce utilisation certificate within 3 months

and needs further extension for utilization of

advance, the case may be sent to the Comptroller
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for grant of further extension upto three months.

Attested or photostat copy of the registration

document is required to be submitted and if he

fails to do so, the whole sum so withdrawn or so

much thereof as has not been applied for the

purpose for which it was withdrawn shall forthwith

be repayed and in default of such payment it

shall be ordered by the sanctioning authority to

be recovered from his emoluments either in

lumpsum or in such number of monthly

instalments as may be determined by the

Comptroller.

(7) When a conveyance purchased with the advance

drawn out of General Provident Fund is to be

disposed of before recovery of the principal

together with interest the subscriber shall seek

prior approval from his Head of Department/

Controlling Officer for such a sale. The

outstanding advance together with interest shall

be first charged on the sale proceeds of the

conveyance and shall be refunded in lumpsum

when such a sale is made.

11. Non-refundable advances from the funds may be

permitted by the Vice-Chancellor or any other officer to

whom power may be delegated in this behalf, to the

subscriber, provided the employee is of more than 45

years age or has rendered atleast 10 years service in

the University as under :

(i) for meeting expenses in respect of  marriage of

each son or daughter or a deceased son’s

children.

(a) 12 months pay of subscriber; or

(b) 75% of the amount of subscription and

interest thereon standing to the credit of

the subscriber; whichever is less.

(ii) For meeting expenses on the following objects

so as not to exceed 90% of the employees

subscription and interest thereon standing to the

credit of subscriber :

(a) Building or acquiring a suitable house for

his residence including the cost of site or
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repaying any outstanding amount on

account of loan expressly taken for this

purpose, or reconstruction, or making

additions or alterations or repairs in a house

already owned or acquired by a subscriber.

(b) Purchasing a house, site or repaying an

outstanding amount on account of loan

expressly taken for this purpose.

(c) Constructing a house on a site purchased

by utilising the sum withdrawn under

clause (b).

Note 1. The amount of withdrawals admissible

under this clause can be taken in lots but

the ceiling for the aggregate to non-

refundable withdrawals taken out of GPF

and other ‘Loans and Advances’ scheme

will be the same as under the State Govt. as

amended from time to time. (At present, the

limit is Rs. 15.00 lacs).

Note 2. Where plot is in the name of husband or

wife, only the person owning the plot is

entitled to have loan for construction of

house on that plot. Where the plot is jointly

owned by the husband and wife, both are

entitled to have advance for construction

of house on that plot subject to the proviso

that the aggregate of amounts taken by

husband and wife out of GPF and ‘Loans

and Advances’ Scheme for the plot and

construction of house shall not exceed Rs.

15.00 lacs in all.

Note 3. The above advances will of course be

subject to the other usual conditions

including that of utilization for the purpose

for which applied for.

(iii) For meeting expenses in respect of courses

detailed in Annexure ‘A’ to Chapter-VIII.

(a) 6 months pay of the subscriber;

(b) 75% of the amount of subscription and

interest thereon standing the credit of the

subscriber whichever is less.
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The withdrawals will be permissible once a year

and further withdrawals for completion of the same course

will not be allowed before the expiry of one year from the date

of previous withdrawal.

Note : In case of teachers acquiring Ph. D. qualifications

to fulfil conditions of grant of UGC scales,

conditions of 10 year service or more than 45

years of age for eligibility to non-refundable

advance will not be applicable.

12. Making of regulations

The Board may from time to time make regulations

consistent with the Statutes and with the provisions of

Provident Fund Act, 1925 for any matter relating to the

fund or its management or the investment of sums at

the credit of the fund, or the privilege of subscribers

not herein expressly provided for, and may add to, vary

or cancel any regulations so made.

13. Any change(s)/amendment(s) in the General Provident

Fund Rules made by the Haryana Govt. to its employees

from time to time shall be made applicable to the

University employees with the approval of the Vice-

Chancellor.
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1. The university may grant :

(i) Bachelor’s Degrees in various disciplines of

Agriculture, Agricultural Engg., Home Science and

other Allied Sciences.

(ii) Master’s and Doctors’ of Philosophy Degrees in

the various disciplines of Agriculture, Agricultural

Engg., Home Science, Basic Sciences, Business

Administration and other Allied Sciences

(iii) Diploma for the following courses :

RESIDENTIAL

(a) One year Certificate course in Home Industry,

Garment Construction & Hosiery.

(b) PG Diploma in Human Nutrition & Dietetics,

(c) PG Diploma in English Hindi Translation,

(d) PG Diploma in Communication Skills in English

(e) PG Diploma in Graphics & Video Production

(f) PG Diploma in Remote Sensing & Geographical

information System (GIS) Application in

Agriculture and Environment.

2. All  proposals for the conferment of Honorary degrees

shall be made to the committee consisting of the Vice-

Chancellor and the Deans of the Colleges including

Dean, Postgraduate Studies and, if accepted by the

committee shall be placed before the Academic Council

and the Board of Management for approval before

submission to the Chancellor for confirmation.

3. (1) All Degrees shall be conferred by the University

either at a convocation or in absentia or be sent at

the home address of students after one year of

passing the programme.

CHAPTER  XIII

STATUTES REGARDING INSTITUTION OF DEGREES AND

DIPLOMAS AND CONFERMENT OF HONORARY DEGREES

UNDER SECTION 31(f) OF HPAU ACT, 1970.

Grant of Degree

Conferment of

Honorary Degrees

Convocation
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Other Diploma/Certificates may be conferred/

issued by the Head of the constituent unit

concerned.

(2) Convocation for conferring degrees shall be held

at least once every year on a date to be fixed by the

Chancellor. If the convocation is not held after a

year, the degrees shall be given by hand or sent by

post after one year of the issue of result notification.

(3) Honorary degrees, if necessary, shall be conferred

by the University at a regular or special

convocation.

(4) The following procedure to be followed for

sending degrees at the home addresses of the

students : -

1. The degrees of all the students will be sent at

the home address of the student by the

Registrar after getting clearance from the Dean

concerned.

2. The fees of the degree which will either be

conferred in absentia or sent at the home

address of the students shall be as prescribed

from time to time.

3. For such students a scroll will be prepared

and got signed from the Chancellor personally

and on degrees his signature seal will be

embossed after taking permission from the

Chancellor.
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1. The Academic Council shall lay down courses of study

in various subjects both for undergraduate and

postgraduate programmes and diplomas and

certificates on the recommendations of Board of

Studies.

2. The authority to alter or abolish a particular course of

study also lie with the Academic Council on the

recommendations of Board of Studies.

3. The details of courses to be offered by the University

in various subjects shall be published for the

information of all concerned.

CHAPTER  XIV

STATUTES REGARDING COURSES OF STUDY TO BE LAID

DOWN FOR DEGREES AND DIPLOMAS CERTIFICATES OF THE

UNIVERSITY UNDER SECTION 31 (m) OF HPAU ACT, 1970
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1. The number and value of stipends, scholarships, medals

and prizes to be awarded annually shall be determined

by the Board either on its own initiative or on the

recommendations of the Academic Council.

2. The Academic Council shall, on the recommendations

of the Vice-Chancellor, lay down the conditions for

the award of the following recognitions and incentives

for study and research :–

(a) Stipends for Post-graduate studies and research.

(b) Scholarships for under-graduate studies

(c) Medals and prizes for meritorious academic

pursuit and outstanding performance in extra-

curricular activities of the University

(d) Stipends

3. Meritorious academic pursuit assessed on the basis of

results of various University Examinations, outstanding

performance in various extra-curricular fields and good

behaviour shall alone serve as the guiding principles

for the award of various fellowships, scholarships,

medals, prizes and stipends.

4. The Dean of a college, subject to the prescribed

conditions, may award scholarships to the eligible

students. The Dean shall also have the authority to

withdraw the scholarships if and when the student fails

to fulfil the prescribed obligations.

The Dean, Postgraduate Studies on the

recommendations of the concerned Head of

Department and subject to the prescribed conditions/

rules laid down by the Academic Council may award

Stipends to the eligible P.G. students. The Dean, Post-

graduate Studies shall also have the authority to

withdraw the stipends if and when the student fails to

fulfil the prescribed obligations.

CHAPTER  XV

STATUTES REGARDING THE INSTITUTION OF SCHOLARSHIPS,

STIPENDS, MEDALS, PRIZES AND THE CONDITIONS FOR THEIR

AWARD UNDER SECTION 31( j ) and ( t ) of HPAU Act, 1970.
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1. Students shall be admitted each year to various

prescribed degrees of the University in the following

Colleges:

(i) College of Agril. Engineering and Technology.

(ii) College of Agriculture, Hisar and Kaul.

(iii) College of Basic Sciences and Humanities.

(iv) Indira Chakravarty College of Home Science.

2. The number of students to be admitted each year in

various colleges shall be approved by the Academic

Council on the recommendations of the Board of

Studies.

3. Applications for admission to various colleges shall

be received by the Registrar not later than a prescribed

date and on forms approved for the purpose.

4. Admission requirement to various degrees/diplomas

etc., shall be such as laid down by the Academic

Council upon recommendation of the Board of Studies

concerned.

Maintaining of discipline etc.

The privilege of continuing as a student in the

University shall be held only by keeping up a certain level

of academic performance, class attendance and requirements

of discipline as may be prescribed by the Academic Council

in consultation with the Board of Studies and regular payment

of dues to the University

CHAPTER  XVI

STATUTES REGARDING THE ADMISSION OF STUDENTS

TO THE UNIVERSITY AND THEIR ENROLEMENT AND

CONTINUANCE AS SUCH UNDER SECTION 31(l) of HPAU Act, 1970.
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1. The conditions under which students shall be admitted

to the Degree, Diploma or other courses shall be such

as are laid down by the Academic Council on the

recommendations of the Board of Studies

2. Detailed procedure of examinations and conditions of

eligibility for the award of degrees and diplomas in

the light of the provisions shall be laid down by the

Academic Council on the recommendations of the

Board of Studies.

CHAPTER  XVII

STATUTES REGARDING THE CONDITIONS UNDER WHICH

STUDENTS SHALL BE ADMITTED TO THE DEGREES, DIPLOMA

OR OTHER COURSES AND THE MANNER IN WHICH THE

EXAMINATIONS ARE TO BE HELD AND THE ELIGIBILITY FOR

THE AWARD OF DEGREES AND DIPLOMAS UNDER SECTION  31

(n) of HPAU Act, 1970.
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1. The Board shall, on the recommendation of the Vice-

Chancellor, establish hostels for all the students of the

University. No hostel shall be abolished without the

approval of the Board.

2. No student of the University, excluding local students,

shall be permitted to reside outside the hostels

maintained by the university except with the permission

of the Dean/Director Students Welfare.

3. Applications for accommodation in a hostel maintained

by the University shall be submitted to the Director of

Students Welfare on such form and date as may be

approved by the Vice-Chancellor for the purpose.

4. Regulations for allocation of room space, provision of

reasonable comforts, and responsibility of the students

in the proper upkeep of hostel properties and

observance of discipline shall be laid down by the

Vice-Chancellor on the recommendations of the

Director Students Welfare.

5. Subject to the prescribed regulations, the Director

Students Welfare shall be the final authority to decide

the allocation of room space to individual applications.

6. Every student residing in a University hostel shall

deposit a mess security of amount which may be laid

down by the Director Students Welfare. He shall also

have to pay hostel fees and other dues at such rates as

may be prescribed by the Board, on the

recommendations of the Finance Committee.

7. Supervision of the affairs of each hostel shall be

entrusted to a teacher/non-teacher designated as Hostel

Warden(s) for a prescribed period.

CHAPTER  XVIII

STATUTES REGARDING THE ESTABLISHMENT AND THE

ABOLITION OF HOSTELS MAINTAINED BY THE UNIVERSITY AND

CONDITIONS OF RESIDENCE OF THE STUDENTS OF THE

UNIVERSITY AND THE LEVY OF FEES FOR RESIDENCE IN

HOSTELS MAINTAINED BY THE UNIVERSITY
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8. A committee of hostel wardens and representative

student residents one from each hostel, shall be set up

under the chairmanship of the Director Students

Welfare to ensure satisfactory standards of hostel

residence. The Committee shall hold a consultative

status.



1. Without, prejudice to the powers of the Academic

Council as defined in Clause (d) of Section 23 of the

Act, the establishment, abolition, subdivision,

amalgamation or shifting of university departments or

part thereof either within the Constituent Colleges or

from one constituent college to other constitutent

colleges or centers/institutes, etc. shall be determined

by the Acadmic Council.

2. Action taken under Clause 1 shall be reported by the

university to the Government for information.

CHAPTER  XIX

STATUTES REGARDING THE ESTABLISHMENT AMALGA-

MATION, SUB DIVISION AND ABOLITION OF DEPARTMENTS

UNDER SECTION 31 (h) of HPAU Act, 1970.
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1. The fees shall be classified in the following main

categories:-

(a) Admission & re-admission fee

(b) Tution fee;

(c) Library fee;

(d) Medical fee;

(e) Examination fee;

(f) Contributions to such educational, social and

recreational funds as may be specified; and

g) Any other fee and/or charges prescribed from time

to time by the Board of Management on the

recommendations of the Academic Council and

Finance Committee on a proposal from the Vice-

Chancellor.

2. The amount chargeable under each category at various

levels of academic pursuit as well as the terms of

payment and the provision of penalties for non-

payment shall be approved by the Board upon the

recommendations of the Academic Council, the

Finance Committee  and the Vice-Chancellor.

CHAPTER  XX

STATUTES REGARDING THE FEES WHICH MAY BE CHARGED

BY THE UNIVERSITY UNDER SECTION 31 (r) OF HPAU ACT, 1970.
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1. The remuneration and allowances to persons employed

on the business of the University shall comprise:-

(i) Fees to examiners;

(ii) Remuneration to persons engaged on supervising

the conduct of examinations;

(iii) Remuneration to persons specially invited on the

business of the University; and

(iv) Travelling and Daily Allowances to be paid to

outsiders and to officers, teachers and other

employees of the University.

2. The Board on the recommendations of the Vice-

Chancellor and the Finance Committee shall make

regulations on the matters mentioned in clause-1 of

this statute.

CHAPTER  XXI

STATUTES REGARDING THE REMUNERATION AND

ALLOWANCES, INCLUDING TRAVELLING AND DAILY

ALLOWANCES TO BE PAID TO PERSONS EMPLOYED ON THE

BUSINESS OF THE UNIVERSITY UNDER SECTION 31(s) OF HPAU

ACT, 1970.
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CHAPTER   XXII

Statutes under section 31 (u) of HPAU Act, 1970 read with Section 11(b)

(xii) of the Act.

Regarding

PERSONS WHO ARE DECLARED AS OFFICERS OF THE

UNIVERSITY

1. The following shall be Officers of the University in

addition to the Officers mentioned in section 11 (b) of

the HPAU Act, 1970 :-

(a) Chief Medical Officer and

(b) Director, Human Resource Management.
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CHAPTER   XXIII

STATUTES REGARDING THE EXCERCISE OF FINANCIAL  AND

ADMINISTRATIVE POWERS BY THE OFFICERS, TEACHERS AND

OTHER EMPLOYEES OF THE UNIVERSITY

1. The terms Grade ‘A’ Grade ‘B’ and Grade ‘C’ used in

the Statutes shall carry the same meaning as assigned

to them in the Statutes relating to the appointment of

employees of the University other than officers and

teachers. Powers of the Officers, Teachers & other

employees of the University

2. (1) Deleted.

(2) The financial administrative powers of the

University shall be such as are prescribed hereinafter

in the Statutes.

3. The Vice-Chancellor shall have the power :

(a) to sanction recurring and non-recurring

expenditure chargeable to contingencies;

(b) to countersign his own T. A. Bill, and sanction his

own medical reimbursement bill, Subject to the

relevant rules;

(c) to open and operate necessary accounts on behalf

of the University in a Bank approved by the Board

of Management;

(d) to countersign T. A. bill and sanction absence on

duty beyond jurisdiction of officers of the

University; and

(e) to make rules for the allotment of residential

accommodation to employees of the University

and for the maintenance and operation of vehicles

owned by the University, etc. and such other rules

and standing instructions considered necessary

from time to time for the maintenance and running

of the Campus including instructions on ‘black

out’ and other security or civil defence measures.

(f) To decide the filing and defence to suits, appeals,

revisions, other legal proceedings etc. in the courts

Definition

Powers of the

Officers,

Teachers &

other employees

of the

University

Powers of the

Vice-Chancellor
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of law and to authorise officers, teachers or other

employees to sign plaints, written statements,

appeals revisions, writs, reviews and applications

etc. to be filed by the University, sign Vakalatnama

and do all other things necessary for the

prosecution of  such court proceedings, including

swearing of affidavits and to engage counsels for

this purpose on behalf of the University.

4. The registrar shall exercise all the powers of a drawing,

disbursing and collecting officer in respect of employees

under him referred to in Part 1 of the Schedule to the

Statues relating to the appointment of other employees

of the University (here in after referred to as the

Schedule) and shall also have the power :

(a) to incur expenditure chargable to contingencies

as under :

(i) non-recurring expenditure upto Rs. 10,000 in

each case;

(ii) recurring expenditure upto Rs. 1,200 per

annum in each case;

(b) to countersign T. A. bills and to sanction absence

on duty beyond jurisdiction to all the employees

working under him;

(c) Deleted;

(d) to sign cheques for payment of sanctioned pay

and allowances of the Comptroller; and

(e) to open and operate necessary accounts on behalf

of the University in a Bank approved by the Board

of Management with the approval of the Vice-

Chancellor.

(f) to decide the filing and defence to suits, appeals,

revisions, other legal procedings etc. in the courts

of law and to authorise officers, teachers or other

employees to sign plaints, written statements,

appeals, revisions, writs, reviews and applications

etc. to be field by the University, sign Vakaltnama

and do all other things necessary for the

prosecution of such court proceedings, including

Powers of the

Registrar
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swearing of affidavits and to engage counsels for

this purpose on behalf of the University.

5. The Comptroller shall exercise all the powers of Drawing,

Disbursing & Collecting Officer in respect of employees

under him. The Comptroller shall have the power :

(a) to countersign T. A. bills and sanction absence on

duty beyond jurisdiction of all the employees under

him referred to in Part-1 of the Schedule;

(b) to open and operate necessary accounts on behalf

of the University in a Bank approved by the Board

of Management;

(c) to sign cheques for payment of sanctioned pay

and allowances of the officers, teachers and other

employees of the University, and other cheques;

and

(d) to delegate the powers mentioned in sub-clause

(b), (c), above to grade ‘A’ or ‘B’ employees

working under the Comptroller.

6. (1) The Dean shall exercise all the powers of Drawing

and Disbursing and Collecting Officers in respect

of employees under them (referred to in Part 1 of

the schedule attached to the Statutes regarding

the appointment of employees other than officers

and teachers).

(2) The Deans shall also have the power to :

(a) countersign T. A. bills and to sanction absence

on duty beyond jurisdiction in respect of

teaching and other staff working under them.

(b) deleted;

(c) open and maintain Personal Ledger accounts

relating to various funds of the Colleges;

(d) open and operate necessary accounts on

behalf of the University in a Bank approved

by the Board of Management with the

approval of the Vice-Chancellor;

(e) delegate the powers mentioned in Sub-clause

(c) & (d) to grade ‘A’ and ‘B’ employees

Powers of the

Comptroller

Powers of the

Deans
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working, under the Dean (C-3/43rd  BOM 14/

76-HAU/Admn. R. 1/76/7675 dated 25.6.76)

7. The Director of Research, the Director of Extension

Education, the Director of Students Welfare, the Estate

Officer and the Librarian, shall, with respect to the

employees working, respectively under them, exercise

the powers of drawing, disbursing and collecting

officers and shall also have the power :

(a) to countersign T. A. bills and sanction absence on

duty beyond jurisdiction of all employees of Grade

‘A’, ‘B’ and ‘C’ working respectively under them;

(b) Deleted;

(c) open and maintain Personal Ledger accounts

relating to various funds; and

(d) to open and operate necessary accounts on behalf

of the University in a Bank approved by the Board

of Management with the approval of the Vice-

Chancellor

8. (1) With respect to the staff employed in connection

with teaching, research and extension education

work, the Head of the Deptts. shall exercise the

powers of drawing and disbursing and collecting

officers, they shall have the power to countersign

T. A. bills and to sanction absence on duty beyond

jurisdiction of teachers and employees of grade

‘B’ and ‘C’ working under them.

(2) Deleted.

(3) To open and operate necessary accounts on behalf

of the University in a Bank approved by the Board

of  Management with the approval of the Vice-

Chancellor.

Powers of the

officers of the

University

Powers of Heads

of Depts.
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CHAPTER   XXIV

Statutes under section 29 (d) of the Punjab Agricultural University Act, 1961

read with Section 33 of the Act

DELEGATION OF ADMINISTRATIVE AND FINANCIAL POWERS BY

THE BOARD OF MANAGEMENT TO THE OFFICERS/

EMPLOYEES OF THE UNIVERSITY

1. (a) the term grade ‘A’, grade ‘B’ and grade ‘C’ used in

this Statute shall carry the same meaning as

assigned to them in the statute relating to the

appointment of employees of the University other

than officers and teachers.

(b) Class I teachers means teachers in the rank of

Associate Professor and above.

(c) Class-II teachers means teachers of the rank of

Assistant Professor and equivalent.

(d) Class-III teachers means, teachers who are not

covered by (b) & (c) above.

2. The officers, teachers and other employees of

University may exercise such administrative powers as

are specified in Part ‘A’ of the Schedule to this Statute

subject to the control of the Vice-Chancellor and the

superior officer concerned provided that the Vice-

Chancellor may in his discretion order that an officer,

teacher or other employee shall not exercise a particular

power or may exercise the power with  such

modifications as he considers necessary.

3. The officers, teachers and other employees of the

University may exercise such financial powers as are

specified in Part ‘B’ of the Schedule to this Statute

subject to the control of the Vice-Chancellor and the

superior officer concerned provided that the Vice-

Chancellor may in his discretion order that an officer,

teacher or other employee shall not exercise a particular

power or may exercise the power with such modification

as he considers necessary and provided further that

no expenditure shall be incurred which is not provided

for in the budget approved by the Board of Management

Definition
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and that expenditure in excess of the powers specified

may be incurred (upto the amount provided for in the

budget) with the approval of the sanctioning authority.

The cases which require the financial sanction of the

Vice-Chancellor will be routed through the Comptroller

who will examine them and give his recommendations

before submission to Vice-Chancellor.

4. The Vice-Chancellor may delegate to an officer, teacher

or any other employee of the University such powers

as he considers necessary which have been delegated

to the Vice-Chancellor by the Statutes.

5. Other officers of the University and Heads of

Departments may also delegate to any teacher not

below class-II or other employee not below

Superintendent or equivalent working under their

control, subject to the approval of the Superior Officer,

such powers as they consider necessary and as have

been delegated to them under the Statutes keeping in

view such instructions and guidelines as may be laid

down in this behalf by the Vice-Chancellor from time to

time.
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8
.

T
o

 s
a
n

c
ti

o
n

 p
u

r-
F

u
ll

 p
o

w
e
rs

R
s.

 1
5

0
0

0
0

/-
R

s.
 5

0
0

0
0

/-
R

s.
 3

0
0

0
0

/-
R

s.
 7

0
0

0
/-

R
s.

 3
0

0
0

0
/-

N
il

R
s.

 3
0

0
0

0
/-

R
s.

 7
0

0
0

/-

c
h

a
se

 o
f 

st
o

re
s

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

a
n

d
 a

rt
ic

le
s 

o
f

c
a
se

c
a
se

c
a
p

it
a
l 

n
a
tu

re

su
c
h

 a
s 

sc
ie

n
ti

-

fi
c
 i

n
st

ru
m

e
n

ts

a
n

d
 m

a
c
h

in
e
ry

(i
n

c
lu

d
in

g
 l

iv
e
-

s
to

c
k

)

9
.

T
o

 s
a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

R
s.

 2
5

0
0

0
/-

R
s.

 1
0

0
0

0
/-

R
s.

 2
0

0
0

/-
R

s.
 2

0
0

0
/-

N
il

N
il

R
s.

 5
0

0
0

/-
R

s.
 2

0
0

0
/-

e
st

im
a
te

s 
fo

r
in

 e
a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

m
a
n

u
fa

c
tu

re
 a

n
d

c
a
se

re
p

a
ir

s 
o

f 
e
q

u
ip

-

m
e
n

t 
in

 H
A

U

W
o

rk
sh

o
p

s

1
0

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

R
s.

 1
0

0
0

0
/-

R
s.

 5
0

0
0

/-
R

s.
 2

0
0

0
/-

R
s.

 1
0

0
0

/-
N

il
N

il
R

s.
 5

0
0

0
/-

R
s.

 1
0

0
0

/-

p
u

rc
h

a
se

 o
f

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

S
to

re
s 

re
q

u
ir

e
d

c
a
se

fo
r 

th
e
 m

a
n

u
-

fa
c
tu

re
 a

n
d

 r
e
-

p
a
ir

 u
n

d
e
rt

a
k

e
n

b
y

 t
h

e
 H

A
U

W
o

rk
sh

o
p

s

1
1

.
C

o
n

tr
a
c
t 

fo
r

F
u

ll
 p

o
w

e
rs

R
s.

 5
0

0
0

0
/-

R
s.

 3
0

0
0

0
/-

R
s.

 1
0

0
0

0
/-

N
il

N
il

N
il

R
s.

 1
0

0
0

0
/-

N
il

sa
le

 o
f 

fa
rm

 o
r

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

g
a
rd

e
n

 p
ro

d
u

c
e
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1
.

2
.

3
.

4
.

5
.

6
-A

6
-B

7
-A

7
-B

8
-A

8
-B

1
2

.
T

o
 d

is
p

e
n

se
F

u
ll

 p
o

w
e
rs

F
u

ll
 p

o
w

e
rs

N
il

N
il

N
il

N
il

N
il

N
il

N
il

w
it

h
 e

a
rn

e
st

 o
r

se
c
u

ri
ty

 m
o

n
e
y

w
h

e
n

 p
la

n
t 

a
n

d

m
a
c
h

in
e
ry

, 
im

p
-

le
m

e
n

ts
 s

p
a
re

s,

e
tc

. 
a
re

 s
u

p
p

li
e
d

a
n

d
 e

re
c
te

d
 b

y

th
e
 f

ir
m

s 
o

f 
u

n
-

d
o

u
b

te
d

 f
in

a
n

-

c
ia

l 
st

a
n

d
in

g

a
n

d
 r

e
p

u
te

1
3

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

R
s.

 1
0

0
0

0
/-

R
s.

 5
0

0
0

/-
R

s.
 2

0
0

0
/-

R
s.

 2
0

0
0

/-
N

il
N

il
R

s.
 2

0
0

0
/-

R
s.

 1
0

0
0

/-

P
u

rc
h

a
se

 a
n

d
a
 y

e
a
r

a
 y

e
a
r

a
 y

e
a
r

a
 y

e
a
r

a
 y

e
a
r

a
 y

e
a
r

m
a
n

u
fa

c
tu

re
 o

f

th
e
 o

ff
ic

e
 f

u
rn

i-

tu
re

 a
n

d
 n

e
c
e
s-

sa
ry

 e
st

im
a
te

s

th
e

re
o

f

1
4

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

R
s.

 5
0

0
0

/-
R

s.
 2

0
0

0
/-

R
s.

 5
0

0
/-

R
s.

 5
0

0
/-

N
il

N
il

R
s.

 5
0

0
/-

R
s.

 5
0

0
/-

h
ir

in
g

 o
f 

fu
rn

i-
a
 y

e
a
r

a
 y

e
a
r

a
 y

e
a
r

a
 y

e
a
r

a
 y

e
a
r

a
 y

e
a
r

tu
re

1
5

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

R
s.

 2
0

0
0

0
/-

R
s.

 7
5

0
0

/-
N

il
N

il
N

il
N

il
R

s.
 5

0
0

0
/-

N
il

p
u

rc
h

a
se

 o
f

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

fo
r 

p
u

rc
h

a
se

ty
p

e
w

ri
te

rs
,

o
f 

c
a
lc

u
la

to
rs

d
u

p
li

c
a
to

rs
 a

n
d

a
n

d
 n

il
 f

o
r

c
a
lc

u
la

ti
n

g
o

th
e
r 

it
e
m

s

m
a
c
h

in
e
s
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1
.

2
.

3
.

4
.

5
.

6
-A

6
-B

7
-A

7
-B

8
-A

8
-B

1
6

.
T

o
 s

a
n

c
ti

o
n

 r
e
-

F
u

ll
 p

o
w

e
rs

R
s.

 1
0

0
0

/-
 i

n
R

s.
 5

0
0

/-
 i

n
R

s.
 5

0
0

/-
 i

n
N

il
N

il
N

il
R

s.
 5

0
0

/-
 i

n
N

il

fu
n

d
 o

f 
re

v
e
n

u
e

e
a
c
h

 c
a
se

 a
n

d
e
a
c
h

 c
a
se

e
a
c
h

 c
a
se

e
a
c
h

 c
a
se

fu
ll

 p
o

w
e
rs

 t
o

C
o

m
p

tr
o

ll
e
r

1
7

.
T

o
 w

ri
te

 o
ff

F
u

ll
 p

o
w

e
rs

U
p

to
 t

h
e
 v

a
lu

e
U

p
to

 v
a
lu

e
U

p
to

 
th

e
N

il
N

il
N

il
U

p
to

 
th

e
N

il

lo
ss

e
s 

o
f 

m
a
c
h

i-
o

f 
R

s.
 5

0
0

0
/-

R
s.

 1
0

0
0

/-
v

a
lu

e
 o

f
v

a
lu

e
 o

f

n
e
ry

, 
im

p
le

m
e
n

ts
,

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

R
s.

 5
0

0
/-

R
s.

 5
0

0
/-

a
n

im
a
l 

p
ro

d
u

c
ts

in
 e

a
c
h

in
 e

a
c
h

a
g

ri
c
u

lt
u

ra
l 

p
ro

-
c
a
se

c
a
se

d
u

c
ts

, 
n

u
rs

e
ry

p
la

n
ts

, 
fr

u
it

 t
re

e
s,

F
.Y

.M
. 

c
o

m
p

o
st

m
is

c
e
ll

a
n

e
o

u
s

a
rt

ic
le

s,
 e

tc
.

w
h

ic
h

 d
e
te

ri
o

ra
te

to
 b

e
c
o

m
e
 s

u
rp

lu
s

o
r 

u
n

se
rv

ic
e
a
b

le

to
 t

h
e
 e

x
te

n
t 

th
a
t

th
e
y

 m
u

st
 b

e
 s

o
ld

o
r 

w
ri

tt
e
n

 o
ff

.

1
8

.
T

o
 w

ri
te

 o
ff

F
u

ll
 p

o
w

e
rs

U
p

to
 1

%
 o

f
U

p
to

 1
%

 o
f

U
p

to
 1

%
 o

f
U

p
to

 1
%

 o
f

N
il

N
il

U
p

to
 1

%
 o

f
N

il

lo
ss

e
s 

o
f 

st
o

re
s

to
ta

l 
st

o
c
k

to
ta

l 
st

o
c
k

to
ta

l 
st

o
c
k

to
ta

l 
st

o
c
k

to
ta

l 
st

o
c
k

d
u

e 
to

 u
n

u
su

al
su

b
je

c
t 

to
 a

su
b

je
c
t 

to
 a

su
b

je
c
t 

to
 a

su
b

je
c
t 

to
 a

su
b

je
c
t 

to
 a

o
c
c
u

ra
n

c
e
s,

 e
. 

g
.

li
m

it
 o

f
li

m
it

 o
f

li
m

it
 o

f
li

m
it

 o
f

li
m

it
 o

f

d
ry

a
g

e
 (

a
ls

o
 i

n
R

s.
 3

0
0

0
/-

R
s.

 3
0

0
0

/-
R

s.
 3

0
0

0
/-

R
s.

 2
5

0
/-

R
s.

 2
5

0
/-

p
la

n
t 

a
n

d
 g

ra
ft

s)
,

d
am

ag
e 

b
y

 w
ea

-

v
il

s,
 r

a
ts

, 
w

h
it

e

DELEGATION OF FINANCIAL POWERS OF THE BOARD



298 STATUTES

1
.

2
.

3
.

4
.

5
.

6
-A

6
-B

7
-A

7
-B

8
-A

8
-B

a
n

ts
, 

ra
in

s,
 f

ir
e

e
tc

. 
a
n

d
 i

rr
e
c
o

v
-

er
ab

le
 d

u
es

 o
f

st
o

re
s 

w
h

e
re

 r
e
-

c
o

v
e
ry

 i
s 

n
o

t

p
ra

c
ti

c
a
b

le

1
9

.
T

o
 w

ri
te

 o
ff

F
u

ll
 p

o
w

e
rs

1
%

 o
f 

th
e

1
%

 o
f 

th
e

1
%

 o
f 

th
e

1
%

 o
f 

th
e

N
il

N
il

1
%

 o
f 

th
e

N
il

v
a
u

le
 o

f 
lo

ss
e
s

to
ta

l 
st

o
c
k

to
ta

l 
st

o
c
k

to
ta

l 
st

o
c
k

to
ta

l 
st

o
c
k

to
ta

l 
st

o
c
k

d
u

e
 t

o
 p

e
tt

y
su

b
je

c
t 

to
 a

su
b

je
c
t 

to
 a

su
b

je
c
t 

to
 a

su
b

je
c
t 

to
 a

su
b

je
c
t 

to
 a

th
e
ft

s,
 w

e
ig

h
-

li
m

it
 o

f
li

m
it

 o
f

li
m

it
 o

f
li

m
it

 o
f

li
m

it
 o

f

m
e
n

ts
 a

n
d

 i
n

R
s.

 3
0

0
0

/-
R

s.
 3

0
0

0
/-

R
s.

 3
0

0
0

/-
R

s.
 1

0
0

0
/-

R
s.

 5
0

0
/-

tr
a

n
s
it

2
0

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

R
s.

 5
0

0
0

/-
 i

n
R

s.
 5

0
0

0
/-

R
s.

 5
0

0
/-

R
s.

 5
0

0
/-

N
il

N
il

R
s.

 2
0

0
0

/-
R

s.
 5

0
0

/-

e
x

p
e
n

d
it

u
re

 o
n

e
a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

in
 e

a
c
h

fr
u

it
s,

 v
e
g

e
ta

b
le

s
c
a
se

a
n

d
 o

th
e
r 

a
g

ri
-

c
u

lt
u

ra
l 

a
n

d
 l

iv
e
-

st
o

c
k

 s
h

o
w

s,
 e

tc
.

a
n

d
 o

n
 d

e
m

o
n

s-

tr
a
ti

o
n

 o
f 

im
p

le
-

m
e
n

ts
, 

se
e
d

s,

fe
rt

il
iz

e
rs

, 
e
tc

.

in
c
lu

d
in

g
 h

ir
in

g

o
f 

te
n

ts
 a

n
d

sh
a
m

ia
n

a
s

2
1

.
T

o
 s

e
ll

 a
t 

a
F

u
ll

 p
o

w
e
rs

R
e
d

u
c
ti

o
n

 u
p

to
R

e
d

u
c
ti

o
n

R
e
d

u
c
ti

o
n

 u
p

to
 2

5
%

 o
f

N
il

N
il

N
il

N
il

re
d

u
c
e
 r

a
te

 s
u

r-
2

5
%

 o
n

ly
 o

f
u

p
to

 2
5

%
th

e
 p

ri
c
e
 f

ix
e
d

 a
n

d
 t

h
e

p
lu

s 
st

o
c
k

 (
se

e
d

,
th

e
 p

ri
c
e
 f

ix
e
d

o
n

ly
 o

f 
th

e
v

a
lu

e
 n

o
t 

e
x

c
e
e
d

in
g
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1
.

2
.

3
.

4
.

5
.

6
-A

6
-B

7
-A

7
-B

8
-A

8
-B

p
la

n
ts

 a
n

d
 g

ra
ft

s)
a
n

d
 t

h
e
 v

a
lu

e
p

ri
c
e
 f

ix
e
d

R
s.

 2
5

0
/-

 p
e
r 

a
n

n
u

m

n
o

t 
e
x

c
e
e
d

in
g

a
n

d
 t

h
e

R
s.

 1
0

0
0

/-
 p

e
r

v
a
lu

e
 n

o
t

a
n

n
u

m
e
x

c
e
e
d

in
g

R
s.

 5
0

0
/-

p
e
r 

a
n

n
u

m

2
2

.
T

o
 s

a
n

c
ti

o
n

 r
e
-

F
u

ll
 p

o
w

e
rs

U
p

to
 R

s.
U

p
to

 R
s.

N
il

N
il

N
il

N
il

U
p

to
 R

s.
N

il

a
p

p
ro

p
ri

a
ti

o
n

1
0

0
0

0
/-

 w
it

h
5

0
0

0
/-

 w
it

h
5

0
0

0
/-

 w
it

h

a
n

d
 t

ra
n

sf
e
r 

o
f

th
e
 c

o
n

c
u

rr
e
n

c
e

c
o

n
c
u

rr
e
n

c
e

c
o

n
c
u

rr
e
n

c
e

fu
n

d
s 

fr
o

m
 o

n
e

o
f 

C
A

U
o

f 
C

A
U

o
f 

C
A

U

st
a
n

d
a
rd

 o
b

je
c
t

e
x

c
lu

d
in

g
 r

e
-

e
x

c
lu

d
in

g
e
x

c
lu

d
in

g

e
x

p
e
n

d
it

u
re

 o
f

a
p

p
ro

p
ri

a
ti

o
n

fr
o

m
 n

o
n

-
fr

o
m

 n
o

n
-

a
 s

c
h

e
m

e
 t

o
fr

o
m

 n
o

n
-

re
c
u

rr
in

g
 t

o
re

c
u

rr
in

g

a
n

o
th

e
r

re
c
u

rr
in

g
 t

o
re

c
u

rr
in

g
c
o

n
ti

n
g

e
n

c
ie

s

re
c
u

rr
in

g
 c

o
n

ti
-

c
o

n
ti

n
g

e
n

c
y

a
n

d
 f

ro
m

n
g

e
n

c
ie

s 
a
n

d
a
n

d
 f

ro
m

sa
la

ri
e
s 

a
n

d

fr
o

m
 s

a
la

ry
 a

n
d

sa
la

ri
e
s 

a
n

d
w

a
g

e
s 

to

w
a
g

e
s 

to
 o

th
e
r

w
a
g

e
s 

to
 o

th
e
r

o
th

e
r 

H
e
a
d

s.

H
e
a
d

s.
 F

o
r 

m
a
k

-
H

e
a
d

s.
 F

o
r

in
g

 p
a
y

m
e
n

ts
 o

f
m

a
k

in
g

 p
a
y

-

e
le

c
tr

ic
it

y
 b

il
ls

m
e
n

t 
e
le

c
tr

i-
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c
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0

/-
 i

n
N

il
N

il
R

s.
 1

0
0

/-
 i

n
N

il

p
a

y
m

e
n

t 
o

f
e
a
c
h

 c
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 c
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 c
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 c
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c
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c
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c
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e
n

d
it

u
re

 o
n

e
a
c
h

 c
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 c
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b
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p
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p

e
-

N
il

N
il

O
n

e
 t

y
p
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p
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p
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 r
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 m
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c
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 p
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e
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p
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p
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p
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p
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p
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p
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 b
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 b
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 b
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 b
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 b
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b
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c
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c
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c
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c
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F
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o
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u
ll

 p
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w
e
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N
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N
il

N
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N
il

N
il
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p
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e
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p
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p
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 b
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e
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 b
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c
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c
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 p
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 p
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o
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c
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ll
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o
w

er
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u
ll

 p
o
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e
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 f
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 p
er

 r
u

le
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e
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c
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ra
te

s 
p

u
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li
sh

e
d

 a
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re
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n
a
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le
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N

il
N

il
F

u
ll

 p
o

w
e
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F
u

ll
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o
w

e
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e
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y
m

e
n

t
b
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h
e
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C
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c
o

n
c
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e
d
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p
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v
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e
d

 t
h

a
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e

a
s 

g
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e
n

 t
o
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g
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e
n

 t
o

o
f 
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il
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n
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 d
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c
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a
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r
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 d
a
il

y
 a

n
d

N
o

. 
5

m
o

n
th

ly
 w

a
g

e
s

3
3

.
T

o
 f

ix
 l
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 p
o

w
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d
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p
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 p
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c
o

v
e
ry

th
e

re
o

f

3
4

.
T

o
 f

ix
 r
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u
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 p
o

w
e
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F
u
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o
w
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b
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c
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h
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 c
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c
u
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c
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o
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p
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e
r

N
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N
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N
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N
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r 

v
a
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o
u
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a
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e
a
d

, 
a
g
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c
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lt
u

ra
l 

e
c
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n
o

m
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 p

ro
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a
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v
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u
p
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fi
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h
a
n

 p
re

v
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in
g
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a
te
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e
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a
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 t

o
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a
te
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o
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a
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c
u

lt
u
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 d
a
ir
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n

d
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o
u

lt
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ro
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d
u

c
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u
rs

e
ry

p
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n
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B

a
c
te

ri
a
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c
u

lt
u
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A
g
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c
u
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p
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m
e
n
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m
a
c
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n
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h
e
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c
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a
rm

s 
a
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b
e
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c
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o
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x
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g
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a
le
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e
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e
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 p
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c
e
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a
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e
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e
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d
u

c
e
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o
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1
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.
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 p
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b
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 m
a
rk

e
t 

ra
te

s
N

il
N

il
N

il
N

il

c
o

m
m

is
si

o
n

 p
a
y

-

a
b

le
 t

o
 c
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p
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c
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o
 l
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 d
o

w
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u
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u
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o
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e
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 p
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e
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c
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ra
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e
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c
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c
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 d
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c
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u
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e
rs
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u

ll
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o
w

e
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o
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u
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 p
o
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e
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ll
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N
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to
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a
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 p
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u

c
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c
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c
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c
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p
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is
e
, 

a
s

a
g

ri
l.

 p
ro

d
u

c
e

p
o

sa
l 

o
f

a
n

d
 f

o
r 

o
th

e
r 

it
e
m

s
o

f 
R

s.
 3

0
0

0
0

/-

p
e
r 

p
ro

c
e
d

u
re

a
n

d
 f

o
r 

o
th

e
r

a
g

ri
l.

 p
ro

-
u

p
to

 t
h

e
 b

o
o

k
 v

a
lu

e
fo

r 
a
n

im
a
ls
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1
.

2
.

3
.

4
.

5
.

6
-A

6
-B

7
-A

7
-B

8
-A

8
-B

p
re

sc
ri

b
e
d

) 
o

f
it

e
m

s 
u

p
to

 t
h

e
d

u
ce

 a
n

d
o

f 
R

s.
 5

0
0

0
/-

 i
n

 e
a
c
h

a
n

d
 R

s.
 2

0
0

0
0

/-

a
n

im
a
ls

, 
a
g

ri
c
u

l-
b

o
o

k
 v

a
lu

e
 o

f
fo

r 
o

th
e
r

tr
a

n
sa

c
ti

o
n

fo
r 

o
th

e
r 

it
e
m

s

tu
ra

l 
p

ro
d

u
c
e
,

R
s.

 5
0

0
0

0
/-

 i
n

it
e
m

s 
u

p
to

in
 e

a
c
h

 t
ra

n
s-

m
a
c
h

in
e
ry

, 
im

-
e
a
c
h

 t
ra

n
sa

c
-

th
e
 b

o
o

k
a

c
ti

o
n

p
le

m
e
n

ts
 n

u
rs

e
ry

ti
o

n
v

a
lu

e
 o

f

p
la

n
ts

, 
fr

u
it

 t
re

e
s,

R
s.

 3
0

0
0

0
/-

F
Y

M
 c

o
m

p
o

st
,

in
 e

a
c
h

a
rt

ic
le

s,
 s

to
re

s
tr

a
n

sa
c

ti
o

n

o
r 

st
o

c
k

 a
n

d

o
th

e
r 

m
is

c
e
ll

a
-

n
e
o

u
s 

a
rt

ic
le

s

d
e
c
la

re
d

 s
u

rp
lu

s

o
r 

u
n

se
rv

ic
e
a
b

le

b
y

 t
h

e
 c

o
m

p
e
-

te
n

t 
a
u

th
o

ri
ty

3
9

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

N
il

N
il

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

sa
le

 o
f 

se
ed

s

a
n

d
 s

e
e
d

li
n

g
s 

a
t

G
o

v
t.

 r
a
te

s 
o

r

m
a
rk

e
t 

ra
te

s

w
h

e
re

 G
o

v
t.

ra
te

s 
a
re

 n
o

t

a
v

a
il

a
b

le

4
0

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

U
p

to
 R

s.
 1

0
0

0
/-

U
p

to
N

il
N

il
N

il
N

il
N

il
N

il

w
ri

te
 o

ff
 b

o
o

k
s,

in
 e

a
c
h

 c
a
se

R
s.

 2
0

0
/-

p
e
ri

o
d

ic
a
ls

 a
n

d
in

 e
a
c
h

 c
a
se

m
a
p

s 
lo

st
 o

r

re
n

d
e
re

d
 u

n
se

r-

v
ic

e
a
b

le
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1
.

2
.

3
.

4
.

5
.

6
-A

6
-B

7
-A

7
-B

8
-A

8
-B

4
1

.
T

o
 w

ri
te

 o
ff

F
u

ll
 p

o
w

e
rs

U
p

to
 R

s.
 3

0
0

0
/-

U
p

to
U

p
to

N
il

N
il

N
il

U
p

to
N

il

lo
ss

e
s 

in
 l

iv
e
-

in
 e

a
c
h

 c
a
se

R
s.

 1
0

0
0

/-
R

s.
 2

5
0

/-
 i

n
R

s.
 1

0
0

0
/-

st
o

c
k

 t
h

ro
u

g
h

in
 e

a
c
h

 c
a
se

e
a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

d
e
a
th

, 
d

e
st

ru
c
-

ti
o

n
, 

p
e

rm
a

n
e

n
t

d
is

a
b

il
it

y
, 

e
tc

.

4
2

.
T

o
 f

ix
 r

a
te

s 
o

f
F

u
ll

 p
o

w
e
rs

N
il

N
il

N
il

N
il

N
il

N
il

N
il

N
il

d
e
p

re
c
ia

ti
o

n
 i

n

re
sp

e
c
t 

o
f 

a
rt

i-

c
le

s 
o

f 
st

o
re

s,

li
v

e
st

o
c
k

, 
e
tc

.

4
3

.
T

o
 a

p
p

ro
v

e
F

u
ll

 p
o

w
e
rs

F
u

ll
 p

o
w

e
rs

U
p

to
 2

5
%

N
il

N
il

N
il

N
il

U
p

to
 2

5
%

 o
f

N
il

m
o

rt
a
li

ty
 i

n
o

f 
to

ta
l

to
ta

l 
st

o
c
k

y
o

u
n

g
 n

u
rs

e
ry

st
o

c
k

m
a
tu

re
 p

la
n

ts

e
tc

.

4
4

.
(a

) 
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

N
il

N
il

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

e
x

p
e
n

d
it

u
re

 o
n

se
rv

ic
e
 p

o
st

a
g

e

st
a

m
p

s

(b
) 

T
o

 s
a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

U
p

to
 R

s.
 5

0
0

0
/-

U
p

to
U

p
to

N
il

N
il

N
il

U
p

to
U

p
to

e
x

p
e
n

d
it

u
re

 o
n

p
. 

a
.

R
s.

 2
0

0
0

/-
R

s.
 5

0
0

/-
R

s.
 5

0
0

/-
R

s.
 2

5
0

/-

o
rd

in
a
ry

 p
o

st
a
g

e
p

. 
a
.

p
. 

a
.

p
. 

a
.

p
. 

a
.

st
a
m

p
s 

(f
o

re
ig

n

p
o

st
a
g

e
)

4
5

.
T

o
 w

ri
te

 o
ff

F
u

ll
 p

o
w

e
rs

U
p

to
 R

s.
 1

0
0

0
/-

U
p

to
N

il
N

il
N

il
N

il
N

il
N

il

lo
ss

e
s 

o
f

in
 e

a
c
h

 c
a
se

R
s.

 5
0

0
/-

ir
re

c
o

v
e
ra

b
ly

in
 e

a
c
h

 c
a
se

p
u

b
li

c
 m

o
n

e
y
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1
.

2
.

3
.

4
.

5
.

6
-A

6
-B

7
-A

7
-B

8
-A

8
-B

lo
st

 b
y

 f
ra

u
d

o
r 

n
e
g

li
g

e
n

c
e

R
e
m

a
rk

s 
: 

P
ro

v
id

e
d

 t
h

a
t 

th
e
 l

o
ss

 d
o

e
s 

n
o

t 
d

is
c
lo

se
 a

 d
e
fe

c
t 

o
f 

th
e
 p

re
sc

ri
b

e
d

 s
y

st
e
m

 o
r 

p
ro

c
e
d

u
re

 r
e
q

u
ir

in
g

 a
m

e
n

d
m

e
n

t.

4
6

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

U
p

to
 R

s.
 1

0
0

0
/-

U
p

to
i)

 U
p

to
 R

s.
 1

0
0

 i
n

 e
a
c
h

N
il

N
il

U
p

to
 R

s.
 1

0
0

/-
N

il

e
x

p
e
n

d
it

u
re

 o
n

in
 e

a
c
h

 c
a
se

R
s.

 5
0

0
/-

c
a
se

 w
it

h
 a

n
n

u
a
l 

li
m

it
in

 e
a
c
h

 c
a
se

e
n

te
rt

a
in

m
e

n
ts

,
w

it
h

 a
n

n
u

a
l

in
 e

a
c
h

 c
a
se

o
f 

R
s.

 6
0

0
/-

w
it

h
 a

n
n

u
a
l

fu
n

c
ti

o
n

s 
e
tc

.
li

m
it

 o
f

w
it

h
 a

n
n

u
a
l

ii
) 

F
o

r 
K

V
K

s 
&

 R
e
se

a
rc

h
li

m
it

 o
f

R
s.

 9
0

0
0

/-
li

m
it

 o
f

S
ta

ti
o

n
:

R
s.

 6
0

0
/-

R
s.

 2
2

5
0

/-
U

p
to

 R
s.

 5
0

0
/-

 i
n

 e
a
c
h

 c
a
se

w
it

h
 a

n
n

u
a
l 

li
m

it
 o

f 
R

s.
 2

2
5

0
/-

4
7

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

U
p

to
U

p
to

U
p

to
U

p
to

N
il

N
il

U
p

to
U

p
to

c
o

n
ti

n
g

e
n

t
R

s.
 1

5
0

0
0

0
/-

R
s.

 5
0

0
0

0
/-

R
s.

 3
0

0
0

0
/-

R
s.

 5
0

0
0

/-
R

s.
 7

0
0

0
/-

R
s.

 5
0

0
0

/-

e
x

p
e
n

d
it

u
re

a
t 

a
 t

im
e

a
t 

a
t 

ti
m

e
a
t 

a
 t

im
e

a
t 

a
 t

im
e

a
t 

a
 t

im
e

a
t 

a
 t

im
e

n
o

t 
o

th
e
rw

is
e

p
ro

v
id

e
d

 f
o

r

in
 t

h
e
se

 d
e
le

-

g
a
ti

o
n

 o
rd

e
rs

.

4
8

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

U
p

to
 R

s.
 3

0
0

0
/-

U
p

to
N

il
N

il
N

il
N

il
N

il
N

il

p
ri

n
ti

n
g

 o
f

a
t 

a
 t

im
e

R
s.

 2
0

0
0

/-

te
c
h

n
ic

a
l 

re
p

o
rt

s
a
t 

a
 t

im
e

4
9

.
T

o
 r

e
n

e
w

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

N
il

N
il

N
il

N
il

N
il

N
il

N
il

li
v

e
ri

e
s 

e
tc

. 
a
t

th
e
 U

n
iv

e
rs

it
y

e
x

p
e
n

se
s 

b
e
fo

re

th
e
 p

re
sc

ri
b

e
d

p
e
ri

o
d

5
0

.
W

a
iv

in
g

 o
f

F
u

ll
 p

o
w

e
rs

R
s.

 5
0

0
/-

R
s.

 2
0

0
/-

N
il

N
il

N
il

N
il

N
il

N
il

d
is

c
re

p
a
n

c
ie

s
in

 e
a
c
h

 c
a
se

in
 e

a
c
h

 c
a
se

re
la

ti
n

g
 t

o
 s

to
re

s
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1
.

2
.

3
.

4
.

5
.

6
-A

6
-B

7
-A

7
-B

8
-A

8
-B

re
c
e
iv

e
d

 s
h

o
rt

o
r 

fo
u

n
d

 d
a
m

a
g

e
d

in
 r

e
sp

e
c
t 

o
f

c
o

n
si

g
n

m
e
n

ts

re
c
e
iv

e
d

 i
n

 a
n

u
n

o
p

e
n

e
d

 a
n

d

o
u

tw
a
rd

ly
 g

o
o

d

c
o

n
d

it
io

n

5
1

.
T

o
 s

a
n

c
ti

o
n

 t
h

e
F

u
ll

 p
o

w
e
rs

U
p

to
 R

s.
 5

0
0

/-
N

il
N

il
N

il
N

il
N

il
N

il
N

il

w
a
iv

in
g

 i
n

 h
a
lf

o
r 

w
h

o
le

 o
f

re
c
o

v
e
ri

e
s 

o
f

c
h

a
rg

e
s 

p
o

in
te

d

o
u

t 
b

y
 A

u
d

it

o
r 

o
th

e
rw

is
e

5
2

.
T

o
 g

ra
n

t 
c
o

m
p

-
F

u
ll

 p
o

w
e
rs

N
il

N
il

N
il

N
il

N
il

N
il

N
il

N
il

e
n

sa
ti

o
n

 t
o

e
m

p
lo

y
e
e
s 

u
n

d
e
r

w
o

rk
m

e
n

s

c
o

m
p

e
n

sa
ti

o
n

A
c

t

5
3

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

F
u

ll
 p

o
w

e
rs

 a
s 

p
e
r 

c
e
il

in
g

N
il

N
il

N
il

N
il

F
u

ll
 p

o
w

e
rs

 a
s 

p
e
r 

c
e
il

in
g

o
v

e
rt

im
e

fi
x

e
d

fi
x

e
d

a
ll

o
w

a
n

c
e
 e

li
g

ib
le

to
 e

m
p

lo
y

e
e
s
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1
.

2
.

3
.

4
.

5
.

6
-A

6
-B

7
-A

7
-B

8
-A

8
-B

5
4

.
T

o
 s

a
n

c
ti

o
n

F
u

ll
 p

o
w

e
rs

U
p

to
 R

s.
 5

.0
0

N
il

N
il

N
il

N
il

N
il

N
il

N
il

th
e
 p

a
y

m
e
n

t 
o

f
la

c
 i

n
 e

a
c
h

 c
a
se

S
e
rv

ic
e
 T

a
x

,
su

b
je

c
t 

to

In
c
o

m
e
 T

a
x

,
a
v

a
il

a
b

il
it

y
 o

f 
th

e

M
u

ic
ip

a
l 

T
a
x

b
u

d
g

et
. 

F
u

ll
 p

o
w

er
s

a
n

d
 o

th
e
r

to
 t

h
e
 C

o
m

p
tr

o
ll

e
r.

lo
c
a
l 

T
a
x

e
s.

D
el

ay
ed

 c
as

es
 w

o
u

ld

b
e
 s

u
b

m
it

te
d

 t
o

 t
h

e

V
C

 f
o

r 
a
p

p
ro

v
a
l.

N
o

te
1

.
T

h
e
se

 p
o

w
e
rs

 a
re

 t
o

 b
e
 e

x
e
rc

is
e
d

 b
y

 t
h

e
 p

e
rs

o
n

s 
w

it
h

in
 t

h
e
ir

 o
w

n
 j

u
ri

sd
ic

ti
o

n
 i

n
 a

c
c
o

rd
a
n

c
e
 w

it
h

 C
la

u
se

 3
 o

f 
C

h
a
p

te
r 

X
X

II
I 

o
f 

th
e
 s

ta
tu

te
s,

 s
u

b
je

c
t

to
 b

u
d

g
e
t 

p
ro

v
is

io
n

 a
n

d
 p

ro
c
e
d

u
re

 a
p

p
ro

v
e
d

 f
o

r 
p

u
rc

h
a
se

, 
sa

le
 e

tc
. 

T
h

e
 d

e
le

g
a
ti

o
n

 w
il

l 
a
ls

o
 b

e
 s

u
b

je
c
t 

to
 r

e
st

ri
c
ti

o
n

s 
im

p
o

se
d

 b
y

 t
h

e
 V

ic
e
-C

h
a
n

c
e
ll

o
r

fr
o

m
 t

im
e
 t

o
 t

im
e
, 

h
e
re

a
ft

e
r.

2
.

S
e
c
ti

o
n

 I
n

-c
h

a
rg

e
 w

h
o

 i
s 

o
f 

th
e
 r

a
n

k
 o

f 
P

ro
fe

ss
o

r,
 s

h
a
ll

 a
ls

o
 f

u
n

c
ti

o
n

 a
s 

D
ra

w
in

g
 a

n
d

 D
is

b
u

rs
in

g
 O

ff
ic

e
r.
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S
ta

te
m

en
t 

sh
o
w

in
g
 t

h
e 

d
el

eg
at

io
n
 o

f 
F

in
an

ci
al

 P
o
w

er
s 

b
y
 t

h
e 

V
ic

e-
C

h
an

ce
ll

o
r 

in
 e

x
er

ci
se

 o
f 

p
o
w

er
s 

co
n
fe

rr
ed

 u
p
o
n
 h

im
 v

id
e 

C
la

u
se

-3

&
 4

 o
f 

C
h
ap

te
r 

X
X

II
I 

o
f 

S
ta

tu
te

s 
is
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CHAPTER   XXV

THE  CCS  HARYANA  AGRICULTURAL  UNIVERSITY  EMPLOYEES’

CONDUCT  RULES

1967

(Issued as Statutes under Section 29 (q) of the Punjab Agri. University

Act, 1961 read with Section 31 (q) & 32 (2) of the Haryana & Punjab Agricultural

Universities Act, 1970).

1. Short title, commencement and application.

(1) These rules may be called the CCS Haryana Agricultural University

Employees’ Conduct Rules, 1967.

(2) They shall come into force at once.

(3) They shall apply to all employees of the University.

Provided that nothing in these rules shall apply to employees on

foreign service, with the University.

2. Definitions:  In these rules unless the context otherwise requires :-

(a) ‘Act’ means the Haryana & Punjab Agricultural Universities Act,

1970 as amended from time to time.

(b) ‘The University’ means the CCS Haryana Agricultural University.

(c) ‘University Employee’ means any person appointed to any University

Service or post in connection with the affairs of the CCS Haryana

Agricultural University.

Explanation: A University employee whose services are placed at the

disposal of a State Govt., Central Government, Company, Corporation,

Institute or Local Authority, by the University, shall for the purposes

of these Rules, be deemed to be a University employee serving under

the University notwithstanding the fact that his salary is drawn from

sources other than that of the University.

(d)   “Member of family” in relation of a University employee includes :-

(i) the wife or the husband, as the case may be, of the University

employee, whether residing with the University employee or not

but does not include a wife or husband, as the case may be

separated from the University employee by a decree or order of

a competent court;

(ii) son or daughter or step son or step daughter of the University

employee and wholly dependent on him, but does not include a

child or step-child who is no longer in any way dependent on

the University employee or of whose custody the University

employee has been deprived by or under any law.
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(iii) Any other person related, whether by blood or marriage, to the

University employee or to the University employee’s wife or

husband and wholly dependent on the University employee.

3. General (1) Every University employee shall at all times:-

(i) maintain absolute integrity;

(ii)   maintain devotion to duty; and

(iii)  do nothing which is unbecoming of a University employee.

(2) (i) Every University employee holding a supervisory post shall

take all possible steps to ensure the integrity and devotion to

duty of all University employees for the time being under his

control and authority.

(ii) No University employee shall, in the performance of his official

duties or in the exercise of powers conferred on him, act otherwise

than in his best judgement, except what he is acting under the

direction of his official superior.

(iii) The direction of the official superior shall ordinarily be in writing.

Oral direction to subordinates shall be avoided, as far as possible.

Where the issue of oral direction becomes unavoidable the

official superior shall confirm it in writing immediately thereafter.

(iv) A University employee, who has received oral direction from his

official superior, shall seek confirmation of the same in writing as

early as possible where upon it shall be the duty of the official

superior to confirm the direction in writing.

Explanation : Nothing in clause (ii) of sub-rule (2) shall be

construed as empowering a University employee to evade his

responsibilities by seeking instructions from, or approval of, a

superior officer or authority when such instructions are not

necessary under the scheme of distribution of powers and

responsibilities.

3-A Prohibition of sexual harassment of working women :-

(i) No employee shall indulge in any act of sexual harassment of any

woman at her workplace.

(ii) Every employee, who is incharge of a workplace, shall take appropriate

steps to prevent sexual harassment to any woman at such workplace.

Explanation: For the purpose of this rule, “sexual harassment”

includes such unwelcome sexually determined behaviour, whether

directly or otherwise, as:-

(a) physical contact and advances;
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(b) demand or request for sexual favours;

(c) making any sexually coloured remarks;

(d) showing any pornographic material; and

(e) any other unwelcome physical, verbal or non-verbal conduct of a

sexual nature.

Note : Further details, if any, required for implementation of this rule, the

Code of Conduct for Workplace for Women framed by National

Commission for Women, will be referred to.

4. Employment of near relatives of University employees in University offices

and firms enjoying University patronage :-

(1) No University employee shall use his position or influence directly

or indirectly to secure employment for any member of his family in

any University office or in any private undertaking or firm having

dealing with the University.

(2) (i) No Officer of the University or Head of the Deptt. shall except

with the previous sanction of the Vice-Chancellor permit his son,

daughter or other dependent to accept employment in any private

undertaking with which he has official dealings or in any other

undertaking having official dealings with the University;

Provided that where the acceptance of the employement cannot

await prior permission of the Vice-Chancellor or is otherwise

considered urgent, the matter shall be reported to the Vice-

Chancellor at the earliest but not later than three months and

employment may be accepted provisionally subject to the

permission of the Vice-Chancellor.

(ii) A University employee shall, as soon as he becomes aware of

the acceptance by a member of his family of an employment in

any private undertaking, intimate such acceptance to the

prescribed authority and shall also intimate whether he has or

has had any official dealings with that undertaking;

Provided that no such intimation shall be necessity if he has

already obtained the sanction of, or sent a report to the Vice-

Chancellor under clause (i).

3.  No University employee, shall in the discharge of his duties, deal

with any matter or give or sanction any contract to any firm or

undertaking or any other person, if any member of his family, is

employed in that firm or undertaking or under that person or if he or

any member of his family is interested in such matter or contract in

any other manner and the University employee shall refer every such
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matter or contract to his official superior and the matter or contract

shall thereafter be disposed of according to the instructions of the

authority to whom the reference is made.

4-A Membership of outside bodies: No University employee shall attend

meetings as Member of any outside body with which HAU is not directly

concerned except with the permission of the Vice-Chancellor.

4-B No University employee shall apply for/accept invitation for posts/

scholarships/fellowships etc. outside the University except through proper

channel.

5. Taking part in Politics and Elections:

(1) No University employee shall be a member of or be otherwise

associated with any political party or any organization which takes

part in politics nor shall he take part in, subscribe in aid or assist in

any other manner, any political movement or activity.

(2) It shall be the duty of every University employee to endeavour to

prevent any member of his family from taking part, in subscribing in

aid of or assisting in any other manner any movement or activity

which is or tends directly or indirectly to be subversive of the

Government as by law established and where a University employee

is unable to prevent a member of his family from taking part in or

subscribing in aid of or assisting in any other manner any such

movement or activity, he shall make a report to that effect to the Vice-

Chancellor.

(3) If any question arises whether a party is a political party or whether

any other organization takes part in politics or whether any movement

or activity falls within the scope of sub-rule (2), the decision of the

Vice-Chancellor thereon shall be final.

          (4) No University employee shall convass or otherwise interfere with, or

use his influence in connection with or take part, in an election to

any legislature or local authority.

(5) (a) No University employee while in service shall stand as candidate

or contest either as an independent candidate or a candidate of

any political party or organization, election to the Parliament

and the State Legislatures including any local authority.

(b) Deleted

Provided that:-

(i) A University employee qualified to vote at such election may
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exercise his right to vote, but where he does so, he shall give no

indication of the manner in which he proposes to vote or has

voted.

(ii) A University employee shall not be deemed to have contravened

by reason only that he assists in the conduct of an election in

the due performance of a duty imposed on him by or under any

law for the time being in force.

Explanation: The display by a University employee on his person,

vehicle or residence of any electoral symbol shall amount to using

his influence with an election within the meaning of this sub-rule.

6. Joining of Associations by University employee:- No University employee

shall join, or continue to be a member of an association the objects or

activities of which are prejudicial to the interests of the sovereignty and

integrity of India or public order or morality.

7. Demonstrations and Strikes: No University employee shall;

(i) engage himself or participate in any demonstration, which is

prejudicial to the interests of the sovereignty of India, the security of

the State, friendly relations with foreign States, public order, decency

or morality, or which involves contempt of court, defamation or

incitement to an offence; or

(ii) resort to or in any way, abet any form of strike/demonstration in

connection with any matter pertaining to his service or the service of

any other University employee, or pertaining to the interests of the

students of the University.

8.      Connection with Press or Radio:

         (1) No University employee shall, except with the previous sanction of

the Vice-Chancellor own wholly or in part or conduct or participate in

the editing or management, of any newspaper, or other periodical

publications.

        (2) No University employee shall, except with the previous sanction of

the Vice-Chancellor or the prescribed authority, or in the bonafide

discharge of his duties, participate in a radio broadcast or contribute

any article or write any letter either in his own name or anonymously,

pseudonymously or in the name of any other person to any

newspaper or periodical.

(i) Provided that no such sanction shall be required if such broad-

cast or such contribution is of a purely literary, artistic or scientific

character.
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(ii) Provided further that the Vice-Chancellor or the prescribed

authority may withdraw at any time the sanction so granted, if

there are reasons to believe that the sanction is being misutilised,

after affording reasonable opportunity of being heard.

9. Criticism of the University or Government: No University employee shall,

in any radio broad cast or in any document published in his own name or

anonymously, pseudonymously or in the name of any other person or in

any communication to the press or in any public utterance take any

statement of fact or opinion :

(i) which has the effect of any adverse criticism of any current  recent

policy or action of the University, Govt. of India, Govt. of Haryana or

any other educational body such as the U.G.C., C.S.I.R., I.C.A.R. etc.

(ii) which is capable of embarrassing the relations between the University

and Govt. of Haryana or Govt. of India.

(iii) which is capable of embarrassing the relations between the University

and Govt. of Haryana or Govt. of India or the Government of any

foreign State.

Provided that nothing in this rule shall apply to any statements made

or views expressed by a University employee in his official capacity

or in the due performance of the duties assigned to him.

10. Evidence before Committee or any other authority:

(1) Save as provided in sub-rule (3), no University employee shall, except

with the previous sanction of the Vice-Chancellor or the prescribed

authority, give evidence in connection with any enquiry conducted

by any person, Committee or authority.

(2) Where any sanction has been accorded under sub-rule (1), no

University employee giving such evidence shall criticise the policy

or any action of the University, Government of India, Government of

Haryana or any other State Government.

(3) Nothing in this rule shall apply to:

(a) evidence given at any enquiry before an authority appointed by

the Govt., Parliament or a State Legislature; or

 (b) evidence given in any judicial enquiry; or

(c) evidence given in any departmental enquiry ordered by

authorities of the University.

11. Un-authorised Communication of Information:  No University employee

shall except, in accordance with any general or special order of the
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University or in the performance in good faith of the duties assigned to

him, communicate, directly or indirectly, any official document or any part

thereof or information to any University employee or any other person to

whom he is not authorised to communicate such document or information.

Explanation : Quotation by a University employee (in his representation

to the Head of Office or Head of Department or an Officer of the University

or the Vice-Chancellor) from the letter, circular, office memorandum or

from the notes of any file to which he is not authorised to have access or

which he is not authorised to keep in his personal custody or for personal

purposes, shall amount to un-authorised communication of information

within the meaning of this rule.

12. Subscriptions : No University employee shall, except with the previous

sanction of the Vice-Chancellor or of the prescribed authority, ask for or

accept contributions to, or otherwise associate himself with the raising of

any funds or other collections in cash or in kind in pursuance of any

object whatsoever.

13. Gifts :

(1) Save as otherwise provided in these rules, no University employee

shall accept or permit any member of his family or any person acting

on his behalf to accept any gift.

Explanation : The expression ‘gift’ shall include free transport

boarding lodging or other service or any other pecuniary advantage

when provided by any person other than a near relative or personal

friend having no official dealings with the University.

Note : A casual meal, gift or other social hospitality shall not be

deemed to be a gift.

(2) On occasions, such as weddings, anniversaries, funerals or religious

functions, when the making of gift is in conformity with prevailing

religious or social practice, a University employee may accept gifts

from his near relatives & friends, but he shall make a report to the

Vice-Chancellor or the authority prescribed, if the value of any such

gifts exceeds Rs.500/-.

(3) Deleted.

(4) In any other case, a University employee shall not accept any gift

without the sanction of the Vice-Chancellor or the authority

prescribed, if the value thereof exceeds :

(i) Rs. 100/- in the case of an Officer of the University and employee

holding any Class-I, Class-II or Grade-A post; and
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(ii) Rs. 50/- in the case of  a University  employee  holding  any

Class-III, Grade B or Grade-C post.

13-A Prohibition of dowry:

No University employee shall;

(i) give or take or abet the giving or taking of dowry; or

ii) demand, directly or indirectly, from the parents or guardian of a bride

or bridegroom, as the case may be, any dowry.

Explanation:- For the purpose of this rule, “dowry” has the same meaning

as the Dowry Prohibition Act, 1961 (28 of 1961) as amended in its applicable

to the State of Haryana.

14. Public Demonstration in honour of University employee: No University

employee shall, except with the previous sanction of the Vice-Chancellor

or the authority prescribed, receive any complimentary or valedictory

address or accept any testimonial or attend any meeting or entertainment

held in his honour or in the honour of any other University employee,

Provided that nothing in this rule shall apply to :

(1) a farewell entertainment of a substantially private and informal

character held in honour of a University employee or any other

University employee on the occasion of his retirement or transfer or

any person, who has recently quit the service of the University; or

(2) the acceptance of simple and inexpensive entertainment arranged by

public bodies or institutions.

Note : Exercise of pressure or influence of any sort on any University employee

to induce him to subscribe towards any farewell entertainment even if it is

of a substantially private or informal character, and the collection of

subscriptions from Class-III or Grade-B or C employees under any

circumstances for the entertainment of any University employee not

belonging to Class-III, Grade-B or Grade-C, is forbidden.

15. Private trade or employment:

1(a) No University employee shall, except with the previous sanction of

the Vice-Chancellor or the authority prescribed, engage himself in

any trade or business of his own, or in partnership with any member(s)

of his family, any other blood relation (dependant or otherwise) or

anybody else.  He shall also not only not physically participate in

any such business or transaction or conduct such trade or business

on any premises on behalf of himself, any member of his family or

any blood relation or anyone else, but also shall not promote or be
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instrumental in promoting in any way such trade/business/

transaction.

(b) No University employee shall, except with the previous sanction of

the Vice-Chancellor or the authority prescribed, undertake any private

work of skilled, unskilled, technical, operational, clerical or

supervisory nature for hire or reward either as full time or part time.

(c) Each University employee shall submit in his annual property return

a certificate to the effect mentioned at (a) and (b) above.

(d) Each University employee shall also submit in his annual property

return the details of his family members, dependant or otherwise,

on him.  Such employee shall also separately mention in such

property returns any description about any of his family members,

dependant on him hitherto and who have now become independent

and any business/trade/transaction/activity practiced by them

independently.

Provided that a University employee may, without sanction undertake

honorary work of a special charitable nature or occasional work of a

literary, artistic or scientific character, subject to the condition that:

(i) he shall within a period of one month of his undertaking any

such work, report to the Vice-Chancellor giving full details;

(ii) his official duties do not thereby suffer;

(iii) he shall discontinue any such work, if so directed by the Vice-

Chancellor or by the authority prescribed.

Provided further that, if the undertaking of any such work

involves holding of an elective office, he shall not seek election

to any such office without the previous sanction of the Vice-

Chancellor.

Explanation: Convassing by a University employee :

(i) in support of the business of insurance agency, commission

agency etc. owned or managed by his wife, any other member of

his family; or

(ii) for a candidate for an elective office referred to in the second

proviso;

shall be deemed to be a breach of this sub-rule.

2. Every University employee shall report within one month to the Vice-

Chancellor or the appointing authority, if any member of his family is

engaged in a trade or business or owns or manages an insurance
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agency or commission agency.

3. No University employee shall, without the previous sanction of the

Vice-Chancellor or the prescribed authority except in the discharge

of his official duties, take part in registration, promotion or

management of any Bank or other company which is required to be

registered under the Companies Act, 1956 (1 of 1956) or any other

law for the time being in force or any co-operative society for

commercial purposes;

Provided that a University employee may take part in the registration,

promotion or management of a co-operative society substantially for

the benefit of University employees or of a literary scientific or

charitable society registered under the Societies Registration Act,

1860 (21 of 1860) or any corresponding law in force, subject to the

condition that :

(i) he shall, within a period of one month of his taking part in such

activity, report to the Vice-Chancellor giving full details;

(ii) his official duties do not thereby suffer;

(iii) he shall discontinue taking part in any such activity if so directed

by the Vice-Chancellor or the prescribed authority.

Provided further that if taking part in any such activity involves

holding of an elective office, he shall not seek election to any

such office without the previous sanction of the Vice-Chancellor.

Explanation – I. A “Co-operative Society” means a society registered

or deemed to be registered under the Co-operative Societies Act,

1912 (2 of 1912) or any other law relating to co-operative societies for

the time being in force in any State.

Explanation- II. Convassing for a candidate for an elective office,

referred to in the second proviso, shall be deemed to be breach of

this sub-rule.

4. No University employee shall accept any fee for any work done by

him for any public body or any private person without the sanction

of the prescribed authority as per Statutes.

16. Investment, lending and borrowing:

(1) No University employee shall speculate in any stock, share or other

investment.

Explanation: Frequent purchase or sale, or both of shares, securities or

other investments shall be deemed to be speculation within the
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meaning of this sub-rule.

(2) No University employee shall make, or permit any member of his

family or any person acting on his behalf to make any investment

which is likely to embarrass or influence him in the discharge of his

official duties.

(3) If any question arises whether any transaction is of the nature referred

to in sub-rule (1) or sub-rule (2), the decision of the Vice-Chancellor

or the authority prescribed therein shall be final.

(4) (i) No University employee shall save in the ordinary course of

business with a bank or a firm of standing duly authorized to

conduct banking business, either himself or through any member

of his family or any other person acting on his behalf,

(a) Lend or borrow money as principal or agent, to or from any

person within the local limits of his authority or with whom

he is likely to have official dealings, or otherwise place

himself under any pecuniary obligation to such person, or

(b) Lend money to any person at interest or in a manner whereby

return of money or in kind is charged or paid:

Provided that a University employee may, give to, or accept

from a relative or a personal friend purely temporary loan of

a small amount free of interest or operate a credit account

with a bonafide tradesman or make an advance of pay to his

private employee.  Provided further that a University

employee may, with the previous sanction of the Vice-

Chancellor, enter into any transaction referred to in sub-

Clause (a) or Sub-Clause (b).

(ii) When a University employee is appointed or transferred to a

post of such nature as would involve him in the breach of any of

the provisions of sub-rule (2) or sub-rule (4), he shall forthwith

report the circumstances to the prescribed authority and shall

thereafter act in accordance with such order as may be made by

such authority.

17. Insolvency and habitual indebtedness: A University employee shall so

manage his private affairs as to avoid habitual indebtedness or insolvency.

A University employee, against whom any legal proceeding is instituted

for the recovery of any debt due from him or for adjudging him as an

insolvent, shall forthwith report the full facts of the legal proceedings to

the Vice-Chancellor or the authority prescribed.
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Note : The burden of proving that the insolvency or indebtedness was

the result of circumstances which with the exercise of ordinary

diligence, the University employee could not have forseen, or

over which he had no control and had not proceeded from

extravagant or dissipated habits, shall be upon the University

employee.

18. (1) No University employee shall, except with the previous knowledge

of the Vice-Chancellor or other officers/teachers of the University

who have been delegated these powers, acquire or dispose of any

movable property in the shape of shares, securities or debentures or

any immovable property by lease, mortgage, sale, gift or otherwise in

his own name or in the name of any other member of his family.

Note : The above rule applied only to cases in which the value of the

movable or immovable property exceeds the amount equivalent to

one year’s salary of the University employee concerned.

(2) The Board of Management may, at any time, by general or special

order, require the employees to submit to the Vice-Chancellor within

the period specified in the order, a full and complete statement of

such movable and immovable property held or acquired by him or by

any member of his family, as may be specified in the order.  Such

statements shall include details of the means by which or the source

from which such property was acquired.

19. Vindication of acts and character of University employees :

(1) No University employee shall, except with the previous sanction of

the Vice-Chancellor or the prescribed authority, have recourse to any

court or the press for vindication of any official act, which has been

the subject matter of adverse criticism or an attack of a defamatory

character.

(2) Nothing in this rule shall be deemed to prohibit a University employee

from vindicating his private character or any act done by him in his

private capacity and where any action for vindicating his private

character or any act done by him in private capacity is taken, the

University employee shall submit a report to the prescribed authority

regarding such action.

20. Canvassing of non official or other influence : No University employee

shall bring or attempt to bring any political or other influence to bear

upon any superior authority to further his interest in respect of matter

pertaining to his service under the University.

21. Bigamous marriages :

(1) No University employee, who has a wife living, shall contract another
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marriage without first obtaining the permission of the Vice-Chancellor

notwithstanding that such subsequent marriage is permissible under

the personal law for the time being applicable to him.

(2) No female University employee shall marry any person, who has a

wife living, without first obtaining the permission of the Vice-

Chancellor.

22. Consumption of intoxicating drinks and drugs :

A University employee shall :

(a) strictly abide by any law relating to intoxicating drinks or drugs in

force in the area in which he may happen to be for the time being;

(b) take due care that the performance of his duties is  not affected in

any way by the influence of any intoxicating drinks and drugs;

(c) neither take any intoxicating drinks, nor appear in state of intoxication

in a public place;

(d) not habitually use any intoxicating drinks or drugs to excess; and

(e) not be present on duty in a state of intoxication.

22-A Prohibition regarding employement of children below 14 years of age:

No University employee shall employ any child below the age of 14 years

as domestic help.

23. Every University employee shall perform his duties diligently and with

devotion.  He is a whole time employee of the University.  His failure to

perform the assigned task including failure to prepare himself for lecture

and practical, assessment, guidance, invigilations etc., shall constitute

improper conduct.

24. Every University employee shall be strictly impartial in his official work.

Any act of partiality in his official dealings including such matters as

biased assessment of students, deliberately over-marking/ under-marking

of answer books or other attempts at favouritism etc., will be considered

as acts of improper conduct.

25. No University employee will directly or indirectly incite or attempt to

incite other employees or students against administration or against

another section of employees or other students or against the State/

Central Government.

26. No employee shall raise questions of caste, creed, regionalism, religion,

race or sex in his relationship with the colleagues and try to use these

considerations for improvement of his prospectus.



326 STATUTES

27. Refusal on the part of any University employee to carry out the decision

of appropriate administrative and academic bodies and/or functionaries

of the University shall be deemed as an act of improper conduct.

28. It shall be the duty of every University employee to promote academic

atmosphere in the University and to do all such things and acts as may be

conductive to the furtherance of this objective.

29. No University employee shall try to bring pressure on the university

administration through any unlawful/unrecognized association/body of

persons.  He shall represent his grievances, if any, to the appropriate

authority through proper channel.

30. Deleted.

31. Interpretation: If any question arises relating to the interpretation of these

rules,  it shall be referred to the Vice-Chancellor, whose decision thereon

shall be final.

32. Delegation of powers: The Vice-Chancellor may, by general or special

orders, direct that any power exercisable by him or any other Officer of

the University or Head of Department under these rules, (except the

powers under rule 31 and this rule) shall subject to such conditions, if

any, as may be specified in the order be exercisable also by such officer or

other employee as may be specified in the order.
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR

:1o.Admm.E-3/20151 E-70

AMENDMENT No. 1/2015

Dated:

The Board of Management vide Item No.B-3 of its 249th meeting held on
23.12.2014 confirmed the action taken by the Vice-Chancellor on State Govt. instructions dated
26.08.14 adopted in CCS HAU vide Order Endst. No. Admn.E3/2014/7016-7125 dated 30.08.14
as well as amendment made in the Statutes vide Order Endst.No.Admn.E3/2014/7845-7970
dated 26.09.14.

2 In pursuance of the decision taken by the Board of Management vide Item No
B-3.óf its 249h meeting held on 23.12.2014, the Vice-Chancellor is pleased to approve the
following amendntent in Clause-2(b) of Chapter-IX and Ciause-2 of Chapter-X of the CCS HAU
Aci & Statutes regarding age of retirement:

"All "employees of the University shall retire from its-service on
attaining the age of 60 years provided that nothing in this clause shall
apply to any technical or scientific Personnel appointed for a specificperiod under contract and provided further that the Vice-Chancellor
may. re-employ any employee upto the age of 63 years. Even after
that date, the University may re-employ such persons on contract
basis at the most for a period of two years. The age of retirement in
respect of Vice-Chancelfor will be 68 years".

Endst No.Admn.E3/2015/ 6-701399-520

Sd/

(Dr.M.S.Dahiya)
Registrar

Dated 9/1/91/5
Copy of the above is forwarded to the following for information and necessarv

action-

1
The Additional Chief Secretary to Govt. Haryana, Agri. Department, New CivilSecretariat, Sector-17, Chandigarh for information.

2 The Secretary to Vice-Chancelior, CCS HAU, Hisar.
3 All Ds/Directors/Officers of the University/HODs/ Offices/ Sections (includingoutstations), CCS HAU, Hisar.
4

COE/Advisor(RC)/SPIO/ARF/ARAARGA/PS to Registrar/O.1 (Hospitality).F.H./D&DO/E-1 & E-2(internal).
5 The Dy.Registrars/Dy.CAUs/ARs/ACs/A&AOs, CCS HAU, Hisar6 The Joint Director (Audit), CCS HAU, Hisar.
7. The Presidents, HAUTA, HAUNTEA & SC/ST Federation, CCS HAU, Hisar.

Asst Re
for-Registrar



CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY
HISAR

No.Admn.F.3/20151/822

AMENDMENT NO. 2/2015

Dated: 3/4/15
In pursuance of the decision taken by the Board of Management vide item No.

A-4 in its 250h meeting held on 26.03.2015, the Vice-Chancellor, CCSHAU, Hisar is pleased to

amend the provision of Clause 2 of Chapter - IV relating to classification of teachers, as under

without any financial implications in terms of pay and allowances at any stage:-

Professors/Principal Scientist/ Principal
Extension Specialist / equivalent

conducting teaching and guiding
research and extension programmes

and Librarian

δ

Existing Provision
Heads of Departments

Amended Provision

(i) Heads of Departments

(ii) Professors/equivalents conducting

teaching and guiding research and
extension programmes and Librarian.

(i

( Associate. Professors/equivalents

conducting. teaching and guiding
research and extension programmes.

(i!i)

(iv) Assistant Professors/equivalents

conducting teaching and guiding

research and extension programmes

(iv)

(v) (v)

Note

Any other employee of the University
dectared as teacher by the Vice-
Chancellor on the recommendations

of the Academic Council.

Under the provision of Clause 2(v)

above, the following categories of

employees have so far been declared

as teachers by the Vice-Chancellor

on the recommendations of the

Academic Council.

(vi) Deputy Librarian and Asstt. Librarian.

Note:

(vi)

Associate Professor/ Senior Scientist/

Senior Extension Specialist/ equivalent
conducting teachingand guiding
research and extension programmes.

No Change.

Any other employee of the University
declared as teacher by. the Vice-
Chancellor on the recommendations of
the Academic Council.

Under the provision of Clause 2(v)

above, the following categories of

employees have so far been deciared
as teachers by the Vice-Chancellor on

the recommendations of the Academic

Council.

Deputy Librarian and Asstt. Librarian.

2. The words Professor/equivalent and Associate Professor/equivalent wherever

appearing in other Chapters of the University Statutes are substituted by Professor/Principal

Scientist/Principal Extension Specialist or equivalent and Associate Professor/Senior

Scientist/Senior Extension Specialist or equivalent. However, discipline will continue to be

written in bracket i.e., Senior Scientist (Agronomy) and Principal Scientist (Agronomy) etc.

There will be no change in the service conditions of the faculty.

Sd/-

(Dr. M.S. Dahiya)

Registrar



Endst.No.Admn.F.31201511823-1962
Dated: 3/4/15.A copy of overleaf is forwarded to the following for infermation and necessary action

1. All Members of Board of Management.
2.

3.
All Deans/Directors/HODs/Offices/Sections (including outstations), CCSHAU, Hisar.Secretary to Vice-Chancellor, CCSHAU, Hisar.

4. All Dy. Registrar/Dy. Comptrollers/Assistant Registrar/A&AO/Supdts., CCSHAU, Hisar.5. Joint Director (Audit), CCSHAU, Hisar6. Incharge Computer Centre for placing the amendment on the University website.7. COE/ Advisor (RC)/Asstt. Registrar(E)/Asstt. Registrar (L)/ Asstt. Registrar (GA)/ Asstt.Registrar (A)/PS to Registrar/F-1, F-2, F-4 & S-1(Internal)

(V.K.Sehgal) 5.4.15
Assistant Registrar (F)

for Registrar



CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR.
Amendment No. 3/2015

No. Admn. R21151 3606
Dated: 22/4/2015

In pursuance of the decision taken by the Board of Management vide item
No. A-3 of its 250th meeting held on 26.3.2015, the Vice-Chancetlor, CCS HAU is
pleased to make the following amendment under Clause 3 (ii) of Chapter-III of Act &
Statutes relating to the appointinent of Deans/Directors/Registrar:
Existing provision

Clause-3

(ii) Those who are already working in these
posts will be allowed to complete their
present term of 3 years. However, no
Dean/Director shall be given second term.
Even those applicants who haye already
served one term in any other University
will not be considered.

(iii) These posts will, however, be filled on
tenurial basis for a period of 4 years. It will
have only prospective effect for regular
арронйnts ie. it will be applicable for
fresh appointments only made after the
decision of the Board dated 2.12.2000. This
period may, however, be reduced by the
Vice-Chancellor, with the approval of the
Board, if work of the incumbent is not

found satisfactory by the Vice-Chancetlor
for which the Vice-Chancellor will cause à
review of the performance of the
incumbent to be conducted every year.

Amended provision

Claase-3

(ii). Those faculty members of CCS HAU
who have already served one term as
Dean/Director in this University or any
other University wil! not be considered for
the second term. Further, those applicants
who have less than two years service left
on the date of advertisement will also not
be eligible for appointment to these posts.

(iii) No change.

Endst. No. Admn.R2/15/3607-3757

Sd/-

(Dr. M.S. Dahiya)
Registrar

Dated: 22/4/2015
A copy of the above is forwarded to the following for information an!

necessary action, plcase:-

1. All Members of Board of Management, CCS HAU, Hisar.
2. All Deans/Directors/Officers of the

(including outstations), CCS HAÜ, Hisar.
3. Direcior, HRM, CCS HAU, Tlisar.
4. The Comptroller, CCS HAU, Hisár.

University/Hcads of Deptts./Offices

5. Incharge. Computer Centre. COBS&H. CCS HAU. Hisar.
6. The Joint Director (Local Audit), CCCS HAU, Hisar.
7. All Deputy Registrars/Deputy Comptrollers/Assistant

Comptrollers/AAOs/Supdts., CCS HAU, Hisar.
8. Secretary to Vice-Chancellor.
9. P.S. to Registrar
10. All Assistants (internal).

Registrars/Assistant

anou

(SK. Schrawa1( e1/n/15
Advisor (Rect. Cell)

for Registrar



CHAUDHARY CHARAN SINGH
HARYANA AGRICULTURAL UNIVERSITY, HISAR.

No. Acad./2015/A-214611
Amendment No. 4/2015

420 0 19717/121

of

In exercise of emergency powers conferred upon him under Section 16(6) of the
Haryana and Punjab Agricultural Universities Act, 1970, and in pursuance of recommendations

Academic Council vide item No. A-6 in its 458th meeting held on 15.7.2015,
the Vice-Chancellor, CCS HAU, Hisar is pleased to order establishment of College
Agriculture at Bawal as constituent college in ternts of Section 24(1)(d) of HPAU Act, 1970.
2

The Vice-Chancellor is further pleased to amend Clause 1(ii) of Chapter XVI of

of

the Statutes of the University as under:

Existing Provision under Clause 1 of
Chapter XVI of the Statutes

1. Students shall be admited each year to
various prescribed degrees of
University in the following Colleges.

(i) College of Agrit, Enginecring and
Technology.

(ii) College of Agriculture, Hisar and
Kaul.

Amended Provision under Clause 1 of
Chapter XVI of the Statutes

1. Students shall be admitted each year to

various prescribed degrees of
University in the following Colleges:

(i) College of Agril Engineering and
Technology.

(ii)College of Agriculture, Hisar, Kaui
and Bawal.

(iii) College of Basic Sciences and
Humanities.

(iit): College of Basic Sciences and
Humanities.

(iv) Indira Chakravarty College of
Home Science

(iv) Indira Chakravarty College of
Home Science.

3- The above orders are subject to confirmation by the Board of Managemont

Endst. No. Acad./2015/A-2/4612-4681

action:

(Dr.M.S. Dahiya)
Registrar

Dated: 19/7/15

A copy of the above is forwarded to the following for information and necessary

1. The Secretary to Governor, Haryana Raj Bhawan, Chandigarh.
2. The Additional Chief Sectretary to Govt. of Haryana, Agriculture Department, NewHaryana Civił Secretariat, Sector-17, Chandigarh
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3. The Director General, ICAR, Krishi Bhawan, New Delhi.4. The Secretary to Vice-Chancellor, for kind information of the Vice-Chancellor.5. All Deans/Directors/Heads of Deptts./Sections/Offices (including out stations), CCSHAU, Hisar.
6. Joint Director(Audit), CCSHAU, Hisar.7. Incharge, Computer Section, CQBS&H, TCS HAU, Hisar with the request to upload

the above notification on the University website immediately.8. Media Advisor, O/o. Public Relations, CCSHAU, Hisar.9. All Dy. Registrars/Asstt. Registrars/A. &A.Os, CCS HAU, Hisar.10. COE/Advisor(R/C)/SPIO/ARF/ARE/ARGA/ARL/O.I.(Hospt.), Faculty House/PS toRegistrar.

Thayane
Assistant Registrar Acad.) 19

fof Registrad
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY

HISAR

No.Admn.F.2/201515564

AMENDMENT NO. 5/2015
Dated. 29-8-8015

conferred upon him under Section 16(6) of the
In exercise of emergency powers

Haryana and Punjab Agricultural Universities Act, 1970, the Vice-Chancellor, CCSHAU, Hisar is

pleased to incorporate the following provisions in Chapter
 VII (Career Advancement Scheme

effective from 277.98) and VII-A (Career Advancement Scheme effective from 6.1.2012) of the

Act & Statutes of Chaudhary Charan Singh Haryana Agricult
urai University, Hisar subject to

confirmation by the Board of Management.

Note (iii) below Note (ii) of Proviso under Clause 6.4 of Chapter VIl

A teacher possessing Ph.D./M.Sc. degree must have rendered atle
ast two

years/four years service rospectively in the CCSHAU and 
the remaining on

equivalent or higher post or grade in other University/Inst
itute of higher learning

as specified above subject to the satisfaction of the Vice-Chaneellor.

Note (iii) below Note (ii) of Proviso under Clause 6.5 of Chapter VII-A

A teacher possessing Ph.D./M.Phil. or Master's level (professional degree)/

Master's degree must have rendered atleast two years/three years/four years.

service respectively in the CCSHAU and the remaining on equivalent or higher

post and grade pay in other University/Institute of higher learning as specified

above subject to the satisfaction of the Vice-Chancelior.

Endst.No.Admn.F 2120151 5565-5670

(Dr M.S. Dahiya)

Registrarс

Dated. 28-08-2015

A copy of overleaf is forwarded to the following for information and necessary action:-

1

2

All Deans/Directors/HODs/Offices/Sections (including outstations), CCSHAU,Hisar.

Secretary to Vice-Chancellor, CCSHAU, Hisar.

3. All Dy: Registrar/Dy. Comptrollers/Assistant Registrar/A&AO/Supdts., CCSHAU, Hisar.

4. Joint Director (Audit), CCSHAU, Hisar

5. Incharge Computer Centre for placing the amendment on the University website.

6. COE/ Advisor (RC)/Asstt. Registrar(E)/Asstt. Registrar (L)/ Asstt. Registrar (GA)/ Asstt.

Registrar (A)/PS to Registrar/F-1, F-3, F-4 & S-1(Internal)

ee

(V.K.SeagatH 29.8.15
Assistant Registrar (F)

for Registrar

26/
8
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CH.CHARAN SINGH HẠRYANA AGRICULTURAL UNIVERSITY, HISAR

No.Admn.2015/R-4110046

OFFICE OF REGISTRAR

AMENDMENT NO.6/2015

Dated 9/9/2015
In pursuance of the decision taken by the FC/BOM vide Item No. F-6 of their 204th

1251st meeting held on 29.06.2015/25.07.2015, the Vice-Chancellor; CCSHAU, Hisar has

been pleased to approve the amendment under Sr.. No. 11 & 46 of "Schedule Part-B"

(regarding delegation of financial powers) of Chapter XXIV of Act & Statutes, as per

statement enclosed.

Encl: As above.

Endst.No. Admn.2015/R-41 10047-10/70

(mh
(Dr. M.S. Dahiya)
Registrar

Deted 9/9/20/5
A copy of the above is forwarded to the following for information and necessary

action in the matter please:

1 The Additional Chief Secretary to Govt. Haryana, Agri. Department, New Civil

Secretariat, Sector-17, Chandigarh.

2 The Secretary to Vice-Chancellor, CCS HAU, Hisar

3 All the Deans/ Directors / Officers / HODs /DDOs/Sections/Offices (including

outstations), CCS HAU, Hisar.

4 The Comptroller, CCSHAU, Hisar.

5 The Joint Director (Local Audit), CCS HAU, Hisar.

6

7

Incharge, Computer Centre, COBS&H, CCS HAU, Hisar for uploading the
circułar on the University website.

Dy. Registrar O/o D.R./Dy.CAU (O/o CAU)/all ARs/ A&AOs/ RAO, Internal
Audit Cell/Supdts./Dy.Supdt. /E-1/R-5 (internal) and PS to CAU.

8 The President HAUTA/ President, CCSHAU Employees Federation, Hisar.

Home Ra
Assistant Registrar (A!

for Registrar
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CCS HARYANA AGRICULTURAL UNIVERSITY HISAR

No. Admn.F.1/20151 7279
AMENDMENT NO. 7/2015

Dated:10

51/c1/01

In pursuance of the decision taken by the Board of Management vide item
No.B-5 of its 252nd meeting held on 9.12.2015, the Vice-Chancellor is pleased to order
the following amendment under Clause 4(3) of Chapter Illof the Statutes :-

Existing provision

The Estate Officer -cum-Superintending
Engineer will be appointed on tenurial
basis for a period of 4 years as per norms
and qualifications prescribed by the State
Govt. for the post of Superintending
Engineer He could be appointed by
transfer or on deputation from the State
Govt. /Central Govt./other statutory bodies
of State/ Centre or through open
advertisement

Amended provision

The Estate Officer will be appointed
by promotion out of Executive
Engineers on seniority-cum-merit as
per norms and qualifications
prescribed by the State Govt. for the
post of Superintending Engineer
and designated as Estate Officer -
cum-Superintending Engineer

Endst.No.Admn.F.1/2015/ 7280-7397

Sd/-

(Dr.M.S.Dahiya)
Registrar

Dated: 10/12/1s
A copy of the above is forwarded to the following for information andnecessary action:-

1 All Members of Board of Management,
2. All Deans/Directors/Officers/ HODs/ Offices /Sections (includingoutstations),
3. Secretary to Vice-Chancellor.
4. Public Relations Officer,
5. Joint Director (Audit)
6. Incharge Computer Section,
7 Advisor (R&C)
8. All Dy. Registrars/Dy. Comptrollers/Asstt. Registrars/A&AOs/Supdts./Dy. Sudpts.

President, HAUTA/HAUNTEA
PS to Registrar

9

10.

11.
Asstts. (F.2, F.3. F.4/S-1/R.4 (Internal)
CCS HAU, Hisar.

RS

(V.K.Sehgar Tорй
Assistant Registrar (F)

for Registrar



CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR

AMENDMENT NO 8/2015

No.Admn.R.4/2015421-528/ 2780
Daled: 21-12-2015

In pursuance of the decision taken by the FC/BOM vide Item No.F. 10 of their 205th/252nd

meeting held on 09.12:2015, the Vice-Chancellor, CCSHAU, Hisar is pleased to substitute Note-1 under

Clause-12 of Chapter-XI and Note-1 under Clause-11 of Chapter-XII -Annexure-B- Part (b) of Act &

Statutes, regarding non-refundable advances as under:-

Existing provision

Note-1 under Clause-12 of Chapter-XI

The amount of withdrawals admissible under this

clause can be taken in lots but the ceiling for the
aggregate to non-refundable withdrawals taken out
of CPF and other Loans & advances' Scheme will
be the same as under the State Govt. as amended

from time to time (at present the limit is Rs. 15.00

lacs).

Note- Clause-11 of Chapter-XII (Part (b)

regarding Statutes relating to General

Provident Fund of CCSHAU, Hisar)

The amount of withdrawals admissible under this

clause can be taken in lots but the ceiling for the
aggregate to non-refundable withdrawals taken out
of GPF and other 'Loans and Advances' scheme
will be the same as under the State Govt. as
amended fom time to time (At present, the limit is

Rs 15.00 lacs)

Revised provision

Note-1 under Clause-12 of Chapter-XI

The amount of withdrawals admissible under this

clause can be taken in lots irrespective of any

ceiling and date of drawal but the aggregate to
non-refundable withdrawals taken out of CPF and

other Loans and Advances' scheme will be the

same as prevalent in the State Govt.and
amended by the Govt. from time to time (at

present the limit is Rs. 15.00 lacs).

Note-1 under Clause-11 of Chapter-XII (Part (b)
regarding Statutes relating to General

Provident Fund of CCSHAU, Hisar)

The amount of withdrawals admissible under this

clause can be taken in lots irrespective of any
ceiling and date of drawal but the aggregate to
non-refundable withdrawals taken out of GPF and

other Loans and Advances" scheme wili be the

same as. prevalent in the State Govt. and

amended by the Govt. from time to time (at

present the limit is Rs. 15.00 lacs).

Endst. No Aomn.R.4/2015/M-538/2781-.2910

Sd'-

(Dr.M.S.Dahiya)
REGISTRAR

Dated -12-2015

A copy of the above is forwarded to the following for information and necessary action:-

All Deans/Directors/HODs/Offices/Sections (including outstations), CCSHAU, Hisar.
1 The Secretary to Vice-Chancellor, CCSHAU, Hisar.
2

3 The Comptroller, CCSHAU, Hisar.

4. The Joint Director (Audit), CCSHAU, Hisar.

5 The Incharge, Computer Section, COBS&H, CCS HAU, Hisar.

6

7

amendment may be put on the University website.
Dy Registrar. O/o DRI Dy.CAU, O/o CAL/all

It is requested that above

ARs/A&AOs/RAO, Internal Audit

Cell/Supdts/Dy.Supdt/E.1/R-5 (internal) and PS to CAU
The President, HAUTA/ President, CCSHAU Employees Federation, Hisar

Ham
Asstt. Registrar(GA

for Registrar



CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR

Amendment No. 1/2016
No.Admn.E-3/2016/(E-26/ Dated:

12

17/11

In pursuance of the decision taken by the Board of Management vide Item No.B-4 of its

252d meeting held on 09.12.2015, the Vice-Chancellor, CCS HAU, Hisar is pleased to approve the
following amendments under Clause 11(3) of Chapter-IX-Part-A of the CCSHAU Statutes:-

Existing Provisions

Clause 11(3)
Facilities

Free Educational

i) To grant education allowance upto
Rs.6000/- per annum each for two

children from nursery to +2 level on
the basis of State Govt. instructions
as issued from time to time.

ii) Fee on account of tuition fee and

laboratory fee shall be reimbursed who
are studying in Government/
Gevernment aided/recognized private
educational/Technica! Institutions/

Professional Colleges for two living
children of deceased University
employees who. die while in service.
However, the: reimbursement of such
fee shall be equivalent to fee charged
by the Government colleges or

institutions or less ie. actually paid, as
the case may be.

Revised Provisions

Clause 11(3) Free Educational Facilities

Free Education upto the limit of two
children of the deceased employee upto degree
level (including professional courses) will be
admissible on the same pattern as are given to
Haryana Govt. employee, as under:-
i) To grant education allowance upto Rs.6000/- per

annum each for two children from nursery to +2
level on the basis of State Govt. instructions as
issued from time to time.

!
!

Fee on account of tuition fee and laboratory fee
(after +2 level & upto degree level) shall be
reimbursed who are studying in
Government/Government aided/recognized
private educational/TechnicalInstitutions/

Professional Colleges for two living children of
deceased University employees who die while
in service. However, the reimbursement of
such fee shall be equivalent to fee charged by
the Government colleges or institutions or less
i.e. actually paid, as the case may be.

Sd/-

(Dr.M.S Dahiya)
Registrar

Dated: 01/01/2016Endst. No.Admn.E3/2016(E-26)//2-13

Copy of the above is forwarded to the following for information and necessary action:

All Deans/Directors/Officers of the University/HODs/ Offices/ Sections (includingoutstations), CCS HAU, Hisar.

1.

2. The Secretary to Vice-Chancellor, CCS HAU, Hisar.
3. The Advisor (RC), CCS HAU, Hisar.
4. The Dy.Registrars/Dy.CAUs/ARs/ACs/A&AOs, CCS HAU, Hisar.
5. The Joint Director (Audit), CCS HAU, Hisar.
6. The Presidents, CCSHAU Employees Federation, HAUTA & SC/ST Federation, CCSHAU, Hisar.

(Bani Ram) 1-116
Asstt. Registrar (E)

for Registrar



CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY

HISAR

AMENDMENTNO. 2/2016

Dated:No.Admn.E.2/2016/

In pursuance of the decision taken by the Board of Management vide Item

No. B-4 in its 253d meeting held on 25.03.2016, the Vice-Chancellor, CCS HAU, Hisar is

pleased to order the following amendment in Clause -13 of Chapter XXV of CCSHAU

Statutes:-

Sr. Existing provision under Clause -13 Amendment in Clause -13 of Chapter
XXV of CCSHAU StatutesNo. of Chapter XXV of CCSHAU Statutes

(1}

(2)

Gifts:-

Save as otherwise provided in these

rules, no University employee shall

accept or permit any member of his

family or any person acting on his behalf
to accept any gift.

Explanation: The expression 'gift' shall
include free transport boarding lodging
or other service or any other pecuniary
advantage when provided by any person
other than a near relative ör personal

friend. having no official dealings with
the University.
Note: A casual meal, gift or other social

hospitality shall not be deemed to be a
gift.

On occasions, such as weddlings,
anniversaries, funerals or religious

functions, when the making of gift is in
conformity with prevailing religious or
social practice, a University employee
may accept gifts from his near relatives

& friends, but he shall make a report to

the Vice-Chancellor or the authority

Gifts:-

Save as otherwise provided in these

rules, no University employee shall

accept or permit any member of his
family or any other person acting on his

behalf to accept any gift.
Explanation: The expression 'gift' shall
include free transport-boarding lodging
or other service or any other pecuniary
advantage when provided by any person
other than a near relative or personal

friend having no official dealings with
the University employee.

Note-IA casual meal, gift or other
social hospitality shall not be deemed to

be a gift.

Note-II:- A University employee

shall avoid accepting lavish

hospitality or frequent hospitality
from any individual having official
dealings with him or from industrial

or commercial firms, organisations,
etc.

On occasions, such as weddings,
anniversaries, functions or relgious
functions, when the making of a gift is in
conformity with prevailing religious or
social practice, a University employee
may accept gifts from his near relatives
& friends, but he shall make a report to

the Vice-Chancellor or the authority

13
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prescribed, if the value of any such gifts
exceeds Rs.500/-.

prescribed, if the value of any such gifts
exceeds Rs. 4000/-.

(3)

(4)

Deleted

In any other case, a University employee

shall not accept any gift without the
sanction of the Vice-Chancellor or the

authority prescribed, if the value thereof
exceeds :

(i) Rs. 100/- in the case of an Officer
of the University and employee

holding any Class-I, Class-II or

Grade-A post; and
(ii) Rs. 50/-in the case of a University

employee. holding any Class-III,

Grade B or Grade-C post.

In any other case, a University employee
shall not accept, or permit any member

of family or any other person acting on
his behalf to accept, any gift without the
sanction of the Vice-Chancellor or the

authority prescribed, if the value thereof
exceeds:-

(i) Rs. 1000/- in the case of a

University employee holding any

Class-I or Class-II post; and

(ii) Rs. 500/- in the case a University
employee holding any Class-III or
Class-IV post.

Endst. No. Admn.E.2/2016/ 1951-2069

Sd/

(Dr. M.S. Dahiya)
Registrar

Dated: 14-16

Copy of the above is forwarded to the fellowing for information and
necessary action:-

1.

2

Ail Deans/Directors/Officers of the University/HODs/Offices/Sections

(including outstations), CCS HAU, Hisar

Secretary to Vice-Chancellor, CCSHAU, Hisar

3. Advisot (RC), CCS HAU, Hisar

4. All Dy. Registrars/Dy. Comptrollers/Asstt. Registrats/A&AOs, CCS HAL,
Hisar

5. Joint Director (Audit), CCS HAU, Hisar

6. Presidents, HAUTA, CCSHAU Employees Federation & SC/ST

Federation, CCS HAU, Hisar

on(Bani Rhm 31-3-16
Asstt. Registrar (E)

for Registrar
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR

NOTIFICATION

Amendment No. 12017

No.Admn.E.3/20171 3559 Dated: 16-02.2017

In pursuance of the decision taken by the Board of Management vide Item No.B-2

and B-13 in its 255th meeting held on 07.02.2017, the Vice-Chancellor, CCS HAU, Hisar is pleased

to amend the provision contained under Clause-5(3) of Chapter-VIll of the CCS HAU Act & Statutes

as under:-

Existing
provision
All the posts in the
non-ministerial

cadre in Class-

II/Grade'B' posts

shall be filled by
promotion

provided the

departmental
persons fulfill the

qualifications and

experience

prescribed for the

post. If suitable
candidates are not

available for

promotion,

Proposed provision

All the posts in the non-ministerial cadre in Class-II/Grade'B' posts shall be
filled by promotion provided the departmental persons fulfill the

qualifications and experience prescribed for the post. If suitable candidates
are not available for promotion, vacancies may be filled by direct recruitment

For promotion to the post of Sub-Divisional Engineer under 100%

quota, the break up will be in the following proportion:-

A. From Junior Engineer Cadre on the basis of

seniority-cum-merit =

B. Remaining 25% may be distributed as under

75%

on seniority-cum-merit:-

vacancies may be
filled by direct

recruitment.

(keeping in view the policy of Haryana PWD B&R

Department and proposed proportionately against

remaining 25%)

i) From Draftsman & Tracer Cadre= 8%

ii) From Junior Engineer Cadre possessing qualification
prescribed by the Haryana Govt. i.e. BE/B.Tech.
or AMIE)= 14%

iii) From Draftsman and Tracers Cadre possessing
qualification prescribed by the Haryana Govt.
i.e. BE/B.Tech. or AMIE)= 3%

The recruitment policy from School Teacher to School Lecturer on the

pattern of State Govt., Haryana is as under:-

i) By direct recruitment 67%

ii By promotion
= 33%

Contd... P/2
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2. In pursuance of the above decision taken by the BOM vide Item No.B-13, the Vice-

Chancellor is pleased to adopt the Notification of Haryana Govt. dated 11.04.2012 (соpy enclosed)

in CCS HAU for promotion to the post of School Lecturer and all the 16 sanctioned posts of School

Lecturers are categorized subject-wise keeping in view the subject to be taught in 10+1 and 10+2

including IXand X classes. The distribution of 13 posts subject-wise is as under:-

i) English 3

ii) Mathematics 2

Physics 3

iv) Chemistry 2

v)

vi)
Biology
Music

2

1

3. Three posts i.e. Political Science/History, Sociology and Accountancy & Business

Studies is kept in abeyance since these 3 posts of School Lecturers have already been filled up

through recruitment/promotion and these posts will be converted as and when these fall vacant in

future as under:-

i) Mathematics 1

ii Physics 1

Chemistry 1

Endst.No.Admn.E.31201713557-3676

Sd/-

(Dr.M.S.Dahiya)

Registrar

Dated: 16.02.2017

A copy of the above is forwarded to the following for information and necessary
action:

1. The Secretary to Vice-Chancellor, CCS HAU, Hisar.
2. All Deans/Directors/Officers of the University/HODs/

Offices/Sections (including outstations), CCS HAU, Hisar.
3. The Comptroller, CCS HAU, Hisar.
4.

5.

6.

The COE/Advisor(R/C)/Advisor(AFA)/Incharge, Legal Cell/
SPIO/AR(A)/AR(GA)/PS to Registrar/Officer Incharge(FH/
DDO/E-1 & E-2 (Internal).
The Joint Director (Audit), CCSHAU, Hisar
The Presidents HAUTA, HAUNTEA and SC/ST Federation, CCS HAU,

Hisar.

Asstt. Registrar (E)
for Registrar
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HARYANA GOVT. GAZ. (EXTRA.), APR. 11, 2012(CHTR. 22, 1934 SAKA) 1451

[Authorized English Translation]HARYANA GOVERNMENT
SCHOOL EDUCATION DEPARTMENT

Notification

The 11th April, 2012No. GSR- 10/Const./Ari.309/2012.--In exercise of the powers conferred

by the proviso to article 309 of the Constitution of India, the Governor of
Haryana hereby makes the following rules regulating the recruitment and
conditions of service of persons appointed to the Haryana State Education
School Cadre (Group B) Service, namely:--

PART I-GENERAL1. (1) These rules may be called the Haryana State Education School Cadre
(Group B) Service Rules, 2012.

(2) They shall rome into force on the date of their publication in the

Official Gazette.

(3) It shall extend to the whole of Haryana except the Mewat District.
2. In these rules, unless the context otherwise requires.-(a) "administrative secretary" means the Financial

commissioner and Principal Secretary to Government,Haryana, School Education Department.(b) "direct recruitment" means an appointment made otherwise
than by promotion from within the Service or by transfer of an
official already in the Service of the (Govermment of India or
any State Government;

(c) "Director" means Director Secondary Education Haryana;(d) "Government" means the Government of the State of
Haryana;

(e) "institution" means,--
(i) any institution established by law in force in the State ofHaryana; or
(ii)

any other institution recognized by the Govemment forthe purpose of these rutes;
("PGT" means Post Graduate Teacher in the relevant subjectappointed afer notification of these rules and shall include

Lecturers appointed before notification of these rules;(g) "TGT" means Trained Graduate Teacher in the relevant
subject appointed after notification of these rules and shall
include masters appointed before notification of these rules;(h) "recognized university" means,--
(i) any university incorporated by Law in India; or

Short title.
commencement and
extent.

Definitions
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(ii) any other universiry which is declared by the Governmentto be a recognized university for the purpose of theserutes; and

"Service" means the Haryana State Education School Cadre(Group B) Service;

PART II- RECRUITMENT TO SERVICE
The Service shall comprise of the posts shown in Appendix-A to these
Provided that nothing in these rules shall affect the inherent right ofGovemment to make additions to or reductions in the number of such posts or tocreate new posts with different designations and scales of pay, eitherpermanently or temporarily.

4. (1)
he is.--

No person shall be appointed to any post in the Service, unless

(a) a citizen of India; or

(b) a subject of Nepal; or
(c) a subject of Bhutan:

Provided that a person belonging to any of the categories (b) or (c) shallbe a person in whose favour a certificate of eligibility has been issued by theGovernment.

(2) A person, in whose case a certificate of eligibility is necessary may beadmitted to an examination or interview conducted by the recruiting agency butthe offer of appointment may be given only after the necessary eligibilitycertificatc has been issued to him by the Government.
(3) No person shall be appointed to any post in the Service by directrecruitment on contract basis unless he produces a certificate of character fromthe Principal Academic Officer of the university, college, school or institutionlast attended, if any, and similar certificate from two other responsible persons,not being his relatives, who are well acquainted with him in his private life andare unconnected with his university, college, school or Institution.5. No person shall be appointed to the post in the service by directrecruitment on contract basis who is less than eighteen years or more than fortyyears of age or such age as fixed by the Govermment, from time to time on thelast date of submission of application to the recruiting agency.
Provided that teachers working in privately managed Government aided,recognized and Govermment schools, shall be given age relaxation in upper agelim to the extent of service rendered by them as a teacher subject to аmaximum of five years. However, the said relaxation shall be as a onetimemeasure only.

6. Appointments to the posts in the Service shall be inade by theGovermment.

7. No person shall be appointed to any post in the Service, unless he is inposscssion of qualifications and experience specified in column 3 of Appendix
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B to these rules in the case of direct recruitment on contract basis and thosespecified in Column 4 of the aforesaid Appendix in the case ofpersons appointedother than by direct recruitment on contractual basis:
Provided that in case of on contractual basis direct recruitment, if therequired number of candidates of Scheduled Caste, Backward Class, otherbackward classes, Ex-Servicemen and Physically Handicapped having not therequired the experience are not available against the vacancies reserved for them,then relaxation in experience upto the limit of fifty percent may by order, forreason to be recorded in writing, given at the discretion ofthe recruiting agency.8. No person,--

(a) who has entered into or contracted a marriage with a personhaving a spouse living; or

(b) who having a spouse living, has entered into or contracted amarriage with any person,

shall be eligible for appointment to any post in the Service:
Provided that the Government may, if satisfied, that such marriage ispermissible under the personal law applicable to such person and the other partyto marriage and there are other grounds for doing so, exempt any person from theoperation of this rule.

9. (i) Recruitment in the Service shall be made..-
a) in the case of Principal,-

(i) 33% by promotion from amongst Head Masters ofHigh Schools; and
(ii) 67% by promotion from amongst the Lecturers/PGTs;or

(ii) by transfer or deputation of an official already in serviceof any State Government or Government of India.
b) in the case of Head Master of High School,-

c)

(d)

(i) 100% by promotion from amongst Elementary SchoolHead Masters/TGT's; or

(ii) by transfer or deputation of an official already in serviceof any State Govemment or Govemment of India.
in the case of PGT English,-
(i) 67% by direct recruitment on contract basis; and
(ii) 33% by promotion from amongst TGT English/SocialStudy; or

(iii) by transfer or deputation of an official already in serviceof any State Government or Govermment of India;
in the case of PGT Hindi;-
(i) 67% by direct recruitment on contract basis; and

Disqualilications

Method of

recruitment.
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(ii) 33% by promotion from amongst TGT Hindi/ Hinditeacher,

(iii) by transfer or deputation of an official already in serviceof any State Government or Government of india;
in the case of PGT History,--
(i) 67% by direct recruitment on contract basis; and
(ii) 33% by promotion from amongst TGT Social Study, or(iii) by transfer or deputation of an official already in serviceof any State Govemment or Government of India;
in the case of PGT Political Science,--
(i) 67% by direct recruitment on contract basis; and
(ii) 33% by promotion from amongst IG'T Social Study, or
(iii) by transfer or deputation of an official already in serviceof any State Government or Govemment of India;
in the case of PGT Economics;-
(i) 67% by direct recruitment on contract basis; and

(h)

(i)

(ن)

(k)

(ii) 33% by promotion from amongst TGT Social Study, or
(iii) by transfer or deputation of an official already in serviceof any State Government or Govermment of India;
in the case of PGT Geography,---

(i) 67% by direct recruitment on contract basis; and
(ii) 33% by promotion from amongst TGT Social Study, or
(iii) by transfer or deputation of an official already in serviceof any State Government or Govermment of India;
in the case of PGT Sanskrit,--

(ii) 67% by direct recruitment on contract basis; and
(iii) 33% by promotion from amongst TGT SanskrivSanskrit teacher, or

(iv) by transfer or deputation of an official already in serviceof any State Government or Government of India;
in the case of PGT Home Science,--

(i) 67% by direct recruitment on contract basis; and
(ii) 33% by promoton from amongst TGT Home Science,or

(iii) by transfer or deputation of an official already in serviceof any State Government or Government of India;
in the case of PGT Biology,-
(i) 67% by direct recruitment on contract basis; and
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(ii) 33% by promotion from amongst TGT Science,'or

1452-

(iii) by transfer or deputation of an official already in serviceof any State Government or Government of India;in the case of PGT Physies;--
(i) 67% by direct recruitment on contract basis; and(ii) 33% by promotion from amongst TGT Science, or(iii) by transfer or deputation of an official Jready in serviceof any State Government or Govemment of India;in the case of PGT Chemistry,--

(i) 67% by direct recruitment on contract basis; and(ii) 33% by promotion from amongst TGT Science, or(iii) by transfer or deputation of an official already in serviceof any State Government or Govermment of India;in the case of PGT Mathematics,--
(i) 67% by direct recruitment on contract basis; and(ii) 33% by promotion from amongst TGT Mathematics, or(iii) by transfer or deputation of an official already in serviceofany State Government or Government of India;in the case of PGT Commerce,-

(i) by direct recruitment on contract basis; or(ii) by transfer or deputation of an official already in service
of any State Government or Government of India;in the case of PGT Music,-

(i) 67% by direct recruitment on contract basis; and(ii) 33% by promotion from amongst TGT Music, or(iii) by transfer or deputation of an official already in serviceof any State Government or Government of India;
in the case of PGT Punjabi,
(i) 67% by direct recruitment on contract basis; and(ii) 33% by promotion from amongst TGT Punjabi/ Punjabiteacher; or

(iii) by transfer or deputation of an official already in serviceof any State Government or Govermment of India;in the case of PGT Sociology,-
(i) 67% by direct recruitment on contract basis; and(ii) 33% by promotion from amongst TGT Social Study, or(iii) by transfer or deputation of an official alreac'y in serviceof any State Government or Government of India;
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in the case of PGT Fine Arts,-

(i) 67% by direct recruitment on contract basis; and
(ii) 33% by promotion from amongst TGT/An & Craft

(Drawing teacher), or
(iii) by transfer or deputation of an official already in service

of any State Government or Government of India;
in the case of PGT Physical Education,-
(i) 67% by direct recruitment on contract basis; and
(ii) 33% by promotion from amongst TGT PhysicalEducation /Physical Training Instructor (PTI), or
(iii) by transfer or deputation of an official already in serviceof any State Government or Government of India;

in the case of PGT Psychology,-
(i) 67% by direct recruitment on contract basis; and
(ii) 33% by promotion from amongst TGT Social Study, or
(iii) by transfer or deputation of an official already in service

of any State Government or Govemment of India;
in the case of PGT Urdu,-

(i) 67% by direct recruitment on contract basis; and
(ii) 33% by promotion from amongst TGT Urdu, or
(iii) by transfer or deputation of an official already in service

of any State Government or Govemment of India;
in the case of PGT. Computer Science,-
(i) by direct recruitment on contract basis; or
(ii) by transfer or deputation of an official already in service

of any State Government or Government of India.
(2) All promotions unless otherwise provided, shall be made on seniority-cum-merit basis and seniority alone shall not confer any right to suchpromotions.

(3) The contractual employees shall get emoluments and shall be
governed by the service conditions as specified in Appendix E. Contractualemployee shall have to sign an agreement as specified in APPENDIX F and
shall be appointed on regular basis on five years of satisfactory ser,vice.

(4) In case, no eligible candidate is available for promotion, the post maybe filled by way of direct recruitment on contractual basis.
(5) The present Cadre of Lecturers governed by The Haryana StateEducation Lecturer School Cadre (Group C) Service Rules, 1998 shall be

converted to PGT in relevant subject and further recruitment shall be made asPGTs in the cadre in accordance with the present rules.
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(JYST. 16. 1934 SAKA)

(I1) in the proviso, for the words "two", the word "three"
shall be substituted.

5. In the said rufes, in rulc I1.
(i) the signs and figure "(1)" shall be omitted;

(ii) for clause (a). the following clause shall be substituted.
namely:-

"a member appointed by direct recruitment shall be
senior to a member appointed by promotion or by transfer,".

6. In the said rules, in Appendix B, under column 4, against serialnumbers 3 to 14 and 16 to 22, in case of promotion, the words "Certificate ofhaving qualified Haryana Teacher Eligibility Test (HTET)/Schoo! TeachersEligibility Test (STET) shall be omitted.
7. In the said rules, Appendices E and F shall be omitted.

SURINA RAJAN,
Financial Commissioner and Principat Secretaryto Government Haryana,
School Education Department, Chandigarh.
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CH.CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY
HISAR

Amendment No. 2/2017
No. Admn.F3/2017/ Dated:

In pursuance of the decision taken by the Board of Management vide

Item No. B-18 of its 255th meeting held on 7.2.2017, the Vice-Chancellor, CCSHAU,

Hisar is pleased to amend provision under Clause-24(3)(a) of Chapter X of CCSHAU
Act & Statutes, as under:-

Existing provision for study
leave under Clause 24(3)(a)
of Chapter X

(a) A teacher desiring to do M.
Phil or Ph.D. from

approved University other
than CCSHAU may, if he
has served for not less

than 4 years, be granted
leave on full pay plus
allowances, as admissible,
for a period or periods
ordinarily not exceeding 2
years but in special cases
upto 3 yèars. It, however,
does not mean that two

spells of study leave, i.e. 2-

3 years each can be

availed by teacher

separately for M.Phil ōr

Ph.D. Maximum study
leave on full pay plus
allowances shall be

granted for a period of 3

years for doing either
M.Phil or Ph.D. or both.

Proposed provisions for study leave under
Clause 24(3)(a) of Chapter X

(a) A teacher desiring to do M. Phil or Ph.D.from
approved University, if he has served for
not less than 4 years, be granted leave on
full pay plus allowances, as admissible, for a

period or periods ordinarily not exceeding 2
years but in special cases upto 3 years.-It,
however, does not mean that two spells of
study. leave, i.e. 2-3 years each can be
availed by teacher separately for M.Phil or
Ph.D. Maximum study leave on full pay plus
allowances shall be granted for aperiod of 3
years for doing either M.Phil or Ph.D. or

both.

Note: Every inservice CCS HAU teacher pursing
Ph.D at CCS HAU shall be required to take study
leave or leave due to him/her for the completion of
course work for at least two semesters. After
completion of course work, inservice teachers: will
be allowed to join his/her duties at CCS HAU and
register as per normal procedure till completion of
degree. Leave will not extended beyond two years.
In case of urgent requirement, university can assign
any relevant duty at any time to the CCS HAU
inservice teacher.

2 The above amendment will come into force with immediate effect.

Sd/-

(Dr.M.S.Dahiya)
Registrar

PTO.
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Dated: 17.022017Endst. No. Admn.F31201713924-4073.
A copy of the above is forwarded to the following for information andnecessary action :

1. All Members of Board of Management.
2. Officer on Special Duty to Vice-Chancellor, CCSHAU, Hisar.
3. All Deans/ Directors/ Heads of Departments (including outstations),CCSHAU, Hisar

4. Controller of Examinations/Advisor(R/C)/AIIDeputy Registrars/ DeputyComptrollers/ Asstt. Registrars/ A&AOs/Supdts, CCSHAU, Hisar
5. Comptroller, CCSHAU, Hisar
6. Joint Director (Local Audit), CCSHAU, Hisar
7. Incharge, Computer Centre for placing the amendment on the Universitywebsite.

AllAssistants (Internal)

tikelom

Advisor (Faculty Affairs)
for Registrar



CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR.

OFFICE OF REGISTRAR

AMENDMENT NO. 3/2017

No.Admn.R-4/2017/ Dated:

In pursuance of the decision taken by the Finance Committee/Board of

Management vide item no. F-14 in their 207th/255th meeting held on 07.02.2017,. the

Vice-Chancellor, CCS HAU, Hisar is pleased to delegate financial powers to the Principal

Investigator of the Adhoc Project equivalent to Sectional Head (mentioned in cofumn 8 in

Schedule Part-B) regarding delegation of financial powers of Chapter-XXIV of the Act & Statutes.

Sd/-

(Dr. M.S. Dahiya)
Registrar

Endst.No.Admn.R-4/2017/ 5207= 5362 Dated: 28.02.2017

A copy of the above is forwarded to the following for information and necessary
action in the matter:-

1. The Principal Secretary to Govt. of Haryana, Agriculture and Farmers' Welfare

Department, New Civil Secretariat, Sector-17, Chandigarh.
2. The OSD to Vice-Chancellor, CCS HAU, Hisar.

3.

4.

All the Deans/Directors/HODs/Offices/Sections (including outstations), CCS HAU,
Hisar.

The Comptroller, CCS HAU, Hisar.

5. The Joint Director (Audit), CCS HAU, Hisar.
6. All Dy. Registrars/Dy.CAU/ARs/ A&AOs/Supdts./. Dy.Supdt./ RAO, Internal Audit

Cell / all Branch Incharges o/0 CAU/all Branch Incharges (internal) o/o Registrar and
PS to Registrar.

7. Incharge, Computer Centre, COBS&H, CCS HAU, Hisar for uploading the circular on the

University website.

8. The President/ HAUTA/HAUNTEA, CCS HAU, Hisar.

kin
58/2417

(Surender K. Kapoor)
Asstt. Registrar (GA)

for Registrar
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERISTY, HISAR
AMENDMENT NO.4/2017

In pursuance of the decision taken by the Board of Management vide
Item No. F-5 of its 255th meeting held on 07.02.2017, the Vice-Chancellor, CCS
HAU, Hisar is pleased to substitute clause 3.2 of Chapter-XII of the CCS HAU Act &
Statutes regarding weightage of service qualifying for supuerannuation pension as
under:-

Existing provision

Clause 3.2 of Chapter-XII

An employee appointed to a service or
post shall be eligible to add to his service
qualifying for superannuation pension (but
not for any other class of pension) the
actual period not exceeding one fourth of
the length of his service or the actual
periods by-which his age at the time of
reliustmeedod 25 vears or a period
of five years, whichever is less, if the
service or post to which he is appointed is
one.

(a) for which post-graduate research or a
specialist qualification or experience in
scientific, technołogical or professional
field is essential and

(b) to which candidates of more than 25
years of age are normally recruited.

Provided that this concession shall not be
admissible to an employee unless his
actual qualifying service at the time he
quits University service is not less than 10
years.

Provided further that any such employee
who is recruited at the age of 35 years or
more may, within a period of 3 months
from the date of his appointment may
elect to forego his rights to pension
whereupon he will be eligible to subscribe
to Contributory Provident Fund.

Proposed provision

Clause 3.2 of Chapter-Xii

An employee appointed to a service or
post shall be eligible to add to his service
qualifying for supérannuation pension (but
not for any other class of pension) the
actual period not exceeding one fourth of
the length of his service or the actual
period by which his age at the time of

recruitment exceeds 25 years or a period
of five years, whichever is less, if the
service or post to which he is appointed is
one.

(a) for which post-graduate research or a
specialist qualification or experience in
scientific, technological or professional
fields is essential: and

(b) to which candidates of more than 25
years of age are normally recruited.

Provided that this concession shall not be
admissible to an employee unless his
actual qualifying service at the time he
quits University service is not less than 10
years:

Provided further that this concession shall
be admissible only if the recruitment rules
in respect of the said service or post

contain a specific provision that the
service or post is one which carries the
benefit of this rule:

Provided further that this concession shall
not be admissible to those who are
eligible for counting their past service of
superannuation pension, unless they opt
before the date of their retirement, which
option once exercised shall be final, for
the Weightage of service foregoing the
counting of the past service.

3.317
(Dr. M.S. DAHIYA)
REGISTRAR
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Endst.No.Admn.R.4/2017162113-6532 Dated: 6.03.2017

Copy of above is forwarded to the following for information andnecessary action:-

1- Principal Secretary to Govt. of Haryana, Agriculture and FarmersWelfare Department, Haryana Civil Secretariat, 2nd Floor, Sector-17, Chandigarh.
2- OSD to Vice-Chancellor, CCS HAU, Hisar.3- All Deans/Directors/Officers of the University/HODs/Offices/Sections (inciuding outstations), CCS HAU, Hisar.The Comptroller, CCS HAU, Hisar.
4-
5- All Dy.. Registrars/Dy. CAUS/ARs/ACs/A&AOs, CCS HAU; Hisar.6 President, HAUTA/HAUNTEA, CCS HAU, Hisar.7- Joint Director (Audit), CCS HAU, Hisar.8- Incharge, Computer Section, COBS&H, CCS HAU, Hisar for

uploading the circular on the University website.

Assistant Registrar (GA)
for Registrar
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CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY

HISAR

5/20/7Amendment No.

No. Acad./A4/2017/
Dated:

In pursuance of the decision taken by the Finance Committee/Board of Management

vide item No. F-6 of its 207h/255th mecting hetd on 7.2.2017, the Vice-Chancellor, CCS HAU,

Hisar is pleased to amend provision under Clause- (f) &(g) and Clause - 2 of Chapter -XX of

CCS HAU, Act & Statutes, as under:-

Existing provision for fee under Clause 1 (f)

& (g) and Clause-2 of Chapter-XX of CCS

HAU. Act & Statutes.

1. (1) Contributions to such educational, social

and recreational funds as may be

specified; and

(g) Any other fee and /or charges prescribed

from time to time by the Board of.

Management on the recommendations of

the Academic Council and Finance

Committee on a proposal from the Vice-

Chancetor

2. The amount chargeable under each category

at various levels of academic pursuit as well

as the terms of payment and the provision oj

penalties for non-payment şhail be approved

by the Board upon the recommendations of

the Academic Council, the Finance

Committee and the Vice-Chancellor.

Amended

(t) Contributions to such educational, sociaf

and recreational funds* as may be

specified, and

(g). Any other fee* and /or charges prescribed

from time to time with the approval of the

Vice-Chancellor on the recommendations

of the Academie Council. The action taken

for decrease/ incrcase in the fee/funds will

be informed to the Board of Management.

Note: The Board of Management in iis 255th.

meeting held on 7.2.2017 has authorized

the Vice-Chancellor to decrease/incre'ased

in the fec/lunds in future.

2. The amount of fee/funds chargeable under

each category at various levels of academic

pursuit as well as the terms of payment and

the provision of penalties for non-payment

shall be approved by the Vice-Chancellor

upon the recommendations of the Academic

Council.

Sd/-

(Dr. M.S.Dahiya)

Registrar

P.T
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Endst. No. Acad.A4/2017/ 6870-7019. Dated: 9.03.201

A copy of the above is forwarded to the following for information and necessary

action.

The Secretary to Vice-Chancellor, CCS HAU, Hisar

2. AlI Deans/Directors/Officers of the University/HODS/

Offices Sections (Including outstations). CCS HAU, Hisar.

3. The Comptroller, CCS HAU, Hisar.

All Dy. Registrar/Dy. Comptrollers/Assistant Registrar/A&AO/S
updts. CC

HAU, Hisar.
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5.

6.

7.

С
H
A
U
D
H
A
R
YThe COE/Advisor (RC)/Advisor (AFA)/Incharge, Legal Cell/ SPio

AR(GA), AR(E)/PS to Registrar/Officer Inc
harge (FH)/DDO/A-1/A-2/A-3

(Internal)

Joint Director( Audit). CCS HAU, Hisar.

Incharge Computer Centre for placi
ng the amendment on the Univer

sity

website:

191317
Assistant Registrar (Acad.)

for Registrar
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR

NOTIFICATION

Amendment No. 6 12017

No Admn.E.3/2017/E-38/
Dated:

In pursuance of powers vested in him under Clause-8 of Chapter-VIII of the Statutes, the
Vice-Chancellor, CCS HAU, Hisar is pleased to amend in Appendix-I 'A' to Appendix-I of CCS HAU
Statutes as per detail given below:-

Existing provision
Appendix-I 'A'

(referred to in Clause-6(1) of Chapter-Viil)
Grade'C'/Class-III Posts-Appointing

Authority

Revised provision

Appendix-I
(referred to in Clause-7(1) of Chapter-VI!)

Grade'D'/Class-IV Posts-Appointing Authority

Sr. Name of post
No.

Appointing

Authority

Sr. Name of post
No.

Appointing
Authority

(25)Plant Observer D.R. (10)Plant Observer D.R.
(26)Head Mali -do- (11)Head Mali -do-

(12) Any other post

brought out on the

schedule under the

ordersof the Vice-

Chancellor

Sd/-

(Dr M.S.Dahiya)
Registrar

Endst.No.Admn.E.3/2017/E-38/7520-27619 Dated: 08.08.12

A copy of the above is forwarded to the following for information and necessary action:

1. The Secretary to Vice-Chancellor, CCS HAU, Hisar
2 All Deans/Directors/Officers of the University/HODs/ Offices/Sections(including
3.

4.

outstations), CCS HAU, Hisar.
The Director of Research, CCS HAU, Hisar w.r.t. his office U.O.No.DR/17/5532
dated 24.07.2017

The Comptroller, CCS HAU, Hisar.
5. The COE/Advisor(R/C)/Advisor(AFA)/Incharge, Legal Cell/

SPIO/AR(AYAR(GA/PS to Registrar/Officer Incharge(Hospitality/
DDO/E-1 & E-2 (Internal).

6. The Joint Director (Audit), CCSHAU, Hisar
7. The Presidents HAUTA, HAUNTEA and SC/ST Federation, CCS HAU, Hisar.

し

Asstt. Registrar (E)
for Registrar
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No. Admn.R-2/2017/

Amendment No. 7/2017

Dated:

in pursuance of the decision taken by the Board of Management vide

Item No. B-12/A-9 of its 257th meeting held on 24.08.2017, the Vice-Chancellor.

CCSHAU, Hisar is. pleased to amend provisions under Clause 4 (1) (b), 4 (2) (a) and

4 (3) of Chapter III of CCSHAU Act & Statutes, as under: -

Existing provision

Clause 4 (1) (b) Chapter III

(b) Appointment of Comptroller

He will be appointed on the analogy of
Deans/Directors except that condition of

appointment on tenurial basis will not be

applicable to this post. Mode of appointment
and other conditions of service will also be the

same but he could also be appointed by
transfer or on deputation from the State

Govt/Govt. of India/ICAR/any other

autonomous institutions established under the

Act of State Assembly or Parliament.

Clause 4 (2) (a) of Chapter III

University Librarian

The Vice-Chancellor may have the post

advertised with such qualifications as may. be

prescribed by the Board of Management
and/or invite suggestions and

recommendations from such persons/

institutions or agencies, as he deems proper.

Amended provision

(b) Appointment of Comptroller

He will be appointed on tenurial basis for a period of
4 years on the analogy of Deans/Directors. Mode of

appointment and other conditions of service will also

be the same but he could also be appointed by
transfer or on deputation from the State Govt./Govt.

of India/ICAR/ any other autonomous institutions

established under the Act of State Assembly or
Parliament.

He will be appointed on tenurial basis for a period of

4 years on the analogy of Deans/ Directors. He
could also be appointed by transfer or on deputation
from the State Govt./Govt. of India/ICAR/ any other
autonomous institutions established under the Act of

State Assembly or Parliament. The Vice-Chancellor

may have the post advertised with such

qualifications as may be prescribed by the Board of

Management and/or invite suggestions and
recommendations from such persons/ institutions or

agencies, as he deems proper.

Contd..Р.2.
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Existing provision

Clause 4 (3) Chapter ill

Estate Officer-cum-Superintending Engineer

The Estate Officer will be appointed by
promotion out of Executive Engineers on

seniority-cum-merit as per norms and

qualifications prescribed by the State Govt. for

the post of Superintending Engineer and
designated as Estate Officer-cum-

Superintending Engineer.

-2-

Amended provision

The Estate Officer will be appointed on tenurial
basis for a period of 4 years on the analogy of
Deans/Directors. Mode of appointment and other
conditions of service will be as per norms and
qualifications prescribed. by the 'State Govt. for the
post of Superintending Engineer and designated as
Estate Officer-cum-Superintending Engineer. Hе

could also be appointed by transfer or on deputation
from the State Govt./Govt. of India/ICAR/ any other
autonomous institutions established under the Act of

State Assembly or Parliament.

The above amendment will come into force with immediate effect.

Solf
(Dr.M.S.Dahiya)
REGISTRAR

Endst. No. Admn.R-2/2017/3929-4030
Dated: 24/08/2017

A copy of the above is forwarded fo the following for information and
necessary action: -

1. All Deans/ Directors/ Officers/ Heads of Departments (including
outstations), CCSHAU, Hisar

2. All Deputy Registrars/ Deputy Comptrollers/ Asstt. Registrars/ A&AOs!
Supdts, CCSHAU,Hisar

3. Comptroller, CCSHAU, Hisar

4. Joint Director (Local Audit)
5. Incharge, Computer Centre
6. All Assistants (Internal)

Advisor (Rectt. Cell)
for Registrar
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No. Admn. R.1/17/

OFFICE OF THE REGISTRAR

Amendment No. 8/2017

Dated:

In pursuance of the decision taken by the Personnel Committee /Board of

Management vide Item No. B-10/ A-18 of the 79th/258th meeting held on 21.12.2017, the

Vice-Chancellor, CCS HAU is pleased to,make addition of Clause 5(4) (d) "Manner of

appointment to Class-II/Grade 'B' posts" in Chapter-VIII of CCS HAU Act & Statutes:-

5(4)(d) For the post of Medical Officer / Lady Medical Officer only,

recommendations of the Selection Committee shall be valid for a

period of one year from the date these are made. The pane!

prepared by the Selection Committee for post(s) should be used

only as a waiting list and for making appointments to any

subsequent vacancies arising out due to resignation/

removal/termination etc. tor the same post(s)

Endst. No. Admn. R. 1/1717402-7535

action:-

Sd/-

Registrar

Daled: 28/12/2017

Copy of the above is forwarded to the following for information and necessary

1. All Deans/ Direcors/HODs/Offices/Sections (including outstations). CCS HAU,
Hisar.

2: The Financial Commissioner & Principal Secretary to Govt. Haryana,

Chandigarh.
3 The Comptroller. CCS HAU. Hisar.

4. SPS to Vice-Chancellor, CCS HAU, Hisar

5. The Joint Director (Audit), CCS HAU, Hisar.

6. All Dy. Registrars/ Dy. Comptrollers/ Asstt. Registrars/ A&AOs/Supdts.
7. The Incharge, Technical Cell, Vice-Chancellor Secretariat, CCS HAU, Hisar.

8. The COE Advisor, AFA/ PS to Registrar/ R-2/R-4/R-6/E-2/E-3 (internal)
9. The Presidents, HAUTA, HAUNTEA and SC/ST Employees Federation, CCS

HAU, Hisar.

Dy Regkiic
For Registtar 28/1/17
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY

HISAR

AMENDMENT NO.1808

No.Admn.E.2/2018/
Dated:

In pursuance of the decision taken by the Board of Management vide Item No.

A-7 in its 259th meeting held on 30.0
3.2018, the Vice-Chancellor

, CCS HAU, Hisar is

pleased to add the followin
g provision below Rule-13-A (Prohibition of Dowry) of Chapter

XXV 'CCSHAU Employees Conduct Rules-1967' of the Statutes:-

"Every Govt. employee afte
r his marriage shall furnish

 a declaration to his

Head of Department that he has not taken any dowry. The declaration shall be

signed by his wife, father and father-in-law".

Endst. No. Admn.E.2/
2018/86-11085

action:-

1.

Sd/-

(Dr. M.S. Dahiya)

Registrar

Dated:5.04.18

Copy of the above is forwarded to the fo
llowing for information and necessar

y

All Deans/Directors/Officers of the University/HODs/Offices/Section
s

(including outstations), CCS HAU, Hisar

2. Secretary to Vice-Chancellor,
 CCSHAU, Hisar

3. All Dy. Registrars/Dy. Comptrollers/Asstt. 
Registrars/A&AOs, CCS HAU,

Hisar

4. Incharge, Technical Cell, COBS&H
, CCS HAU, Hisar to upload on Univers

ity

website.

5. Presidents, HAUTA, HAUNETA & SC/ST Federation, CCS HAU, Hisar

(M.K. Dhingra)
Asstt. Registrar (E)

for Registrar



CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY
HISAR

√o. Acad./A-4/2018/91/21

Amendment No. 2/2018
Dated:

In pursuance of the decision taken by the PC/BOM vide item No. B-5/B-7 of its 80th
259th meeting held on 30.3.2018, the Vice-Chancellor, CCS HAU, Hisar is pleased to amend the
ause 1(i) of Chapter-XIII of CCS HAU, Statutes:

Existing
The University may grant:

Bachelor's Degrees in various
disciplines of Agriculture,
Agricultura! Engg., Home Science
and other Allied Sciences.

Amended

The University may grant:
(i) Bachelor's Degrees in various disciplines of

Agriculture, Agricultural Engg., Home Science and
other Allied Sciences.

Note: As per ICAR F.No. Edn./13/2016-HRD dated
6.10.2016, all the UG Courses in Agriculture and
Allied Subject Courses which include Agriculture,
Horticulture, Agricultural Engineering, Dairy
Technology, Forestry, Veterinary & Animal
Science, Food Technology, Biotechnology,
Fisheries, Sericulture, Home Science, Community
Science and Food Nutrition & Dietetics as

Professional Degree Courses.

Jst. Mo. Acad./A4/2018/11|22-11241

Sd/-

Registrar
Dated: 5 4.2c1&

A copy of the above is forwarded to the following for information and necessary action.
1. The Secretary to Vice-Chancellor, CCS HAU, Hisar
2. All Deaıs/ Directors/Officers of the University/HODs/Offices/Sections (includingoutstations), CCS HAU, Hisar
3. The Comptroller, CCS HAU, Hisar
4. All Dy. Registrar/Dy. Comptrollers/Assistant Registrar/A&AO/ Supdt. CCS HAU, Hisar
5. The COE/Advisor(A&FA)/ Advisor (RC)/Incharge, Legal Cell/ PS to Registrar/SPIO

AR(GA)/AR(E)/ Incharge (FH)/ DDO/A-1/A-2/A-3(internal).
6. Joint Director (Audit), CCS HAU, Hisar

7. Incharge Computer Centre for placing the amendment on the university website.

Pam71418
Assistant Registrar(Acad.)

for Registrar
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CCS HARYANA AGRICULTURAL ÜNIVERSITY HISAR

No. Admn.F.1/2018/

AMENDMENT NO. 3/2018

Dated:

F-

In pursuance of the decision taken by the Board of Management vide item No.B-5/A-12

of its 260th meeting held on 8.8.2018, the Vice-Chancellor, CCS Haryana Agricultural

University, Hisar is pleased to order the following amendment under Clause 4(3) of Chapter III
of the Statutes :-

Sr.No. Existing provision

i) The Estate Officer will be appointeр
on tenurial basis for a period of 4

years on the analogy of Deans/
Directors. Mode of appointment and
other conditions of service will be as
per norms anid qualifications

prescribed by the State Govt. for the

post of Superintending Engineer and
designated as Estate Officer-cum-

Superintending Engineer. He could
also be appointed by transfer or on
deputation from the State Govt./Govt.
of India/lCAR/any other autonomous
Institution established under the Act

of State Assembly or Parliament.

Amended provision

The Estate Officer will be appointed
on tenuríal basis for a period of 4
years on the analogy of Deans/
Directors. Mode of appointment and
other conditions of service will be as

per norms and qualifications

prescribed by the State Govt. for the

post of Superintending Engineer and
designated as Estate Officer-cum-

Superintending Engineer. He could
also be appointed by transfer or on
deputation from the State Govt./
Govt. of India/ ICAR/any other

autonomous Institution established

under the Act of State Assembly or
Parliament.

The Estate Officer-cum-

Supérintending Engineer who has
worked for two years will be

re-designated as Estate Officer-cum-
Chief Engineer without additional
perks/ benefits.

Sd/-

Registrar

action:-

1. All Members of Board of Management,
2.

Endst.No.Admn.F.1/20181 26044- 2.6163 Dated: 09.08.18.

A copy of the above is forwarded to the following for information and necessary

l Deans/Directors/Officers/ HODs/ Offices /Sections (including outstations).
3. Public Relations Officer,
4. Officer on Special Duty to Vice-Chancellor,
5. Joint Director (Audit)

7. Advisor (R&C)
8.

6. Incharge Computer Section,

All Dy. Registrars/Dy. Comptrollers/Asstt. Registrars/A&AOs/ Supdts./
Dy. Sudpts

9. PS to Registrar
10. Asstts. (F.2, F.3. F.4/R.4 (Internal)

CCS HAU, Hisar.

Slalu
Superintendent (F(F
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CH.CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR

Admn. R-4/2019/

AMENDMENT NO. 1/2019

Dated:

18/101

In pursuance of the decision taken by the FC/BOM vide Item No. F-11 of

eir 213th /261st meeting held on 27.12.2018/28.12.2018, the Vice-Chancellor, CCSHAU,

tsar is pleased to approve the amendment under Sr. No.37 & 38 of "Schedule Part-B"

regarding delegation of financial powers) of Chapter XXIV of Act & Statutes, as per

statement enclosed at overleaf.

Encl: As above.

Endst.No.Admn. R-4/2019/1418-1537

(Dr. Baldev Raj Kamboj)

Registrar

Dated: 10.01.15

A copy of the above is forwarded to the following for information and

necessary action in the matter please:

1 The Additional Chief Secretary to Govt. Haryana, Agriculture & Farmers' Welfare

Department, New Haryana Civil Secretariat, Sector-17, Chandigarh-160017.

2 The SPS to Vice-Chancellor, CCS HAU, Hisar

3

4

All the Deans/Directors/Officers of the University/1HODs/DDOs/Offices/

Sections (including outstations), CCS HAU, Hisar.

The Comptroller, CCSHAU, Hisar.

5 The Joint Director (Local Audit), CCS HAU, Hisar.

6 Incharge, Technical Cell, COBS&H, CCS HAU, Hisar for uploading the circular on

the University website.

7 All Dy. Registrars/Dy.CAUs/ARs/A&AOs/Supdts./Dy.Supdt./all branch

Incharges o/o Registrar/ all branch Incharges o/o CAU and PS to Registrar.

8 The President HAUTA & HAUNTEA, CCS HAU Hisar.

Admn-cum-Accounts Officer (GA)
for Registrar
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY
HISAR

No. Admn.F.1/S-1/2019/

AMENDMENT NO. 2/20192/2019
Dated:

In pursuance of the dec sion taken by the Board of Management vide item
No. A-4 of its 263' meeting held on 25.05.2019, the Vice-Chancellor, CCS HAU, Hisar is
pleased to add the following provisior: (Sub Clause 6) below Clause 1 of Chapter Il ofCCSHAU Statutes:

(6) "Following persons will also be invited in the meetings of theBoard as Specia! Invitees:

a) Director General, Horticulture, Haryana.

b) Comptrolier, CCS HAU, Hisar.

c) President, HAUTA, CCSHAU, Hisar.

d) President, HAUNTEA, CCSHAU, Hisar.

e) Any other person (s) to be nominated by the Board in view of
his/her expertise in the relevant field for a period of one year
or as otherwise specifically prescribed by the Board.

f) Non-official member (s) retired by draw of lots according to
Section. 13 (5) & (6) of HPAU Act, 1970 to be retained as
Special Invitens on the Board till the positions vacated by
him/her/them are filled by the State Government or upto
completion of three years' period from the date of nomination,
whichever is earlier.

These Speciai 'nvitees shal! not have any voting right. Their
presence on the Board shall be of advisory nature. They shall not
undertake any visit other than visits for attending the meetings of the
Board, unless specifically invited by the Vice-Chancellor to visit anyparticular site/venue.

The persons at Sr.No. (a) to (d) will be invited in their ex-officio
capacity and they will be entitled for TA/DA as per their service rules.
However, TA/DA to special invitees at Sr.No. (e) and (f) shali be payableat the rate as admissibie to other non-official members of the Board.

The draw of lots in respect of non-officia! member (s) who
has/have completed at east one year from the date of nomination will be
held at the end of each year according to Section 13 (5) and (6) of HPAUAct, 1970."

Sd/-

(B.R. Kamboj)
Registrar



Sabbat
icel  Arendinet

3/2019 .4

-2-

2

Endst.No. Admn.F.1/S-1/2019/24171-290 Dated: -07.2019.

A copy of the above is forwarded to the following for information and
necessary action:

1. All Deans/ Directors/ Officers/ Heads of Departments/ Offices/ Sections
(including outstations), CCS HAU, Hisar.

2.. SPS to Vice-Chancellor, CCS HAU, Hisar.

3. COE/Advisor (RC)/Advisor (F)/PS to Registrar/DDO (internal).
4. Joint Director, Local Audit, CCS HAU, Hisar.

5. All Deputy Registrars/ Deputy Comptrollers/ Asstt. Registrars/ A&AOs/
Supdts., CCSHAU, Hisar.

6. Incharge, Technical Cell, COBS&H, CCS HAU, Hisar to upload on University
website.

7. Assistants (F-1, F-2, F-3, F-4, R-4) - internal.

.ةيماش
Asstt. Registrar (27.18

(s.c.Se

for Registrar



CCS HARYANA AGRICULTURAL UNIVERSITY HISAR

AMENDMENT NO. 3/2019

No.Admn.F.4/20191 40 264 Dated: 24-12-2019

In pursuance of the decision taken by the Board of Management vide item

No. B-3/A-14 of its 264th meeting held on 18.12.2019, the Vice-Chancellor, CCS HAU,

Hisar is pleased to amend the clause 24(5) under Chapter X of CCS HAU Statutes as

under:

Sabbatical Leave:-

1.

(i)

II.

(i)

(ii)

(iii)

Existing Rules
The sabbatical leave would be for

academic, scientific, technological
and other related activities at any

relevant institutions or organisation
in India or abroad to enable the

academic and scientific staff of the

rank of Associate Professor and

above to promote their professional
competence. A list of such

institutions will be circulated by the

ICAR and updated from time to

time.

ELIGIBILITY

The sabbatical leave may be

granted to the rank of Associate

Professor or professor. The
scientist should have rendered not

less than seven years service in the

University. The sabbatical leave

may not be allowed to those who

have already availed study leave.

This leave would be granted once in

ten years provided the

Scientist/Faculty Member

concerned has not gone on

deputation or assignment or study
leave for a duration of one year or

longer during the preceding 10
years.

The Scientist/ Faculty Member

must have at least five years

service left before superannuation

after completion of the Sabbatical
leave.

Proposed Amendment

The sabbatical leave would be for

academic, scientific, technological

and other pursuits of the

University at any relevant

institutions or organisation in India
or abroad to enable the academic

and scientific staff of the rank of

Associate Professor and above to

promote their professional
competence.

The sabbatical leave may be

granted to a regular and whole
time scientist of the rank of Asstt.

Professor/equiv and above. The

scientist should have completed

the probation period in the

University as Asstt.

Professor./equiv. or higher level.

A maximum of 24 months

sabbatical leave can be granted

during the entire service of faculty/
scientist. However, not more than

three months sabbatical leave can

be granted at a time.

The scientist should be in a

position to serve the University
atleast for three years after return
from leave.

Fer indermafion, PL.

271119 
ARIA SM도



ItI. DURATION

(1) The Sabbatical leave will be limited to

a maximum period of one year,

twice during the entire career of a
Scientist/Faculty Member.

IV. HOW TO APPLY

(i) The Scientist desirous of availing
sabbatical leave should apply in a
Performa as at Annexure-1

(ii)

(iii)

V.

(i)

VI.

(i)

The Scientist concerned will furnish

a letter of acceptance from the host

organisation for undertaking the

proposed study, research training/
teaching or the related professional
activities relevant to the mandate of

ICAR/ University.

Application for Sabbatical leave

shall be forwarded by the

concerned department with their
recommendations to the Vice-

Chancellor for sanction of leave at

least two months in advance.

Undertaking of the host institution
should also be made available

while applying for sanction of leave.
Sabbatical leave will be granted

only if the scientist can be spared

by the University without detriment
to his work.

COMPETENT AUTHORITY

The Vice-Chancellor will be the

competent authority to grant
sabbatical leave.

PAYMENT OF SALARY AND

OTHER ALLOWANCES

During the period of Sabbatical
leave within the country, the

Scientist will be entitled to full

salary and other allowances as

would have been otherwise

admissible to him/her while serving

on regular position.

The sabbatical leave will be

limited to a maximum period of
three months at a time. However,

the scientist/faculty member will
be entitled for Sabbatical Leave

for maximum period of 24 months

during his entire service career.

No Change

The Scientist concerned will

furnish a letter of acceptance
from the host organisation for

undertaking the proposed study,

research training/ teaching or the

related professional activities

relevant to the mandate of

University.

Application for Sabbatical leave

shall be forwarded by the

concerned department with their
recommendations to the Vice-

Chancellor for sanction of leave

well in advance. Undertaking of
the host institution should also be

made available while applying for
sanction of leave. Sabbatical

leave will be granted only if the
scientist can be spared by the
University without detriment to his

work.

No Change

During the period of Sabbatical
leave, the Scientist will be entitled

to full salary and other allowances
as would have been otherwise

admissible to him/her while

serving on regular position.



(ii)

(ii)

VII.

(i)

For all purpose the period of

Sabbatical leave will be treated as

a period spent on duty without
entitlement of TA and DA. If

however, the scientist is not a

recipient of a fellowship/travel
grant, he/she will be entitled to

lump sum amount not exceeding
Rs. 50,000/- for meeting the cost of

travel and other incidentals to and

fro from the institute to host

institution, while being on

Sabbatical Leave.

In addition to the salary, the

Scientist/Faculty Member is

permitted to receive subsistence

allowance including travel

expenses from an institution

abroad, if he/she is spending the
period of Sabbatical leave in a

foreign University/ Laboratory/
Institute.

OTHER CONDITIONS

Sabbatical Leave could be availed

by a Scientist/Faculty Member

while receiving any kind of

Scholarship or Fellowship from

ICAR or any other organisation,
national or international.

No Change

No Change

No Change

(ii) The Sabbatical leave cannot be

combined with any other leave.

No Change

(ii) No ChangeScientist concerned will give an

undertaking before preceding on

sabbatical leave that he/she would

utilise the leave for the purpose(s)

mentioned in IV (ii) above for which

the Sabbatical Leave has been

sanctioned, and would refund the

proportionate salary and other

emoluments paid to him during the
period of his sabbatical leave in

case he/she resigns within three

years or part thereof after availing

the leave to join institutions outside
National Agricultural Research

System.



(iv)

(v)

During the period of Sabbatical

Leave the Scientist/Faculty
Member will continue to retain

official accommodation that may

have been provided to him/her on
the same terms & conditions as

are applicable to other University
employees.

The host institution within country
will provide all necessary facilities

including office space, laboratory,
transportation and suitable

accommodation in the host

organisation.
VIII. SUBMISSION OF REPORT ON

COMPLETION OF LEAVE

(i) On the completion of sabbatical
leave the Scientist will submit a

detailed report on work done and

objectives accomplished and in

case the report is found

unsatisfactory, the Sabbatical

leave will be changed into leave of
the kind due. In case leave of the

kind due is not available to the

credit of the Scientist he/she will

have to refund the salary for

Sabbatical leave given to him/her.

A copy of detailed report of the

Scientist, working in ICAR scheme
will be sent to the ICAR

Headquarter by the Vice-

Chancellor along with his/her

comments.

No Change

No Change

On return from leave the Scientist

shall report to the University the
nature of studies, research or

other work undertaken during the

period of leave. In case the report
is found unsatisfactory the

sabbatical leave will be changed
into leave of the kind due. In case

leave of the kind due is not

available to the credit of the

scientist he/she will have to refund

the salary for sabbatical leave

given to him/her. In case of
sabbatical leave of more than a

month, scientist will submit a

publication with co-authorship with

host institute/University based on
the work done in host

institute/university within one year

from his/her return. The scientist

would also make efforts to

develop joint projects, linkages
etc. on return from sabbatical

leave.

Nhanly
(Dr. B.R. Kamboj)

Registrar



Endst.No.Admn.F.4/20191 4t 265-.95 Dated: 24-12.2019

A copy of the above is forwarded to the following for information and
necessary action:-

1. OSD to Vice-Chancellor.

2. All Deans/Directors/Officers of the University.
3.

4.
Comptroller.
Joint Director (Audit).

5. AllAssistant Registrar (Internal)
6. Asstt. Registrar (A) w.r.t. his Memo No. Acad.19/A-1/30491 dated

05.09.2019.
7. AllAssistant (Internal)

8. In-charge, Computer Centre & Technical Cell. He is requested to

upload this notification on the University website.

CCSHAU, Hisar

SalsAsstt. Regista

for Registrar 12.19
gu.

AR
GA

A
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CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR

No. Admn. F3/2019/

Amendment No. 04/2019
Dated:

In pursuance of the decision taken by the Personnel Committee/Board of

Management, vide Item No. B-4/A-14 of its 85th/264th meeting held on 18.12.2019, the Vice-

Chancellor, CCSHAU, Hisar is pleased to amend provision under Clause-24(3)(a) of chapter X of

CCSHAU Act & Statutes, as under:

Existing provision for study leave under

Clause 24(3)(a) of chapter X

(a)

2

A teacher desiring to do M. Phil or Ph.D. from

approved University, if he has service for not
less than 4 years, be granted leave on full
pay plus allowances, as admissible, for a

period or periods ordinarily not exceeding 2

years but in special cases upto 3 years. It,

however, does not mean that two spells of
study leave, i.e. 2-3 years each can be

availed by teacher separately for M. Phil or
Ph.D. Maximum study leave on full pay plus
allowances shall be granted for a period of 3

years for doing either M. Phil or Ph.D. or

both

Note: Every inservice CCS HAU teacher

pursing Ph.D. at CCS HAU shall be required
to take study leave or leave due to him/her

for the completion of course work for at least

two semesters. After completion of course

work, inservice teachers will be allowed to

join his/her duties at CCS HAU and register
as per normal procedure till compietion of

degree. Leave will not extended beyond two

years. In case of urgent requirement,
university can assign any relevant duty at any
time to the CCS HAU inservice teacher.

Amended provisions for study leave under

Clause 24(3)(a) of chapter X

(b) A teacher desiring to do M. Phil or Ph.D. from

approved University, if he has service for not

less than 3 years, be granted leave on full

pay plus allowances, as admissible, for a

period or periods ordinarily not exceeding 2

years but in special cases upto 3 years It

however, does not mean that two spells of

study leave, ie. 2-3 years each can be
availed by teacher separately for M. Phil or
Ph.D. Maximum study leave on full pay plus
allowances shall be granted for a period of 3

years for doing either M. Phil or Ph.D or

both

Note: Every inservice CCS HAU teacher

pursing Ph.D. at CCS HAU shall be required
to take study leave or leave due to him/her

for the completion of course work for at least

two semesters. After completion of course

work, inservice teachers will be allowed to

join his/her duties at CCS HAU and register
as per normal procedure till completion of

degree. Leave will not extended beyond two!
years. In case of urgent requirement.

university can assign any relevant duty at any
time to the CCS HAU inservice teacher

The above amendment will come into force with immediate effect.

Endst No Admn F3/20191 40647-52

Sd/-

REGISTRAR

Dated: 27/12/14
A copy of the above is forwarded to the following for information and necessary

action.

1. Officer on Special Duty to Vice-Chancellor, CCS HAU, Hisar
2. All Deans/Directors/HODs/Sections(including outstations)
3. COE/Advisor(RC)/All Dy. Registrars/Assistant Registrars/A&AOs/Supdts.
4. Joint Director (Local Audit)
5 Incharge. Computer Centre & Technical Cell for placing the amendment on the University

website

6. All Assistants/S-1 (Internal)

Assistant Registra PaculiyciS
for Registra7 17



CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY HISAR

Amendment No. 5/2019

Ne Admn R2/19/189 Dated 3.12-13

In pursuance of the decisior taken by the Personnel Committee/Board of

Management vide item No. B-5/A-14 in their 35 /264th meeting held or 18 12.2019, the Vice-

Chancellor. CCS Haryana Agricultural Univ ersity, Hisar is pleased to make the following

amendment under Clause-5 (a)(b)(c) of Chapt er-IV of CCS HAU Act. & Statutes:

Existing Provisions

Clause 5 of Chapter-IV of the Statutes:

a) For appointment of Associate Profes: ors
and Assistant Professors.

1) Vice-Chancellor

Amended Provisions

Clause 5 of Chapter-IV of the Statutes:

(a) For appointment of Associate

Professors, Assistant Professors and other

Teachers of equivalent rank.

i) Vice-Chancellor
ii) Dean/Director concerned

iii) Head of Deptt. concerned

Chairman

iv) Atleast two outside experts nominated
by the Vice-Chancellor

Chairman

) Dean of College concernei

i) Director of Research

iv) Director of Extension Education

v) Dean. PGS

vi) Head of Deptt. concerned

vii) Atleast two outside experts nominated b

the Vice-Chancellor (b) Deleted

bFor appointment of Research workers of ank

equiva'ent with Associate Professors ind

Assistant Professors

(ci Deleted

1) Vice-Chancellor Chairman

i) Dean of College concernec
iii) Director of Research

iv) Director of Extension Educ.ation

v) Dean, PGS
vi) Head of Deptt. concerned

vii) Atleast two outside experts nominated by

the V.ce-Chancellor

c) For appointment of Extension workers of

equivalent rank with Associate Professors ind

Assistant Professors

1) Vice-Chancellor

ii) Dean of College concerne
)Director of Research

Chairman

iv) Director of Extension Education

v Dean PGS

vn Head of Deptt concerned

vii) Atleast two outside expert nominated b

the Vice-Chancellor

action:-

1.

2

Er st. No. Admn. R2/19/1/o 6 ily

Sd/-

(Baldev Raj Kamboj)
Registrar

Dated: 31-12-19

A copy of the above is forwarc ed to the following for information and necessary

All Members of Board of Managem :nt. CCS HAU, Hisar.
All Deans/Directors/Officers of th University/Heads of Deptts./Offices (including
outstations), CCS HAU, Hisar

3 The Comptroller, CCS HAU. Hisar
4 The SPS to Vice-Ct ancellor CCS IAU, Hisar.
5 The Incharge, Comnuter Centre, C RS&H CCS HAU, Hisar.
6 The Joint Director (udit). CCS HA1. Hisar.

All Deputy Registra Deputy Comp ollers/Assistant Registrar/Assistant Comptrollers/
AAOs/Supdts. CCS HAU. Hisar

さ The COE/Advisor. AFA/PS to Reg trar/R-1/R-4/1 -6 (internal)



CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY HISAR

No. Admn. R1/20i
Amendment No. Cla020

Dated: 7.0

In pursuance of the decision taken by the Board of Management vide item No A-14

of the 264h meeting held on 18.12.2019, the Vice-Chancellor, CCS Haryana Agricultural University
Hisar is pleased to make the following amendment under Clause-4(3)(x) of Chapter-IV and Clause
4(3)(h) of Chapter-VIII of CCS HAU Act & Statutes

Existing Provisions
Clause -4(3)(x) of Chapter-IV

Recommendations of the Selection

Committee shall be vaiid for a period of six

months from the date these are made. The

panel prepared by the Selection Committee

for post(s) should be used only as a waiting
list for the same post(s) and shall not be

utilized for making appointments to any

subsequent vacancies in the same cadre or in

any other cadre.

Clause -4(3)(h) of Chapter-VI!!

Recommendations of the Selection

Committee shall be valid for a period of six
months from the date these are made. The

panel prepared by the Selection Committee
for post(s) should be used oniy as a waiting
list for the same post(s) and shall not be

utilized for making appointments to any

subsequent vacancies in the same cadre or in

any other cadre.

Amended Provisions

Clause -4(3)(x) of Chapter-IV

Recommendations of the Selection Committee

shall be valid for a period of one year from the

date these are made. The panel prepared by the
Selection Committee for post(s) should be usec
only as a waiting list for the same post(s) and

shall also be utilized for making appointment to

any subsequent vacancies arising out due to

resignation/removal/termination etc. for same

advertised posts
Clause -4(3)(h) of Chapter-VIII

Recommendations of the Selection Committee
shall be valid for a period of one year from the
date these are made. The panel prepared by the
Selection Committee for post(s) should be used
only as a waiting list for the same post(s) and

shall also be utilized for making appointment to
any subsequent vacancies arising out due t

! resignation/removal/termination etc. for same

advertised posts

Endst. No. Admn.R1/202-1t?

action:-

Sd/-

Registrar

Dated: 07.0

A copy of the above is forwarded to the following for information and necessary

1. All Members of Board of Management, CCS HAU, Hisar.

All Deans/Directors/Officers of the University/Heads of Deptts./Offices (including
outstations), CCS HAU, Hisar.
The SPS to Vice-Chancellor, CCS HAU, Hisar

4. PS to Registrar, CCS HAU, Hisar

2.

3.

5. The Comptroller, CCS HAU, Hisar.
6. The Incharge, Computer Centre, COBS&H, CCS HAU, Hisar.
7 The Joint Director (Audit), CCS HAU, Hisar.

8. All Deputy Registrar/Deputy Comptrollers/Assistant Registrar/Assistant Comptroliers
AAOs/ Supdts, CCS HAU, Hisar.

9. The COE/Advisor, AFA/ SPIO/ ARE/ ARF/AFGA/DDO O/o Registrar
10. R-2/ R-6 (internal).

AVIr

for Registrar



CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY
HISAR

AMENDMENT NO. 2/2020
No. Admn.F.4/2020/ 7697 Dated: 1-5-202.0

In pursuance of decision taken by the Academic Council vide item No.

B-2 of its 484th meeting held on 13.3.2020 and as authorized by the Board of
Management vide item No. A-17/B-13 of its 246th meeting held on 18.12.2013, the
Vice-Chancellor, CCS HAU, Hisar is pleased to amend the following provision laid down

vide note (i) below proviso (b) of Chapter VII-A "Statutes regarding Career Advancement
Scheme for Teachers w.e.f. 6.1.2012" contained in CCS HAU Statutes:

Existing provision

Previous service, without any break as an
Asstt. Prof. or equivalent / Assoc. Prof.
/equiv./Prof./equiv. in a University, College,
National Laboratory irrespective of nature of
Management of Institutions (Private/ Local
body/Government), or other scientific
organization, e.g. CSIR, ICAR, DRDO, UGC,
ICSSR, ICHR and as a UGC Research
Scientist, should be counted for placement of
Asstt. Prof./ equiv. Assoc. Prof/equiv. &
Prof./equiv. provided that:

(i) The post was in an equivalent
grade/scale of pay as the post of an
Asstt. Prof. equiv. /Assoc. Prof./
equiv./Prof./equiv.

(ii) The qualification for the post were not

lower than the qualifications
prescribed by the University for the
post of Asstt. Prof./ equiv./Assoc.
Prof./equiv./Prof./equiv.

(iii) The candidates who apply for direct

recruitment should apply through
proper channel.

(iv) The concerned Asstt. Prof.

/equiv./Assoc. Prof./equiv./ Prof./
equiv. possessed the minimum

qualifications prescribed by the

University for appointment as Asstt.
Prof. /equiv./Assoc. Prof./equiv./
Prof./equiv.

Amended provision

Previous regular service, whether national or
international, as Assistant Professor,
Associate Professor or Professor or equivalent
in a University, College, National Laboratories
or other scientific/professional Organization
such as the CSIR, ICAR, DRDO, UGC/AICТЕ
(as the case may be), ICSSR, ICHR, ICMR,
DBT, etc. funded by State/Central
Government, should be counted for direct

recruitment and promotion under CAS of a

teacher as Assistant Professor/ equivalent,
Associate Professor/equivalent, Professor/
equivalent or any other nomenclature these
posts are described provided that:

a.

b.

The essential qualifications of the post
held were not lower than the qualification
prescribed by the "University/UGC/
AICTE as the case may be" for Assistant
Professor/ equivalent, Associate
Professor/ equivalent and Professor/
equivalent as the case may be.

The post is/was in an equivalent grade or
of the pre-revised scale of pay as the
post of Assistant Professor (Lecturer)
Associate Professor (Reader) and

Professor.

c. The candidate for direct recruitment has
applied through proper channel only.



Existing provision

(v) The post was filled in accordance

(vi)

with the prescribed selection

procedure as laid down by the

University/ State Govt. /Central

Government/ Institution's regulations.

The appointment was not ad hoc or

in a leave vacancy of less than one
year duration. Ad hoc service of more

than one year duration can be

counted. Provided,

a. The ad hoc service was of more
than one year duration.

b. The incumbent was appointed on

the recommendation of duly
constituted selection committee;
and

c. The incumbent was selected to

the permanent post in
continuation to the ad hoc

service, without any break.

Amended provision

d.

e.

f.

g.

The concerned Assistant Professor/

equivalent, Associate Professor/

equivalent and Professor/equivalent

should possess the same minimum

qualifications as prescribed by the

"University/UGC/AICTE as the case may
be" for appointment to the post of

Assistant Professor/equivalent, Associate
Professor/equivalent and Professor/

equivalent, as the case may be.

The post was filled in accordance with the

prescribed selection procedure as laid

down in the Regulations of University /
State Government / Central Government

/Concerned Institutions, for such

appointments.

The previous appointment was not as

guest lecturer for any duration, or as an
ad hoc or in a leave vacancy of less than
one year duration. Ad hoc or temporary
service of more than one year duration
can be counted provided that:

i) the period of service was of more

than one year duration;

ii) the incumbent was appointed on

the recommendation of duly
constituted Selection Committee:

and

iii) the incumbent was selected to the

permanent post in continuation the

ad hoc or temporary service,

without any break.

No distinction should be made with

reference to the nature of management of

the institution where previous service was

rendered (private / local body/
Government), was considered for

counting past services under this clause."

Sd/-

Registrar



-3-

Endst.No. Admn.F.4/202019699-9822 Dated: 01/05/2020
A copy of the above is forwarded to the following for information and

necessary action: -

1. All Deans/Directors/Officers/Heads of Departments/Offices/Sections

(including outstations), CCS HAU, Hisar.

2. OSD to Vice-Chancellor, CCS HAU, Hisar.

3. COE/Advisor (RC)/Advisor (F)/PS to Registrar/DDO (internal).

4. Joint Director, Local Audit, CCS HAU, Hisar.

5.

6.

All Deputy Registrars/Deputy Comptrollers/Asstt. Registrars/A&AOs/ Supdts.,
CCSHAU, Hisar.

Incharge, Technical Cell, COBS&H, CCS HAU, Hisar for uploading on
University website.

7. Assistants (F-1, F-2, F-3, R-4) - internal.

Pam 1/5/21020
Asstt. Registrar (F)

for Registrar
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CH, CHARAN SINGHHARYANA AGRICULTURAL UNIVERSITY, HISAR.

No. Admn. R220 1684

Amendment No.3 2020

Dated: 21/10/2020
In pursuance of the decision taken by the Personnei Committee/Board of

Managemen vide item No. B-7'A 14 in their 86266th meeting held on 24.08.2020

.09 2020, the Vice-Chaneellor. CCS HAU is pleased to make the following

amendrtent under Clause-4 (3) of Chapter-I1l of the Statutes:

Existing Provision

Appointment of Estate Officer-cum-

Superintending Engineer

Amended Provision

Appointment of Estate Officer-cum-

Chief Engineer

The Estate Officer-cum-Chief

Engineer will be appointed on tenuriai

basis for a period of 4 years on the

analogy of Deans/Directors. Mode of
appointment and other conditions of

could also be appointed by transfer or on qualification prescribed by the State

deputation from the State Gov1./Govt. of Govt. for the post of Chief Engineer.

The Estate Officer will be appointed on tenurial

basis for a period of 4 years on the analogy of
Deans Airectors. Mode of appointment and
other conditions of service will be as per norms

and qualification prescribed by the State Govt.

for the post of Superintending Engineer. He service will be as per norms and

IndiICAR an other autonomous Institution

esubiished under he Act of State Assembly or

The Estate Officer-cum-Superintending

ingineer who has worked for two years will be

re-designated as Estate Officer-cum-Chief

Engineer without additional perks/benefits

Sd

REGISTRAR

Endsi. No. Admn.R2/20/ /1685-1809 Dated: 21/10/70

A cony of the above is torwarded to the following for information and
Facessary actior, pleaser

:

:

AMl Members of Board of anagement, COS HAU, Hisar.

At Deans Directors Heads of Depts./Offices (including outstations), COS HAU
isar

Ine Comprolier, CCS HAL, Hisar.

Inharge. Compater ('entre. COBS&H, CCS HAU. Hisar

BfAdin. CCS HAU, Hisar.

Regamas reputy Vompneilers Assistant

o AAOrseCUS HAU isar.

S-ra.cejtor

5 S. Rey

Registrars Assistan

sitermal

2.01.12

Advisor (Rect. Cell

for Registfas



CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR

No. Admn. F3/20211 ||6 02

Amendment No. 1/2021
Dated: 28-05-2221

The Personnel Committee/Board of Management, vide Item No. B-7/A-7 of its 88th/269th
meeting held on 18.05.2021/24.05.2021 has approved to amend the provision under note below Clause
6.1, 6.2, 6.3 and 6.4 of Chapter VII of CCSHAU Act & Statutes, as under:
Note below Clause 6.1 of Chapter VIl of CCS HAU
Statutes

Existing provision
The conditions at (b) and (c) shall be mandatory
requirement. The teachers may still be placed in
the senior scale even if they do not fulfill the
requirement at (c) above but they will have to
fulfill the same by 31.12.2004. However, the
placement of teachers in the senior scale under
CAS be considered only when they fulfill the
condition of refresher course by 31.12.2004 but
the promotion will be given w.e.f. due date. In
case they fulfill the condition after 31.12.2004,
they will be considered for promotion from the
date they fulfill the condition after 31.12.2004.
That the grant of senior scale will be made from

due date only after the teacher fulfils the
condition of refresher courses/summer institutes
by 31.12.2004.

Note:- Where senior scale has been granted
subject to the condition that a teacher will fulfil

the requirement by 31.12.2004 and if such
condition is not fulfilled by this date, his Sr.
Scale will be withdrawn consistent with the
guideline of the ICAR.

Note below Clause 6.2 of Chapter VII of CCS HAU
Statutes

Existing provision
The conditions at (iii) and (iv) shall be

mandatory requirement. The teachers may still
be placed in the selection grade even if they do
not fulfill the requirement at (iii) above but they
will have to fulfill the same by 31.12.2004.
However, the placement of teachers in the

selection grade under CAS be considered only
when they fulfill the condition of refresher
course by 31.12.2004 but the promotions will be
given w.e.f. due date. In case they fulfill the
condition after 31.12.2004, they will be
considered for promotion from the date they
fulfill the condition after 31.12.2004.
That the grant of selection grade will be made
from due date only after the teacher fulfils the
condition of refresher courses/summer institutes
by 31.12.2004.
Note:- Where selection grade has been granted
subject to the condition that a teacher will fulfil

Note below Clause 6.1of Chapter VII of CCS HAU
Statutes

Amended provision

The conditions at (b) and (c) shall be mandatory
requirement. The teachers may still be placed in
the senior scale even if they do not fulfill the

requirement at (c) above but they will have to fulfill
the same by 31.12.2018. However, the placement
of teachers in the senior scale under CAS be
considered only when they fulfill the condition of
refresher course by 31.12.2018but the promotion
will be given w.e.f. due date. In case they fulfill
the condition after 31.12.2018, they will be
considered for promotion from the date they fulfill
the condition after 31.12.2018.

That the grant of senior scale will be made from
due date only after the teacher fulfils the condition

of refresher courses/summer institutes by
31.12.2018.

Note:- Where senior scale has been granted
subject to the condition that a teacher will fulfil the
requirement by 31.12.2018 and if such condition is
not fulfilled by this date, his Sr. Scale will be
withdrawn consistent with the guideline of the
ICAR.

Note below Clause 6.2 of Chapter VII of CCS HAU
Statutes

Amended provision

The conditions at (iii) and (iv) shall be mandatory
requirement. The teachers may still be placed in

the selection grade even if they do not fulfill the
requirement at (iii) above but they will have to fulfill

the same by 31.12.2018. However, the placement
of teachers in the selection grade under CAS be

considered only when they fulfill the condition of
refresher course by 31.12.2018but the promotions
will be given w.e.f. due date. In case they fulfill
the condition after 31.12.2018, they will be

considered for promotion from the date they fulfill
the condition after 31.12.2018.

That the grant of selection grade will be made
from due date only after the teacher fulfils the

condition of refresher courses/summer institutes

by 31.12.2018.

Note:- Where selection grade has been granted
subject to the condition that a teacher will fulfil the

requirement by 31.12.2018and if such condition is



the requirement by 31.12.2004 and if such
condition is not fulfilled by this date, his
selection grade will be withdrawn consistent
with the guideline of the ICAR.

Note below Clause 6.3of Chapter VII of CCS HAU
Statutes

Existing provision

The conditions at (vi) and (vii) shall be
mandatory requirement. The teachers may still
be placed for promotion as Associate

Professor/equivalent even if they do not fulfill

the requirement at (vi) above but they will have
to fulfill the same by 31.12.2004. However, the

placement of teachers for promotion as

Associate Professor/equivalent under CAS be
considered only when they fulfill the condition of

refresher course by 31.12.2004 but the

promotion will be given w.e.f. due date. In case

they fulfill the condition after 31.12.2004, they
will be considered for promotion from the date
they fulfill the condition after 31.12.2004.

That the grant of promotion as Associate

Professor will be made from due date only after

the teacher fulfils the condition of refresher

courses/summer institutes by 31.12.2004.

Note:- Where promotion as Associate Professor

has been granted subject to the condition that a

teacher will fulfil the requirement by 31.12.2004
and if such condition is not fulfilled by this date,

his promotion as Associate Professor will be
withdrawn consistent with the guideline of the
ICAR.

Note below Clause 6.4 of Chapter VII of CCS HAU

Statutes

Existing provision

The conditions at (ii), (iv) and (v) shall be

mandatory requirement. However, if the

requirement of orientation courses/ refresher

courses remains incomplete, the grant of

promotion as Professor/equivalent would not bе

held up, but these must be completed by

31.12.2004. However, the placement of

teachers for promotion as Professor/equivalent

under CAS be considered only when they fulfill

the condition of refresher course by 31.12.2
004

but the promotions will be given w.e.f. due date.

In case they fulfill the condition after

31.12.2004, they will be considered for

promotion from the date they fulfill the condition

after 31.12.2004.

That the grant of promotion as Professor will be

made from due date only after the teacher fulfils

the condition of refresher courses/summer

institutes by 31.12.2004.

Note:- Where promotion as Professor has been

granted subject to the condition that a
 teacher

not fulfilled by this date, his selection grade will bewithdrawn consistent with the guideline of the
ICAR.

Note below Clause 6.3 of Chapter VII of CCS HAU
Statutes

Amended provision

The conditions at (vi) and (vii) shall be mandatory
requirement. The teachers may still be placed for
promotion as Associate Professor/equivalent even
if they do not fulfill the requirement at (vi) above
but they will have to fulfill the same by 31.12.2018.
However, the placement of teachers for promotion
as Associate Professor/equivalent under CAS be
considered only when they fulfill the condition of

refresher course by 31.12.2018but the promotion
will be given w.e.f. due date. In case they fulfill
the condition after 31.12.2018, they will be

considered for promotion from the date they fulfill
the condition after 31.12.2018.

That the grant of promotion as Associate

Professor will be made from due date only after
the teacher fulfils the condition of refresher

courses/summer institutes by 31.12.2018.

Note:- Where promotion as Associate Professor

has been granted subject to the condition that a
teacher will fulfil the requirement by

31.12.2018and if such condition is not fulfilled by
this date, his promotion as Associate Professor

will be withdrawn consistent with the guideline of
the ICAR.

Note below Clause 6.4 of Chapter VII of CCS HAU

Statutes

Amended provision

The condition at (iii), (iv) and (v) shall be

mandatory requirement However, if the

requirement of orientation courses/ refresher

courses remains incomplete, the grant of

promotion as Professor/equivalent would not be
held up, but these must be completed by

31.12.2018. However, the placement of teachers

for promotion as Professor/equivalent under CAS

be considered only when they fulfill the condition

of refresher course by 31.12.2018but the

promotions will be given w.e.f. due date. In case

they fulfill the condition after 31.12.2018, they wil
l

be considered for promotion from the date 
they

fulfill the condition after 31.12.2018.

That the grant of promotion as Professor 
will be

made from due date only after the teacher fulfils

the condition of refresher courses/summer

institutes by 31.12.2018.

Note:- Where promotion as Professor
 has been

granted subject to the condition that a te
acher will

fulfil the requirement by 31.12.2018a
nd if such



will fulfil the requirement by 31.12.2004 and if
such condition is not fulfilled by this date, his
promotion as Professor will be withdrawn
consistent with the guideline of the ICAR.

condition is not fulfilled by this date, his promotion
as Professor will be withdrawn consistent with the
guideline of the ICAR.

Endst. No. Admn.F3/20211 11603-723

Sd/-

REGISTRAR

Dated: 28-05-2021

A copy of the above is forwarded to the following for information and necessary action.

1. SVC, CCS HAU, Hisar

2. All Deans/Directors/HODs/Sections (including outstations)
3. COE/Advisor(RC)/All Dy. Registrars/Assistant Registrars/A&AOs/Supdts.
4. Joint Director (Local Audit)
5.

6.
Incharge, Computer Centre & Technical Cell for placing the amendment on the University website
All Assistants/S-1 (Internal)

Assistant Registrar (Faculty)
for Registrar



CCS HARYANA AGRICULTURAL UNIVERSITY HISARAMENDMENT NO 2/2021No. Admn.F.4/2021/ |2007
Dated:

The Personnel Committee/Board of Managementvide item No.B-10/A-7
of its 88/269h meeting held on 18.5.2021/24.05.2021 has approved to amendthe provision laid down under Clause 9 Chapter X of CCS HAU Statutesregarding seniority of faculty members as under :-

Existing provision

Clause 9 of Chapter X

The rules prescribed under clause 8
to Part 'A' of this Statutes shall apply
to the teachers also. Provided that
the seniority inter se of teachers
appointed by transfer from other
departments or inter disciplinary
departments of the University shail
be the date of their continuous

appointment to the posts in their
parent departments.

(e) However, in the case of directly
recruitee teachers and the

teachers promoted under the

merit promotion and career

advancement schemes, the

inter-se-seniority will be

determined in the respective
cadre of Assoc. Professor/

equivalent or Professor/

equivalent according to the

length of continuous service in

such cadre.

Note: The question whether a

University department is inter

disciplinary or not will be decided

by the Academic Council.

This proviso shall also

cover such appointments as

made in the past.

Proposed amendment

Clause 9 of Chapter X

The rules prescribed under clause 8 to
Part 'A' of this Statutes shall apply to the
teachers also. Provided that the seniority
inter se of teachers appointed by transfer
from other departments or inter disciplinary
departments of the University shall be the
date of their continuous appointment to the
posts in their parent departments. This
proviso shall cover such appointments as
made in the past.

Note: The question whether a University
department is inter disciplinary or not will
be decided by the Academic Council.

Clause 9-A

(1)

(2)

However, in the case of directly
recruitee teachers and the teachers

promoted under the merit promotion
and career advancement schemes,
the inter-se-seniority will be

determined in the respective cadre of

Assoc. Professor/ equivalent or

Professor/equivalent according to the
length of continuous service in such
cadre.

All the teachers already promoted to
the post of Associate

Professors/equivalent and

Professors/equivalent will be part of
their cadre of Associate Professors/

equivalent and Professors/equivalent,
respectively, with effect from
27.9.2010 i.e. the date of вом

decision. However, this amendment



will not affect the seniority of the
already directly recruited existing
Associate Professor/equivalent and
Professors/ equivalent who shall rank
senior to the teachers promoted under
MPS/CAS. All the direct recruitee
teachers and those promoted under
the MPS/CAS will be considered at

par for all intents and purposes w.e.f.
27.9.2010.

Endst. No. Admn.F.4/2021112008-127

Sd/-

Registrar

Dated: 31-05.21

A copy of the above is forwarded to the following for information
and necessary action:-

1. SPS to Vice-Chancellor

2. All Deans/Director/Officers of the University/Controlling Officers/
HODs (including outstations)

3. The Comptroller
4. Joint Director (Audit)

5. Incharge, Computer Section, COBS&H

✓6. Asstt. Registrar(GA) and R-4

7. Asstt.F.1, F.2 & F.3 (internal)

CCSHAU, Hisar. HelbeBreed

Asstt. Registrar (F)
for Registrar



Chaudhary Charan Singh Haryana Agricultural University, Hişar

Amendment No.01/2023

No.Admn.R-4/2023/ 2064

7
Azadi KaKa
Amrit Mahotsav

Dated: 06-02-2023

In pursuance of the decision taken by the FC/BOM vide Item No. F-6/A-8 of

their 222d/273d meeting held on 18.01.2023, the worthy Vice-Chancellor, CCSHAU, Hisar

is pleased to substitute Note -1 under Clause-12 of Chapter-XI and Note -1 under Cla
use-

11 of Chapter-XII(Part(b) of Act & Statues, regarding non-refundable advances as under:-

Existing provision

Note -1 under Clause-12 of Chapter-XI

The amount of withdrawals admissible under this clause

can be taken in lots irrespective of any ceiling and date

of drawal of advance but the aggregate to non-refundable

withdrawals taken out of CPF and other 'Loans

&advances' Scheme will be the same as in the State

Govt. and amended by the Govt. from time to time (at

present the limit is Rs. 15.00 lacs.)

Note -1 under Clause-11 of Chapter-XII(Part(b)

regarding Statues relating to General Provident Fund

of CCS HAU, Hisar)

The amount of withdrawals admissible under this clause

can be taken in lots irrespective of any ceiling and date

of drawal of advance but the aggregate to non-refundable

withdrawals taken out of GPF and other 'Loans

&advances' Scheme will be the same as in the State

Govt. and amended by the Govt. from time to time (at

present the limit is Rs. 15.00 lacs.)

Endst. No. Admn.R-4/2023/ 2008-127

1.

Revised provision

Note -1 under Clause-12 of Chapter-XI

The amount of withdrawals admissible under this clause

can be taken in lots irrespective of any ceiling and date

of drawal of advance but the aggregate to non-refundable

withdrawals taken out of CPF and other 'Loans

&advances' Scheme will be the same, as in the State

Govt. and amended by the Govt. from time to time (at

present the limit is Rs. 25.00 lacs.)

Note -1 under Clause-11 of Chapter-XII(Part(b)

regarding Statues relating to General Provident Fund

of CCS HAU, Hisar)

The amount of-withdrawals admissible under this clause

can be taken in lots irrespective of any ceiling and date

of drawal of advance but the aggregate to non-refundable

withdrawals taken out of GPF and other 'Loans

&advances' Scheme will be the same as in the State

Govt. and amended by the Govt. from time to time (at

present the limit is Rs. 25.00 lacs.)

Sd/-

(Dr. S.K.Mehta)
Registrar

Dated: 06-02-2023

A copy of the above is forwarded to the following for information & necessary action:

The Additional Chief Secretary to Government of Haryana, AFWD, New Haryana Civil Sec., Sector-
17, Chandigarh.

2. The Secretary to Vice-Chancellor, CCS HAU, Hisar.
All Deans/Directors/Officers/HODs/Sections (including outstations)/DDOs, .CCS HAU,

3.

4. The Comptroller, CCS HAU, Hisar
5. The Joint Director (Audit), CCS HAU, Hisar.

.Hisar.

6. The Incharge, Computer Section, COBS&H, CCS HAU, Hisar, for uploading on the University
website.

7. All Dy. Registrars/Dy. Comptroller/ARs/AAOs, RAO, Internal Audit Cell/Supdts/Dy.Supdt and PS toRegistrar
8. The President, HAUTA/President, HAUNTEA, CCS HAU, Hisar.

/2/202
3

Assistant Registrar (GA)
for Registrar



CH. CHARAN SINGH HARYẠNA AGRICULTURAL UNIVERSITY, HISAR

No. Admn.F.4/2023/14172

Amendment No. 02/2023

Dated: 27/06/2023

In pursuance of the decision taken by the Academic Councilvide Item No. B-1 in its

493rd meeting held on 25.05.2023 and as authorized by the Board of Management vide Item
No. A-17/B-13 of its 246th meeting held on 18.12.2013, the Vice-Chancellor, CCS HAU, Hisar

is pleased to add the following notes bblow clause 6.1; 6.2 and 6.3 ofChapterVII-A ofStatutes:
Note-1 & 2 below Sub Clause (d) of Clause'6.1 of Ch-VII-A:

Note-1: The conditions at (b),(c) & (d) shall be mandatory requirement. The teachers
may still be placed in the next stage even if they do not fulfill the requirement at (c)
above but they will have to fulfill the same by 31.12.2018. However, the placement of
teachers in the next stage under CAS be considered only when they fulfillthe condition
of refresher course/orientation course/research methodology course by 31.12.2018
but the promotion will be given w.e.f: due date. In case they fulfill the condition after
31.12.2018 they will be considered for promotion from the date they fulfill the conditionafter 31.12.2018.

That the grant of next stage will be made from due date only after the teacher fulfillsthe condition of refresher course/orientation course/research methodology course by31.12.2018.

Note-2: Where next stage has been granted subject to condition that a teacher willfulfill the requirement by 31.12.2018 and if such condition is not fulfilled by this date,
his/her promotion under CAS will be withdrawn consistent with the guidelines of theICAR.

Note-1 & 2 below Sub Clause (d) of Clause 6.2 of Ch-VII-A:

Note-1:- The.conditions at (b), (c) & (d) shall be mandatory requirement. The teachersmay still be placed in the next stage even if they do not fulfill the requirement at (b)above but they will have to'fulfill the same by 31.12.2018. However, the placement ofteachers in the next stage under CAS be consjdered only when they fulfill the conditionof refresher course/methodology workshop/training/ and Faculty DevelopmentProgramme by 31.12.2018 but the promotions will be given w.e.f. due date. In casethey fulfill the condition after 31.12.2018 they will be considered for promotion from thedate they fulfill the condition after 31.12.2018.
That the grant of next stage will be made from due date only after the teacher fulfillsthe condition of refresher course/ methodology workshop/ training/ and FacultyDevelopment Programme by 31.12.2018.

Note-2: Where next stage has been granted subject to condition that a teacher willfulfill the requirement by 31.12.2018 and if such condition is not fulfilled by this date,his/her promotion under CAS will be withdrawn consistent with the guidelines of theICAR.

Note-1 & 2 below Sub Clause (v) of Clause 6.3 of Ch-VII-A:

Note-1:- The conditions at (), (ii), (iv) & (v) shall be mandatory requirement. Theteachers may still be placed for promotion as Associate Professor/equivalent even ifthey do not fulfill tne requirement at (i) above but they will have to fulfill the same by31.12.2018. However, the placement of teachers for promotion as AssociateProfessor/equivalent under CAS be considered only when they fulfill the condition ofrefresher course/training/Faculty Development Programme by 31.12.2016 but the



promotion will be given w.e.f. due date. In case they fulfill the condition after

31.12.2018 they will be considered for promotion from the date they fulfill the condition

after 31.12.2018.

That the grant of promotion as Associate Professor will be made from due date only

after the teacher fulfills the condition of refresher course/ training /Faculty Development

Programme by 31.12.2018.

Note-2: Where promotion as Associate Professor has b
een granted subject to

condition that a teacher will'fulfill the requirement by 31.12.2018 and if such condition

is not fulfilled by this date, his/her promotion as Associate Professor will be withdrawn

consistent with the guidelines of the ICAR.

Endst. No. Admn.F.4/2023/14173 – 14292

Sd/-

Registrar

Dated: 27/06/2023

A copy of the above is forwarded to the following for information and necessary action:

1. OSD to Vice-Chancellor/Secretary to Vice-Chancellor

2. All Deans/Directors/Officers/HODs/Sėctions (including outstations)

3: CОE/Advisor (RC)/Advisor (AFA)/PS to Registrar/DDO (Internal)

4. All Dy. Registrars/Dy. Comptroller/Asstt. Registrars/A&AOs/Supdt
s.

5. Joint Director (Local Audit).

6. In-charge, Computer.section, COBS&H for placing the amendment on the U
niversity

website.

7. All Assistants/S-1 (Internal)

CCS HAU, Hisar

정 제이23
Asstt. Registrar (F)

for Registrar



CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY HISAR

No. Admn. R2/2025/ 143

Amendment No. 01/2025

Dated: 19-02-2025

In pursuance of the decision taken by the Board of Management vide item No. A-4 in

its 278th meeting held on 22.01.2025, the Vice-Chancellor, CCS Haryana Agricultural University, Hisar

is pleased to make the following addition in the Annexure-1 at Sr. No. 11 and 12, (referred to Clause 3

of Chapter III of the Statutes):

11. Dean, College of Fisheries Science:

i) Doctoral degree in any branch of Fisheries Sciences, Zoology and Zoology &
Aquaculture.

ii) Atleast 8 years experience as a Professor or in an equivalent position.

Desirable

Administrative experience as Head of University Deptt./Division of ICAR institute.

12. Dean, College of Bio-technology:

i)

ii)

Doctoral degree in any branch of Biotechnology, Agricultural Biotechnology, Plant

Biotechnology, Industrial Biotechnology, Bioinformatics, Computational Biology, Bio-

Nanotechnology, Genetics, Plant Breeding, Genetics & Plant Breeding, Molecular

Biology, Microbiology, Biochemistry and Plant Physiology.

Atleast 8 years experience as a Professor or in an equivalent position.

Desirable

Administrative experience as Head of University Deptt./Division of ICAR institute.

Endst. No. Admn.R2/2025/144-27а

Sd/-

Registrar

Dated: 19-02-2025

A copy ofthe above is forwarded to the following for information and necessary action:-

1. The Secretary to Vice-Chancellor, CCS HAU, His
ar.

2. All Deans/Directors/Officers of the University/Heads of Deptts./Offices (including

outstations), CCS HAU, Hisar.

3. The Comptroller, CCS HAU, Hisar.

4. The Incharge, Computer Centre, COBS
&H, CCS HAU, Hisar.

5. The Joint Director (Audit), C
CS HAU, Hisar.

6. All Deputy Registrar/Deputy Comptrollers/Assistant Re
gistrar/Assistant Comptrollers/

AAOs/Supdts, CCS HAU, Hisar.

7. The COE/Advisor, AFA/PS to Registrar/R-1 (internal).

-19/2/2
Assistant Registrar (R)

for Registrar


